
Nlath SerieI. Vol. IX No. 15 TIIumIa,. All" 30, 1_ 
....... I, l'U (SaU) 

LOK SABRA DEBATES 
(English Version) 

Third Session 
(Nintb Lot SalIba) 

( Yolo IX co"tallU Nos. 11 to 21 ) 

LOE 8 AB BAS Ie .. &'1 A~l A T 
NEW D.LBI 

p,," : R4. 6.00 



toatGDW. 8MGl_ Jl,a0CllD1MGI tNCLlJD&D tit _lItt VfUklN A" 
~'-ll""$NDf~ fNCIRDID '" RucOI '_1Olt Wq_t a\ 
:~1ID AI 4Uft1OatrATW., ._ MDt .... .,.., ... 11Oft n_.S· 



CONTENTS 

[Ninth Series. Vol. IX, Third Session, 199011912 (Saka)] 

No. 15, Thursday, August 30, 1990IBhadra 8, 191e (Saka) 

Oral Answers to Questions 

·Starred Question Nos 

Short Notice Questions No. 1 

Written Answers to Questions' 

Starred Question Nos 

Unstarred Question Nos 

304 to 308 

309 to 324 

3523 10 3630, 
3632 to 3690, 
3692 to 3730 and 
3732 to 3756 

Prasar Bharatl (Broadcasting Corporation of India) Bill 
MotIOn to consider 
Clauses 2 to 31 and 1 

Motion to Pass 

Shrr P. Upendra 

Shn A.K. Roy 

Shn Sontosh Mohan Dev 

Shn Somnath Chatterjee 

Shn L.K Advanl 

COLUMNS 

1-33 

29-33 

29-410 

29-64 

64-410 

411-554 

413-529 

529 
548-554 

529-531 

531-532 

532-534 

534-535 

*The Srgn + marked above the name of a Member Indicates that the questIOn was actually 
asked on the floor of the House by that Member. 



(ii) 

Shri Vasant Sathe 

Shri Bhogendra Jha 

Prof. P.J. Kurien 

Shn Inder Jit 

Shn P.M. Sayeed 

Shri Saifuddin Chowdhury 

Dr. Thambl Durai 

Shri K.S Rao 

Shn Nanl Bhattacharya 

Shn S. Knshna Kumar 

Shn Nlrmal Kantl Chatterjee 

Shn Hamendra Singh Banera 

Shn Kapil Dev Shastn 

Papers Laid on the Table 

Committee on Government Assurances 
Third Report-Presented 

Committee on Absence of Members from the Sitting of the House 
Second Report-Presented 

Re. Mandai Commission Report-

Shri J P. Agarwal 

Prof. ViJay Kumar Malhotra 

Shri Hansh Rawat 

Shri Rajveer Singh 

Shn BhaJan Lal 

CoLUMNS 

536-537 

537-539 

539-540 

540-541 

541-542 

542-543 

543-544 

544-546 

546 

546-547 

547 

547-548 

548 

554-558 

559 

559 

559-568 

559-560 

560-561 

561-562 

562 

562-564 



(III) 

CoLUMNS 

Shn Bhabanl Shankar Hota 564 

Shn Madan Lal Khurana 564-565 

Prof Madhu Dandavate 565-566 

Matters under Rule 377 56~76 

(I) Need to review the altocatlon of funds for 569 
districts of J & K State under 
Jawahar Rozgar YOJana 

Shrr Dharm Pal Sharma 

(II) Need to declare at least one Unrversrty In 569--570 
each State as a Central University and 
to take over Sambalpur Umverslty 
as a Central UnlVersrty for all 
round development of 
educatIOn In Western 
Onssa 

Shn Bhabanr Shankar Hota 

(III) Need to take steps to check pollution In 570-571 
RaJrappa regIOn of Hazanbagh dlstnct 
to encourage tourism there 

Prof Yadunath Pandey 

(IV) Need to take adequate measures for overall 571-572 
Improvement of raIlway service In Blrbhum 
district. West Bengal 

Dr Ram Chandra Domo 

(v) Need to look Into the grievances of the workers 572 
of Moontdlh Project of BHEL In Dhanbad 
district, Bihar 

Shrr A K Roy 

(VI) Need to ensure remunerat,ve price to coco 573 

cultIvators for the" produce 

Shn Ramesh Chennl1hala 



(IV) 

(VII) Need to set up agnculture-based industries in 
North Bihar 

Shrr ManJay Lal 

(VIII) Need to connect Ayodhya by rail with other parts 
of the country 

Shri Mitrasen Yadav 

COLUMNS 

573-574 

574 



LOK SABHA DEBATES 

LOKSABHA 

Thursday, August 30, 1990lBhadra 8,1912 
(Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR SPEAKER In the ChaIr} 

ORAL ANSWERS TO QUESTIONS 

[English] 1- I~ 

Central roadJu.[1d 

*304 SHRI MAHESHWAR SINGH Will 
the Mlnlsterors-oRF'ACE TRANSPORT be 
pleased to state 

(a) whether amounts are being depos-
Ited regularly In the Central Road Fund as 
per the Central Road Fund Resolution and 

(b) If not, the reasons therefor? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K P UNNIKRISHANAN) (a) 
and (b) On 13th May, 1988, .1">"" Lok Sabha 
unanimously adopted a resolution for aug-
mentmg the Central Road Fund for develop-
ment and maintenance of Roads by raISing 
the levy amount to be set apart out ofthe duty 
on customs and excIse on the Motor SPirit 

and Diesel 011 ad settmg apart the proceeds 
thereof In the Central Road Fund, the accru-
als to be utIlised for Road Development The 
Ralya Sabha also adopted the same resolu-
tion But the accruals In the Central Road 
Fund, as provided for In the resolution, have 
not been made available for disbursements 
so far 

{ TranslatIon] 

SHRI MAHESHWAR SINGH' Mr 
Speaker, Sir, roads are very Important to us 
It IS a matter of regret that even after 43 years 
of Independence, we have not been able to 
link even 36 per cent of our Villages with 
roads and the condition of fifty percent of the 
rural roads IS mdeed deplorable The paucity 
of funds IS the main reasons for It In 1926, 
the Central Road Fund was set up on the 
recommendations of Jaykar CommIssion 
Report 

MR. SPEAKER Hon Member, you may 
ask two questions The entire House IS Inter-
ested In your questions You better ask 
questIOns In brref so as to enable the hon 
MinIster to answer you In brref 

SHRI MAHESHWAR SINGH- Mr 
Speaker, SIr, as has been stated by the 
Minister, a Resolution was adopted on 13th 
May, 1988 to levy 5% duty on customs and 
excise on the Motor SPlllt and DIesel all and 
settmg apart thE> pr0ceeds thereof In the 
Central Road Fund AccordIngly, an amount 
of Rs 320 crores was to be deposited to that 
fund but It has not so far been Implemented. 
At the current prices, thIS amount IS aqualto 
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four thousand crore-of rupees I would like to 
know from the hen 'Minister as to why that 
Resolution was nelt Implemented although 
the same was adCfil1ed by both1t"1ethtousesof 
Parliament Is It nat an act of contempt of the 
House? Secondly, I would IIke·1o -know 
whether the hon Mmlster .lN11I take up 1hls 
matter with the Finance MinISter so1hat the 
Resolution which was passed In 1988 could 
be Implemented 

[Enghsh] 

SHRI K P UNNIKRISHANAN Yr 
Speaker Sir, I share the concern expressed 
by the han Member about the state of roads. 
partICularly In the rural areas whICh provide 
the basIC Irnk with the market as well as for 
transportation of men and matenal and other 
services The Parliament. In Its Wisdom. 
passed thiS resolution on 13th May, 1988 
But unfortunately the MInistry of Finance 
was of the opInion that they did not have the 
kmd of resources envisaged In In their pos-
session As such, even though my prede-
cessor earlier and myself after taking over 
the charge, have been ralsmg thiS matter 
with my esteemed colleague, the Finance 
Minister, so far there has been no resolution 
of thiS problem That IS where It stands now 

[ Translation} 

SHRI MAHESHWAR SINGH Mr 
Speaker, Sir, part (b) of my question has not 
been replied Why the resolution was not 
Implemented? Himachal Pradesh IS a back-
ward State where roads are the main means 
of transportation ThiS year out of the total 
amount of Rs 9 crores deposited In the 
Central Road Fund, a meagre sum of Rs 
9,81,000 has been allocated to Himachal 
Pradesh whereas an amount of Rupees one 
lakh IS reqUired to construct one kilometer to 
Kuchha road In the hilly regions With the 
amount made available to the State from the 
Central Road Fund, not more than 10 kms of 
Kuchha road would be constructed I would 
like to know whether the amount to be given 
from the fund to Himachal Pradesh Will be 
Increased and whether the hon Minister 
would take up the matter WIth the hon FI-

nance Mmlsterto Implementthat resolutIOn? 

(EnglIsh] 

SHRI·K P UNNIKRlSHANAN· Sir, I 
sympathise with the request and demand 
made by the han Member 11ully sha:re hiS 
concern about the state of roads miilmachal 
Pradesh as well There has not been any 
augmentation of the Central Road Fund to 
give any particular or new allocatIOn 10r the 
States That IS the positIon as of now 

[ TranslatIon) 

SHRI MAHESHWAR SINGH Mr. 
Speaker, Sir, reply to Part (b) has not been 
received Will the hon.. Minister take up thIS 
matter With the Finance MInister? 

MR SPEAKER Hethas already replied 
but you did not hear him 

[EnglIsh] 

SHRIMATIGEETA MUIO-iERJEE Is It 
not aiact that out of this Fund 65 percent 
was to go to the States for the development 
of State roads Is It also not a fact that a 
solemn assurance was given on tne floor of 
the House that thiS Resolution Will be Imple-
mented? Therefore I want to know whether 
thiS Implies a breach of prIVilege of the House 
by the Government 

MR SPEAKER That IS not the question 
which the MInister can replyl 

SHRIMATI GEETA MUKHERJEE 
would like to know what would be the reac-
tion of you and the MInister on thiS. After all, 
by thiS allocation, our States would get more 
funds and more employment generation 

SHRI K P UNNIKRISHNAN The 
ResolutIon mentions that half percent of the 
accrual be utilised for defraYing the cost of 
adminIstration of the Fund, 35 1/2 percent of 
accruals be utilised by Union Government 
for development and maintenance of na-
tIOnal highways and balance 64 percent of 
accruals from the Fund be utilised by the 



5 Oral Answers BHADRA 81912 (SAKA) Oral Answers 6 

State and UnIOn Territories for development 
and maintenance of the State roads on the 
baSIS of petrol and diesel consumption In 
each State and UnIOn Territory 

Therefore, she IS nght In saying that thiS 
was what envisaged In the Resolution 

(. , 
SHRI P R KUMARAMANGALAM A 

semor "lady Member, hon Shnmatl Geeta 
Mukher)ee has raised a very relevant pomt 
on whether It IS or It IS not a contempt of the 
House I think, the question In Itself has the 
answer because definitely It IS a contempt of 
the House But what really aflses IS, thiS IS 
not a Simple matter where a minor Issue or 
mistake has been done or somebody has 
overlooked It It IS something more baSIC 

Both the Houses of Parliament by reso-
lution passed It It IS binding on the Govern-
ment It IS definitely binding on the Execu-
tive What surprises me IS to see that the 
Fmance Ministry seems to have become 
more powerful, and the bureaucrats In the 
Finance MInistry have really become the 
rulers of the nation The people are not 
sovereign Wefmdthe sltuatlOn,even though 
there IS collective responsIbIlity The Prime 
M,nister IS present and I would Irke to draw 
hiS attentIon If I can I do not know If I can 
catch hiS eye and ear The Issue IS that the 
prevIous Government Itself I do not thrnk that 
they can also get off the hook We find rn our 
system, 11 IS Parliament that ultimately repre-
sents the people and the people are sover-
eign When Parliament by resolutIon takes a 
deCISion, how IS It that the bureaucrats and 
the Finance Ministry can put their foot down 
and say, "No"? Is there a prOVISion for thIS? 
I would like to know from the Pnme Mmlster 
as to why IS It that even now It IS not being 
Implemented I have said It categortcally 
Nobody can be let off the hook on thiS 

I would like to know specifically from the 
Hon Mlntsterfor Surface Transport and from 
the Prrme Minister who IS present Because 
there IS something like the collective respon-
slblhty of the Cabinet, the Surface Transport 
Minister cannot hide behmd the statement 
saYing that he IS gettIng In contact with the 

Finance Mlntster nor can the Prime MinIster 
say 'It IS not my portfolio' because thiS IS a 
matter of real Importance where the prestige 
of thIS House, the prestige of the people and 
the very system IS In question ThiS deals 
with unemployment also directly because 
laYing of roads In one of the biggest employ-
ment sources 

( Interruptions) 

[ Translation] 

You should also support me It IS not so 
that my state alone IS In need of roads, roads 
are required In your state also 

[EnglJsh] 

I would like to know specifically as a 
commitment how long they Will take to en-
sure that the Resolution IS Implemented 

(b) I would like to know whether the 
Pnme Mlntsterwould assure as that hewould 
Intervene and see to It that thiS Resolution IS 
Implemented that 65% of the funds together 
wrth the arrears because With the arrears It 
comes to nearly Rs 2 000 to 3, 000 crares I 
thInk, would be allocated 

I would like to know specifically whether 
thiS could be done 

SHRI K P UNN/KRISHANAN) In a 
matter like thiS, It IS very difficult to set a time 
table As I was saymg that my predecessor 
earlter and I have taken upthls question wrth 
the Minister of Fmance I talked to him and 
requested him and mvrted hiS attention to 
thiS Resolution and It IS the conSidered view 
of our Ministry that It should be Implemented 
and funds made available 

SHRI P R KUMARAMANGALAM He 
has to speak on behalf of the Government 

SHRI K P UNIKRISHNAN It IS very 
difficult to set a time table and I can assure 
the hon Member that effort should not be 
lacking on our part to see that the ResolutIOn 
IS Implemented 
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MR SPEAKER The Prime Minister 

SHAI P R KUMARAMANGALAM The 
Prime Minister should answer This IS a 
matter of contempt of the House 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH) I will look Into 
the point raised by the hon Member 

SHAIMATI GEETA MUKHERJEE 
thank the Pnme Minister positively In this 
regard (Interruptions) 

MR SPEAKER Mr Salfuddm Ch-
oudhury 

SHRI SAIFUDDIN CHOUDHURY The 
Pnme Mlntster has assured that he will look 
Into It 

MR SPEAKER Yes The Prrme MiniS-
ter has said that he would look Into It 

SHRI SAIFUDDIN CHOUDHURY Now 
I do not have ay further questIOn to put I 
wanted the Prime Minister to Intervene and 
make an assurance 

MR SPEAKER We can pass on to the 
next questIOn 

( Inte"uptlOns) 

MR SPEAKER I think after the Pnme 
MInister has said and the Minister has al-
ready said, no new Information Will come 
forth 

SHRI TARtT BARAN TOPDAR This IS a 
questIOn which Involves the Finance MiniS-
try There should be a discussion under 193 

[ Trans/atlon] 

PROF PREM KUMAR DHUMAL 
Please arrange a diSCUSSion on It 

MR SPEAKER I Will see, 

SHfU RAM NAIK It IS good that the 
Hon Pnme Minister has gIVen an assurance 

but the thing IS this that assurance 

[English] 

The Prime Minister has said that he 
would look Into It We Will take It as an 
assurance 

I Translation] 

SHRI RAJMANGAL PANDE That IS 
why we want that the Pnme Minister should 
give erther an assurance or a diSCUSSion be 
arranged under Rule 193 

[English] 

The Pnme Minister s saying that' I Will 
look mto If' does not carry any connotation 
The Prime Minister must Implement It 

SHRI RAM NAIK In view of the Pnme 
Minister's assurance that he will look Into this 
problem, Will the Government deCide by the 
end of this year at least?(JnterruptlOns) 

SHRI RAM NAIK My question remains 
to be replted 

MR SPEAKER Please take your seat 
I am calling Mr Unnlknshnan 

( Inte"uptlons) 

I Translation] 

MR SPEAKER Pandejl, you are well 
conversant With the rules of the House Let 
us hear Shn Unnlknshnan for the time being 
That would be looked Into by the BUSiness 
AdvIsory Committee 

[English] 

SHRI RAM NAIK Sir, I Will repeat the 
questIOn In view of the Prime Minister's 
assurance that he will look Into this aspect, 
my question IS Will this deCISion be taken at 
least by the end of this year? (InterruptIOns) 

SHRI K P UNNIKRISHANAN~ As I 
have already explained, It IS very a dlihcult to 
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set a time-table for questions of this kind 
Government will take the decIsion consider-
Ing all the factors (Interruptions) 

MR SPEAKER Please take your seats 
Let us hear the Prime Minister 

[ Trans/atlon] 

Prime Minister IS speaking again 

[English] 

SHRI VISHWANATH PRATAP SINGH 
Sir, It will not be fair to the House to give an 
assurance without looking Into the matter 
( Interrupt/ons) 

-1 

SHRI SAIFUDDIN CHOUDHURY Ths 
IS concerning the UnaniMOUS Resolution 
adopted by both the Houses of Parliament 
The Government IS bound to Implerlent It It 
IS not a question of whether to Implement It 
or not to Implement It He has to say that rt IS 
Implemented It IS not a question of Govern-
ment rnterference This IS a Resolution 
passed by the Parliament They have to 
Implement It 

SHRI BASUDEB ACHARIA This IS a 
case of Implementation of the 
Resolution (Interruptions) 

MR SPEAKER Mrs Choudhury, the 
Prime Minister IS on his legs Please take 
your seat 

SHRI BASUDEB ACHARIA He can 
assure the Housethat It will be Implemented 
( Interruptions) q, j C 

SHRIVISHWANATH PRATAP SINGH 
Just Ilsterno-meTamTu-rry-cogmsant of the 
sentiments of the han Members on thiS 
matter What I said was that the MInister for 
Surface Transport mentioned that he has 
referred the matter to the Finance Ministry 
The prevIous Government had passed It 
OUTIng 1988, the Resolution was passed In 

all earnestness. There m us! have been some 
problems Certainly oWing to weighty con-
sideratIOns It could not Implement It nght 

away I don't doubt the Intention of the prevI-
ous Government So I have to find out as to 
what were the problems what IS the difficulty 
before the Finance Mmlstry 11 IS not our 
intention to Just report to you the difficulty 
We have to find out what are the CIrCU11 
stances and then come Ir right earnest saving 
thiS IS the posItIOn thiS IS what can be done 
In the present Circumstances 

[ Trans/atlon] 

Construction of Road in Forest Areas 
of Madhya Prade~h 

-305 SHRICHHAV1BAMARGAL Will 
the MInister of AGRICULTURE be pleased 
to state 

(a) whether problems are being faced In 
the construction of roads passing through 
forest areas In dacolt prone areas ad,vaSI 
areas and those being constructed under 
the Rural Landless EmploY'Tlent Guarantee 
Programme due to non transfer of land by 
the Forest Department In Madhya Pradesh 
and 

(b) If so, the steps taken by Union 
Government to speed up the construction of 
the approved roads? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP 
MENT IN THE MINISTRY OF AGRICUL 
TURE (SHRI UPENDRA NATH VERMA) 
(a) h IS true that some delay IS being caused 
In the construction of roads passing througll 
forest areas In Madhya Pradesh because 
diverSion of forest land for non-forest our-
poses IS governed under the prOVISions of 
the Forest (Conservation) Act, 1980 and 
pnor approval of the Central Govern'llent 
has to be secured before stating the con-
struction on forest lands 

(b) To faCIlitate the preparation of pro-
posals by the State Governments for obtain 
mg pnor approval of the Government of 
India, detailed gUidelines have been Issued 
by the Ministry of EnVironment & Forests A 
proforma for supplYing the necessary Infor-
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mat Ion for processIng the proposals has 
also been prescribed by the MInistry of 
EnvIronment & Forests. Department of Ru-
ral Development has offered to assIst the 
State Government In seekIng early clear-
ance of their specifiC proposals In respect of 
roads whICh have been sanctIoned by thIs 
Department 

[ Trans/atlon] 

SHRI CHHAVIRAM ARGAL Mr 
Speaker, the hon MInister also has agreed 
that problems are beIng faced In the con-
structIon of roads passIng through forest 
areas, In dacolt prone areas and adlVasl 
areas and those being constructed under 
the Rural Landless Employment Guarantee 
Programme due to non transfer 01 land by 
the Forest Department In Madhya Pradesh 
I would like to ask the hon MInister about the 
reason for delay In thiS matter Under the 
provIsIOns of the Forest (Conservation) Act 
1980 pnor approval of the Central Govern-
ment has to be obtained before starting the 
construction on forest land AccordIng the 
Madhya Pradesh Government has submit-
ted several proposals to the Central Govern-
ment for transfer of land for the purpose of 
constructing roads through the forest areas 
to "nk the Villages haVing upto one thousand 
of populatIOn, dacolt prone areas and Adlva-
SIS areas by the roads But such proposals 
remain pending for years With the Govern-
ment of India on the enVIronmental or some 
other grounds I WOUld, therefore, like to 
know whether In vIew of the poSitIOn stated 
above the Central Government would au-
thOrise the Madhya Pradesh Government to 
grant Its approval at Its own level In such 
cases In order to aVOId the unnecessary 
delay In the constructIOn of these roads? As 
at present all the construction-works under 
the Rural Employment Programme are In 
complete Will the Central Government au-
thOrise the concerned State Government to 
grant the approval for such roads so that the 
constructIOn work IS not stated on that ac-
count? 

SHRI UPENDRA NATH VERMA Mr 
Speaker, Sir, such a permiSSIOn IS given by 

the EnVIronment wing of the Forest Depart-
ment For the purpose of permissIOn In such 
cases, there IS already an AdVISOry Commit-
tee comprises of three non-offlClal and four 
offICIal members and meets once a month 
under the chairmanship of the I G , forests 
The Department of the Rural Development 
cannot authOrise the State Government to 
grant their permiSSIon In such cases 

SHRI CHHAVIRAM ARGAL The hon 
Mlntster has Just said that the State Govern-
ments cannot be authOrised for granting 
such approvals I would Itke to ask the hon 
MInister as to how many proposals after the 
completion of all the formalities, for the 
constructIon of roads through forest areas, 
ad,vasl areas and dacort prone areas Itke 
Chambal have been submitted to the Cen-
tral Government by the Madhya Pradesh 
Government and how many of these propos-
als have been approved so far by the Central 
Government and also what IS the reason for 
not granting their approval to those propos-
als which have not been yet approved? Mr 
Speaker, Sir, you know that the Adlvasl 
areas form a large part of Madhya Pradesh 
ThiS IS a back-ward state A number of 
announcements have been made by thiS 
Government for the development of those 
areas In that state It has found place In the 
PreSident's address as well The State 
Government wants to construct roads through 
the adlvasls areas, chambal region and other 
dacolt prone areas but several such propos-
als have been pending since 1984 with the 
Central Government W,ll the Government 
of India adopt such a policy as all the propos 
als pending With them may be granted 
Immediate approval? 

MR SPEAKER Now . It IS enough 
Constant repetition of the samethmg does 
not enhance the Importance of It. 

SHRI UPENDRA NATH VERMA Mr 
Speaker, Sir, 11 such proposals related to 
Madhya Pradesh, were brought before the 
AdVISOry Committee about which I have 
mentioned earher, seven of them have al-
ready been approved, two proposals have 
been relected and the remalmng two are stili 
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pendmg which wIILbe1aken upforconsldera-
tlon In rts next monthly meeting to be held on 
4 and 5 September Just now the han 
Member has stated that I could not give such 
authorrtyto the State Governments But I did 
not say that Instead I said that the Depart-
ment of Rural Development IS not empow-
ered to authOrise the State Governmen1s to 
grant1helr approval on a matter related to the 
Forest ConservatIOn Department 

MR SPEAKER But you represent 
Government of India Now, Uma Bhararlll 

( InterruptIons) 

MR SPEAKER You have already 
asked two questions Now, take your seat 

( lrtterruptlOns) 

KJJM8R1UMJ\..BJ:iAAATI Mr Speaker 
Sir, As regards the inCidents of kidnapping 
murder and robbery In Madhya Pradesh 
Some areas f alhng under Chhatarpur district 
of my constrtuency. KhaJuraho stand at 
number two In that state I have requested 
the han MInister Shn V9f'ma, dUring hiS VISrt 

of those areas, to take measures to level 
lakhs of acres of unutlhsed ravine land, 
stretching along the banks of Kane river 
whICh IS mainly a robber Infested area In 
case the land In thiS region IS levelled With 
machines on the lines of chambal region It 
Will be not only utilised but also It Will bring 
down the number of InCIdents of robbery and 
other crimes Sir, through you, I would like to 
know from the han Minister as to when he 
proposes to take steps for levelling the fa 
vines In Chhattarpur region by sendIng 
machines In these areas? 

SHRI UPENDRA NATH VERMA Mr 
Speaker, Sir, I need a separate notice for thIS 
as thiS IS not related to the main question 

[English) 

PROF N G RANGA ThiS IS an unsat-
Isfactory answers, Sir 

MR SPEAKER RangaJI, he says that 
he wants a clear notICe 

[ Translation) 

SHRIDILEEPSINGHBHURIA.M- Spea<er, 
SIT, the provisions of thiS raw are obstructing 
the development of Madhya Pradesh 
Whereas the Government has announced 
that they would take steps to link all the 
villages ofthe country by roadsdunng Eighth 
Plan So I would like to know from the Hon 
Pnme Minister In particular who IS srttlng In 
the house and the han Minister whether 
they Will make some changes In the relevant 
law so that the proposals submitted by the 
Madhya Pradesh Government may be 
Immediately approved and roads may be 
smoothly constructed as a large area Of 

Madhya Pradesh consists of forest and tribal 
areas where mamly the Villages eXist? The 
hon MInister has stated a short-While ago 
that the centre had received 11 proposals 
out of which 7 have been approved 2 have 
been rejected and the renalncng 2 have 
been listed for further conSideration So I 
would hketo ask him whether some changes 
In the relevant Laws will be rlade In order to 
clear the pending p'oposals for theconstruc-
tlon of ta'lks for Irngatlo'l telephone-hnes 
and the electTlc-llnes ,n those areas which 
could not see the light of development for 
want of these baSIC amenities? 

SHRI UPENDRA NATH VERMA Mr 
Speaker Sir thiS question IS limrted to the 
construction of roads In Madhya Pradesh 
only and It does not cover all the rural areas 
of the country 

MR SPEAKER You may reply to the 
question concernlrg Madhya Pradesh only 
Do not bother about the whole country 

SHRI UPENORA NATH VERMA I hal, e 
clearly replied to thiS question that the Advi 
sory Committee had received only 11 such 
proposals of which 7 have been approved 
two rejected and the remaining 2 are pend 
109 and are due to come up for conSideratIOn 
In ItS next meetmg 

SHRI NANI BHATTACHARYA Mr 
Speaker, Sir, many suggestions regarding 
the clearance of such cases have been 
gIVen to thiS AdVISOry Committee So, through 
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you I would like to know from the hon 
Mlntster whether the Central Government IS 
gOing to make such an arrangement as to 
clear at the earlrest various pending proj-
ects In West Bengal hkethe Tlsta ProJect, the 
Swarnrekha project etc and to give further 
Information In that regard? 

SHRI UPENDRA NATH VERMA Mr 
Speaker Sir, I have already stated that this 
IS related to the construction of (oads In 

Madhya Pradesh only Hence I need a sepa-
rate notice about West Bengal or any other 
state ,-,') 

DR LAXMI NARAYAN PANDEYA Mr 
Speaker: ~ft tile tllrn "MInIsler -has stated 
about the approval of 7, the disapproval of 2 
and the pending of 2 out of the total of 11 
such proposals Now I would like to know 
from him whether the Central Government 
through the Amendments to the Central Road 
Act and the Central Forest Conservation 
Acts proposes to give some authority and 
faCIlitate the construction of road by the 
State Governments for the public conven 
lencE' so that Jhabua and Bastar which are 
the tribal areas of Madhya Pradesh and the 
other regions which are backward and dacol! 
Infested areas, may see the light of develop-
ment and the people hVlng In these areas 
may avail the transportation facllttles and 
their hfe may be secured? 

SHRI UPENDRA NATH VERMA It IS 
true that the construction of roads In the 
dacort-prone areas of Madhya Pradesh, Uttar 
Pradesh and Rajasthan IS necessary And 
the road construction scheme forthose areas 
IS being prepared on the baSIS of the Raman 
than Committee's Report which envisages 
the construction of roads at a total cost of 
about 279 crores rupees In those areas 
dunng the penod 1985 to 1990 under the 
Seventh Five-Year Plan The said commit-
tee has recommended that an amount of 
rupees 100 crores towards thiS account 
shouJd be borne by the Central Government 
and the rest of rt by the respective State 
Governments 

S. T. D. FaCility In Telepho'l.~ 
changes Near Alanta Caves 
~ 

"306 Sb_RI PUNDLIK HAF3.LPANWE 
Will the Minister of COMMUNICATIONS be 
pleased to state 

(a) whether thE're IS any proposal to 
prOVide S T D factllty at the telephone ex 
change situated neal Ajanta Caves and 

(b) If so the tl....,e by wl··llch thiS facility 
would be prOVided? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (aj Yes SI[ 

(b) DUring" 992-93 

[Trans/al'on] 

SHRI PUNDLlI<, HARI DANWE. Mr 
Speaker Sir the AJanta Caves are fan"ous 
allover the world There IS a Village called 
Alanta Though telephone services are 
available In thiS Village yet they are '101 

working properly AJanta and Elora are fa 
rnous all over the world ThiS place IS of 
foreign tOUrists Rttractlon If a call IS made 
from AJanta to Aurangabad It rarely ma1err 
ahses Even In case of emergency one cannot 
have hiS call matenalised As such I' IS a very 
Important matter Proposal IS already there 
Will the hon Mlntster please state as to what 
action IS proposed to be taken by the Gov 
~rnment In 1992-93? The Government IS 
studYing the steps to be taken In 1992 93 
whereas we want S T D facllttles at the 
~arliest By what time Will the han Minister 
prOVide S T D faCilities there? 

SHRIJANESHWAR MISHRA Both the 
€!xchanges situated near Ajanta Caves and 
In Ajanta Village have an Installed capacity of 
20 lines each so It Will not be practicable to 
prOVide S T 0 faCIlities In such small ex 
changes It has, therefore, been deCided to 
change both the exchanges The telephone 
exchanges to be set up In AJanta Village and 
near AJanta caves Will have an ,nstalled 
C 1p< (Ity of 88 lines and 60 lines respec-
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tlvely It Will take two years So I have said 
that It Will be completed by 1992-93 

SHRI PUNDLIK HARI DANW~ Tele-
phone services are available In the Gram 
Panchayat of AJanta Village S T 0 facilities 
should also be made available there By 
what time steps Will be taken to provide 
S T 0 facilities there? 

SHRI JANESHWAR MISHRA Gener 
ally, tOUrists come to Aurangabad Eve') 
then If the hon Member so deSires, S T 0 
facllrtles Will be provided at AJanta Village 
after the new lines have been Installed 

[EnglIsh] 

Protection to Traditional Fishermen 
+ 

*307 S_HRI RAM NAIK 
SHRI GOPI NATH GAJAPA 

THI 

Will the Minister of AGRICULTURE be 
pleased to state 

(a) whether big companies In private 
sec10r have been permitted deep-sea fish 
Ing 

(b) rt so, the reasons therefor, 

(c) whether It IS a fact that the trawlers 
belonging to these companies fish In the 
area allotted to the traditional fishermen 
Instead of fishing In the deep sea area, 

(d) If so, whether as a result of thiS 
fishing near the coast, the Jlvellhood of tradi-
tional fishermen IS In danger and their fish 
production IS adversely affected, and 

(e) If so, the steps taken or proposed to 
be taken In thiS regard? 

I TranslatIon) 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR) 
(a) ancJ (b) As t~ere IS limited scope for 

Increasing fish production from coastal wa 
ters, publiC sector undertakings and prtvate 
sector entrepreneurs have been e'icouraged 
and permitted for the last several years to 
take up deep sea flshtng which IS capital 
Intensive 

(e) There IS no report of deep sea 
fishing vessels fishing In the area earmarked 
for tradrtlonal fishermen 

(d) and (c) Do not anse 

[ Translation) 

SHRI RAM NAIK Mr Speaker, Sir, 
trawlers should venture for fishing In the 
deep sea But rt IS not being done There are 
similar complaints from Maharashtra, Goa, 
Kerala, Tamil Nadu and Andhra Pradesh I 
have received a representation from the 
National Fishermen Ac1lon ForlJm which I 
have forwarded to the Government People 
from vanous States have been represented 
In thiS forum They have said that they have 
made such a complaint But the hon MiniS-
ter has stated In hiS reply that there IS no 
such report Now I would like to POint out that 
fish are not available In the Coastal area As 
a result thereof, the fishermen suffer badly 
In part (c) of the reply the hon Minister has 
stated that 

[English) 

"There IS no report of deep sea fishing 
vessels fishing In the area earmarked 
for traditional fishermen" 

[ Translation) 

Now the question IS as to whose re-
sponSibility IS It to send such a report and 
why has he not sent that report so far? Will 
the hon Minister throw some light on thiS 
pomt? 

SHRI NITISH KUMAR Mr Speaker, 
Sir, there IS a limIt to operate deep sea 
vessels PermiSSion to operate deep sea 
fishing vessels was granted by the Govern-
ment, but there IS a IImrt to rt There are 
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already some laws enacted to regulate all 
these things. Area for the traditional fisher-
men has also been demarcated. No deep 
sea fishing vessel can enter that area. A 
number of laws are already there to check 
this practice. As regards violation of the 
laws, action is being taken for this also. 
Various States have also enacted laws. A 
number of States have adopted the Central 
Marine Fishing Regulation Act and it is being 
implemented strictly. As such, there is no 
such report that deep sea fishing vessels are 
entering the traditional areas of fishermen. 
This is what I said. 

SHRI RAM NAIK: Mr. Speaker, Sir, a 
report to this effect has not been received by 
the Government. because it has not been 
sent. h is a very serious matter. In view of 
this, will any steps be taken in this regard to 
convene a meeting of the Ministers of Fish-
eries of the States and representatives of 
Fishermen and consider the question of 
violation of the laws? Because it is a fact that 
a very few people work in big trawlers but the 
numberoffishermen engaged In small scale 
fishing is more. Our policy is labour intensive 
which means employment for maximum 
numterof people. In the light of above, does 
the Government feel the urgent need of 
holding a meeting? Will the Government 
convene a meeting of the State Fishery 
Ministers and representatives of fishing 
organisations and arrange a discussion in 
this regard. 

SHRI NlTlSH KUMAR: Mr. Speaker, 
Sir, in the total marine fishing products, the 
contribution of deep sea fishing is only one 
per cent. The traditional fishermen contrib-
ute 49 per cent and the remaining 50 per cent 
contribution is made by mechanised boats. 
That is the position. As per the latest position 
their contribution is only one per cent. There 
is no question of harming the interests of 
traditional fishermen and neglecting them by 
deep sea fishing vessels. Even then, if ay 
complaint is received in this regard, the 
existing laws have sufficient provisions to 
deal with such a situatiOn. Action can be 
taken under the existing Jaws. If there is any 
specific complaint, we can take up the same 

with the concerned State GoV«nmentsl 

because the State territory. covers an areaof 
12 nautical miles. A number of States have 
since enacted their own Marine Fishing 
Regulation Acts on the basis of a Model Bill 
which was later passed and the said act was 
circulated to States. The States are free to 
take action under their own Acts. There is 
also a proposal to give all sorts of assistance 
to the states they would r&q1Jire in this con-
nection. The Government is considering a 
proposal to launch a cefltrally sponsored 
scheme for the provision of some infrastruc-
tural capital goods such as wireless sets, 
patrolling boats and other such things so that 
the State agencies could be strengthened 
and the scheme could be implemented 
strictly. The Central Government would 
provide assistance to State Governments 
for this purpose. 

[English] 

SHRI SAMARENDRAKUNDU: Sir, this 
is a ve,yimportant question. I would like to 
draw the attention of the hon. Ministerto two 
things Involved in this question. He has said 
very correctly that only one per cent of the 
fish is collected by deep sea fishing in India. 
But a lot of wealth of fish lies in deep sea 
fishing. Small countries like ThaIland and 
much smaller countries in Asia may also 
catch the bulk of the fish by deep sea fishing. 
We have not been able to do anything. If the 
Minister has any project to catch the vast 
wealth of fish from deep sea? 

The other point which my hon. friend 
from Bombay has raised is also very impor-
tant. It is a fact that the trawlers, the power 
boats encroach into the areas of small boats 
and catch the fish. They cannot go to the 
deep sea. They encroach the area and thus 
trouble the people. One solution tor this 
problem is that you can convert the small 
boats into power boats so that they can go 
further by 15-20 Km. Now they cannot go 
beyond 4 or 5 Km. 

[ Translation] 

SHRI NITISH KUMAR: Mr. Speaker, 
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Sir, tile present potential of marine fishing in 
the country is about 45 lakh tonnes. Out of 
this, only about 20 Iakh tonnes are being 
exploited. Maximum potential is being ex-
ploited in the coastal areas. The Govern-
ment plans to promote deep sea fishing and 
exploit maximum fishing potential. It has 
been said by the hon. Member that the 
Govemment gives permission for engaging 
chartered vessels. A number of such 
schemes have been launched so that big 
vessels could be pressed into service upto a 
distance of 20 kilometres. So far as protect-
ing the interests of traditional fishermen or 
the question of motorisation to raise their 
income is concerned, there is a centrally 
sponsored scheme under which the Central 
Government provides assistance. The Cen-
tral Government gives their share of assis-
tance at the rate of 25 per cent of the total 
investment in each case. The State Govern-
ment gives another 25 per cent 01 it in the 
form of subsidy. Remaining 50 per cent of 
the expenditure, is borne by the fishermen 
themselves or they can raise bankloans for 
it. That is the position which aims at more 
and more motorisation. 

[Engllsh1 

Sl:fB1 '( 5..RAJASEKHABREDDY: Sir, 
the confusion or confrontation is between 
the traditional fishermen and the mecha-
nised boat operators. This is, as the Minister 
also just now pointed out. one part and the 
deep sea fishing is the other part. In the deep 
sea fishing the Government of India has 
authorised six 1ishing vess'es hom outslde 
the country, from different countries like 
Thailand and Malaysia, to operate in our 
waters. The government is also trying to put 
in more deep sea vessels into this water so 
that more amount of foreign exchange can 
be brought. In this process. especially the 
Shrimp Corporation form an important part 
of foreign exchange earning. This is the 
situation especially in the Eastern Coast of 
Vizag and Paradeep and also Madras. All 
the trawlers are under lockout for the past full 
one year. Government is still not doing any-
thifYd aOOu' ''''ing off 'he lockout The whole 

thing has come to a grinding halt. Is the 
Government aware of it; is Government doing 
anything about it; is the labour Department 
doing something about it or is the Agriculture 
Department doing something about it? 

[ Translation] 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, the question put by the hen. Member has 
no direct link with this. He has reported 
that... ...... , .... ( Interruptions) ........ Everybody 
knows as to what the Government is doing In 
this regard. The Government is. therefore, 
fully vigilant about this and necessary action 
will be taken. Action will be taken on the 
basis of the information available with the 
Government. This is the position with regard 
to the second haN of his question. So far as 
the question of mechanised boats is con-
cerned, I have already stated that the Gov-
ernment intends to boost such operations 
because till today the contributIOn of deep 
sea fishing is only 1 per cent. It has tremen-
dous potential. Every effort is being made by 
usto exploitthis potential either by chartered 
vessels or by some other means so that we 
could earn foreign exchange. So far as the 
question of interfering In other areas IS con-
cerned. there are laws to check such prac-
tices. Besides, we have Coast Guards. They 
keep strict vigil to ensure thatforeign vessels 
do not enter into our territorial waters. 11 the 
hon. Member wants to know the number of 
such incidents I shall give him detailed fig· 
ures in this regard. (Interruptions) 

[English1 

SHRI Y. S. RAJASEKHAR REDDY: 
What about strkes and lock outs? The in-
dustry is in loCk-out for the past one and half 
year. He has not touched that part. 

[ Translation1 

SHRI NITISH KUMAR: Mr. Speaker. 
Sir, it will be better if the hon. Member seeks 
a reply from the Ministry of Food Processing 
lndustry tor th.e oth.er partaf his question. 
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[English] 

SHRI K S RAO My han colleague has 
alreadystated that 90 per cent of the deep 
sea fishing IS being done from the Vlzag 
Coast, particularly by the new trawlers For 
that "undreds of crores of rupees have been 
given by the Government of India and-as 
my other fnend has stated-It goes to the 
rich people or the well to do people While 
lakhs of poor fishermen hVlng In the Sea 
Coast for years are stili remaining as 
poormen They are not able to get any bene-
fit out of It, though he has said that some 
mechanised boats have been given to them 
as subsidy which IS very nominal compared 
to what they have given for the deep sea 
fishing 

So, I Wish to know from the hon MiniS 
ter, whether the Government would conSider 
involVing these poor fishermen, who are 
hVlng there and who are experts In deep see 
fls"mg also by giving opportunities to them 
by way of training for operation of these deep 
sea trawlers, 

Secondly, whether you will consider 
giVing them finance through the Societies 
formed by these poor fishermen so that they 
can also enJoy 1hls privilege of haVing these 
trawlers which only the rich men are enJoy-
Ing Without investing anything, they are 
taking advantage of hundred of crores of 
Government money 

[ Translation] 

SHRI NITJSH KUMAR: Mr Speaker, 
s., the Government II118nds.to·encourage 
people who are engaged In dllfarent sectors 
of fishing Industry As regard&. the traditional 
fishermen there are four Centrally Spon-
sored Schemes being Implemented forthem 
(Interruptions) 

[English] 

SHRI K S RAO I am asking you 
whether you are prepared to give them deep 
sea fishing trawlers and not ordinary boats 

[ Translation] 

SHRI NITISH KUMAR As regards pro-
Viding protection to traditional fishermen and 
dOing their welfare, I have already stated that 
four centrally sponsored schemes are al-
ready there Improved fish landing craft IS 
also a centrally sponsored scheme So far as 
promoting deep fishing IS concerned, 85 
chartered boats have been Issued permrts to 
take up thiS work In thiS connection, permits 
have been Issued to vanous agencies VIZ 
one permrt to a public sector, five permits to 
co-operatlve SOCieties and 79 permits to 
large and medium companies The Govern-
ment Intends to encourage the people who 
are comparatively weaker In thiS work So far 
as the fmal part of hiS question IS concerned 
whether 'Deep Sea Fishing training should 
be Imparted to them or not, It can be well 
understood that the scheme would require 
huge capital But the Government IS pre 
pared to give every pOSSible assistance 
under ItS scheme At the same time I would 
like to make It clear that deep sea fishing has 
got a commercial aspect I requires huge 
fmance It calls for a large capital Investment 
So far as the training IS concerned thiS pOint 
can be conSidered It IS a question of Invest 
Ing huge capital and the hon Member should 
also understand thiS problem 

[Engltsh] 

SHRI K S RAO Sir, I have asked him 
whether they are prepared to give any fi-
nance for purchaSing deep ssa fishing trawl-
ers to the Fishermen Co-operative Socie-
ties Let him say 'Yes' or 'Nol 

[ Translation] 

SHRI NITISH KUMAR Mr Speaker, 
Sir, I would hketoglve a reply to his question 
Some priorities have been fixed for thiS 
purpose In thiS connection first PriOrity IS 
given to public sector undertakings and then 
comes the number of, as has been stated by 
the hon Mamber, Fishermen Co-operatIVe 
Societies Thereafter the turn of public sec-
tor and other groups comes 
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[EnglJsh] 

S~O~A~ATH ,CHOUCHURY 
want to know whether Government IS aware 
that by glvmg licences to the big Houses, the 
small entrepreneurs who are given trawlers 
on loan are affected? Smce the big Houses 
encroach In the area where the latter are 
fishing, the small entrepreneurs are unable 
to pay back their loans (InterruptIons) Is the 
Government aware of this fact? (Interrup-
tIons) 

MR SPEAKER Order please Mr 
Choudhury, please repeat sothat the MiniS-
ter may iJsten to you 

SHRI LOKANATH CHOUDHURY 
Many small entrepreneurs have taken trawl 
ers on loan The Government has now IS 
sued iJcences to big Houses and the monop 
oly Houses (InterruptIOns) Those monopoly 
Houses are encroaching In areas where the 
small vessels are operating As a result tf"le 
position has corne to this that the trawler 
owners are unable to pay the loan that they 
have taken from the Government Is the 
Government aware of It? Is the Government 
also aware that the terntory for fishing for 
each State IS defined? From one State 
people are gOing to another State So there 
IS conflict There IS friction between those 
people As a result In the coastal areas there 
IS tension Is the Government aware of It? In 
order to enforce the law that they have 
made, the State Government have asked 
the Central Government to gIve them ves-
sels to enforcE' the law Why IS the Central 
Government not able to supply the vessels 
as prom Ised to enforce the law so that there 
IS no tension? 

[ Trans/atlon) 

SHRI NITISH KUMAR Mr Speaker, 
Sir keeping In view the problem mentioned 
by the han Member, a model Bill for regulat-
Ing Manne Flshmg was prepared by the 
Government and Circulated to the State 
Governments Some of the coastal States 
have already enacted law on the baSIS and 

some of the coastal states have not done It 
Butthe vessels are reqUired to register them 
selves In the States, In the territory of which 
they operate A number of safeguards have 
been taken In thiS regard So far as setting 
up of an agency to enforce the Act IS con-
cerned, I have already stated that the Cen 
Iral Government wants to assist t"'e States In 

thiS work by launching a centrally spo'1sored 
scheme and the matter IS under consldera 
tlon The Government IS also prepared to 
extend faCIlities VIZ capital etc which IS 
required for boats or watershlps and thiS 
matter IS also under consIderation (lnterrup 
t,ons) 

[EnglIsh) 

SHRI LOKANATH CHOUDHURY Sir 
the Minister IS not In possession of the fact 
he may not give the reply he may say that 
the mformatlon will be collected BJt since I 
had Dut a question I want a definite answer 
(InterruptIons) It IS a serious problem I want 
to have a definite reply (InterruptIons) 

MR SPEAKER The Minister has re 
plied to your question, as far as poSSible and 
! have called Mr Yamuna Prasad Shastri 
Please Sit down Mr Cnoudhury 

( TranslatIon] 

Setting up Te_lephone Exchange at 
Rewa In Madhya Pradesh 

'308 SHRI YAMUNA PRASAD 
SHASTRI Will the Mlrlster of 
COMMUNICATIONS be pleased to state 

(a) whether Government had sanc 
tIoned a plan for setting up a telephone 
exchange of two thousand lines capacity In 
Rewa town of Madhya Pradesh dUring the 
year 1988 89 

(b) If so the reasons for not commenc 
Ing the construction work so far, and 

(c) the time by which the telephone 
exchange IS likely to be set up there? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA)' (a) to (c) Only a 
twelve hundred hnes capacrty electronIC 
exchange was planned for the year 88-89 
whICh has already been Installed and IS 
working However, a new 2000 h"es elec-
tronIC exchange has now been proposed 
and the plan for bUilding construction has 
been approved to accommodate thIS ex-
change The bUilding construction has been 
planned for completIOn by March, 1993 The 
telephone exchange IS planned to be set up 
by the end of the 8th Five Year Plan 

SHRI YAMUNA PRASAD SHASTRI 
Mr Speaker, Sir, I would like to thank the 
hon Minister for hiS reply Of course a 2000 
hne exchange Will be sel up wlthll1lhe Eighth 
Five Year Plan penod But what I would like 
to submrt IS that the present 1200 hne ex 
change was set up when the population of 
Rewa was only SO,OOO But now Its popula 
tlon has crossed the mark of 2 1 !2lakhs With 
the construction of Ban Sagar Project, many 
Government Officers and staff have started 
hVlng In the crtv ? A few Industnes have also 
developed The present waltmg list of appli-
cants seeking new connections IS 1500 In 
view of thiS I would like to knowfrom the han 
Minister whetl'er he would like to complete 
the setting up of the 2000 hne exchange by 
the time the bUilding construction work IS 
completed by 1992-93 Instead of waIting 
upto 1995 

SHRI JANESHWAR MISHRA Mr 
Speaker Sir the capacity of electroniC ex 
change at Rewa was mcreased only last 
year by 100 hnes I e from 1200 to 1300 
According to Informatton available with the 
Government the present waiting Irsl of 
apphcants IS 426 We are optimistic that as 
soon as the bUilding construction work IS 
completed we would try to get Installed the 
sanctioned 2000 hne 81ectroniC exchange 
ImmedIately 

SHRI YAMUNA PRASAD SHASTRI 
Mr Speaker, Sir, as has been stated by the 
han Minister In reply to my supplementary 
that the capacity of the exchange has been 

Increased by 1 00 hnes, I would like to state 
that the problem has not been solved by th,s 
extenSJOn The populatIOn of the city has 
been Increasing steadily and the CIty IS also 
fast expandlllQ In view of thIS I would like 
that the budding constructIOn work should be 
completed by 1991 Instead of 1 992-93 and 
the 2000 hne exchange should also be in-

stalled by thiS time Will the han Minister 
please pay attentIOn to It? Besides, the Infor-
mation that the apphcants In the waltmg hst 
IS 426, IS not correct The number of apph 
cants waiting for new hnes IS more than 
1500 A number of new arrivals t,ave taken 
place As such, It IS very necessary In view 
of thiS please state whether the new ex 
change Will be Installed by 1991 

SHRI JANESHWAR MISHRA Mr 
Speaker, Sir In view of the steady growth 01 
population In Rewa city a 2000 line ex 
change has been sanctioned Every effort 
Will be made to complete the work of con-
struction of the bUilding As soon as the 
construction work IS completed steps will be 
taken to prOVide telephones to the waiting 
apphcants 

SHRI SA TV ANARA Y AN JATIA Mr 
Speak9r';""Sir. electronic exchanges E-10 B 
which are to be Installed In Madhya Pradesh 
have been sanctioned for Indore and 
Jabalpur I would like to urge that thiS type o~ 
modern exchange should also be nstalled Ir 
UJJatn In 1992 on the eve 01 Kumbha SlOg-
hartha Parva I would like to know whether 
the Government would be pleased to Instal 
such an exchange there There IS an urgent 
need to Increase the capacity of the eXisting 
telephone exchange The number of apph 
cants In the waiting list IS very large there 
BeSides the Kumbha Slngastha Parva IS 

about to take place there so the Walking 
capacity of thA telephone exchange should 
be made proper Will the han Minister please 
conSider to Instal a modern telephone ex-
change E-1 0 B In UJJaln also? 

SHRI JANESHWAR MISHRA Mr 
Speaker, Sir, as the practice In vogue. gen 
erally new telephone exchange IS Instatted 
on the eve of Kumbh Mela It WIll be done 
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SHRI RA TILAL KALIDAS VERMA Mr 
Speaker:sir~-th~rough you. I would like to 
POint out that as and when we wrrte for the 
installatIOn of electronic exchanges, we get 
the stereo type reply that the work cannot be 
taken up for want of apparatus In thiS con-
nection. I would like to state that telephone IS 
an Income oriented apparatus and the Gov-
ernment does not suffer any loss on thiS 
account Then what are the reasons that 
such demands are not met by procuring 
eqUipments at the earhest 

SHRI JANESHWAR MISHRA Mr 
Speaker, Sir, manufactunng of telephone 
eqUipments takes a lot of time and corre 
spondlngly there are some hurdles In mak-
Ing allotments also Of course, Telephone 
Department IS an earning Deptt and as soon 
as telephone exchanges are manufactured 
they Clre allotted and the process takes time 

SHRI CHHEDI PASWAN Mr Speaker 
Sir. my question IS not connected With 
Madhya Pradesh Once I had put a question 
about Sasaram Through you, I would like to 
know from the han MInister whether there IS 

a proposal to set up an electroniC exchange 
at Sa_,aram? 

SHRI JANESHWAR MISHRA Mr 
Speaker. Sir thiS POint Will be conSidered If 
a separate notIce IS gIven for thIS 

12_00 hrs. 

SHORT NOTICE QUESTION 

[Engltsh] 

Reduction in P4ttroleum Products in 
Vehicles with Railways 

S N Q No 1 P.ROE R~_GANESH 
KAPSE Will the Minister of RAILWAYS be 
pleased to state 

(a) whether Government had Issued 
orders on the 21 sf June, 1990 to reduce the 
consumption of petrol and dIesel by ten 
percent In vehicles of hiS MInistry and 

(b) If so, the details of the reduction so 
made In the consumptIOn of petrol and 
diesel, separately from the 21 st 
June, 1990 to the 15th August, 1990? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES) (a) The Mtnl3try 
of Finance have ISSUed instructions by their 
letter of June 27, 1990thatfrom 1990-91 the 
consumption of petrol and diesel In Govern-
ment vehicles including staff cars should be 
reduced by 20% over the consumptIOn dur-
Ing the year 1989-90 The InstructIOns are 
also to the effect that the consumption of 
petrol and diesel In Government vehicles In 
the various Government offices for the re-
maining part of the current financial vear 
should be so regulated as to reflect thiS 
overall reduction of 20% 

(b) The Finance Ministry has reqUired 
that quarterly reports be sent to the Govern 
ment on the c..Jmphance of thiS directive The 
first such report Will be available for the 
period ending September 1990 sometime 
dUring the month of October 

PROF RAM GANESH KAPSE In reply 
to Starred Question No 268 on the 28th 
August, 1990 the han M,nister narrated some 
steps which the Ministry had taken to reduce 
the consumption and the steps are proper 
house-keeping. accounting and monltorrng 
the consumption of diesel all by the locoma 
tlve drivers and all that You have already 
mentioned them Is a weekly register kept In 
the department and If It IS not kept, Will the 
han Minister accept a suggestion to main 
taln a weekly register because of the prob-
able adverse effect thai may be there after 
the KuwaIt Issue has come and whatever IS 
happening throughout the world? Will he 
accept thiS suggestion? 

SHRI GEORGE FERNANDES It Will 
not be poSSible to k.eep any weekly register 
In the department because the allocation of 
dIesel etc IS being done at the point where 
the locomotives operate 

PROF RAM GANESH KAPSE At least 
a monthly register can be kept 
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SHRI GEORGE FERNANDES There-
fore, at the divIsional and at the zonal level as 
also at the POints where diesel IS dispensed 
wrth, there will be records kept and we have 
asked for quarterly reports, and as soon as 
the quarterly reports become available, as I 
said In the reply, sometime In the month of 
October, It Will be possible for me to fmd out 
the exact amount of saving that has been 
made rn thiS regard 

'203 hours. 

~R DEPUTY SPEAKER In the Chal1 

PROF RAM GANESH KAPSE Instead 
of the petrol consumption gOing down In the 
month of July 1990, In Andhra and Kama-
taka the measures have boom ranged I can 
quote the figures In Karnataka the petrol 
consumption was 16591 tonnes In July 1989 
as agaInst 17363 tonnes In July 1990 
Similarly the consumption In Andhra Pradesh 
was 15681 In July 1989 against 18000 In 
July 1990 So, the measures have boom-
ranged 

I would give a suggestIon which If the 
Pnme Minister takes Into account will be very 
beneficial to the country The suggestion IS 
that all odd numbered cars be used on one 
day In the Government departments and all 
even numbered cars be used on the other 
day. That IS the only way out In the (lew 
situatIOn Will the han. Minister accept It? 

SHRI GEORGE FERNANDES If In a 
particular department there are all odd 
numbered cars then that department Will not 
be able to function If thIS suggestion IS ac-
cepted 

PROF RAM GANESH KAPSE The 
Prime MinIster IS, luckIly present WIll he 
think about thiS suggestIOn? 
~ 

SHRI SONTOSH MOHAtL.QEV The 
basIc Idea of redUCing consumption IS to 
save wastage and hence I do not thmk that 
the han MInister IS thinking In terms of 
redUCing the number of passenger trams 
The saving should be In other areas lIke the 

workshop etc May I know from the hon 
MInister whether these gUidelines have re-
sulted In a reduction In the number of trams 
whIch are now beIng run In the vanous parts 
of the country and If so how many trains have 
been dislocated because of thiS restrrctlOn 
art consumptIon of diesel? 

SHRI GEORGE FERNANDES We 
have not discontinued any train But cer-
tainly we have made that exercise In the 
eventuality of allY malar emergency, where 
there IS likelihood of any reduction rn the 
avallablhty of diesel because all the diesel 
that we use goes In fortractlon, we ar prepar-
109 ourselves rrght from now to see whIch are 
those services that could be curtailed 

> " 
SHRI BASUDE~ARIA Srr, bulk at 

dleselConsumptlon In Railways IS for diesel 
locomotives as Railways have taken a deCI-
sion to phase out steam locomotives and 
replace steam locomotives by electriC ad 
diesel locomotives The phase of electrrflca-
tlon IS not so fast So, steam locomotives are 
betng replaced by diesel locomotives I want 
to know whether thiS reductIOn In consump-
tIon of diesel will affect the replacement of 
averaged steam locomotives by diesel loco-
motives 

SHRI GEORGE FERNANDES The 
POSSibility of such eventuahtycannot be ruled 
out _, 
'::.< 

SHRI NIRMAL KANTI CHA TIERJEE 
My que~n Is partly Cbvereaoy Sh" Son-
tosh Mohan Dev and Shrl Basudeb Acharla 
Now, Instead of the pOSSibility of not being 
ruled out, IS there any assessment that die-
sel may be replaced by a new kind of engine 
which IS more effiCient, what they say bar 
effICIency or something like that by uSing 
coal? Secondly, If there IS any estimate, 
what out In transportation would result In 
passenger trams as well as wagon move-
ment because of the 10 per cent cut In 
diesel? Is there any correlation found out? 

SHRI GEORGE FERNANDES Sir, I 
cannot Visualise the ten per cent cut In diesel 
In so far as RaIlway operatIOns are con-
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cerned. In so far any the use of vehicles by 
officials or by the staff for ay other adminis-
trative purposes, we have fallen in line with 
the Government directions to the extent it is 
possible to do so. But so far as passenger 
operations are concerned and more particu-
larly so far as goods operations and freight 
operations are concerned, I do not believe it 
will be possible for us to think in terms at any 
percentage wise reduction, because that will 
ultimately mean the passengers orthe goods 
which have to be transported by rail anyway 
will go to the bus or to the truck industry, 
which is far more expensive in terms of petrol 
and diesel consumption than the Railways. 
Therefore, a total view will have to be taken 
up in this matter in the Government and I am 
sure that the exercise is on. 

[ Trans/ation] 

SH!!!. MANJAY LAL Mr. Deputy 
Speaker, Sir, I would like to know from the 
Government as to what is the rate of con-
sumption of diesel in train journey vis-a-vis 
bus Journey? 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, It is a fact that the per capita 
consumption of petrol and diesel used in 
buses is 6 to 7 times more than that is used 
in trains. In view of thiS It would be better in 
all respects to effect more and more cuts in 
case 01 buses and trucks and lesser In case 
of trams. 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

Linkage of District Headquarters 
Through STD Facility In A.P. 

*309. SHRI RAJAMOHAN REQOY: 
Will the Minister of COMMUNiCATIONS be 
pleased to state: 

. (a) whether it was proposed to link all 
district headquarters through STD facility 
during the Seventh Five Year Plan period; 

(b) whether the objective has been 
achieved in Andhra Pradesh; and 

(c) ff not, the district headquarters pro-
posed to be linked w~h Hyderabad by STD 
facility dUring 1990-91? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) Does not arise. 

~Millici_IJ WellS' Scheme Under Jawahar 
Rozgar Yojana 

*310. SHRI SRIKANTHA DATTA 
N_ARASIMHARAJA WADIYAR: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether the "Million Wells" Scheme 
has been launched under the Jawahar 
Rozgar YOJana; 

(b) If so, the amount earmarked to the 
States under the scheme during the current 
financial year, State-wise; and 

(cl the number of wells dug under the 
Scheme during 1989-90 and 1990-91 so far 
In different States? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA): 
(a) to (c). Million Wells Scheme (MWS) was 
launched on 1.4 1988 as a sub-scheme of 
the erstwhile wage employment programmes 
of National i~ural Employment Programme 
(NREP) and Rural landless Employment 



35 Written AnswelS AUGUST 3D, 1990 Written AnSW91S 36 

Guarantee Programme (RlEGP). It contIn-
ued to be a sub-scheme of Jawahar Rozgar 
Yojana (JRY) also, which was launched on 
, .4.89 by merging the erstwhile wage em-
ployment programmes of NREP/RLEGP. 

The Central/State grants allocated to 
the StateslUTs under the scheme dunng the 

current financial year State-wise, is given in 
the attached statement-I. 

The number 01 wells as reported to have 
been dug/constructed under the scheme 
durrng 1989-90 so far in different States/UTs 
IS given In the attached Statement-II. Fig-
ures of the wells dug dunng the current year 
have not been reported by StateslUTs so far. 
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STATEMENT-II 

Number of wells constructed In Million Wells Scheme under JRY durtng 1989-90 

51 No State/uT No of Wells Constructed 

1 2 3 

Andhra Pradesh 9954 

2 Arunachal Pradesh Not Taken up 

3 Assam Not Implementing 

4 Bihar 27883 

5 Goa 6 

6 GUJarat 4900 

7 Haryana Not rmplementlng 

8 Hunachal Pradesh 37 

9 Jammu & Kashmir 113 

10 Kamataka 1742 

11 Kerala 29 

12 Madhya Pradesh 3794 

13 Maharashtra 12287 

14 Manlpur Nil 

15 Meghalaya Not Implementrng 

16 Mlzoram Not Implementing 

17 Nagaland Not Reported 

18 Orrssa 9287 

19 Punjab Not Implementing 

20 Rajasthan 7805 
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SI No. State/UT 

2 

21 Slkklm 

22 TamIl Nadu 

23 Tnpura 

24 Uttar Pradesh 

25 West Bengal 

26 A & Nisland 

27 Chandlgarh 

28 D & N Havel! 

29 Deihl 

30 Daman & DIU 

31 Lakshadweep 

32 Pondrcherry 

Total 

Shortage of Non.Judlclal Stamp Papers 

*311 SHRI NANDLAL MEENA Will 
the Minister of HOME AFFAIRS be pleased 
to state 

(a) where there IS a shortage of non-
Judicial stamp papers In the denominations 
of Re 1 Rs 2 Rs 3, As 5 etc With the 
stamp vendors and In particular In the Pa-
tlala House, New Deihl 

(b) If so thedetalls With reasons thereof 

(C) whether there IS an proposal to sell 

No of Wells Constructed 

3 

Not Implementing 

1712 

Not Implementmg 

Not Reported 

3624 

Not Implementing 

Not Reported 

57 

Not Implementmg 

N~ 

Not ImplementIng 

Not ImplementIng 

83180 

the stamp papers and stamps through the 
Post Offices, 

(d) If so, the details thereof and rt not, 
the reasons therefor, and 

(e) the details of steps taken to Improve 
the Situation and to make the stamp papers 
available easily, freely and Without trouble? 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED) (a) 
and (b) Recently, a sudden shortage was 
noticed In the case of non-JudiCial stamp 
papers In the denominations of Re 1. Rs 2, 
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and Rs 3 However, there has been no 
shortage of non-Judicial stamp papers In the 
denomination of Rs 5 

(C) and (d) No, Sir There are already 
, 52 stamp vendors who are seiling non-
Judicial stamp papers throughout the Union 
Territory of Deihl 

(e) Deihl Treasury/Collectorof Stamps, 
Deihl have Initiated necessary action for thiS 
purpose 

Mamorandum by Christian Community 
Welfare Council 

*312 SHRI NARSINGRAO SURYA-
WANSHI 

SHRI G M BANATWALLA 

Will the Minister of HOME AFFAIRS be 
pleased to state 

(a) whether a delegation of Christian 
Community Welfare Council of India recently 
called on him and submitted a memorandum 
listing their demands, 

(b) It so, the details thereof, and 

(c) the action taken thereon? 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED) (a) 
ThiS memorandum was received on July 26, 
1990 

(b) The demands Include setting up of 
a Christian Unlversrty, reservations In serv-
Ices, reservation of seats In the Ralya Sabha 
and In the Legislative Councils of States, 
adequate representation of Christians on 
Consultative and AdVISOry Boards, appoint-
ment of meritorious Christians In the JudiCI-
ary and diplomatic services, protection of 
Christian Customs and traditions etc 

(C) Copies of the memorandum have 
been forwarded to the concerned Ministries 
for appropriate action 

[ Translation] 

Scheme for Production of Pulse~ 

"313 SHRI MANJAY LAL 
SHRI R N RAKESH 

Will the Minister of AGRICULTURE be 
pleased to state 

(a) whether Government propose to 
bring the production of pulses under a tech-
nology miSSion to boost the production of 
pulses In the country 

(b) If so, the details thereof, 

(e) whether any production targets for 
pulses have been fixed and 

(d) If so the targets setforthe next three 
years, year-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR) 
(a) Yes, Sir 

(b) An Integrated approach to crop 
production technology, farmers services 
Inputs, post harvest technology and market 
Intervention IS proposed to be adopted 

(c) The production targets for 1990-91 
have been fixed 

(d) The target for 1990-91 under the 
National Pulses Development Project IS 150 
lakh tonnes The targets for subsequent 
yeas have not been fixed so far 
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[EngllshL 

AD HOC Promotion to SC and ST 
Officials In Department of Posts 

*314 SHRI UDAYSINGRAO 
GAIKWAD Will the MInister of COMMUNI-
CATIONS be pleased to state 

(a) whether the Department of Posts 
had gIven ad hoc promotions to Scheduled 
Castes and Scheduled Tribes, as ordered by 
the Department of Personnel and AdminiS-
trative Reform s dUring 1983 and thereafter 
In U P Circle against Class II Posts 

(b) the numberof offiCials given ad hoc 
promotions In Class II between 1986-87 and 
1988-89 vis-a-vIs Scheduled Cas1es and 
Scheduled Tries In U P Circle 

(C) whether complaints had been re-
ceived regarding infringing of the orders of 
Department of Personnel and Admlnlstra 
tlve Reforms With regard to ad hoc promo-
tions of Scheduled Castes and Scheduled 
Tribes In Class II In U P Circle. and 

(d) If so, the factual POSition In thiS 
regard and the action taken against offiCials 
found gUilty? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) Yes Sir 

(b) The number of offiCials given ad hoc 
promotions In PSS Group B between 1986-
87 and 1989-90 Vis-a-VIS SCs/STs In U P 
Circle IS as follows 

1986-87 

1987-88 

6 ad hoc promotton were 
given one was an SC 
offiCial 

16 offiCials were given ad 
hoc promotion, one was 
an SC offiCial 

1988-89 

1989-90 

8 officials were given ad 
hoc promotion There was 
no SC or ST offiCial 

4 offiCials were given ad 
hoc promotion There was 
no SC or ST offiCial 

(e) and (d) References were received 
With regard to ad hoc promotions of SC/ST In 

PSS Group B In UP Circle and they were 
enquired Into It was found that ad hoc pro-
motions In PSS Group B In UP Circle were 
given to eligible Sc offiCials as per their 
senlorrty and the total numberof SC officers 
In the RSS Group B In the Circle was gener-
ally as per the reservation percentage ST 
oiilclals could nOt be promoted on ad hoc 
baSIS tor want at sentonty Suitable Instruc-
tions were Issued and have been reiterated 
to ensure that due care should be taken to 
enSJre adherence to reservation rules 1'1 ad 
hoc apPOintments at all levels 

[ Translation] 

Audio-Visual Coverage on Foreign 
Visits 

*315 SHRI RAM AWADH Will the 
Minister of EXTERNAL AFFAIRS be pleased 
to state 

(a) wnether prrvate agenCies are en-
gaged tor audiO-Visual coverage of hiS for-
eign VISits for being telecast on Doordarshan 

(b) If so the details thereof. 

(C) whether Doordarshan has the re-
qUired resources as WE'll as manpower for 
making the coverage as being aSSigned to 
pnvate agencies, and 

(d) If so, the reason for which the private 
agencies are engaged? 
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THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI !.K GWRAL): (a) No, Sir. 

(b) to (d). Does not arise 

[Eng/ish] 

Construction of Buildings for Post 
Offices In Punjab 

·316 SHRI KAMAL CHAUDHRY Will ... 
the MInister of COMMUNICATIONS be 
pleased to state' 

(a) the number of bUildings constructed 
for Post Offlce~ In Punjab during 1989-90 
and proposed to be constructed du ring 1990-
91 

(b) the details thereof, district Wise, a"d 

(c) the allocation of funds for construc-
tion of new Post Office buildings In Punjab, 
particularly In Hosh,a'purdlstrlct dUring 1990 
91? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) DUring 1989-
90, two ~u:ldlngs-Phagwa'a Head Post 
Office and Moga Head Post Office were 
constructed DUring the year 1990-91 , It 's 
proposed to construct 18 Post Office bUild-
Ings In varrous districts of tile P!Jnpb 

(b) The district-wise projects are 

Hoshlarpur 4 

Gurudaspur 2 

Bhatlnda 2 

Amntsar 2 

Jalandhar 3 

Ludhlana 

Kapurthala 

Patiala 

Sangrur 2 

(c) An allocation of Rs 145 lakhs has 
been made to Punjab Circle for the year 
1990-91 Out of thiS, a sum of Rs 85 lakhs 
has be~n earmarked for Hoshlarp~r._ 

Vessels Acquired by SCI From Foreign 
and Indian Shipyards 

*317. DR SUDHIR RAY Will the Min-
Isterof SURFACE TRANSPORT be pleased 
to state 

(a) the number of foreign bUilt and India 
bUilt vessels separately, acqUIred by the 
SIllpplng Corporation of India during 1973-
85. 

(b) the number of vessels ordered by 
the Shipping Corporation of India With for-
eign shipyards and Hlndustan Shipyard 
durrng 1985-86 and 

(c) the reasons for 'lot plaCing suffiCient 
order WI+h Indian Shipyards? 

THE. M!NISTEROFSURFACETRANS-
PORT (SHRI K P UNNIKRISHNAN) (a) 
The Shipping Corporation of India have 
acquired 96 forelgr bUilt vessels and 9 In-
dian bUilt vessels dUring the Derrod form 
1973 to 1985 

(b) The number of vessels of Shipping 
Corporation of India on order With foreign 
shipyards and Hlrdustan Shipyard Limited 
durrng the year 1985-86 were 17 and 5, 
respectively 

(C) Shipping Corporation of India have 

been plaCIng orders on Indian ShIpyards, 
depending on the capacity and capability of 
the shipyards to meet Shipping Corporation 
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of India's reqUirements of vessels of differ-
ent sizes and types. ShiPPing Corporation of 
India have a current order for 3 Crude Tank-
ers of 86000 OWT each on Cochm Shipyard 
Limited, 2 Bulk Carners of 42750 OWT each 
and 1 Bulk Carner of 26000 DWT on Hmdus-
tan Shipyard Limited 

Rate. of Commission on Money Orders 

-318. SRI C P MUDALA GIRI-
YAPPA 

SHRI B RAJARAVI VARMA 

Will the Minister 01 COMMUN !CATIONS 
be pleased to sta:e 

(a) whetrer the upper limit of the value 
of Inland money orders ana telegraphic 
money orders has been Increased by the 
Post and Telegraph Department, 

(b) If so, the details In thiS regard 

(c) whether Government contempiate 
to decrease the rate of commission on money 
orders as mostly poor people depend upon 
money orders to send money, 

(d) If so, the details thereof, and 

(e) If not, the reasons tt1erefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) Yes Sir 

(b) The upper limit of the value of Inland 
money order and telegraphic rno!ley order 
was Increased from Rs 1 ,0001-10 Rs 2,0001 

- by a gazette notification dated 7 4 90 

(c) No, Sir 

(d) Does not anse In view of reply to (c) 
above. 

(e) The Postal Department IS Incumng 

conSiderable defiCit year after year due to 
Increase m the cost of operation of various 
services consequent on intrOductIOn of re-
Vised pay scales to staff from 1.1.86 and 
Increase of OA twice a year apart from nse In 

operational expenses like charges for car-
riage of malls through Railways, al~lmes and 
other private earners To contain the defiCit 
to as reasonable Ilmrtthe rates of some of the 
servIces had 10 be revised recently In June 
1990 

The MO'1ey Order Service IS one which 
IS subSidised considerably Any reduction In 
the present rate of COllmlSS on WOUld corre-
spondingly add 10 tne defiCit Incurrea on the 
servIce 

[ TranslatIon] 

Pension to Freedom Fighters from 
Madhya Pradesh 

*319 SHBI KANKAR MUNJ~RE V,NI 
the Minister of ~OME AFFAlgS be pleased 
to state 

(a) the district-wise !lumber of freeaom 
fighters In Mad;"1Ya Pradesh to whom Swatan-
trata Senanl Samman Perslo" has been 
sanctioned, and 

(b) the number of such applications 
from 8a/agf"lal District which are pendl'lg 
sa'lctlor and ti">e reasons tlje"efor? 

THE MINISTER OF HOME AFFAIRS 
(SrlRI MUFTI MOHAMMAD SAYEED) (a) 
Dlstnct-wlse records regarding the Swatan 
trata Salnlk Sam man PensIon are not Delng 
mamtaln@d Pension has been sanctioned to 
freedom fighters from Madhya Pradesh In 

3275 cases as on 31st July, 1990 

(b) Ne a??\\ce.\\O!\ {~C~I\!~d b~ \\\~ ~m~
scnbed date, namely 3ist March 19S2, IS 

penoll"lg for sanctIon of pension 
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Foreign Assistance Received by ptlissiQn-
aries In Madhya Pradesh and Rajasthan 

"320 DR LAXMINARAYAN PAN-
DEYA Will the Minister of HOME AFFAIRS 
be pleased to state 

(a) the amount of assistance receIved 
by foreign MIssionaries In Madhya Pradesh 
and Rajasthan dunng 1988-89 and 1989-90 

(b) whether It IS obligatory for the for-
eign Governments or Institutions provldmg 
such assistance to Inform the Union Govern-

ment and the concerned State Governments 
about the amount of aSSistance, 

(c) whether Government have received 
any Information about the misuse of the 
amount of assistance so received, and 

(d) If so the action taken by Govern-
mentln this regard? 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED) (a) 
Amounts as detailed below were received by 
foreign miSSiOnarieS In Madhya Pradesh 

Amount receIved 

1988 1989 

1 2 

1,22,64,070 1,6394512 

No amounts were received In Rajasthan 
(The accounts c-re maintained on calendar 
year baSIS) 

(b) No Sir 

(c) No Instance of misuse has come to 
notice 

(d) Does not anse 

Declaration of Jaipur-Bhusaval Road as 
National Highway 

·321 S.!:!BLBAMESHWARPATlDAR 
Wlflthe Mrnlsterof SURFACE TRANSPORT 
be pleased to state 

(a) whether the road between Jalpur 
and Bhusaval IS proposed to be declared as 
National Highway and 

(b) If so, when the construction work of 

1990 
(up to July) 

3 

78,94,040 

the said road between Khargone and 
Bhusaval IS likely to be takel'l up and com 
pleted? 

THE MINISTEROFSUqFACETRANS-
PORT (SHRI K P UNNIKRISHNAN) (a) 
No, Sir Jalpur IS already linked to Bhu~awal 
via Dhule through sections of National HIgh-
way Nos 12,3 and 6 

(b) Does not arise 

[EnglIsh) 

ProsecutIon of TerrOrists Arrested In J 
and K 

*322 SHRI SHANKERSINH 
VAGHELA 

DR AK MYEL 
Will the Minister of HOME AFFAIRS be 

pleased to state 
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(a) the month-wise number of terrorists 
arrested inJammu and Kashmlrdurmg reach 
of the last three years; 

(b) out of them the numberofthose who 
have been released without prosecution 
during the above penod and t"'e reasons 
therefor; and 

(c) the number of terrorists who have 

been prosecuted and sentenced by a court 
of law? 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED)· (a) 
to (c). The number of terrorists arrested 
dunng 1987. 1988 and 1989 are respectively 
nil. 50 and 124. informations made available 
by the Government of Jammu and Kashmir 
15 given in the attached Statement. 
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Marketing FacllHlas to Farmers of Tribal 
Areas 

*323 SHRI ~ MUNDA Will the 
Minister of AGRICULTURE be pleased to 
state 

(a) whether Government propose to 
provIde any specla' marketmg facilIties to 
farmers of tnbal areas of Bihar and other 
States to protect the Interests of farmers, 
and 

(b) If so, the details thereof and If not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA) 
(a) and (b) There IS no special scheme In 

thiS regard State Governments and State 
Marketing Boards have been persuaded to 
gIVe preference for development of markets 
In tribal areas by availing financial assIs-
tance under the Market Development 
Scheme of the GoYernment of Jndla 

Demands of Junior engineers (Telecom.) 

*'324 SHRI KUSUMA KRISHNA_ 
MURTHY 

SHRI ~ANWARI LAl PURO-
HIT 

Willthe MlnlsterofCOMMUNICATIONS 
be pleased to state' 

(a) whether an agreement was reached 
between the Telecom Commission and the 
T elecomm unrcatlons EQgloeers ASSOCiation 
In May, 1990 relating to their demands for 
better servICe conditIOns 

(b) If so, the what were their main 
demands and whether the agreement was 
Imp\emented, 

(c) If not, the reasons for non-Imple-
mentation of the agreement, 

(d) whether the Junior Engineers have 
threatened' direct actlon"for non-Implemen-
tatlonofthe agreement by the Department of 
TelecommunicatIons and 

(e) If so, the steps contemplated by 
GO\ ernment to tackle the srtuatlOn? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) Yes Sir An 
agreement was reached on the JOint charter 
of demand of JUnior Telecom Officers Asso-
CiatIon (JTOA) and Telecom Engineers 
ServICe ASSOCiatIon (TESA) on 31 st May 
1990 

(b) The maIO demands were better 
career prospects and promotional avenues 
In the department There are nine Items 

The orders Implementing all Items agree-
ment except one have been Issued The 
Issue of orders of the remaining Item has 
been take on prlorrty 

(c) The agreement IS under Implemen-
tatIon wrth formal approvals of the concerned 
authorrtles 

(d) Yes, Sir The aglatlon whICh was to 
start on 28 8 90 has been deferred upto 
30990 

~e) M\ ?Oss\b\e and neces'5al"f arranC}6-
ments are being/have been made to maln-
tam the serv~es to the best possl~le ext_ent 

Release of Telephone Connection In 
Deihl 

3523 SHBIMATI V,{ JA '{ ANT'MALA 
BAll Will the Minister of COMMUNICA-
,IONS be pleased to state' 
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(a) whether some telephone connec-
tions In Deihl sanctioned In the months of 
March-April thiS year have not yet been 
Installed, 

(b) whether he would conduct an in-
qUiry Into all such cases of delay, 

(c) whether all such connections would 
be released forthwith without any delay, and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHAI 
JANESHWAR MISHRA) (a) Yes, Sir Some 
of the telephone connections which were 
technically notfeaslble could not be Installed 

(b) to (d) All the pending connections 
would be opened as-soon as work of laYing 
underground cables In the localities where 
these telephones are reqUired, get com-
pleted 

Private Earth Stations 

3524 SHRISANATKUMARMANDAL 
WIll the Minister of COMMUNICATIONS be 
pleased to state 

(a) whether It IS proposed to allow 
private customers to own Intels at BUSiness 
Service (IBS) and to declare IBS Earth Sta-
tIons as Customer Procured EqUIpment 
(CPE), 

(b) \~ so, the ~at\onalebeh\lldth\ssl9m~\
cant poIJcy departure 

(c) the stage at which the matter stands 
at present, 

(d) the control Government IS likely to 
exercise on these private Earth Stations, 

(e) whether these StatIons Will be 81-
\oweo '0 be set up w1\'n mOlgenous equlp-

ment or It will have to be Imported 

(f) If so, the details thereof, and the 
estimated capital outlay Involved? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) Such a pro-
posalls under conSideration 

(b) To promote Software export 

(c) !he proposal IS under Inter-Depart-
mental examination 

(d) The Earth Station equipment Will be 
controlled by a Goverrlment agency 

(e) and (f) Technically SUitable Indige-
nous eqUipment Will be allowed to be used 
However, as per available informatIon. In-
digenous equipment for IBS IS not available 
at present 

Wastage Discharged from FACT, 
Cochin 

3525 SHRI P C THOMAS WI" the 
Minister of AGRICULTURE be pleased to 
state 

(a) whether Ii:lrge areas of land have 
become unfit for cultIvatIons duetothe waste 
being sent out from the factory of FACT, 
Cochln DIVISion In Kerala through Chi Blra 
Puzba river 

(b) whether Government propose to 
acquire such lands for the FACT 

(c) whether a conference of the com-
pany and effected persons was convened by 
the District Collector, Ernakulam In thiS re-
gard, and 

(d) If so, the outcome thereof and the 
Teac\lCn 0' Govemmen\ \neTe\o? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVElOP-
MENT IN THE MINISTRY OF AGRICUl-
TURE (SHRI UPENDRA NATH VERMA) 
(a) The discharge of effluents from FACT IS 
with the consent of the Kerala State Pollution 
Control Board and land has not become 
uncultlvable Moreover, the discharge IS also 
within the permissible limits 

(b) No 

(c) and (d) Yes, Sir The DlstnctCoII~ 
tor, Ernakulam had a meetmg with all con-
cemed on 10 8 90 and all the Involved IS-
sues were dlscused therein It was decided 
that another meeting would be held at a 
future date after further details/study are 
done by all the concerned parties 

r. 

Groundnut "Cultivation In GuJarat 

continues to be deficient In Saurashtra and 
Kutch meteorologteal sub-dlvislOn of the State 
since 13.6 90, thus affecting the sowlngs of 
groundnut In the region DUring 1989, the 
rainfall had been normal In these areas 

(b) To cover the area lost due to defi-
cient rainfall In Saurashtra region, the farm-
ers have been persuaded to take up ses-
amum as contingent crop In un-sown area of 
groundnut 

No report of seiling ground nut seed 
meant for sowing as ordinary nut has been 
received from GUJarat Government 

(c) QuestIOn does n,ot anse 

Use of Fertilizers 

3527 SHRI P NARSA REDDY Will 
the MInister of AGRICULTURE be pleased 

3526 SHRI PRAKASH KOKO to state 
BRAHMBHA IT Will the Minister of AGRI-
CULTURE be pleased to state 

(a) whether GUJarat State IS facmg 
unfavourable weather condition for the sec-
ond year In successIOn for groundnut CUlti-
vatIOn, 

(b) whether the erratic monsoon has 
forced many growers In Saurashtra to post-
pone SOWing and some of them have been 
forced to sell seed meant for sowing as 
ordinary nut, and 

(c) If so, the assistance proposed to be 
provided to them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR) 
(a) The rainfall In GUJarat meterologlcal sub-
dIVISIOn had been deftclent since 11 7 90 to 
15.890, but had become normal dUring the 
week ending 22890 However. the rainfall 

(a) whether Union Government have 
chalked out any plan to maximise the use of 
fertilizers, 

(b) d so, details thereof, and 

(c) the manner In whICh the plan IS 

proposed to be Implemented? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR) 
(a) Yes, Sir 

(b) Two Central Sector Scheme as 
mentioned below have been proposadto be 
Implemented dunng 8th Plan' 

(I) National ProJect on development 
of fertiliser use In low consump-
tion fainted areas 

(Ii) Balanced use of le,t,IIser5 
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Through these schemes, It IS 
proposed to lay out fertiliser use 
demonstratIOns including for 
mlcronutirients. It IS also aImed 
at strengthening the sod testIng 
faCIlities both for maJOr nutnents 
as well as mlcromrtnents RetaIl 
outlets are proposed to be 
opened under the scheme so 
that supply offertlhsers In remote 
and InacceSSible areas IS en-
sured. 

(c) The scheme are proposed to be 
Implemented by involvIng the fertiliser Indus-
try for sharrng a part of the expendIture The 
State Governments WIll Identify the locations 
for taking wp the programme 

Expert Committee Report on Excel· 
lence In Postal Services 

3528 SHRI SHANTARAM 
--POTDUKHE 

SHRI SANAT KUMAR MAN-
DAL 

Will the Mmlsterof COMMUN ICATIONS 
be pleased to state 

(a) whether Government have since 
examined the Expert Commrt1ee Report on 
excellence In postal services which covers 
the whole gamut of postal operatIOns. 

(b) rf so, the broad features of thiS 
Report pertalnmg to customer satIsfaction 
thlough quality Improvement and 

(c) the strategy Government propose to 
adopt to achieve thiS end and ensure excel-
lence In postal services In the light of the 
above Committee's recommendations? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHR! 
JANESHWAR MISHRA) (a) Yes, SIr The 
Expert Committee on Excellence In Postal 

ServtC8S had made In all 125 recommenda-
tiOns for overaU unprovement In the postal 
servICes, Ineluding introductIOn modern tech-
nology with a view to Increase the customer 
satlsfact.JOn. 

(b) The Committee had made recom-
mendatIons for Improvement In the folloWing 
eight areas 

(I) FinanCial Management 

(II) Introduction of Modern T echnol-
ogy In Postal Sef\fJces 

(III) Mall Management 

(IV) International Mall Management 

(v) Personnel Policy 

(VI) Training of Postal Personnel 

(VII) Staff Relations 

(VIII) Organisational Structure 

(c) Out of the 125 recommendations, 
the Department has taken deCISions on 49 
A Technical Committee has also been set up 
to suggest Implementation action on the 
recommendations relating to introduction of 
Modern Technology In the Postal Services 

[ Translation] 

Construction of Roads in Oacoity Prone 
Areas 

3529 SHRI GIRDHARILAL BHAR-
GAVA Will the MlnlC)ter of AGRICULTURE 
be pleased to state 

(a) whether Government are aware that 
activities of dacolts are increasing In Sahbad 
area due to negligIble number of roads In 

that area, and 
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(b) if so, whether Government contem-
plate givrng priority to this area under the 
centrally sponsored scheme 01 construction 
of roads/bridges In dacoity prone areas? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISmy OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA): 
(a) A number of roads has been proposed 
tor constructJon In Sahabad area In Kota 
district In the Project Report prepared by 
Government 01 Rajasthan for road develop-
ment In dacolty Infested areas of RaJasthan. 

(b) Out of the works Included In the 
Project Report, detailed proposals are sub-
mrtted by the State Government to the Central 
Government for according administrative 
approval and prOVISIOn of funds under the 
Centrally Sponsored Scheme of develop-
ment of roads In dacolty Infested areas. So 
far, Government of India has not receIved 
any detailed proposal for constructIOn of 
roads In Sahbad area from the State Gov-
ernment 

Appointment on -COmpassionate. 
Grounds In IVRI, lzatnagar 

3530 SHRI M.S. PAL: W,ll the Minister 
of AGRICULTURE be pleased to state: 

(a) the detaIls of cases of appoIntment 
of appointment on compassionate grounds 
pending In the Indian Veterinary Research 
Institute, Izatnagar (Bareilly) for more than 
two years, 

(b) the reasons for not taking any action 
thereon so far; and 

(c) when the legal dependents of the 
deceased would be apPOinted? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) Sir, No case of appointment on compas-
sionate grounds in the India Veterinary 
Research Institute, Izatnagar is pending for 
more than two years. 

(b) and (c). Does not arise. 

[English] 

Plantation of Trees Along National 
Highways 

3531. SHRI PRAKASH V. PATIL: Will 
the MInister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether Government have discon-
tinued the scheme for plantation of trees on 
both sides of NatIonal Highways; 

(b) If so, the reasons therefor, 

(c) whether Government propose to 
revIve the scheme; and 

(d) if so, the when the plantation work 
would be started? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
No, SIr. Plantation of trees IS a continUIng 
process. 

(b) to (d). Do not anse. 

Development of Telecommunication 
System in A~m@n and~ar

JsJanda-

3532. SHRI MANORANJAN BHAKA TA: 
Will the MInister of COMMUNICA TraNS be 
pleased to state: 
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(a) whether any new schemes have 
been formulated for the development of tele-
commUnications system rn Andaman and 
Nrcobar Islands durrng the Eighth Plan pe-
nod,and 

(b) If so, the details thereat? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) and (b) Infor-
mation IS being collected and will be lard on 
the Table of the House 

Widening of Bhubaneswar Section of 
National Highway No.5 

3533 SHRI D AMAT Will the MInister ----- ~.--
of SURFACE TRANSPORT be pleased to 
state 

(a) when the work of four-Ianlng of 
National Highway No 5 from Cuttack to 
Bhubaneswar was started to minimise the 
traffiC Intensity and the time by which It IS 
likely to be completed. 

(b) the estImated cost of the project and 
the amount spent so far, and 

(c) the allotment made for 1990-91? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K P UNNIKRISHNAN) (a) 
Natronal HIghway No 5 from Cuttae!< to 
Bhubaneswar IS already fOllr lane In a length 
of 2 80 kms out of total 24 6 kms Four-
Ian 109 In the rest of the length has been 
posed to be World Bank for financial assIs-
tant, but fInal decIsIon on that IS stIli to be 
taken As such. It IS too early to Indicate the 
date of completion of the four-Ianlng More-
over, all the land required for four-Iantng IS 
not yet In possession for whIch two estI-
mates amounting to Rs 38~ 63 lakhs have 
been sanctioned by the MinIstry 

(b) and (c) Estimated cost of the tour-

lanlng project posed to the World Bank IS Rs 
113 20 crores A budget allocatIon of Rs 30 
lakhs has been made In the Annual Pro-
gramme 1990-91 tor thiS proJect. but the 
amount spent so tar IS 'Nil' As Informed by 
the State PWD, the expendltu re made aga Inst 
the land acquIsItion estImates reterred to 
above IS Rs 263 58 lakhs 

T,.elephone Exchanges, Telex Exchanges 
and Telegraph Offices m ~aharashtra 

3534 SHRI SUDAM DATIATRYA 
DESHMUKH Will the Minister of COMMU-
NTCATIONS be pleased to state 

(a) the number of telephone exchanges 
telex exchanges and telegraph cfflces In 
Maharashtra, dlstnctwlse as on 31 March 
1990 With number of telephone/telex sub-
scrrbers rn each dlstrrct and 

(b) the growth at telephone and telex 
exchanges and subscrrbers rn th(' dlstrrcts 
of Maharashtra dUring the last five years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) and (b) The 
rnformatlon IS being collected and Will be laid 
on the Table of the House -
Flllmg up of Posts of Chairman and 
Managmg Director of Public Undertak-_ 

Ings 

3535 SHRI JANARDHANA POOJARY 
Will the Mlnlsterof SURFACE TRANSPORT 
be pleased to state 

(a) the names of Public Undertakings 
under hiS MInistry In which the posts of 
Chairman and Managing Director are lYing 
vacant 

(b) since when these posts are vacant 
and 
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(c) when these are likely to be filled up? 

THE MIN ISTER OF SURFACE TRANS-
PORT (SHRI K P UNNIKRISHNAN) (a) 

SI No Name of Undertakmg 

2 

and (b) The names of the Pubhc Sector 
Undertakings under thIs MInistry in whIch 
the posts of Chairman and Managing Direc-
tor are laYing vacant and since when are as 
under-

Date from whICh Vacant 

3 

Indian Road ConstructIon Corporation 10389 

2 Cochln Shipyard Limited 12889 

3 Shlpprng Corporation of India LimIted 21 1289 

4 Deihl Transport Corporation 

(c) Action for tlfhng up these posts IS 

under process 

Appointment of Chairman for Cochin 
Shipyard 

3536 SHAI MULLAPPAll Y RAMA-
CHANDRAN' Will the MInister of SURFACE 
TRANSPORT be pleased to state 

(a) whether the ChaIrman for the Co-
chin Shipyard has been apPOinted, 

(b) If not the reasons therefor, and 

(c) when the Chairman IS likely to be 
appointed? 

THEMINISTEROFSURFACETRANS-
PORT (SHRI K P UNNIKRISHNAN) (a) A 
full-tIme Chalrman-cum-Managlng Director 
has not yet been appointed 

(b) and (c) The panel of names recom-
mended by PESB IS still under c01slderatlon 
and a selection to the post IS likely to be 
made shortly 

28690 

Road Accidents in Deihl 

3537 SHRI MADH.\ VRJ\O SCINDIA W," the MInister of SURFACE TRANSPORT 
be pleased to state 

(a) the number of road accidents In 

Deihl dUring last eight months, month-wise, 

(b) how may of them proved fatal and 
the number of DTC buses and other buses 
under DTC operation Involved In these accI-
dents, and 

(e) the steps taken to minimise road 
aCCidents In Deihl? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K P UNNIKRISHNAN) (a) 
and (b) A detailed statement of figures of 
road accidents In Deihl, as furnished by 
DeIhl Police authOrities IS attached 

(c) Deihl Administration have rntlmated 
that the steps taken by them to minImIse 
road accidents In Deihl Include Installation of 
new hght Signal poInts, sign boards and 
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blinkers In accident prone areas, introduc-
tion of one-way system at apprgpnate places, 
constructIOn of verges on roads to segregate 
opposite directIOnal traffiC, mobile patrolling, 
special mght checking as also educating of 
the drivers and the public through radiO 
spots, TV films, newspapers regarding road 
safety matters and distribution of road safety 
literature at conspIcuous places to educate 
road users The polrce authorities have also 
been undertaking prosecution for over-
speeding or zig-zag driVing DeIhl Police 
authontl8S have also been follOWing the strict 

procedure for the test before the Issuance of 
driVing frcences 

DeIhl Transport Corporation, on ItS own, 
have been taking steps to train the drtvers 
before putting them on duty, a refresher 
training, enforcement of speed Irmlts by 
provIsion of speed Irmlters on the buses, 
grant of incentIves In the shape of awards 
and recognition In aCCident free records of 
the drivers Special squads are also devel-
oped by DTC on routes to check that the 
drrvers follow traffiC rules and drive buses 
safely 
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Investment by Public Sector and 
Private Sector In cable Manufacture 

3538. SHRI HANNAN MOLLAH: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether both public sector and 
private sector cable manufacturers are hav-
ing a large Inventory of jelly-filled and dry 
paper-coated cables; 

(b) If so, the reasons therefor; 

(c) the total real Investment In private 
and public sector in the se:enth Plan penod 
in telecommunications ae .... whole and In 
cables, terminal equipment,,' )""nponents and 
sWitching In particular; and 

(d) the shortfall In the country in terms 
of telephoneltnes and In the area of switch-
ing? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA). (a) to (d). The in-
formations IS being collected and will be laid 
on the Table of the HOl,lse 

[T rans/atlon] 

Speed Post Service in Chhota Nagpur 

3539 SHRI SIMON MARANDI W,llthe 
MInister of COMMUNICATIONS be pleased 
to state 

(a) the places In Chhota Nagpur-Sen-
thai Pargana area In Bihar where Speed 
Post Service IS available. 

(b) whether there IS any proposal to 
extend It to some more places In this area 
dunng 1990-91 ; and 

(c) ~ so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) The Speed 
Post Service IS available in Ranchi, Jam-
shedpur and Dhanbad. 

(b) No, Sir. 

(c) Does not anse in view of reply in (b) 
above. 

[English} -

Installation of Max-I at Nanded (Mahar-
ashtra) 

3540 DR. VENKATESH KABDE: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether there IS a proposal to Install 
Max-I telephone exchange at Nanded in 
Maharashtra In near future; 

(b) If so, the time by which It is likely to 
be Installed, and 

(c) the time by which the waiting list for 
telephone connections at Nanded will be 
cleared? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes, SIr. 

(b) Telephone exchange is likely to be 
Installed by September. 1990. 

(c) Nearly 70% of the present Waiting 
I/st /s proposed to be cleared by March. 91 
and the remaining Waiting LIst Will be cleared 
subsequently. \ 

-
Maintenance of Telephone Exchange In 

calcutta 
3541. SttRl M.V. CHANRASHEKARA 

MURTHY: Will the Minister of COMMUNI-
CATIONS be pleased to refer to the reply 
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give on 3 May, 1990 10 Unstarred Question 
No. 7322 rega.rding Maintenance of Tele-
phone Exchange in Calcutta Telephones 
and state: 

(a) whether the telephone breakdowns 
in the areas mentioned there-in have been 
continuously rising; 

(b) whether a number of subscriber~ 
have been preferring claims for rental rebate 
for the past one year and not getting any 
reply; 

(c) if so, the details thereof and reasons 
therefor; 

(d) whether faults on the telephone are 
not being attended; and 

(e) if so, the facts thereof and action 
proposed to be take in the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) No, Sir Fau~s 
had increased with the starting of rains. 

(b) A numberof subscribers have been 
preferring claims for rent rebate and are 
being granted the same as per rules. 

(c) Does not anse. 

(d) No, Sir. The faults are being at-
tended, but when there are large number of 
cable breakdowns, delay occurs. 

(e) Does not arise ... 
( I ~"'.) 

Telex Connections on Demand 

3542 SI-lRI BABANRAO DHAKNE: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government contemplate 

povision of telex connections on demand; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) and (b). Yes, 
Sir. The draft Eighth Five Year Plan envis-
ages provision of 37300 new telex lines to 
continue the policy of providing telex con-
nections practically on demands. The plan 
also prOVides for replacement of all electro-
mechamcal type telex exchanges by elec-
tronic telex exchanges. ,_ 

,~ 

Foodgrains Production in Rajasth!n 

3543. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether Government have drawn 
up an programme to double foodgrams pro-
duction in Rajasthan during the Eighth Plan; 

(b) whether State Gov9rnment has 
sought the assistance of Union Government 
to achieved the obJective; and 

(c) If so, the Central assistance pro-
posed to be gIven to Rajasthan to Implement 
the programme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (Sl:IRI NITISH KUMAR), 
(a) For Increasing the production 01 
foodgrams In Raiasthan the Special pro-
grammes already being Implemented in-

clude' 

(i) Special Foodgrains Production 
Programme-Maize & Millets 

(ii) Special Foodgrains Production 
Programme-Wheat; and 
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(hi) National Pulses Development 
Project including SFPP-Pulses 

(b) and (c). For Implementation of the 
above mentIOned special programmes dur-
Ing 1990-91 an outlay of As 724 lakhs has 
been allocated to the state as Central assIs-
tance. 

Reduction in Postal Charges for Text 
Books 

3544 SHAI J P AGARWAL Will the 
MInister of COMMUN ICATIONS be pleased 
to state 

(a) whether there IS nay proposal for 
reduction In postal charges tor text books. 

(b) If so, the details In this regard, and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA). (a) No, Sir 

(b) This does not arise In view of the 
reply to (a) above 

(c) In view of the steep Increase In the 
working expenses of the Department of 
Posts, the rates of a large number of postal 
servICes had to be revised upwards keeping 
In mind the Interest of the users. The rates for 
book packets containing pnnted books was 
also Increased marginally However, the 
eXisting concesslonal registration fee of Rs 
1.25 prescribed tor book packets containing 
printed books up to t he value of As 50/- was 
continued as a measure of concession for 
the disseminatIOn of teX1 books. 

Revision in Postal Rates 

3545. PROF. RAM GANESH KAPSE. 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) how many times the postal rates 
have been revised dUring the pastfwe years 
and total revenue earned by the Govern-
ment due to such revIsion of postal rates; 
and 

(b) the reasons for revIsing postal rates 
In June, 1990? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWA~ MISHRA). (a) DUring the 
past five years, the rates of some of the 
Inland postal services have been reVised 
With effect from 1 1 87, 1 4.88 and 11.6 90. 
The total estimated revenue on account of 
such reVISion of postal rates IS Rs 438 
crores per annum. 

(b) The working expenses of the De-
partment of Posts has Increased substan-
tially espeCially after the reVISion of the pay 
scales With effect from 1 1 1986 The pay-
ment of Dearness Allowance to the employ-
ees of .the Department costs about Rs 60 
crores per annum There IS also a steep 
escalation In the charges of the various mall 
carners like Railways, Indian Anlmes and 
other private operators The gap between 
revenue and expenditure has become so 
Wide that the defiCit In the year 1990-91 was 
estimated to be Rs 265 crores. In the cir-
cumstances, revIsion of the postal rates In 
June 1990 had become unaVOidable. 

Employment to Dependents to De-
ceased Employees In Sindrl Fertilizer 

~Factory - -

3546 SHRI A.K ROY' - - -
SARI JANARDAN YADAV. 

Will the MInister of AGRICULTURE be 
pleased to state 

(a) whether Government are aware of 
the agitation going on In Sindri Fertilizer 
Factory for providing employment to the 
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dependents of the deceased employees 

(b) whether any agreement has been 
reached In this regard between the manage-
ment and employees of this factory, 

(c) If so, the details thereof. and 

(d) the steps taken to provide employ-
ment to the dependents of deceased em-
ployees? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA) 
(a) Yes, Sir 

(b) to (d) No agreement has been 
reached In thiS regard between the Manage-
ment and employees as also of thiS factory 
However the representatives of the depend-
ents of the deceased employees as also the 
workers' unions were explained that the 
Management IS not In a position to prOVide 
employment In such cases due to the ban 
Imposed on outSide recruitment except In 
cntlcal areas because the stnngent financial 
position of the Corporation and surplus staff 

[ Trans/atlon] 

Poultry Farming In Rajasthan 

3547 PROF RASA SINGH RAWAT 
Will the Minister of AGRICULTURE be 
pleased to state 

(a) the assistance prOVided to RaJast-
han for fishery, shee and poultry develop 
ment dUring the last throe years, year-wise, 

(b) the amount of assistance utilised 
and the main achievements made so far, 

(c) the amount of assistance proposed 
to be prOVided to Rajasthan for thiS purpose 
dUring '990-91. and 

(rI) the steps taken to promote pou~ry 
farming In Rajasthan? 

THE MIN ISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR) 
(a) to (d) Information IS bemg collected and 
Will be laid on the Table of the Sabha 

[English) 

Telerhone Facility with S.T.D. in 
Vaitheeswaran Koil in Thanjavur 

Dlstnct in Tamil Nadu 

3548 SHRI S SINGARA VADIVEL 
Will the Minister of COMMUNICATIONS be 
pleased to state 

(a) whether the pilgrims to Valthees-
waram KOII, a popular Hindu pilgrim Centre, 
In ThanJavur District, Tamil Nadu face lot of 
inconvenience due to poor telephone faCil-
Ity, 

(b) If so the steps Government propose 
to take to prOVide better telephone facility 
With S T D there and 

(c) If not the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) An Automatic 
Telephone Exchange IS working at Valthees-
waran KOlt 

(b) (I) The eXisting exchange at 
Valtheeswaran KOlt IS proposed 
to be replaced by an electronic 
exc"lange dUring 1990-91 

(II) To Extend the STD faCility at 
Valtheeswaran KOII dunng the 
current plan perl'Jd 

(c} Does not anse 
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Inclusion to Betel.l.aa¥es Onder Crop 
Insurance Scheme 

3549 SJ:iRI SATYAGOPAL MISRA' 
Will the Minister of AGRICULTURE be 
pleased to state. 

(a) whether there IS any proposal to 
Include betel leaves under the Comprehen-
sive Crop Insurance Scheme. 

(b) 11 so, the details thereof, and 

(c) It not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR) 
(a) No, Sir 

(b) Question does not arise 

(c) Presently, wheat, paddy, millets 
ollseeds and pulses crops are covered under 
the ComprehensIve Crop Insurance Scheme 
(CCIS) Since Central and State Govern-
ments are Incurnng losses In runntng the 
CCIS In respect of the crops presently cov-
ered It IS not proposed to nclude betel leaves 
under the CCIS for the time being The Idea 
of the Government IS to gain some more 
experrence In respect of the crops which are 
presently covered under the CCIS 

Waiting List for Telephone Connections 
in Adoor Telepllone Exchange 

3550 SHRI KODIKKUNNIL SURESH 
_,.,. - ..... J ... 

Will the Minister of COMMUNICATIONS be 
pleased to state. 

(a) the waiting list for new telephone 
connectton In Adoer telephone exchange, 

(b) how many new connections are 
proposed to be given In thiS eXChange dunng 
1990-31' 

(c) whether 11 IS proposed to connect 
Ezbam Kulam telephone exchange With 
AdoorExchange;and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA). (a) The waiting list 
for new telephone connections In Adoor 
Telephone Exchange as on 30 6.90 IS 343 

(b) DUring thiS year 1990-91 ,about 250 
new connectIons are proposed to be gIven In 
thIS exchange. 

(c) There IS not excnange by the name 
Ezbam Kulam and reference IS to Ezharn 
Kulam Ezham, Kulam telephone exchange 
IS connected to Adoer Trunk Exchange 
Ezham Kulam IS already haVing group dial-
ling faCility With Adoor 

(d) Does not anse 

Allotment of Tenements to Widows of 
1984 Riot Victims 

3551 SHRI KIRPAL SINGH WIll the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) the total number of tenements allot-
ted to the WIdows of the 1984 not VIctims In 

Deihl by Deihl Administration as on 16 
August, 1990, and 

(b) what IS the anginal and the present 
cost of the tenements allotted to the Widows 
of the not VIctims and the mode of payment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) and (b) The 
Information IS being collected and Will be laId 
on the Table of the House. 
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[ Translation] 

Opening of Post Offices and Telephone 
Exchanges In Uttar Pradesh-- ~ --

3552. DR. BENGALI SJNGH: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the number of post-offices and tele-
phone exchanges proposed to be opened In 
Uttar Prades dunng the Eighth Plan penod. 
district-wise; 

(b) whether any special scheme has 
been prepared by Government for providing 
telecommunication facIlities at each pan-
chayat headquarters. and 

(c) If so. the details thereof and the time 
by which this work IS likely to be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) Post Offices: 
The E:ghth Plan of the Department of Posts 
IS not yet finalised 

Telephone Exchanges Addition of about 
2 90 lakh lines IS envisaged both by expan-
sion of eXlsltlng exchanges and by opening 
new exchanges. The number and locations 

of new exchanges will depend upon the 
demands received. 

(b) and (c). Yes, Sir. Government have 
prepared a scheme for providing at least one 
long-distance public telephone in each 
Panchayat viflage. Necessary Inputs such 
as indigenous equipment. trained manpower 
and other Infrastructural requirements are 
being provided on a prlorrty basis. The 
scheme IS likely to be implemented by the 
end of the Eighth Plan. 

Construction of Roads in UUar Pradesh 
with External Assistance . 

3553 SHRI HARISH RAWAT: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether Uttar Pradesh Government 
has submitted a proposal tor extension and 
Improvement of roads In Uttar Pradesh to 
obtam financial assistance from certam In-
ternational fmanClalmstltutlons mcludlng the 
World Bank. and 

(b) If so. the details thereof? 

THE MINISTEROFSURFACETRANS-
PORT (SHRI K.P. UNNIKRISHNAN) (a) 
and (b) The Government of Uttar Pradesh 
has proposed the follOWing SIX State Road 
Projects for bemg taken up under the World 
Bank assistance programmes:-
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[English] 

Transport Facility for West Delhi 
-~-cOmmuters ---

3554 PROF. VIJAY KUMAR 
MALHOTRA' Will the Minister of SURFAcE 
TRANSPORT be pleased to state 

(a) whether Government are aware of 
tne transport diffICultieS being faced by the 
people hVlng In West Deihl, 

(b) If so, whether Government have 
conducted a fresh survey to find out the 
requirement of OTC buses In that area, 

(c) If so, the details thereof, 

(d) the number of OTe fleet In West 
Deihl area, partICularly dUring peak hours 
and the details thereot, and 

(e) whether Government propose to 
mcrease the DTe buses on the newly con-
structed outer nng road In West Deihl In view 
of rush of commuters and If so, the details 
thereof? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K P UNNIKRISHNAN) (a) to 
(e) In the context of growing traffrc, there IS 
a general demand for further augmentation 
of servICes from all parts of Deihl, including 
West Deihl While the survey covermg exclu-
sIVely the area of West Deihl has n01 been 
carried out, route-wise traffiC surveys are 
carried out by the OTe as a part of route 
ratIOnalization and on speCIfiC complaints of 
Inadequacy on particular route or particular 
boarding point 

2. As on 23 8 ~990, ~236busesoi DiC 
and PO buses under OTC are outshedded 
from West Deihl Depots dUring the morning 
hours and 1165 buses are outshedded dur-
Ing evening hours However, It IS difficult to 

estimate the exact number of buses operat-
Ing In West Deihl at a given POint of time as 
the buses from East, North and South re-
gIOns also come to vanous destinatIOn POints 
In West Deihl Similarly, a number of buses 
tram points In West Deihl also operate on 
East, North and South Deihl routes 

On the newly constructed outer ring 
road In West Deihl, the DTe has been oper-
ating on routes of RL -71, 153, 761, 883, 888 
and as pressed Into service 27 buses for 
operations thereon Further augmentation 
would be on the baSIS of extent of traffiC 
requirement and subject to availability of 
resources 

[ Trans/atlon] 

Printing of Delhi Telephone Directory In -_- - Hindl-

3555 KUMAR\UMABHARA"T\ W\\\\\-.e 
MInister 01 COMMUN\CA "ONS be pleased 
to state 

(a) when the telephone directory of 
Deihl was pubhshed In HindI for the first time 

(b) the years of publications of Hindi 
and English editions of thiS directory since 
then, 

(c) the reasons for not publishing Hindi 
and English editions simultaneously and 
dlsnbutlng the Hmdl edition much late after 
publication of Eng/rsh edition, and 

(d) the names of other Cities where 
publICations of Hindi telephone directory has 
been started? 

"THE. M\N\SiE.R Of S"T A iE. Of "THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) Deihl Tele-
phone Directory In Hindi was 11rst published 
In 1969 
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(b) The informations is given in the 
Statement. 

(c) There is a time gap between pub-
lishing of Hindi and English editions of the 
Delhi directory because the data for Hindi 
edition is derived from the data base which ;s 
in English Efforts have been made to reduce 
this time gap through translation/transJitera-
tion of English data with the help of comput-

ers. Problems of software have now been 
resolved and the next Hindi Telephone Di-
rectory in Delhi is expected to be published 
in about 3 months. 

Cd) Telephone Directories are printed in 
Hindi in several cities of Bihar, Madhya 
Pradesh, Haryana, Punjab, Rajasthan, Uttar 
Pradesh and in Hyderabad, Delhi and 
Bombay. 

STATEMENT 

D9tails of year-wise publications of Hindi Ifnd English Directories since 1968 is as under:-

51. No. Hindi Directory English Directory 

2 3 

1 . 1968 

2. H~S9 

3. '970 1970 

4. 1971 1971 

5. 1972 1972 

6. 1974 1974 

7. 1976 1976 

8. 1977 1977 

9. 1978 1978 

10. 1980 1980 

11. 1982 

12. 1983 

13. 1984 

i4. i98S 

15. 1988 1988 

16. 1989 
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Issue of Commemorative Postal 
Stamps 

355.6. SHRI SANTOSH KUMAR GANG-
WAR: Will the Ministe~ .of COMMUNrCA-
TIONS.be pleased to state: 

(a) the names of personalities in whose 
memory comparative postage stamps have 
been issued in 1990 so far; 

(b) 1he details of commemorative post-
age stamps proposed to be issued during 
1990;ane 

(c) the policy of Government in tl"lis 
regard? 

. .THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRIJANESHWAR MISHRA): (a) Person-
alities in whose memory comemorrative 
postage stamps have been issued in 1990 
so far are listed at Statement-I 

(b) Details of commemorative postage 
stamps tentatively proposed to be issued 
durin_g 1990 are given in the Statement-II 

(c) The policy of the Government is 
broadly contained in the guidelines laid down 
for the purpose (copy placed at Statement-
III. The recommendations of the Philatelic 
Advisory Committee which functions to 
advise the Government in this regard and 
various ot her factors are also kept in the view 
while dectdmg the issues. 

STATEMENT-I 

List of pef'SORalit4es in whose rnemoty commemorative poatage stamps have been issued 
in 1990 so far. 

51. No. Name of personality {);Jjg aI issue 

2 3 

1. Or. M.G. Ramachandran 17.01.90 

2. Ho Chi t.finh 17.05.90 

3. Chaudhary Cahran Singh 29.05.90 

4. Khud,ram Bose 11.08.90 

5. K.Kelappan 24.08.90 

STATEMENT -n 

List of Commemorative Postage Stamps tentat;vely proposed to be issued during 1990 

SI. No. Subject Date of reielJSll 

1 2 3 

1. Care for the Girt Child 5.09.90 
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51. No. Subject 

2. 

3. 

4. 

5-8. 

9-10. 

11. 

12.-13. 

14. 

15. 

16. 

17-18. 

19. 

20. 

21. 

22-25 

26-27. 

28-30. 

31. 

2 

International Literacy Year 

Safe Drinking Water 

Sunderlal Sharma 

Asian Games 

Tercentenary of City of Calcutta 

A.K. Gopalan 

Wild Lite 

Suryamall Mishran 

Kamala Devi Chanopadhyaya 

Bhakta Kanakdasa 

GreedingsJFestivals 

Chldrens Day 

Dnyanashwari 

Drug Abuse 

TriballFolk Dances 

Inpex-90 

Cities of India 

G.N. Bordoloi 

STATEMENT-III 

GUIDELINES 

1. The number of commemorativel 
special postage stamps to be 

Date of release 

3 

8.09.90 

10.09.90 

28.09.90 

29.09.90 

.09.90 

1.10.90 

06.10.90 

19.10.90 

29.10.90 

.10.90 

.10.90 

14.11.90 

15.11.90 

.11.90 

.11.90 

.12.90 

.12.90 

.12.90 

issued during a year be restricted 
so as not to exceed 40. 

2. Stamps should, preferably, be 
issued in sets/series. 
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3. The stamps issued programme 
should be chalked out well in 
advance, say about 1 to 2 years 
before the issue. 

4. The number of personality is-
sues should be brought down so 
as not to exceed 25% of the total 
issues. 

5. Living personalities should be 
excluded. 

6. So far as personalities are con-
cerned, they could be a Interna-
tionalfame, of national eminence 
and even those who though not 
known throughout the country 
but were otherwise deserving and 
about whom the country should 
know. 

7. Important Silver Jubilees and 
International Conferences should 
normally be commemorated 
through special cancellations! 
covers. . - I r~ t i'.y 

Installation of E-10-8 Teleph~ I ~) 
System In Unaln 

3557. SHRI SA lY ANARAYAN_JAJIYA: 
Will the MiniSter Of C6MMUNICATIONS be 
pleased to state: 

(a) whether there is any proposal to 
instal E-10B- telephone system in U jjain 
(Madhya Pradesh); and 

(b) If so, the steps being taken in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) No, Sir. 

(b) Does not arise. 

[English] 

Postal Facilities In GuJarat 

3558. SHRI JAYANTILAL 
VIRCHANDBHAI SHAH: Will the Miri1Si9r of 
cOMMUNICATIONS be pleased to state: 

(a) whether a number of villages in 
Gu)arat are still not covered by postal facili-
ties like distribution of dak daily; 

(b) ~ so, the villages proposed to be 
covered by this facility in the near future; and 

(c) the number of post offices and sub-
post offices in Gujarat districtwise as on 31 
July, 1990? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) The facility of 
daily, delivery is available in all villages in the 
State. In addition, out of 10,630 villages not 
having a post office, the facility of lett9f" box 
is provided in 5051 villages. 

(b) Under the Plan programme so ex-
tension of postal network, new post offices 
are opened in the rural areas of Gujarat as in 
other States. Villages for which post offices 
have been sanctioned recently are indicated 
in the attached Statement. 

(c) The information is being collected 
and will be laid on the Table of the House. 

STATEMENT 
Gujarat Rural Post Offices Sanctioned on 31.3. 1990 

51. No. Name of Post Office District 

2 3 

1. Kharwani Panchamahal 
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51. No. Name-of Post Office District 

1 2 3 

2. Tarvadia Himat --do-

3. Minakyor --<b-

4. Bardipada Surat 

5. Manaka Vadodara 

6. Patla Panchamahal 

7. Singed I --do-

8. Mohan Jamnagar 

9. Ghela Somnat Temple Rajkot 

10. Beh Jamnagar 

'1. Khajurdl Rajkot 

12. Dalpura Banaskantha 

13. Vag has an -do-

14. Rampur Mota Banaskantha 

15. Savpura -do-

16. Varnoda -do-

17. Chumomer -do-

18. Nagfana Banaskantha 

19. Sandhosl -do-

20. Mithdl Kachchha Bhuj 

21 Ishwara Rajkot 

22. Matga Panchmahal 

23. Llmbcll Tlmba -do-
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51. No. Name of Post OffICe 

2 

24. Bhanpur 

25 VanaslakUl 

Drinking Water Problem In Saurashtra 
-- Region 

3559 SHRt BALVANT MANVAR Will 
the Minister Of AGRTCUl TURFoe pleased 
to state. 

(a) the number of villages In GUJarat. 
especaally Saurashtra region faCing acute 
drinking water problem as on date, 

(b) the steps taken or proposed to 
provide dnnkmg water In vJHages of Sau-
rashtra region; 

(C) whether there IS aJmost drought 
situatIOn due to short-falt or rain to Saurash-
tra regIOn; and 

(d) if so, the actIOn Government pro-
pose to take in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP· 
MENT IN THE MINISTRY OF AGRICUl· 
TURE (SHRI UPENDRA NA TH VERMA) 
(a) As on 1.4.1990, there were 99 'No 
Source' problem vHlages without the facility 
of safe drinking water in Gujarat out of which 
60 were in Saurashtra region. 

(b) A" 99 problem villages including 60 
In Suarashtra region are likely to be provided 
drinking water facilities by 31.3.1991. 

(c) No, Sir. 

Distnct 

3 

-do-

(d) Does not anse 

Proposal for a National Hlghwa~etween 
Rlshlkesh and 8adrlnath 

3560 SHRI JAGPAL SINGH Will the 
Minister of SURFACE TRANSPORT be 
pleased to state 

(a) whether there IS a proposal to un-
dertake the construction of a NatIonal High-
way between Rlshlkesh and Badnnath In 

Uttar Pradesh. and 

(b) If so, the details thereof alongwlth 
the funds allocated therefor? 

THE MINISTER OFSURFACETRANS-
PORT (SHRI K P UNNIKRISHNAN) (a) 
There IS no such proposal for the inclUSIOn of 
Rlshikesh-Badnnath Road In Uttar Pradesh 
In the NatIonal HIghway grid. 

(b) Does not anse as of now 

Shifting of Integrated Fisheries Project, 
Cochln-

3561. SHAI_f.A..At4I~Y: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether there IS any proposal to 
shift the Integrated Flshenes Project at 
Cochln, to any other State; and 
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(b) if so, reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) No, Sir. 

(b) Does_ not arjse 

Organisations/Institutions permitted to 
Receive Foreign Contributions 

3562. SHRI .AKA ABDUL SAMAD' 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of organisations and 
Institutions permitted to receive foreign 
contribution, State-wise: 

(b) the uptoclate names of those regis-
tered but reqUired to seek approval for each 
separate remrttance, State-wise; 

(c) the uptodate names of those organl-
satlonslinstrttutlOns prohibited for receiving 
foreign contributIOns; 

(d) the names of organlsatlonsflnstltu-
tions refused permission to receive foreign 
contributions during the last three financial 
years; and 

(e) the total foreign contribution re-
ceived dUring the last three years, year-
wise, State-wise, object-wise and commu-
nity-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY). (a) to (e). Infor-
mation is attached Vide Annex~res A, B, C, 
0& E. [Placed In Library, See No L T. 15191 
90.) Data for the year 1989 IS under compli-
catIOn communitY-Wise record for receipt of 
foreign contributions by organlsatlons/mstl-
tutlOns is not maintained 

[ Translation] 

~angladesh. Aid to North-East Rebels 

3563. SHRI MANJAY LAL: 
SHRI R.N. RAKESH: 
SHRI PRAKASH V. PATIL: 

Will the MInister of HOME AFFAIRS be 
pieased to state: 

(a) whether Government's attentIOn 
has been drawn to the news item captioned 
"Bangladesh aiding rebels In North-East 
Indian: 

(b) whetherGovernment have acquired 
further Information In this regard; 

(c) If so, the broad details thereof: 

(d) whether Government have taken up 
the matter wrth Bangladesh Government, 
and 

(e) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) Yes, Sir 

(b) to (e) The three extremIsts were 
trying to go to Sylhet District of Bangladesh 
In the present instance, the matter has no~ 
been taken up with the Bangladesh Govern-
ment for want of suffiCient details. 

[English] 

Telephone Connections on Recommen-
dations of M.Ps 

3564 SHRU3AM SAGAa (Saldpur) 
Will the Mmlsterof COMMUNICATIONS be 
pleased to state: 

(a) the number of telephones sanc-
tioned on priority on the recommendations of 
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the Ministers and MPs between 1 Decem-
ber, 1989 to 30 June, 1990; 

(b) whether there IS any proposal to fix 
the number of telephones to be released on 
priority on the recommendations of the MPs; 
and 

(c) the criteria for sanctioning tele-
phone on the recommendations of MPs? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MfS'~RA)' (a) rne informa-
tions is being collected and will be laid on the 
Table of the House 

(b) and (c). The recommendations on 
MPs for san~IO'l of telephone connections 
are gIven due consideration and telephones 
are sanctioned on merIts Though no deCI-
sIOn has so far been taken for fiXing the 
number of telephones to be released on 
PriOrity on the baSIS of the recommendations 
of the M.Ps, such recommendations are 
given due conSideration and telephones 
sanctioned on pnorlty subject to their merIts 

[ TranslatIon] 

Strength of ~~me-~uards in ~dhya 
Pradesh 

3565 SHRI S.C VARM~' Will the 
Minister of H6ME AFFAIRS be pleased to 
state 

(a) whether a proposal to Increase the 
strength of Home Guards In Madhya Pradesh 
has been sent by the State Government to 
Union Government. 

(b) if so, when and whether Union 
Government have accorded approval to the 
proposal: and 

(c) If not, the present poSition thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) Yes, Sir. 
Union Government received two proposals 
from the State Government to increase the 
strength of HomeGuards in Madhya Pradesh. 

(b) Approval of the Union Government 
on the first proposal for Increase of strength 
by 10% of the eXisting authorized strength 
which works to of 1700, has been accorded 
and conveyed to the State Government on 
16th August, 1990. 

(c) The second proposal of the State 
Government for further Increase In strength 
of Home Guards IS under conSideration of 
the Union Government 

fEnglish) 

Issue of Passports to Applicants from 
-Mtzoram & Nagaland 
- , 

3568 DR _ C ?'~VERA Will the MIniS-
ter of EXTERNAL AFFAIRS be pleased to 
state 

(a) whether the requests for Issue of 
passports receIved from people of Mlzoram 
and Nagaland are subject to Police verifica-
tion by State Government as well as by 
Union Home Ministry; 

(b) If so, the detaIls of relevant rules In 
thiS regard, 

(c) whether same practice is followed 
on apphcatlons received from people from 
other States; 

(d) If not, the reasons for different 
tr6atment for applicants from Mizoram and 
Nagaland, 

(e) whether Government propose to lay 
down unl10rm practIce 01 po\ice \ler~ication 
for aU the {ndlan Citizens alike; and 
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(f) if so, when It would be Introduced and 
if not, the reasons thereof? 

THE MINISTER OF EXTERNAL AF~ 
FAIRS (SHRII.K GUJRAL): (a) Yes, Sir. 

(b) On receipt of passport application 
verification IS done from authorities con~ 
cerned In terms of SectIOns 5 and 6 of the 
Passports Act, 1967 

(c) and (d) The practice and procedure 
for such verifications IS dependent on the 
relevant security environment 

(e) and (1) No, Sir Since security 
environment vanes from State to State 

/( 1 "Lt.... , 
't. Marketing of Ohara Oil 

3567 SHRI BHABANI SHANKAR 
HOTA Will the Minister of AGRICULTURE 
be pleased to state 

(a) whether Dhara 011 from NDDB IS 
being marketed through GUJarat Coopera~ 
t,ve Milk Marketing Federation Limited and 
tnelr private dlstrrbutors and rt SO, the rate of 
Commission charges by GCMMF Limited on 
thiS product, 

(b) whether the same product IS being 
marketed In Deihl at a nominal commission 
through the FrUits and Vegetable outlets of 
NDDB 

(c) If so, whether an Investigation Will be 
made In thiS matter, and 

(d) whether Dhara and all other prod-
ucts are prposed to be sold only though 
Cooperative and PDS/Government Super 
Bazars etc throughout the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR) 
(a) Dhara Oils IS being marketed by the 

NDDB through the GCMMF Ltd A commis-
sion of 2% IS paid to GCMMF to cover 
distribution expenses, local transportation 
and ItS dIStribution/marketing staff salanes 
within thiS margin 

(b) The Frurts and Vegetables outlets In 

Deihl are owned by the NDDS and Its oper-
ating costs are being absorbed by the Fruits 
and Vegetable Project of NDDS Since all 
the operational costs are absorbed by the 
FrUits and Vegetable Project, the commis-
sion paid to concessionaires of these outlets 
In nominal 

(c) No Sir 

(d) While dhara 011 IS also being mar-
keted through cooperative stores, It would 
not be proper to restrict sale of dhara only 
through cooperatives and PDSt Super Bazar 
outlets Th& main objective of the NDDS IS to 
maKe pure edible 011 available to ail sections 
of consumers at reasonable prtces It IS, 
therefore, proposed to continue marKeting 
Ohara through other retail outlets as well 

Telex Message Regarding Transfer of 
Bank Officials 

3568 SHRI YADVENDRA DUn Will 
the Minister of COMMUNICATIONS be 
pleaseo to state 

(a) whether a telex message In the 
name of t;,e Deputy Prime Minister was 
received In t1e Finance Ministry regarding 
transfer of some bank offiCials 

(b) whether the message was found to 
be false and If so, when 

(C) whether any enquiry has been 
conducted In thiS regard, 

(d) If so, the outcome thereof. and 

\e) the steps taKen to pumsh the pef-
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sons held responsible? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) to (e) The in-

formation IS being collected and Will be laid 
on the Table of the House 

~ ! 

Indo-JfJipan Political Cooperation 

3569 SHRI KAILASH MEGHWAL Will 
the MInister of EXTERNAL AFFAIRS be 
pleased to state 

(a) whether the Japanese Prime Minis-
ter on his recent VISit to India Initiated any 
move towards what the Japanese Ambassa-
dor has termed 'PolrtlCal CollaboratIOn' be-
tween India and Japan, and 

(b) If so, the details thereof and the 
reaction of Government thereto? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII K GUJRAL) (a) and (b) The 
Government have seen a press report of the 
Japanese Ambassador's reported remarks 
on "Political Collaboration" between India 
and Japan The Japanese Ambassador IS 
reported to have stated that the "contours of 
such co-operatIOn are yet to be worked out" 

Apart from bIlateral consultatIOns on 
polrttcallssues Government are not aware of 
any specifIC suggestions tor polrtlcal collabo-
ratIOn between India and Japan The Gov-
ernment WOUld, however welcome such 
collaboratIOns, whenever feaSible 

Relations between India and Japan are 
marked by goodWill and cordlalrty The VISit 
of Prime Mlntster Kaifu In May 1990 contrib-
uted to greater understanding and reinforced 
the close ties eXisting between our two 
countnes Government attach Importance to 
the continuatIOn of India's dialogue with Japan 
on all matters of mutual concern 

\1.,0 
Cultivation of Flower. 

3570 SHRI RAVI NARAYAN PANI 
win the MInister of AGRIcm. TURE be 
pleased to state 

(a) the areas specifically growing flow-
ers In the country, and 

(b) the steps taken by Government to 
Improve the cultivation of flowers and factll-
ties prOVided or proposed to be prOVided for 
the purpose? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR) 
(a) The major flower-growing States are 
Karnataka, Tamil Nadu, Maharashtra, West 
Bengal, Andhra Pradesh, Uttar Pradesh and 
Jammu & Kashmir 

(b) Vanous steps such as propagation 
and distributIOn of good planting material, 
demonstratIOn of best agro-techntques for 
growing flowers, transfer of latest know-how 
to farmers and assistance for Irrtgatlon, 
marketing, transportation, etc have been 
taken up for Improving cultivatIOn of flowers 
A Central sector scheme on Integrated de-
velopment of floriculture to prOVide good 
planting matenal, technical gUidance, train-
Ing, incentIves etc to farmers IS proposed to 
be Implemented durIng 1990-91 

[ Translation] 

Demand for Reservation of Saats for 
E.!:.~n from Panchayat Level 

to P..!!lJaMent 

3571 StlBL t:iARlSH PAb. 
S~HWAR YADAV 

Will the MinIster of HOME AFFAIRS be 
pleased to state 



121 Written Answers BHADRA 8,1912 (SAKA) Written Answers 122 

(a) whether ex-servicemen have made 
a demand for reservation of seats for them 
from Panchayat level to Parliament and 
earmarking of constituencies for them, 

(b) If so, whether Government have 
considered therr demand, 

(c) If so, the decIsIOn taken In this 
regard, and 

(d) If not, the time by which the matter 
IS hkely to be considered? 

THE MINISTER OF STATE tN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY) (a) to (d) The 
Information IS bemg collected and will be laid 
on the Table of the House 

[English} 

Indo-China Border Situation --
3572 PROF K V THOMAS Will the 

MInister of EXTERNAL AFFAIRS be pleased 
to state the border srtuatlOn between India 
and China? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII K GUJRAL) ThesrtuatlOn In 

the areas along the India-China border 
remams peaceful 

[TranslatIOn] 

Vehicles Testing Unit In North D~I 

3573 SHRI BALESHWAR YADAV 
Will the M,nister of SURFACE TRANSPORT 
be pleased to state 

(a) whether Government propose to set 
up a modern vehICle testing unit In North 
Deihl, 

(b) If so, the features thereof In detail, 
and 

(c) the time by which thiS unit IS likely to 
be set up and the expenditure to be Incurred 
thereon? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K P UNNIKRISHNAN) (a) 
and (b) DefhlAdmlnlstratlon have Informed 
that a Motor VehICle Inspection Unit at Buran 
on Outer Ring Road In North Deihl IS being 
modernised A 22 acre plot has already been 
procured The rudimentary Infrastructure of 
InspectIOn presently eXisting has been 
planned to be replaced by modern infra-
structure The proJect envisages construc-
tion of 10 inspection bays for trucks and 6 
bays for autO-rickshaws as also provIsion of 
parking bays and allied services The CIvil 
work 15 almost completed 

(c) The total cost of the proJect IS 
estimated at Rs 4 95 crores The modern-
Ized Unrt IS expected to be functional by mld-
1991 

FenCing of Indo-Pak Border 

3574 SHRI HARI KEWAL PRASAD 
Will the Minister of HOME AFFAIRS be 
pleased to state 

(a) the extent of area In which fenCing 
work has been completed to check Infiltra-
tIon on Indo-Pak border, 

(b) the total amount spent thereon, 
(c) the extent of area on the border 

which IS yet to be fenced, and 

(d) the tIme by which fenCing work IS 
hkely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY) (a) and (b) 
FenCing has been completed In selected 
stretches of the border In Punjab and RaJast-
han Sectors The details of length covered 
by fending are as follows -
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I) Punjab Sector 1200 Kms 

it) Rajasthan Sector 588 Kms. 

The total expenditure on fencing upto 30 7 90 IS Rs 27 57 crores 

(C) and (d) Addrtlonal fencing In 
stretches totalling 236 Kms In Punjab has 
been sanctioned It IS expected to be com-
pleted Within the penod of 9 months from the 
date of commencement of work There IS no 
proposal to fence tne remaining areas on the 
Indo-Pak border 

Ban on Celphos 

3575 SHRI SURAJBHANU SOLANKI - -
Will the Minister of AGRICULTURE be 
pleased to state 

(a) whethe" Government propose to 
ban "Celphos" (Aluminium Phosphide) a 
poisonous tablet, and 

(b) If so, the time by which a ban Will be 
Imposed on thiS poisonous chemICal? 

THE MINISTER' OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL TURE (SHRI NITISH KUMAR) 
(a) and (b) On the recommendation made 
by the Central Insecticides Board consti-
tuted under the InsectIcIdes Act, 1968, the 
sale and use of Aluminium Phosphide has 
been restricted by the Government of India 
It can only be sold to -

I) Government Departments 

'1) Government Undertakings, 

\II) OrgamsatlOns Irke 

WarehoUSIng CorporatIOn; Food Cor-
poration of India and by the Pest Control 
oPerators whose expertise have been ap-
proved by the Plant ProtectIon Adviser to the 

Government of India As the use of Alumin-
Ium Phosphide has already been restrrcted 
by the Government, at present there IS no 
proposal to ban It , 

[English J 

Over Charging by Taxi and Auto 
Rickshaw Drivers in Deihl 

3576 SHRI ARVIND TULSHIRAM 
KAMBLE 

SHRI BHABANI SHANKAR 
HOTA 

Will the MInister of SURFACE TRANS-
PORT be pleased to state 

(a) whether Government are aware that 
many taxi and auto-rrkshaw drivers In Deihl 
refuse to charge fare of per metre readmg 

(b) If so, the steps taken/proposed by 
Government to make them obey the rules, 

(c) the number of comp\alnts received 
by Deihl Police and Directorate of Transport, 
DeIhl AdminIstratIOn agaInst such dnvers tor 
over charging dunng the last three years, 
and 

{d) the number out of them prosecuted 
durrng thiS perIOd? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K P UNNIKRISHNAN)' (a) 
The Directorate ot Transport, Deihl and Dell'll 
~()\\CQ "a'<Ie \t\\\ma\Qd \"a\ \~tQ "a~Q 't)QQt\ 
some complaInts of th,s nature 

(b) The Enforcement Authorities have 
been taking action In terms of regulatIOns 
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agamst the emng drivers by way of ImposI-
tion of fines, suspension of permits and 
launching of prosecutIOn In the Court Be-
Sides thiS, a complaint Cell has been set up 
In the Police Headquarters whICh works round 
the clock with telephone No 3319334, to 
receive complaints for actIOn against the 
defaulters The pre-pcud complalOt-cards are 
distributed to the public for use when neces-
sary For the purpose of convenience of the 
commuters, pre-paid service of taxIs and 
auto-rickshaws has been planned by the 
Police Authorities at Railway Stations, Bus 
Stand (ISBT) and Airport 

(c) and (d) DUring the last three years, 
Directorate of Transport received 398 com-
plaints against drivers of taxIs and auto-
rickshaws Out of these, In 49 cases flOes 
was Imposed In 93 cases permits were 
suspended and 95 cases were sent to the 
Court of Law 

on Palm Research Centre In Kerala ---
3577 $HRI K MURAlEEDHARAN 

Will the Minister of AGRJCUL TtfRE be 
pleased to state 

(a) the present status of the proposed 
National a,l Palm Research Centre to be set 
up In Kerala 

(b) whether Kerala Government has 
selected suitable site In Tnvendrum district 
for the purpose 

lc) If so, the details thereof and 

(d) If not, whether the said research 
centre Will be shifted from Kerala? 

THE MINISTER OF STATE IN THE 
DE.PARTME.NT OF AGRICULTURE AND 
COOPERATION IN THE MINIS1R'l OF 
AGRICUL lURE (SHRI NITISH KUMAR) 

I (a) Sir, Government of India has not taken 
any deCISIOn regardtrlQ setting up of a Na-

tlonal Research Centre on a,l Palm In Ker-
ala 

(b) to (d) Does not arise 

Co-ordlnation between Mini Drinking 
Water Mission with Water Resources 

Authorities 

3578 SHRI P R KUMARAMANGA-
LAM Will the Minister of AGRICULTURE 
"be pleased to state 

(a) whether the mini-drinking water 
miSSion IS In co-ordination with the local 
water resources authontles and 

(b) If so, the number of Villages In Salem 
District which have been proVided dnnklng 
water faCIlities? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP 
MENT IN THE MINISTRY OF AGRICUL 
TURE (SHRI UPENDRA NATH VERMA) 
(a) An Integrated and inter-diSCiplinary 
approach IS adopted for Implementation of 
schemes approved under mini mission pro) 
ect areas In coordination with the normal 
plan programme of Centrally Sponsored 
Accelerated Rural Water Supply (ARWSP) 
State sector M,nimum Needs Programme 
etc A sCientific Source Ftndlng Committee 
(Including a representative 01 Central Ground 
Water Board and other concerned Depart 
ments/Agencles) has been constituted In 

each State for sCIentlhc source finding for 
No Source' problem Villages 

(b) All 617 Villages In Salem district 
have been covered fully or partially with sate 
drinking water facilities Out of 725 habrta-
tlons, 285 were covered before 1 61988 
ana 'ca\ance 6AO na'clt.atlons nave been taken 
up under Mini MISSion The works of source 
finding have been completed In 397 habita-
tions 
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Adulteration of Ohara all with other 
Cheap Edible Oils 

3579. SHRIMATI BASAVA RAJES-
WARI: Will the-Minister of AGRICULTURE 
be pleased to state: 

(a) whether Government have received 
reports about Ohara marketed by NOOB 
being cut open by dealers who mix it with 
other inferior quality oils; and 

(b) if so, the steps taken by Government 
to check adulteration and to sale Ohara Oil 
through the Public Distribution System and 
Cooperatives? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICUlTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) The Government have received no re-
ports about Ohara being cut open by dealers 
for the purpose of mixing with other inferior 
oils. 

(b) In view of (a) above, the question of 
checking adulteration on this account does 
not arise. At present, only imported edible 
oils is being sold through P.O.S. A substan-
tial quantity of Ohara is being sold through 
cooperative stores and NDOB-owned Fruit 
and Vegetable Booths to ensure that it 
reaches consumers. 

SI. No. Stretch 

2 

(1) West Coast Canal: 

(i) Cochln-Ouilon 

(ii) Trivandrum-Quilon 
Cochin-Kottapuram 

Declaration of West Coast Cinal 88 
National Waterways 

3580. SHRI A. CHARLES: 
SHRI MULLAPPALLA YRAMA-

CHANDRAN: 
'SHRI T. BASHEER: 
SHRI S. KRISHNA KUMAR: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) the waterways in Kerala proposed to 
be declared as National Waterways; 

(b) the waterways in respect of which 
hydrographic and techno-economic feasibil-
ity studies have been conducted with dates 
on which these studies were conducted; 

(c) the present stage of each proposal; 
and 

(d) the time by which these are ex-
pected to be declared as National Water-
ways? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
West Coast Canal, Udyogmandal Canal and 
Champakara Canal. 

(b) and (c). The position in regard to 
hydrographic surveys and techno-economic 
studies conducted in various stretches is as 
under:-

Date of starting Date of completion 

3 4 

Feb. 1987 March 1988 

May 1989 April 1990 
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51. No. Stretch Date of starting Date of completion 

1 2 

(iii) Kottapuram-Badagara 

(Iv) Badagara-Kasergode 

3 

Jan. 1990 

June 1990 

4 

April,1990 

Scheduled to be 
completed by 
Dec., 1990 

(2) 

(3) 

Champakara Canal 

Udyogmandal Canal } 

No separate study but covered under 
Cochin-Quilon Study. 

The stretch from Kovalam to Trivan-
drum is also proposed to be Included if 
feasible. 

(d) Central Legislation required to be 
enaded for declaration of the proposed 
National Wmerway is expected to be taken 
up at the earliest as soon as the studies are 
over. 

Inquiry Into Land Deal of Sun Air Hotel ( .s; 

3581. \SHRI MADAN LAL KHURANA: 
SHRI PRAKASH KOKO 

BRAHMBHATI: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the news-Item "Sun 
Air Hotel Probe Urged- appearing in the 
Hindustan Times dat'Mi 22 June, 1990; 

(b) if so, the facts In thiS regard; 

(c) whether Government have ordered 
any enquiry into the matter; and 

(d) the action taken against the officials 
found guilty? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY) (a) to (d). As per 
information received from N.D.M.C., a plot of 
land measuring 4063 sq. yds. at Mandir 
Marg, New Deihl was allotted by N.D.M.C. to 
MIs Sun Air Hotel Ltd. being the hlQhest 
tenderer. The party started construction of a 
hotel on the said plot of land. Due to certall'! 
reservations expressed in certain quarters 
about the constructIOn of hotel at thiS site an 
alternatIVe plot measuring 64,000 sq. ft. wrth 
FAR-125 at Gale Market Sub-District Centre, 
was allotted to the party In 1982 by the 
N.D.M.C. The party preferred a claim of 
compensation for abandoning the construc-
tion at the earlier Site. The N.D.M.C. vide 
resolutIOn No. 45 dated 4.10.83 considered 
the claim of compensation and paid Rs. 
29,00,0001-," full and final settlement of their 
claim. 

Matter regarding any alleged irregulari-
ties in makmg payment of compensation etc. 
has been referred to Central Vigilance 
Commission by the NDMC. 

On an application filed on 13.12.85 ~ 
the party, NOMe further decided to increase 
the area to 80,000 sq. ft. with FAR-150 as 
against 64,000 sq. ft. with FAR-125, allotted 
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earlier, for hotel site In the same area. Ac-
cordingly, the party was also requested to 
execute the Supplemental Agreement and 
=amply with other conditions of allotment 
:>n compliance the party was handed over 
the possession of land measurtng 79,077.82 
sq. ft. on 2.2 88. Since the possession of 
98.89% (approximately) of the total allotted 
area had already been handed over, the 
party were requested to pay Itcence fge with 
effect from 2.2.88 for the area handed over 
But the party disputed, the date of com-

\ mencement of the licence fee, asking for 
possessIOn of land In full Since the show 
cause notICe dated 30 4 90 served on the 
party directing them to comply with the terms 
of IIceoce fee did not Yield the deSired result, 
the lICence was cancelled on 3 7 90 How-
ever, the Htgh Court, has stayed the cancel-
latIOn, and the matter IS sub-Judice. 

Visit of Dr. Nelson Mandela to India 

3582 SHRI INDRAJIT GUPTA Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the programme for AfrICan 
NatIOnal Congress Leader Dr Nelson Man-
dela's proposed ViSit to India has been final-
JSed; 

(b) if so, the places he IS planntng to 
'sit; and 

(c) whether on thiS occasion, Govern-
ment propose to give dIplomatiC recognition 
to the Afncan NatIOnal Congress? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII K. GUJRAL): (a) No, Sir, the 
Government is yet to be finalised. 

(b) Does not arise. 
(c) Government have already d8CIded 

to grant to the ANC representative office In 
New Delhi all dtplomatlC prIVileges and 
immunities as admISsible to international 

organisations. 

[Translation] 

Setting up Of Dairy Projects In States 
with Switzerland Assistance 

3583. SHRI TEJ NARAYAN SINGH' 
Will the MInister of AGRICULTURE be 
pleased to state 

(a) whether Government propose to set 
up dairy projects In States With the assIs-
tance of Switzerland; 

(b) If so, the steps taken or proposed to 
be taken for setting up such projects In Bihar, 
and 

(C) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR) 
(a) There IS a proposal for Animal Hus-
bandry Project In GanJam DlStnct of Orissa 
with the assistance of Switzerland Dairy 
Developmental actlVltl8s constitute one of 
the components of the proposed project 

(b) and (c) There IS no proposal for 
setting up such projects In Bihar with the 
assistance of Swttzerland. 

[EnglIsh] 

Setting up of Automatic T!JIPban. 
Exchange at South Arcot District, 

Cuddalor., Tamil Nlldu 

3584. SHRI P.R.S. VENKATESAN 
Will the Mlntster of COMMUNICA noNS be 
pleased to state the present position of set-
ting up an automatic telephone exchange 
with S.T.D. facllitl8s under the NatIOnal 
Network Programme in South Arc:ot DIStrict, 
Cuddalora, Tamil Nadu? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) Installation of an 
Automatic telephone exchange at Cuddal-
are In South Arcot district IS In progress The 
exchange IS likely to be commissioned by 
middle of 1991-92 wrth S T D faCIlity 

Production of Soyabeans 

3585 SHRI MAHENDRA SINGH 
MEWAR Will the Minister of AGRICUL-
TURE be pleased to state the names of the 
States producing the maximum quantity of 
soyabeans In tne country at present? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR) 
Madhya Pradesh, Rajasthan and Mahar-
ashtra are three majOr States producing 
soyabean In the country at present Of these, 
Madhya Pradesh alone accounted for 84 per 
cent of the total production of soyabean In 

1988-89 In the country 

[Trans/atlon] 
, «-

Telephone Connections in R_!J!lsthan 

3586 S.!-IRIGULABCHANDKATARIA 
Will the MInister of COMMUNICATIONS be 
pleased to state 

(a) the number of applICation the wart-
Ing list for telephone connections In various 
districts of Rajasthan and since when they 
are on the waiting list, 

(b) the time by which Government 
propose to prOVide telephone connections to 
these applicants, and 

(c) whether Government propose to 
link each Panchayat Headquarter with tele-
phone and Tehsll With S T D In El9hth Five 
Year Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) Requlsrte de-
tails are attached 

(b) ExpanSion programmes have been 
proposed so that by the end of 8th Five Year 
Plan rt will be poSSible to prOVide telephone 
practically on demand In telephone ex-
changes of less than 5000 lines capacity and 
to contain wartlng penod on an average to 
one year In telephone exchanges of more 
than 5000 lines capacity 

(c) It IS proposed to prOVide a publIC 
telephone at each Panchayat and STD faClI-
rty at each sub-diVISional headquarter or 
equivalent block headquarter or tehs" 



135 Writt9n AnSW9I5 

:g 
.~ 
Q .... o 
Q) 
E 
~ 

-

AUGUST 30, 1990 

Ci 
E 
<' 

co 
(\I 
III 

(ij 
.! 
c( 

(\I 
CD 
Q) 

y-

co 
(W) 

It) 
CD 
0) 

o 
It) o 
C") 

WrIt9/) AnswelS 136 

co 
CD 
Q) 

o 
Q) 
Q) '" o 

(\I 
C") 

01 o 
(\I 



137 Written Answers BHADRA 8.1912 (SAKA) Writtsn Answers 138 

co ..... en (") co co co co m m co m ..... m m co co 
0 

~ 
co m m co .... en en CD en ~ CD co c::: .... (") 

~ .!=2 en co .D .D ~ .D CD co .D m en E E ~ E m E :....0, CIS .D .£ QI QI ctI ~ Q) 0 Q) ri 8: ·S e ri > > :::::I .0 0 u 0 c: 
qs .1:: ~ c: 0 0 c: Q) .~ Q) ~ .... ~ ~ ~ z z CIS Q) CI 0 CI ""') 
II) (i) ""') .s= .s= ""') LL .s= .s= oC( 

in .s= 
~ .s= (\j co .s= "E Q5 0 .s= (\j c: ..... CD a5 Q5 ..... 
0 0 (") (\J C') C\J C\J (\J 

.... 
. !!! _, 
til ..... C') m co co C\J co C') co co ·S en 

0 It) co C\J 0 m It) m II) co .q-
.1:: 

C') ..... C\J C\I ..... C') co 
~ C\J 0 It) 

.q--~ 
~ 

:g .... .... :::::I .!!! 
C :::::I CD m c: .... 

:; a. E :::::I :::::I :; ..... m it .s= a. 0 2 a. :; Qj Q) ctI "C ctI 01 (5 .s= CIS 01 ~ ~ "0 c: a. VI Iii ~ "'0 0 ctI E .s= .s= ~ 'iii 'iii Iii .s= .s= 0 
~ z 

~ () CI CI ""') ""') ""') ..., ..., ""') 

~ 0 N M ~ Lri to r--: ex) m c:i 
C\J 

Ctj 



139 Written Answers AUGUST 30, 1990 Written Answers 140 

It) <0 co C\I co co co co m co co m m Ol m c: "-
<0 IX) 

>.. CD i- >: B~ m vf co 
in 0) .0 ns in ::::: 0) ~ 

0 .;; Ol ~ ~ ~ ~ ·S ~ ..a >.. 8 c::: .c 't: ~ ~ ct: (~ ns ti ~ 
..., Q) 

~ CD ..c: "'0 u.. ~ "'0 £ u.. ~ CD c::: ..c: Vi c::: ..c: c:: (\J co C\I ,.... 
~ cs C) C\I C\I 

--2! ...... 
~ C\I ..... <0 C\I -" It) ,.... ~ m C\I co ('I') m (\j It) 

~ 
oq- ,.... 10 10 m 

C\I to -~ 
~ 

... 
~ ~ m I:l. 

0 01 .!! ..c: ctI C) "'0 c::: ns co 
'5 ~ ~ 01 

:c c::: Q. 'cu ... co ~ 
III 

~ 
I1S e 01 c::: (ij e ~ ~ .;::: 

~ "0 ~ Q. C/) en en en ::::> 

~ ..... ~ C") ~ to <C) r-.. US C\I C\I N C\J C\J 



141 Written Answers BHADRA 8,1912 (SAKA) Written Answers 142 

[English] 

Biological Control of Pests 

3587 SHRIMATI SUBHASHINI ALI 
Will the Minister of AGRICULTURE be 
pleased to state 

(a) whether a large number of indige-
nous plants In India like Neem are claimed to 
posses insecticidal properties, 

(b) If so, the list thereof Indicating the 
pests against which these were found to be 
effective, 

(c) whether these plant products Includ-
Ing Neem have found practical use and If so, 
the details thereof Indicating readily avail-
able regular sources of supply, and 

(d) whether Government propose to 
organise screening of all such plant products 
against common pests, both for agriculture 
and publIC heahh? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR) 
(a) Yes, Sir 

(b) In India, over 125 plants are known 
to posses insectiCidal property A list of 
Important plants haVing biological activity 
against different pests IS appended as state-
ment 

(c) The products obtained from few 
plants like chrysanthemum, tobacco and 
Neem have been found to be of practical use 
In Insect pest management Pyrethrum ex-
tracted from chrysanthemum, nicotine ex-
tracted from tobacco and neem 011 are read-
Ily available In the market 

(d) The screening of promlsmg plant 
products for their biological activity against 
Important pests of crops and publiC health IS 
done at various Research LaboratOries 
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Milk Production In Punjab 

3588. SHRI BABA SUCHA SINGH: 
Will the Minister of AGRICULtURE be 
pleased to state: 

(a) the quantity of milk produced In 

Punjab; 

(b) the rate of procurement from the 
farmers; 

(c) the quantity of milk supplied to 
Chandlgarh and outside Punjab and selling 
price thereof; and 

(d) the steps Government propose to 
take to increase the procurement price and 
to ensure prompt payment to farmers? 

Sf. No. 

1 

1. 

2. 

Quantity 
(Lakh Iitres) 

2 

Chandlgarh 18.01 

Outside Punjab 14.41 

(d) Milk Cooperative structure In Punjab 
is being strengthened to Improve its financial 
performance which In turn will ensure regu-
lar and timely payment and better returns to 
the farmers. 

[ Trans/atlon 1 

Funds for Watershed Projects in 
Mana,-aslltra 

3589. SHRI HARIBHAU SHANKAR 
MAHAlE: WHlthe Minister of AGRICUL-
TURE be pleased to state: 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) The anticipated milk production in Punjab 
during the year 1989-90 has been estimated 
at 49.00 lakh metric tonnes. 

(b) While the current average procure-
ment price for Buffalo milk is Rs. 66 per kg. 
fat, the average price for Cow milk is Rs. 
34.70 per kg. fat and Rs. 23.1 0 per kg. solid-
not-fat (SNF). 

(c) Table below gives details of the 
quantities of milk supplied outside Punjab 
during July'90 and the rate thereof:-

Standardised Milk 

Toned Milk 

Double Toned Milk 

Mixed Milk 

Cow Milk 

Rate,per litre 
(Rs.) 

3 

6.20 

5.50 

5.00 

6.45 

4.85 

(a) whether Government have sanc-
tioned any funds for Watershed Projects in 
Maharashtra during 1990-91 ; 

(b) if so, the details thereof and the 
projects sanctioned; and 

(c) the time by which these projects are 
likely to be commissioned? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) Yes, Sir. Government of India have 
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allocated a sum of As. 10.85 crores for (b) The project-wise detail is as un-
Maharashtra State for Watershed Develop- der:-
ment projects during 1990-91. 

(Rs. in crore5) 

1 2 3 

(i) National Watershed Development Programme for Rainfed 
Agriculture (NWDPRA) 

10.00 

(ii) Centrally Sponsored Scheme of Soil Conservation in the 
catchment of River Valley Projects. 

0.85 

(c) These projects are already in opera-
tion. 

Conversion of Rajdhanwar T~lephone 
Exchange and to Provide Direct Dialling 

Facility from there 

3590. SHRI R.L.P. VER_MA: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether it has been decided to 
convert Rajdhanwar Telephone Exchange 
in Giridih district of Bihar into an electronic 
telephone exchange and to provide direct 
S.T.D. and I.S.D. facilities from there; and 

(b) if so, the time by which all these 
facilities will be provided there? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) and (b). Yes, 
Sir. It is planned to convert Rajdhanwar 
Telephone exchange of Giridih District into 
electronic exchange and provision of STD 
and ISO facilities dUring 8th plan penod 
subject to availability of equipment and suit-
abte transmission medium. 

_-
10.85 

~ },., 

Procurement of Pulses and Oilseeds ,,__._,......- --_,..,-
3591. SHRI RAGHAVJI: Will the MIn-

isterof AGRICULTURE be-pleased to state' 

(a) the quantity of pulses and ollseeds 
procured at Government support price from 
, November, '989 to 31 July, 1990 sepa-
rately; and 

(b) the stock of these items available 
with Government or its agencies as on 31 
July, 1990? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) National Agricultural Cooperative Mar-
keting Federation of India Ltd. (NAFED), the 
Central Nodal Agency of Government of 
India purchased 7 MT of Sunflower Seed 
and 25,655 MT of Copra under the Price 
Support Scheme from 1 November, 1989 to 
31 July, 1990. Since prices of Pulses ruled 
above the declared support price, no pur-
chases were made by NAFED under the 
Scheme. 

(b) As on 31 July, 1990 NAFED was 
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holding 22,511 MT of Copra purchased under 
the price support scheme. 

[English] 

DffflcuHles Faced by people of J & K In 
getting Passports 

3592. StiRI DHARM PAL SHARMA: 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Government are aware that 
on account of shifting of passport office from 
Sri nagar to Delhi the people of Jammu & 
Kashmir are facing a lot of difficulties in 
getting passports; 

(b) if so, whether Government are 
contemplating to open the passport office in 
Jammu; 

(c) if so, when; and 
(d) if not, the reasons therefor? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.K. GUJRAL): (a) After the 
Srinagar Passport Office was burnt down. it 
was decided to provide passport services to 
the people of Jammu & Kashmir from Pass-
port Office, Delhi. The Government is aware 
of the difficulties caused by the burning down 
of the Passport Office. 

, (b) Yes, Sir. 

(c) The Government propose to open \, . 
this office as early as possible. r_;;, 

(d) Not applicable. 
\ ... , l' ,1, -- /' , 

Visit of Austr!!!!n ForeJgn Affairs and 
-~Trade Mlnlstar 

3593. SHRI MANIKRAO HODL YA 
GAVIT: 

SHAI RN. RAKESH: ... _ 
Will t~ Minister of EXTERNAL AF-

FAIRS be pleased to state: 

(a) whether the Foreign Affairs and 
Trade Minister of Australia visited India dur-
ing the month of July, 1990; 

(b) if so, the outcome of the talks held 
with him; 

(c) whether any agreement was also 
signed dUring his visit; and 

(d) if so, the details thereof? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII.K. GUJRAL): (a) The Austra-
lian Minister for Foreign Affairs and Trade, 
Senator Gareth Evans, visited India on 1-2 
August, 1990. 

(b) During the talks, bilateral political 
and economic relations were reviewed. It 
was decided to step up bilateral trade and 
increase the pace of economic exchanges 
and scientific and technological cooperation 
in various fields; including agriculture. 

Australia acknowledged Government of 
India's expression of regret and disappoint-
ment on their decision to sell 50 Mirage Jets 
to Pakistan and appreciated our concern. 
Australia assured us that it will review the 
sale ~ hostilities break out or appear immi-
nent. Australia has also stated that the deliv-
enes are unlikely to take place before next 
year. 

RegIOnal issues, including develop-
ments in Fiji were discussed. Both sides 
expressed concern at the promulgation of a 
racist and undemocratic Constitution in Fiji. 
Senator Evans invited External Affairs Min-
ister to Visit Australia. The invitation has 
been accepted. 

(c) No, Sir. 

(d) Question does not arise. 
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[TranslatIOn] I~",,~ 
Conversion of Telephone ExcbJnges 

Into Electronic Exchanges 

3594 SHRI SHEO SHARAN VERMA 
Wi" the Minister of COMMUNICATIONS be 
pleased to state 

(b) If so, the State-wise details In regard 
thereto, and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) Yes, Sir 

(b) Details are gIVen In the attached 
statement 

(a) whether there IS a proposal to con-
vert some telephone exchanges In the coun-
try Into electronic exchanges dunng the 
Eighth Five Year Plan, (c) Does not anse 

STATEMENT 

Local Switching Capacity Planned for Conversion Into Electronic Exchanges during the 
8th Plan peT/od 

51 No 

2 

3 

4 

5 

6 

7 

8. 

9 

10. 

11. 

12. 

13. 

Telecom Circle 

2 

Andhra Pradesh 

Assam 

Bihar 

GUjarat including Dadar, Nagar Haveh, Daman & D,u 

Haryana 

J&K 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra IncludIng Goa 

N.E Incluchng Arunachal, Meghalaya, Tnpura, MlZoram 
Nagaland etc. 

Orissa 

Punjab 

No of Lines 

3 

1,22,800 

17,100 

31,900 

1,24,900 

36,300 

7,600 

1,04,200 

81,700 

68,800 

2,15,200 

18,600 

25,100 

74,300 
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S/. No. T e/ecom Circle No. of Lines 

1 2 3 

14. Rajasthan 63,100 

15. Tamil Nadu including Pondicherry 1,25,400 

16. Uttar Pradesh 1,10,200 

17. West Bengal including Sikkim, Andaman & Nicobar 1,05,000 

18. Himachal Pradesh 

19. Delhi 

Total: 

[English] 

Introduction of Dlffarentlai Telecom 
Rates tor EPABX 

3595. DR. DAULAT RAO SONUJI 
AHER: Will th8"MiniSter oTCC>MMUNICA-
TIONS be pleased to state: 

(a) whether there is a proposal to intro-
duce differentialtelecom rates to encourage 

16,500 

17,700 

13,66,400 

the Electronic Private Automatic Branch 
Exchanges; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAA MISHRA): (a) and (b). There 
is a separate, rental as under for EPBXI 
EPABX:-

S/. No. Electronic Private Automatic Exchanges 
and Private Automatic Branch Exchanges 

Annual Rental 

1 

(1 ) 

(2) 

(3) 

2 

25 lines PABX 

50 hnes PABX 

100 lines PABX 
(non-extendable) 

3 

As. 40,000 

As. 65,000 

As. 1,80,000 
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SL Extendable type PBXs and Electronics 
No. PABX for the capacity of 

Ord. Hotel 

(Rs. in /akhs) 

1 2 3 4 

(i) 100 lines 1.8 2.25 

(ii) 200 lines 2.9 3.55 

(iii) 300 lines 4.0 4.85 

(iv) 400 lines 5.1 6.15 

(v) 500 lines 6.2 7.45 

(vi) 600 lines 7.3 8.75 

(vii) 700 lines 8.4 10.05 

(viii) 800 lines 9.5 11.35 

(ix) 900 lines 10.6 12.65 

(x) 1000 lines 12.5 15.00 

(xi) 1100 lines 13.6 16.30 

(xiQ 1200 lines 14.7 17.60 

(xiii) For more than 1200 line capacity, 1.1 1.3 
the increase in rental for every 100 
lines beyond the rental shown against 
item (xii) above 

[ Translation] 

Conversion of Gondle ~~I8P~DJ 
Exchange In Bhand.ra District, _Ma~~: 
~ .shtr. 

3596. DR. KHUSHAL PA.BASHB.AM 
BOPCHE: Will the Minister of COMMUNI-
CAT10NS be pleased to state: 

(a) whether Gondia Telephone Ex-
change in district Bhandara, Maharashtra is 
proposed to be converted into an Electronic 
Telephone exchange; 

(b) if so, the time limit fixed therefor; and 

(c) if not, the reasons therefor? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) and (b). No, 
Sir. The present exchange is proposed to be 
replaced by an ICP Cross Bar type Main 
Automatic Exchange during 8th plan period. 

(c) The equipment for the telephone 
exchange has already been ordered and 
building for this type of exchange is under 
construction change to electronic exchange 
at this time will delay the project for a Main 
Automatic Exchange. 

Modernisation of Telephone Exchanges 
In Uttar· Pradesh -

3597. SHRIRAJVEERSINGH: Willthe 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the district wise details of telephone 
exchanges in Uttar Pradesh during the last 
three years; and 

(b) the details of modernisation pro-
gramme of telephone exchanges in Uttar 
Pradesh during 1990-91? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) and (b). The 
information is being collected and shall be 
laid on the Table of the House. 

[English] 

Telephone Connections In Ulsoor 
Tet8p'tR;ne Exchange, Bangalore 

3598. SHRI JOSS FERNANDEZ: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the total number of persons regis-
tered fortelephone connections under differ-
ent categories in Ulsoor Telephone Ex-
change, Bangalore; 

(b) the year upto which the waiting list 
has been cleared; 

(c) the number of new telephone con-
nections, proposed to be released during 
1990; and 

(d) the steps taken by Government to 
release more new connections to Non-OYT 
categories? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) and (b). Wait-
ing list (as on 31.7.90) and the date upto 
which the waiting list is cleared under Ulsoor 
Telephone Exchange is given in Annexure I. 

(c) About 600 telephone connections 
are expected to be released during the 
remaining period of 1990 (September, 
90-December, 90). 

(d) The following steps have been taken 
by Government to release more new con-
nections to Non-OYT categories. 

A 2000 line E-1 DB exchange (RlU) is 
proposed at Ulsoor. Also 1000 lines elec-
tronic (C-DOT) exchange in replacement of 
the present 4000 lines C-DOT exchange, 
has been allotted. With these two exchanges 
coming up, about 7000 connections are 
expected to be released progressively after 
the commissioning of these exchanges. 
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Assistance for Repairs of Flood Dam-
, aged N~mtJ tflghwavs In Andhra 

Pradesh 

3599. StiRI_ B.N. ~E.PDY: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether Union Government have 
increased the quantum of assistance to 
Andhra Pradesh Government for repairs of 
National Highways damaged during the 
recent floods and rain; and 

(b) if so, the details thereof? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
and (b). During the current year, a sum of 
Rs. 50.00 lakhs has been released on ad hoc 
basis for flood and cyclone damages, which 
is yet to be fully utilised. 

[Translation] 

Time Limit for Repairs of Telephones. 
~... _---

3600. SHRI HARISH RAWAT: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the average number of telephones 
becoming out of order or dead every month 
in Delhi; 

(b) whether any time limit has been 
fixed to repair these telephones after receiv-
ing complaints in this regard; 

(c) if so, the duration thereof; 

(d) whether all such telephones are 
repaired within the fixed time limit; and 

(e) if not, the percentage of the tele-
phones which are not repaired within this 
time limit? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRAl (a) The average 
numberof telephones becoming out of order 
every month in Delhi is around 1,20,000 
which is 25.8 per 100 working telephones. 

(b) to (d). There is no set time limit. 
However, every attempt is made to repairthe 
faults at the earliest. Around 75% of faults 
booked are cleared on the same day and 
most of the remaining by the following day. 
Telephone faults on account of underground 
cable breakdowns due to damages take a 
linle longer to rectify; most of these get 
cleared within three days. 

(e) The percentage offaulty telephones 
which are not repaired within three days is of 
the order of 3% in rainy season. 

[English] 

Ship Repair Facilities 

3601. SHRI BASUDEB ACHARIA: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether a large number of ships are 
being repaired in foreIgn countries although 
facilities for repair of ships eXist in our coun-
try; 

(b) what is the foreign exchange outgo 
for repaIr of ships in foreign countnes; 

(c) whether Government propose to 
augment the facilities of repair of ships in our 
country; and 

(d) if so, the details thereof? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) 
Yes, Sir. Although limited shiprepairfacilities 
are available in the country, a large number 
of ships are allowed to go abroad for repairs 
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for the following reasons -

Year 

(I) TheaxlstlOg shlprepalrfacliltles 10 

the country are not adequate to 
take care of the full range of re-
qUirements of ship repairs of the 
fleet, 

(II) The ships whICh are on cross trade 
and do not touch Indsan shore at 
all are allowed to be repaired at 
the foreign shipyards, 

(III) The maximum sIZe limit of the 
shipS whtch could be repaired at 
the Indian F8palr yards IS 250 M 10 

length and 40 M In width and any 
ship above thIS sIZe has to be sent 
abroad for repairs, and 

No of shipS 

2 

1985-86 171 

1986-87 225 

1987-88 260 

1988-89 288 

1989-90 283 

(c) and (d) Considering the acute 
budgetary constraint, rt may not be possible 
for the Government to create any new ship 
repair facIlity In the country durrng the 8th 
Five Year Plan However. subject to availa-
bility of funds. a few schemes have been 
proposed to modernise and marginally aug-
ment some of the ship repair facllrtles In the 
country 

Government has also gIVen a number of 
concessIOns and incentives to the shIp re ... 

(IV) Ships whICh are on foreign trip 
and reqUire emergency repaIrS are 
allowed to be repaired at the for-
eign shIPYards. 

However. to make futl use of the exlSbng 
repairing faClhtles In the country, Director 
General of Shipping takes a quarterly meet-
Ing between the shipping companies and the 
representatIVes of the repairing yards for 
allotting slots at different shlprepalnng yards! 
dry docks Director General of Shipping al-
lows ships to be repaired abroad only In 
cases where requIsite slots are not available 
In the country. 

(b) The foreign exchange outgo for 
repair of ships In foreign countries dUring the 
last five years IS as follows -

Expenditure Incurred 
(Rs. In crares) 

3. 

4947 

4268 

54.76 

10265 

11410 

pair Industry to encourage private entrepre-
neurs to Invest In thiS sector for creation of 
addrtlonal ship repaIr facllttles A modern 
ship repair unit consisting of two floating dry 
docks has recently been established In the 
M9dras PQrt If) t_lle private sector 
I ~ " . I~ .. {9 

Incentives to Farmers In Nag~~nd 

3602 SHRI ~ttIKLHO S.fMA Will the 
Minister of AGRICULTURE be p1eaS8d to 
state 
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(a) the IncentIVes extended to the agrt-
cuttunsts In Nagaland, and 

(b) the expendtture mcurred on d1y land 
farming, Water-shed Management and 
Command Land Compact Area In the State? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRJCUL TURE (SHRI NITISH KUMAR) 
(a) AgrICulture IS a State subject However, 
the Government of India has taken up sev-
eral Central Sector Schemes to provtde 
IncentIVes to the agriculturists In Nagaland, 
through the State Government These in-

clude the schemes for control of shifting 
cultIVation, ASSistance to Small and Mar 
glnal Farmers, NatIOnal Pulses Develop 
ment ProJect, FISh Farmers Development 
AgenCIes, Livestock Development schemes 
etc 

(b) The schemes for Natronal Water-
shed Development Project for Ralnfed Agn-
culture and for command area development 
have not been taken up In Nagaland by the 
Central Government 

Development of T.!lecommunicatlons 
System In Tamil Nadu 

3603 SHRI ANBARASU ERA Will the 
Minister of COMMUN ICATIONS be pleased 
to state 

(a) whether there are any plans for the 
development of telecommunication system 
In Tamil Nadu In the ElQhth Plan penod, and 

(b) If so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) Yes, Sir 

(b) The draft Eighth Five Year Plan 
proVides mainly for 

(I) Local SWitching capacity addI-
tion of about 4 1 lakh hnes 

(II) AutomattSatlOn of all manual 
exchanges 

(III) Replacement of all obsolete 
unservICeable exchanges 

(IV) AdditIon of telex capactty of 
about 3950 lines 

(v) Subscriber dialling facility from 
all exchanges at Dlstnct HtOrs , 
Sub D,VISIOn HIOrs and places 
of Pllgnmage and tounst Inter-
est 

(VI) Telephone facility In aU gram 
panchayats 

[ TranslatIon 1 

Development of 'Indica' Rice 

3604 SHRI RAJENDRA AG-
NIHOTRI 

SHRI Y S RAJA SEKHAR 
REDDY 

Will the Minister of AGRICULTURE be 
pleased to state 

(a) whether Japan has developed a 
new variety of nce called 'Indica • 

(b) whether It poses a challenge to the 
"Basmati" nce In export market and 

(c) If so, the attempts proposed to be 
made to face the competition? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL TURE (SHRI NITISH KUMAR) 
(a) Sir, Japan has started work on develop-
ment of Indica nee 
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(b) No. 

(c) Does not arise. 

[Eng/ish] 

Taking Back of Tamil Refugees by Sri 
Lanka -~ . 

3605. PROF. P.J. KURIEN: Will the 

25,585 refugees returned to Sri Lanka under 
arrangements made by the Government of 
India. Thus, till now, a total of 45,166 refu-
gees have returned to Sri Lanka .. " ... 

[Translation] 

Opening of New Post Offices In Bastar 
District 

Ministerof EXTERNAL AFFAIRS be pleased 3606. SHRI MANKURAM SODHI: Will 
to state: the Minister of COMMUNICATIONS be 

pleased to state: 
(a) whether the Sri Lankan Govern-

ment has agreed to take back all the Tamil 
refugees who have come to India within a 
short time; 

(b) if so, the details thereof; and 

(c) the number of refugees who have 
gone back to Sri Lanka till now? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.K. GUJRAL): (a) and (b). 
Government have seen press reports to the 
effect that the Sri Lanka Minister of State for 
Defence reportedly told the Sri Lanka Parlia-
ment on July 20th that the Sri Lanka Govern-
ment was prepared to take back the Tamil 
refugees now staying in Tamil Nadu and look 
after them with adequate security. 

(c) From the period July 1983 to Octo-
ber 1987, 19,581 Sri Lankan refugees re-
turned to Sri Lanka on their own. Between 
24th December 1987 and 31st March 1989, 

(a) the annual estimated expenditure 
on post offices in the rural areas in the 
country; 

(b) whether this amount has been in-
creased during the current financial year; 
and if so, the extent thereof; and 

(c) the details of proposals received for 
opening of new post offices in rural areas of 
Bastar district during 1990-91? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) and (b). The 
budgetary heads at present followed in the 
Department do not differentiate between 
'urban' and 'rural' in booking expenditure on 
existing post offices. However, expenditure 
on opening of new post offices in rural and 
tribal areas are shown separately. This infor-
mation is as follows: 

(Rs. in lakhs) 

SI. Expenditure on opening Actuals RE 8E 
No. of new post offices 1988-89 1989-90 1990-91 

1 2 3 4 5 

(i) Rural areas 55.71 260 100 

(itl Tribal areas 5.10 20 25 
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(c) Proposals for opening of new post 
offices during 1990-91 are to be formulated 
as soon as the norms to be followed during 
the Eighth Plan are finalised. 

Setting up Telephone Exchanges In 
--~ularat 

3607. SHRI C.D. GAMIT: Will the 
Minister of COMMUN ICATIONS be pleased 
to state: 

(a) whether Government propose to set 
up new electronic telephone exchanges at 

51, No. Name of Exchange 

1 2 

1. Valod 

2. Vyara 

3. Bardoli 

4. Mandavi 

5. Songarh 

(b) During 91-92 subject to availability, 
of equipment. 

[English] 

R.n.f to Dependents of Journalists 
Killed by Terrorists In Punjab 

3608, PROF. PREM KUMAR DHU-
MAL: Will the Minist9r'o(HO~'-E AFFAIRS 
be pleased to state: 

(a) the number of journalists killed In 

terrorist violence in Punjab since Januar, 
1990; 

(b) the assistance/concessions Pr0-

Valod, Vyara, Bardoli, Mandavi, Songarh in 
Surat District of Gujarat; if so, the details in 
regard thereto; and 

(b) the time by which these electronic 
telephone exchanges are likely to be set up 
and the steps being taken by Government in 
this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes, Sir. De-
tails are as follows:-

Type of Electronic Exchange, proposed 

3 

512 Port liT 

2048 Port liT 

2500 lines C-DOT 

512 Port C-DOT 

512 Port C-DOT 

vided to the bereaved families by Union and 
State Governments; 

(c) whether Government propose to 
give pension to their widows and minor chil-
dren; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRJ 
SUBODH KANT SAHAY): (a) Information is 
being collected and will be laid on the Table 
of the House. 

(b) and (c). According to a scheme 
t~amed by the Government of Punjab for 
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grant of reUatto dependents of persons killed 
dua to terrorist violence, an ex-gratia grant of 
Rs. SO.OOO/- is given to the bereaved fami-
Hes. The widows or the eligible dependents 
of such victims are also given a monthly 

~ 

subsistence allowance of Rs. 1,000/-. 
(d) Does not arisa. 

[Translation] 

I" /JJ. 

Post Office and Telephone Facilities In 
Rural Areas of Deihl 

3609 SHRI TAR'F S\NGH: wm ,he 
Uinisterof COMMUNICATIONS be pleased 
to state the number of villages in rural areas 
of Deihl where post offlC8 and telephone 
facititles are not avaIlable and the tIme by 
which Government propose to provide these 
facilitIes In all the villages of Delhi? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): Post Office facili-
ties:- There are 116 villages In the UnIOn 
Territory not having Iocat post offices. How-
ever, these Villages have been provided wrth 
letter box facility and mail is dehvered to 
these Villages on a dally basiS. While there IS 
no proposal to open post offices In all Vil-
lages, those which satisfy the prescribed 
norms are considered for opening of post 
offices 

Telephone facility.- Telephone faCili-
ties are available in all rural complexes In 
Nanglol, NaJatgarh, Alipur, Narela, Badal! 
and Chhatarpur. 

However, publIC telephones are avail-
able in 59 of 214 Villages. Remaining loca-
tiOns are proposed to be progressIVely cov-
ered by the end of the Eighth Plan. 

Tetecommunlcatlon Services In Bihar 

3610. SHRIJANARDAN TIWARI: Will ---- - ~ 

the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government are aware of 
the deteriorating telecommunication serv-
ices in Bihar; 

(b) If so, the reasons therefor; and 

(c) the details of action taken for Im-
proving these services? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes. SIr. The 
TelecommUnication services In Bihar are 
gTadua\\y ImpTOVlng. 

(b) Does not anse. 

(c) To Improve the services, folloWing 
actIons have been taken.-

(I) High capacity E1 OB type elec-
tronic exchanges have been 
commissIOned at Patna and 
Ranchl; 

(II) In last 4 months electronIC 
exchanges With STD faCilities 
have been commissioned at 
five district headquarters; 

(III) All manual and old strowger 
exchanges are being gradu-
ally replaced by electronIC 
exchanges, 

(IV) Outdoor network IS being 
upgraded by cable pressun-
satlon, uSing Jelly filled cables, 
cable ducts, drop wires In 
subsCriber loops, proper f~
tings at subSCribers premises, 
replacement of old telephones 
~tc;: 

.1 \ .. 

Direct Dialling Facility between Bombay 
and New Bombay 

3611 SHRIMATI .IAYAWAN__TI NAV-
INCHANDRA MEHTA: Will the Minister of 
COMMUNICATIONS be pleased to stale: 
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(8) whether there IS any proposal for 
providIng direct local dIalling servIce be-
tween Bombay and New Bombay, 

(b) If so, the tIme by whIch It IS Irkely to 
be Introduced, and 

(c) the rate at whIch consumers would 
be charged for thIS servICe by Mahanagar 
Telephone Nigam? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) Yes, Sir There 
IS a proposal to have a unified numbering 
scheme for Bombay and New Bombay 

(b) and (c) Final deciSion m the matter 
has n01 yet been taken The tariff for the calls 
Will be as per departmental rules, based on 
chargmg areas 

Production of MUstard 

3612 CHAUDHARY MUL TAN SINGH 
Will the MInister of AGRICULTURE be 

pleased to state 

(a) whether there has been continuous 
Increase In the price of mustard due to short-
age of Its productIOn m the country, 

(b) If so, the steps taken by Government 
to Increase the production of mustard, 

(c) whether productIOn targets of 
ods.ads have been fIXed for 1990-91 • 

(d) If so, the details thereof, 

(8) whether any concrete steps have 

been taken to check the Increasrng prICes of 
ollseeds, and 

(f) If so the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR) 
(a) There IS a continuous Increase In the 
productIOn of Rapeseed/mustard over the 
past few years and the production has gone 
upto 44 lakh tonnes In 1988-89 from a level 
of 26 8 lakh tonnes In 1985-86 As there IS 
stili a short-fall In the overall production of 
Ollseeds and gap In the supply and demand 
of edible 0115, the Prtce of mustard IS Increas 
mg In sympathy along With prtces of other 
OIlseeds like ground nut 

(b) The National Ollseeds Develop-
ment Project (NODP) covering 180 distrICts 
In 17 Important ollseeds growing States 
remained In operation throughout the Sev-
enth Plan Ollseeds ProductIOn Thrust Pro-
gramme (OPTP) was mitlated m 1987-88 
coveTIng 250 dlstncts In 17 states, including 
151 NODP districts Both the schemes in-

cluded Rapeseed/mustard as one of the 
ollseeds for accelerating production 

Both the schemes have now been 
merged to make one Single scheme VIZ 
Ollseeds Production Programme OPP Will 
be Implemented In 282 distrICts of 18 States 
for the development of nme ollseeds, Includ-
109 Rapeseed/mustard 

(c)and(d) Yes,Srr Targetsforproduc-
tlon of nme ollseeds for 1990-91 are as 
follows -

Production In lakh tonnes 

Khanf Rabl Total 

1 2 3 4 

Groundnut 665 220 885 
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Production in lakh tonnes 

Crop Kharif 

1 2 

Rapeseed-Mustard 

Soy abean 18.0 

Sesamum 4.7 

Sunflower 3.3 

Safflower 

Niger 2.0 

Linseed 

Castor 55 

100.0 

{e)a"d (1). To check the pncesof edible Oils, 
Imported oils are distributed through PDS 
Imported oils and indigenous oils procured 
are being released under Market Interven-
tIOn Operations In the open market to sup-
plement the availability of edible Oils In the 
market and check their pnces The check on 
the edible oil prICes is expected to lead to a 
check on domestic Oilseed prices Further, 
the stock limits for both edible Oils and 
oiIseeds have been reduced to prevent the 
hoarding and profiteering. 

[English] 

Telecommunications Facilities In Rural 
Areas in Maharashtra .c=:-.__. __ _ 

3613. SHRI DHARMANNA_M9N-
DA YY A SADUI: Will the Minister of COM-
WNICATIONS be pleased to state: 

(a) the expansIOn programme for the 

Rabl Total 

3 4 

44.0 44.0 

18.0 

1.0 57 

3.0 6.3 

55 55 

20 

4.5 4.5 

5.5 

800 180.0 

year 1990-91 In regard to provIsion of tele-
communICations facIlities In rural areas of 
Maharashtra; 

(b) whether expansion of such facllttles 
In the State IS much less as compared to 
other States, and 

(c) If so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA)' (a) to (c). The 
Information IS being collected and will be laid 
on the Table of the Houss. 

Construction of .!~~a !Sulldlngs 
In Orissa 

3614. SH'!l_A.NADl CHARAN DAS: 
Will the MInister of COMMUNICATIONS be 
p1eased to state: 
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(a) the number of bUildings for post 
offices proposed to be constructed In Orissa 
dunng 1990-91 and total amount earmarked 
for thiS purpose, 

(b) the allocation Of funds for construc 
tlon of post office bUildings In JaJPur Parlia-
mentary Constituency, especially for JaJPur 
Head Post Office and JaJPur Road Head 
Post Office 

(c) whether the Dasarathpur, Man-
galpur, Slnghpur, Prrtlpur, Banl-Cuttaer, 
Rasu\pur and Badrachana sub post otflce 
bUildings are also proposed to be constructed 
dunng thiS year, and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) The construc-
tion of fourteen bUildings for post offices IS 
proposed to be commenced In Orissa dUring 
1990-91 A total allocation of Rs 125 lakhs 
has been made for all bUilding projects In thiS 
State Including ongoing works 

(b) Rs 5 lakhs approximately 

(c) No Sir 

(d) At present, land IS not available for 
constructing departmental bUildings for these 
post offices 

Map without J & K and Arunachal 
Pradesh Printed-by Amnesty Interna-

tional 

3615 SHRI RAMESHCHENNJTHALA 
Will the Mlnlsterof EXTERNAL AFFAIRS be 
pleased to state 

(a) whether the Amnesty InternatIOnal 
has prrnted a map of India Without Jammu 
and Kashmir and Arunachal Pradesh and 
Circulated In India, and 

(b) If so, the action taken by Govern-
ment thereon? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII K GUJRAL) (a) The Annual 
Report of the Am nesty International for 1990 
carnes a small map of India In black and 
whrte The depiction of India's borders In the 
map IS obViously Incorrect although the de-
tails are not clearly VISible 

(b) Government IS taking necessary 
action In thiS matter 

t ", 

Japanese Aided Farm Development 
~ Project in Karnataka 

3616 SHRI H C SRIKANTAIAH Will 
the Minister of AGRICULTURE be pleased 
to state 

(a) whether a Japanese aided farm 
development project IS being undertaken In 

Karnataka 

(b) If so, whether Union Government 
have sanctioned any funds for thiS proJect, 
and 

(c) "so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR) 
(a) to (c) The information IS being collected 
and Will be laid on the Table of the Sabha 

[TranslatIon] 

Opening of New Post Offices in Ahme-
dabad and Bhavnagar Districts of 

.Gujarat 

3617 SHRI RATILAL KALIDAS 
VARMA Will the Minister-of COMMUNICA-
lIONS be pleased to state' 
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(a) whether Government propose to 
open new post offICes In rural areas dunng 
1990-91, 

(b) If so, the names of villages In Ahme-
dabad and Bhavnagar distrICts. of GUJarat 
where new post offICes are proposed to be 
opened,and 

(c) when these post offICes are likely to 
start functioning? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) There IS a 
programme of extensIOn of postal network In 
Annual Plan 1990-91 

(b) and (c) An evaluation of the Sev-
enth Plan programme has been undertaken 
on the baSIS at whICh the norms for opening 
of post offices In the Etghth Plan are to be 
formulated New rural post offices to be 
opened In GUJarat as In other States are to be 
determined as soon as the revised norms 
are fixed 

Improvement of Muzaffarpur-
Piprakoth I-Raxau I Sections of National 

Highways In BI_!!ar ---

3618 SHRI RADHA MOHAN SINGH 
Will the MInister of SURFACE TRANSPORT 
be pleased to state the steps being taken to 
Improve the conditIOn of Muzaffarpur-
Paprakothl-Raxaul sectIOn of NatIOnal High-
ways In Bihar? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K P UNNIKRISHNAN) Muzaf-
farpur-Plprakothl-Raxaul sectIOn In Bihar, 
whICh consists of NH 28A and part of NH 28, 
IS generally In traffIC worthy conditIOn Apart 
from normal maintenance and repairs, dur-
mg the last three years Improvement works 
to the extent of Rs 510.27 lakhs were sanc-
tioned for thiS sectIOn and most of these are 
en progress Apart from thiS, flood damage 

repairs works amounting to Rs. 20 29 lakhs 
were approved forthls stretch dunngthe last 
two years 

[EnglIsh J 

Export of Dairy Products by National 
Dairy Development Board 

3619 SHRIVASANTSATHE Wilithe 
MInister of AGRICULTURE be pleased to 
state 

(a) whether NODB has submitted a 
proposal for export of dairy products and 
Import of edible Oils against exports, 

(b) If so, the details thereof, and 

(c) the deciSion taken In the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUlTURE (SHRI NITISH KUMAR) 
(a) to (c) Government have approved the 
proposal whereby the State Trading Corpo-
ration of India Ltd IS to undertake the Import 
of one lakh tonnes of palmoleln for NDDB 
against foreign exchange earned by export 
of dairy products by NDDB 

Applications for Employment on 
Compassionate Grounds In Deihl 

Administration -

3620 SHAI NANDLAL ~ENA Will 
the Minister of HOME AFFAIRS be pleased 
to state 

(a) whether large number of apphca-
tlons for employment on compassIOnate 
grounds are pending In varIOus departments 
of Deihl AdministratIOn, 

(b) d so, since when these applicatIOns 
are pending and the reasons therefor, de-
partment-wise. and 
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(c) the steps taken to deal with these 
applications expeditiously? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH JSANT SAHAY) (a) to (c) The 
Information IS being collected and Will be laid 
on the Table of the House 

Allocation for Development by Ports 

3621 SHRI NAKUL NAYAK Will the 
Minister of St:1'RFACE TRANSPORT be 
pleased to state 

(a) the total outlay approved In 1990-91 
for Improving the eXisting port Infrastructure 
and Its expansion to faCilitate cargo move-
ment, 

(b) the details of the allocations made 
for that purpose port-Wise, 

(c) whether Union Government have 
adVised some major ports to provide loans to 
some minor ports, and 

(d) If so, the details thereof mcludlngthe 
names of the major ports so directed, the 
minor ports to be provided loan alongwrth the 
purpose for which It Will be provided? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K P UNNIKRISHNAN) (a) 
The total approved outlay for major ports for 
1990-91 IS Rs 47204 crores out of which 
Rs 372 38 crores are for contln ulng schemes 
and Rs 99 66 crores for new schemes for 
Improving the eXisting port Infrastructure and 
expansion of faCilities 

(b) Port-wise details of the allocation 
are indicated In the attached statement 

(c) and (d) No, Sir Question does not 
anse 
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[Translation] 

Falzabad Bye-pass on National Hlgh-" 
way No. 28-

3622. SHRI MITRASEN YADAY: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the construction work of the 
Faizabad Bye-pass on National Highway 
No. 28 is lying incomplete; 

(b) if so, the reasons for not completing 
the construction work of this road in time; 

(c) whether Government propose to 
provide additional funds in view of the slow 
pace of the construction work resulting in 
traffic congestion and day to day road acci-
dents; and 

(d) if so, the time by which the work is 
likely to be completed? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) to 
(c). Construction of Faizabad Byepass has 
been taken up in phases. Earthwork and 
culverts (Phase-I) are in an advanced stage 
of completion. For the remaining work of 

road pavement and 3 Road Over bridges 
(Phase-II). there is a provision of Rs. 500.00 
lakhs in the Annual Programme 1990-91. 

(d) It is too early to indicate time by 
which the byepass is likely to be completed 
as the work of Phase-II are yet to be sanc-
tioned. 

[English 1 

Cost of Production of S~garcane 

3623. SHRI ANANTRAO DESHMUKH: 
Will the Minister of AGRiCULTURE be 
pleased to state the cost of production of 
sugarcane in various States, State-wise 
during 1989-90 and 1990-91? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
Estimates of cost of production of agricul-
tural crops are generated after processing 
the data received from field agencies lo-
cated in various States. The process takes 
about two years. However, the latest data 
available on the cost >f production of sugar-
cane in various States is given in the at-
tached Statement. 

STATEMENT 

Cost of Production of Sugarcane Per Quintal in Different States 

(Rs. per 011.) 

SI. No. State Latest Year Cost of Production 

1 2 3 4 

1. Andhra Pradesh 1987-88 23.24 

2. Bihar 1983-84 13.25 

3. Haryana 1986-87 12.12 
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SI. No. State 

1 2 

4. Karnataka 

5 Maharashtra 

6. Tamil Nadu 

7 Uttar Pradesh 

[ TranslatIon] r' ~ 

S.T.D. Facility at Shahbad, Markanda 

3624 SHRI JAI PARKASH Will the 
Mtnlsterof COMMUNICATIONS be pleased 
to state 

(a) whether Government propose to 
provide S T 0 facility on an Immediate basIs 
In Shahbad, Markanda, 

(b) If so, the steps taken In this regard, 
and 

(c) If not, when the said facIlity IS likely 
to be provided there? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) The S T D 
facility at Shahabad Markanda IS proposed 
to be provided dUring the current plan penod 

(b) An electronic exchange has been 
planned to replace the eXisting manual ex-
change at Shahabad dUring 1992·92 

(c) March 1993, subject to the avallabtl· 
Ity of eqUIpment 

Latest Year Cost of ProductIon 

3 4 

1986-87 11 52 

1987-88 1713 

1987-88 1518 

1986-87 1299 

[English 1 

Raising of Foreign Commercial Loans 
by Shipping Corporation of India 

3625 SHRI G S BASAVARAJ WI" 
the Minister of SURFACE TRANSPORT be 
pleased to state 

(a) whether the ShiPPing Corporation of 
India IS finding rt tough to raise foreign 
commercial loans. 

(b) whether the European and Japa-
nese banks are asking higher Interest rates 
and shorter penod of repayment, 

(c) If so whethpr Government have 
taken up thiS matter With these coun1r1es 
and 

(d) rt so, the outcome thereof? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K P UNN/KRISHNAN) (a) to 
(c) The Shipping Corporatton of India has 
not negotiated for any foreign commercial 
loans since December, 1988 Hence the 
questIOn of whether the CorporatIOn IS find-
Ing It diffIcult to raIse commerCIal loans does 
not arise 
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SUpport Price of Agricultural Commodl-
~----... -

3626. SHRI VIDYADHAR GOKHALE: 
Will the Minister of AGRICULTURE be 
pleased to state the list of agricultural com-
modities in respect of which the Union Gov-
emment have declared support prices for 
199G-91? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRt NITISH KUMAR): 
The Govemment have announced procure-
ment/minimum support prices for the follow-
ing agricultural commodities for the 1990-91 
marketing year: 

1. Paddy 

2. Jowar 

3. Bajra 

4. Maize 

5. Ragi 

6. Wheat 

7. Barley 

8. Tur (Arhar) 

9. Moong 

10. Urad 

11. Gram 

12. Groundnut-in-shell 

13. Soyabean (Black) 

14. Sayabean (Yellow) 

15. Sunflower seed 

16. Rape seed & Mustard 

17. Toria 

18. Safflower 

19. Cotton (F-4141H-777) 

20. Cotton (H-4) 

21. Jute (TD-5 in Assam) 

22. Sugarcane 

23. Copra" 

" For the year 1990. 

1 T rans/ation ] 

Setting up of Electronic T~le'phone 
Exchange In Eastern lIt_t!.r Pradesh 

3627. SHRIKALPNATHSONKAR: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

{a} the names of districts In eastern 
Uttar Pradesh where new electronic tele-
phone exchanges are proposed to be set up 
during 1990-91; 

(b) when these exchanges are likely to 
start functioning; and 

(c) the amount allotted for each such 
exchange? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Details given 
in the Annexure. 

(b) By the March, 91 subject to receipt 
of equipment. 

(c) Bulk allotment has been made for 
small exchanges. For the other Exchanges 
allotment has been made for 1990-91. The 
expenditure estimated to be incurred in each 
district for such exchanges is given in the 
attached Statement. 
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Opening of New Post Offices in Rural 
and BackwarCfAr"eas of Bihar 

3628 SHRI CHHEDI PASWAN 
SHRI KARIA MUNDA 

W,IIthe Mmlsterof COMMUNICATIONS 
be pleased to state 

(a) whether Government propose to 
open new post offices In rural and backward 
areas 01 Bihar dunng 1990-91. 

(b) If so, whether any survey has been 
conducted In thiS regard, and 

(c) 11 so, thedet.uls and Iocatlonthereoi? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) There IS an 
approved programme of extension of postal 
network In Annual Plan 1990-91 This In 

cludes Bihar also 

(b) and (c) It IS proposed to formulate 
new norms for opening of post offICeS In the 
ElQhth Plan based on an evaluation. already 
undertaken of the Seventh Plan programme 
Proposals for new post offICeS In rurallback-
ward areas In Bihar as In other States are to 
be formulated as soon as the new norms are 
finalised 

[Eng/tsh J 

Waiting List for Telephone Connections 
In Karnataka 

3629 SHRI Y RAMAKRISHNA Will 
the MInister of COMMUNICATIONS be 
pleased to state 

(a) the number of persons of the waiting 
list for telephone connections In Bangalore 
city and other CIties In Karnataka State, 

(b) the tIme by whIch all the applicants 
are likely to be provided wrth telephone 
connections, and 

(c) the time by whICh electrOniC ex-
changes Will be provided In all District Head-
quarters/crt,es In Karnataka? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) The informa-
tion for 8angalore city and other Cities IS 

given In attached Statement 

(b) The ObjPctlVe of the 8th Plan IS to 
proVide telept)ones on demand In exc'1anges 
of capaCities below 5000 lInes and to contain 
wafting Itst to one year In exchanges haVing 
a capaC1ty of 5000 Imes al')d above by the 
end ofthe Eighth Plan on the baSIS of present 
demand projectIons Wrth thIS objectIve 
expansIOn plans are being drawn for clear 
Ing the present wafting J:st progressively 
dunng the Eighth Plan perIOd 

(c) By the end of the 8th Pia, It IS 

expected that out of the 19 district headquar 
ters, 6 district headquarters Will have elec 
tronlc exchanges and 4 others Will have a 
mix of electronic and other exchanges The 
remaining d,stnct headquarters/cities Will be 
prOVided With electronic exchanges as a 
replacement when these exchanges become 
life expired In line With the policy of the 
Department 

STATEMENT 

SI No Name of CIty Walttng lIst as on 31 7 90 

2 3 

Bangalore 50700 
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51. No. Name of City Waiting list as on 31.7.90 

1 2 3 

,., 
t:.... Hubli Dharwad 4195 

3. Mysore 3252 

4. Bagalkot 85 

5. Belgaum 954 

6. Benary 720 

7. Bhadravathi 558 

8. Bidar 136 

9. Bijapur 194 

10. Channapatna 124 

11. Chikmagalur 153 

12. Chitradurga 186 

13. Davangere 1190 

14. Gadagbetgeri 212 

15. Gangavathi 98 

16. Gulbarga 1612 

17. Harihar 74 

18. Hassan 463 

19. Hospet 149 

20. Kolar 105 

21. K.G.F. 72 

22. Mandya 251 

23. Manga\ofe 3942 
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51. No. NamsofCity 

1 2 

24. Rabkavi 

25. Raichur 

26. Ranebennur 

27. Shimoga 

28. Tumkur 

29. Karwar 

30. Madikeri 

'" -... ~ . 
Introduction of Luxury Buses In Deihl 

3630. SH~RI V.S. RAJA SEKHAR 
REDDY: 

DR. C. SILVERA: 
Will the Minister of SURFACE TRANS-

PORT be pleased to state: 

(a) whether Government propose to 
introduce -luxury buses· on very busy route 
in Delhi; and 

(b) if so. details thereof? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI KP. UNNIKRISHNAN); (a) 
and (b). A proposal is under is consideration 
for introduction of Special stage Carriage 
Services an selected routes in Delhi. which 
wi" operate on a fare structure higher than 
that of Delhi Transport Corporation. The 
scheme is intended to attract those. who 
normally use private vehicles. to use public 
transport. The details of the scheme have not 
been finalised. 

Setting up of Talephone Exchange In 
Paurl Garhwal, U.P. 

3632. SHRI C.M . ..NEGI: Will the Minis-
ter of COMMUNICATIONS be pleased to 
state: 

Waiting list as on 31.7.90 

3 

19 

408 

82 

1306 

1492 

186 

80 

(a) whether a proposal is under the 
consideration of Government to set up a 
T elephane-Exchange either in Pauri or 
Kotdara. Pauri Garhwal Uttar Pradesh; 

(b) if so, when the exchange will be 
opened; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Telephone 
exchanges are already fucntioning at Pauri 
and Kotdwar. 

(b) and (c). Question does not arise in 
view of (a) above. 

four-laning of National Highways In 
Andhnr Pradesh 

3633. SHRI J. CHOKKABAO: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the total length of National High-
ways having four-lane in southern India, 
State-wise; 

(b) whether there is any proposal fa, 
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widening of all National Highways passing 
through Andhra Pradesh into four-lanes 
during the Eighth Plan period; and 

(c) if so, the details thereof and if not, 
the reasons therefor? 

51. No. Name of State 

2 

1. Andhra Pradesh 

2. Kamataka 

3. Tamil Nadu 

4. Pondicherry 

5. Kerala 

Total 

(b) and (c). It IS not proposed to widen 
to four lanes all the NHs passing through 
Andhra Pradesh under the Eighth Plan, which 
is yet to be finalised. However a length of 
123.4 Kms is being taken up for four-Ianing 
as per details given beJow:-

(i) Under Asian Development Bank 
assistance, a length of 40.6 kms 
between Anakapally and 
Vishakhapatnam on NH 5 has 
already been sandionedforfour-
laning at a cost of As. 52 crores. 

(ii) In the annual plan 1990-91, there 
is budget provision of As. 24.00 
lakhs for four-Ianing a length of 
82.80 kms from Chilakaluripet to 
Vijayawada on NH 5. 

Translation] 

leveling of RavLllfs of Chambal River 
In Murenaof '!Idhya Pradesh 

3634. StiRI DILEEP SINGH BHURIA: 
lill the Minister of AGRICULTURE be 
leased to state: 

THE MINISTEAOFSUAFACETRANS-
POAT (SHRt K.P. UNNIKAISHNAN): (a) 
Length of four-lane National Highways out-
side municipal limits in the Southern States 
is given below: 

T ota/length of National 
Highways having four-lanes 

3 

9Kms 

'4 Kms 

Nil 

Nil 

Nil 

23 Kms 

(a) whether a scheme was formulated 
to level the ravines of Chambal river in dis-
trict Murena of Madhya Pradesh with the 
assistance of Union Government fortackling 
cortmenace In the area; 

(b) if so, the expenditure likely to be 
incurred thereon; 

(c) the time by which level in work is 
likely to be completed; and 

(d) how many acres of land would be 
available for cultivations and the number of 
families likely to be benefited? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) Yes, Sir. The scheme to reclaim ravine 
lands for agriculture, afforestation etc. is 
under implementation with Central assis-
tance since 1987-88 to tackle dacoity men-
ace. Levelling of ravenous areas is one of 
the oomponents of the scheme. 

(b) to (d). Outlays and physical tafgets 
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are determined on year-to-year basis. Upto 
1989-90, an amount of Rs. 713.2111akh has 
been spent in different areas of Madhya 
Pradesh including Morene district and 
17222.763 ha. ravinous land has been re-
claimed for productive purposes. For 1990-
91, an outlay of Rs. 400 lakh has been 
approved. Estimation of benefICiary families 
would be possible only after the disposal of 
the reclaimed land by State Government 
[English] 

Utilisation of Tetrapack Tetrabrlck 
Machines of NOOB 

3635. SHRI BABUBHAI MEGHJI 
SHAH' Will the Minister of AGRICULTURE 
be pleased to state the average capacity 

utilisatlons of T etrapackfT etrabnck Machines 
of NatIOnal Dairy Development Board for 
packing milk and other commodities during 
the last SIX months, month-wise and unlt-
wise against the Installed capacity? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
Based on the packaging matenal supplied, 
the month-Wise percentage utilisation of 
Installed capacity of NDDB leased machines 
for the SIX months from January, 1990 IS 
gIVen in the attached Statement 
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[ Translation] 

Krishl Vigyan Kendra at JhanJharpur In 
- - Bihar 

3636. SHRI DEVENDRA PRASAD 
YADAV: Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether Government propose to set 
up a Krishi VlQyan Kendra at Jhanjharpur in 
Madhubani district of Bihar; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) No, SIr. 

(b) Does not arise. 

(c) Due to financial constraints. 

Security to Former Members of Parlia:. 
~nt 

3637- ~ROF. YADUNATH PANDEY: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of former Members of 
Parliament who have been provided with 
bodyguards at their residences in Deihl and 
at their local residences; and 

(b) the number of orders Members of 
Parliament who have demanded bodyguards 
for the security to their families and the 
number of them, who could not be provided 
bodyguards for their families so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBOOH KANT SAHAY): (a) and (b). 21 

former Members of Parliament have been 
provided security at their residence in Delhi. 
At their local residences, sepurity is provided 
by StatelUT Administrations concerned as 
per the threat assessment in respect of indi-
viduals & their families. Detailed infroma-
tions in this regard is not available with us. 

, '\. 

Indian Telephone Industries Units 

3638. SHRI BRIJ BHUSHAN TIWARI: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whEtther Government propose to 
convert different units of Indian Telephone 
Industries into autonomous and independ-
ent companies; 

(b) if so, the details thereof; and 

(c) the time by which this work is likely 
to be accomplished? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) No, Sir. How-
ever, it is under consideration of the Govern-
ment to give wider financial and managerial 
powers to the different units of the ITI. 

(b) and (c). Does not arise. 

[English] 

Sathu Samudram Project 

3639. SHRI N. DENNJS: Will the Minis-
ter of SURFACE TRANSPORT be pleased 
to state: 

<a) whether Government have taken 
any steps for the implementation ofthe "Sethu 
Samudram" Project; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 
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THE MINISTER OFSURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) to 
(c). No, Sir. The 8th five Year Plan has not 
been finalised so far. The Union Govt. is 
aware of the need to have a close look at the 
project. 

[T rans/ation] 

Opening of Divisional Post Office at 
Godda District of Bihar 

3640. SHRI JANARDAN YADAV: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of district headquarters 
in Bihar having no divisional post offices; 

(b) whether Government propose to 
open one divisional post office at each dis-
trict headquarter; and 

(c) the time by which the divisional post 
office is likely to be opened in district Godda 
of Bihar? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Eight. 

(b) No, Sir. 

(c) There is not proposal at preset to 
open a Head Post Office in Godda Disrict of 
Bihar. 

\ -. 
Corridor Plan Around Goldan Temple 

3641. SHRI S. ATINDER PAL SINGH: 
Will the Minister- of HOME AFFAIRS be 
pleased to state: 

(a) the progress made in executing the 
corridor plan around the Golden Temple at 
Amritsar for security reasons; 

(b) when i1 is Iikelytob9completed; and 

(c) the detafls of blue print of corridor 
plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) to (c). A" the 
properties falling within 30 Mtrs. around the 
Golden Temple Complex, Amritsar have 
been acqUired. Except for the properties of 
security and archaeologicaVhistorical value, 
the properties so acquired have been de-
molished and he area cleared of debric. The 
work of landscaping of the area has been 
undertaken and ornamental trees have been 
planted in the area. Action has been initiated 
for the construction of Tubewells, Storm 
waterdrains, Electric sub-station, Over-head 
reservoirs, Toilet facilities etc. The State 
Government is finalising the conceptual plan 
for layout etc. 

[Eng/ish] 

Norms for Opening of New Post Offices 
in Hilly Area --

3642. SHRI K.D. SULTANPURI: Will 
the Minister -of COMMUNICATIONS be 
pleased to state: 

(a) whether Government have any 
proposal to modify the norms for opening 
new post offices in the hilly areas; and 

(b) whether Government have any 
proposal to reopen the post offices which 
were opened earlier and subsequently closed 
down? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) It is proposed 
to formulate new norms for opening of post 
offices in different sectors induding hill ar-
eas during the Eight Plan base on an evalu-
ation of the Seventh Plan programme. 

(b) No, Sir, not as a general measure. 



219 Written AnSW9IS AUGUST 30, 1990 Wntt9tJ AnswelS 220 
~~ 0 ... "2-1 

A few indIVIdual cases have, however, been Opening of New Post Offices, leSe-
considered on merits graph Offices and Telephone Ex-

Impelemantation of Land Reforms 
~._.. __ ..-.;IlL 

3643 S!:,!R'.! BASHEEB Will the 
MInister of AGRICULTURE be pleased to 
state 

(a) whether Government have take any 
new steps tor sp&edy Implementation of land 
reforms In the country, and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA) 
(a) and (b) land being a State subject, the 
responsibility of Implemenatatlon of land 
reforms hes with the state Governments 
Vanous proposals for changes In agranan 
laws for effective Implementation of land 
reforms were however discussed In the 
Conference of Chief MInisters held In June, 
1990 The consensus In thiS Conference 
was not to undortake further changes In 
agrarian laws but to Implement eXisting laws 
better 

The Prime MInister In hiS Inaugural 
address to the National Development CQun-
cillald a great deal of stress on Implementa-
tIOn of land reforms as a preconditIOns to 
greater agncultural productIVity He101l0wed 
it up with a letter to Chief MInIsters of States/ 
UTs urging the need for unearthing of be-
naml transactions In land, delivering phYSI-
cal possessIOn of land to allottees .and re-
moVing any hindrance to occupation ofsuch 
land and setting up land Tnbunals to deal 
WIth matters relating to land and ItS distribu-
tion to the poor. 

The Government -have already placed 
55 land laws In the IXth Schedule 10 'the 
ConstitutIOn to reduce litigatIOn 

changes In Maharashtra 

3644 SHRI ASHOK ANANDRAO 
DESHMUKH Will the Wn,ster 01 COMMU-
NICATIONS be pleased to state 

(a) the targets set by Government to 
open new post offices, telegraph offices and 
telephone exchanges In Maharashtra dUring 
1990-91, and 

(b) the targets fixed and achieved for 
the opening of post offices telegraph offices 
and telephone exchanges dUring 1989-90? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) Post OffICes 
State-wise targets are expected to be laid 
down as soon as norms to be adopted dUring 
the Eight Plan are finalised 

T e/egraph OffIces A target of 45 tele-
graph offIces has been f,xed for 1990-91 

Te/ephone Exchanges The target set 
for telephone exchanges for Maharashtra 
Circle (Including Goa) IS expansion by 
1 ,28,869 lines 

(b) Post OffIces A provISional target of 
180 extra-departmental branch offices 
(EDBOs) and 8 departmental sub offICeS 
(0 50s) was set or 1989-90 against which 69 
EOSOs and 6 DSOs were actually sanc-
tioned 

Te/egraph OffICes, A target of opening 
of 100 telegraph offices was fixed for 1989-
90 against whICh 103 telegraph offICeS have 
actually been opened 

Telephone Exchanges "The target set 
ior telephone .exchanges In Maharashtra 
Circle (lncludtng Goa) for 1989-90 was ex-
pansion by 82,249 hnes agaInst whICh the 
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achIevement was 78,325 hnes 

Production of Pulse,and Oilseeds 

3645 SHRI LALIT VIJAY SINGH Will 
the Minister of AGRICULTURE be pleased 
to state 

(a) whether Union Government have 
adopted Thrust Programme to faCIlitate the 
efforts of the State Governments for increas-
Ing the productIon of pulses and ollseeds, 

(b) whether huge cultivable area In 

Bihar, known as Mokamalbarblya Tal has 
suffered decline In productton of pulses and 
ollseeds, and 

(C) If so, the measures contemplated to 
Improve production of pulses and ollseeds In 

this area? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR) 
(a) Yes, sir 

(b) No, Sir 

(c) The Mokama-Barhla Tal area IS 

spread over the dIstricts of Patna, Na/anda 
and Monghy r These areas are covered under 
Ollseeds Production Programme (OPP) for 
development of ollseeds The Special 
Foodgrams ProciuctJOl" Programme (Pulses) 
"SFPP" baSically tak"s care of plant protec-
tion aspects of these areas, which IS the 
major problem In raIsing the productIOn of 
pulses Under OPP a sum of Rs 18701 
lakhs and In SFPP (Pulses) Rs 3200 lakhs 
have been provided to the State Govern-
ment 10r the year 1990-91 On addition a 
sum of Rs 92 12 lakhs has been prOVided 
for BIhar state under the National Pulses 
Oevek>pment Programme 1990-91 

Cyclone Affected States 

3646 SHRI K S RAO 
SHRI J CHOKKA RAO 

W,ll the MInister of AGRICULTURE be 
pleased to state 

(a) the particular of the coastal districts 
affected In Andhra Pradesh and Tamil Nadu 
by the recent cyclone, 

(b) whether hiS Ministry has finally 
monrtored/assessed the damage and the 
loss of lives caused by the cyclone, 

(c) If so, the approximate number of 
families and persons affected, dlstnct-wlse 
In the two States, 

(d) the details of the damage caused 
and the lives lost district-wise, and 

(e) the details of the relief measures 
undertaken for the cyclone-hit VictIms In the 
affected dIstricts by the Unton Government 
and the State Governments of Andhra 
Pradesh and Tamil Nadu and the amounts 
spent on the rehef measures as on 30 ullne, 
1990, district-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR) 
(a) The coastal districts affected In Andhra 
Pradesh and Tamil Nadu due to cyclone of 
May 1990 are as under 

Andhra Pradesh (1) Srtkakulam, (2) 
Vlzlanagaram, (3) Vlshakhapatnam (4) East 
Godavan, (5) West Godavan, (6) Krishna, 
(7) Guntur, (8) Prakasam, (9) Nellore, (10) 
Khammam 

Tamil Nadu (1) Ramanathapuram, (2) 
Chengal Anna, (3) ThanJavur, (4) Pudlkottal, 
(5) Madras, (6) South Aroot 
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(b) to (d). The Government of India has 
not made any independent assessment about 
the extent of loss of life and property in 
Andhra Pradesh and Tamil Nadu. The Gov-
ernment of Andhra Pradesh has intimated 
that 77.81 lakh persons were affected and 
928 human lives were lost. District-wise 
details are gil/en in Statement , and " re-
spectively. 

The State Government of Andhra 
Pradesh has reported damage to property, 
etc. amounting to Rs. 2247.46 crores. Sec-
tor-wise details of the damage are given in 
attached Statement-III. 

The Government of Tamil Nadu has 
reported that 12,142 and 149 families were 
affected in Chengai Anna and Madras dis-
tricts respectively. Further, 13 persons were 
reported to have lost their lives in Tamil 
Nadu, in the district of Ramanathap'uram 
(one), ThanJavur (2), Chengai Anna, (6) and 
Madras (4). 

(e) It is primarily the responsibility of the 
State Government to ensure that adequate 
relief is provided tb the people affected by 
natural calamities unless the calamity is of 
'rare severity. The Government of India has 
taken prompt steps to see that all possible 
assistance as required by the State Govern-
ment is extended to them. The details of the 
Central assistance provided by the Central 
Government to the State Governments of 
Andhra Pradesh and Tamil Nadu are given 
in Statement-IV. Further, the details of the 
relief measures undertaken by the State 
Governments of Andhra Pradesh and Tamil 
Nadu are given in Statement-V. 

The Government of Andhra Pradesh is 
reported to have incurred an expenditure of 
Rs. 116.39 cores till 19th July, 1 ~90 on relief / 
restoration operations in the cyclone affected 
areas. The Government of Tamil Nadu has 
incurred an expenditure of Rs. 37.921akh on 
relief operations in the affected an~as. 

STATEMENT-I 

Statement showing the districtw;se number of persons affected due to cyclone May, 1990 
in Andhra Pradesh 

51. No. Name of the district Number of person affected (in lakh) 

1 2 3 

1. Srikakulam 2.00 

2. Vizianagaram 3.00 

3. Visakhapatnam 6.75 

4. East Godavari 12.32 

5. West Godavari 3.25 

6. Krishna 20.29 

7. Guntur 23.65 
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51. No. Name of the district Number of person affected (In lakh) 

2 3 

8 Prakasam 300 

9 Nellore 300 

10 Khammam 0.55 

77 81 

STATEMENT-II 

Statement showing the dlstnct-wlse human lives lost due to cyclone In May, 1990 In 

Andhra Pradesh 

5/ No 

1 

2 

3 

4. 

5. 

6 

7 

8. 

9. 

10. 

11. 

Name of the District 

2 

Snkakulam 

Vlzlanagaram 

Visakhapatnam 

East Godavari 

West Godavari 

Knshna 

Guntur 

Prakasam 

Nellors 

Khammam 

Other Districts Nalgonda, Warangal, 
Mahabubnagar and Chlttor 

Number of human fives lost 

3 

7 

10 

158 

99 

25 

218 

342 

38 

5 

20 

6 

928 
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STATEMENT-III 

Statement showing the details of damage caused by cyclone in May. 1990. In Andhra 
Pradesh 

51. No. Name of Departmentlltem 

1 2 

1. Private DweHing Units 

~2. Food and Ag';. Deptt. 

A. Agriculture 

B. Horicutture 

C. Marketing 

D. Fisheries 

E. Civ~ Supplies 

F. Animal Husbandry 

G. Ware Housing 

3. Irrigation Dept. 

4. Panc:hayati Raj 

5. Transport Roads and Buildings 

A. Roads and Building 

B. APSRTC 

6. Forestry Energy and Environm(Jnt [)(Jptt. 

A. Forest 

B. APSEB 

7. induS1ries Oeptl. 

A. Generallndustries 

Quantum of damage 
(Rs. In crore) 

3 

550.00 

28934 

530.35 

1.86 

20.34 

7.41 

45.60 

8.06 

173.85 

246.00 

123.00 

15.00 

24.98 

93.33 

41.87 
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SI. No Name of Department/Item 

1 2 

B Handlooms and Textiles 

C Sugar Factones 

o Senculture 

8 Social Welfare Deptt 

A Social Welfare 

B SC Fmance Corpn 

CHousing Corpn 

9 EducatIOn Deptt 

10 Fire Services 

11 Housing MUnicipal admn 

12 MedICal and Health 

STATEMENT-IV 

Statement shOWing the Central assistance 
provided by Umon Government to the 

Government of Andhra Pradesh and Tamil 
Nadu 

Andhra Pradesh 

(I) Entire Central share of Calamity 
Rehef Fund amounting to Rs 
64 50 crore has been released; 

(II) Rs 2 erore has been released 
form the Prime MInister's Na-
tional Rehef Fund, 

(ill) As. 781akhs have been released 

Ouantum of damage 
(Rs In orore) 

3 

644 

382 

033 

20 15 

1 27 

740 

045 

a as 

75 00 

323 

2247n 

from the Indian People's National 
Calamity Trust (IPNCI) for mak-
Ing ex-gratla paymentto the next 
of the kin of deceased, 

(IV) Necessary assistance was pro-
vided by the Armed Forces for 
rescue of the marooned people 
as well as air dropping of food 
packets, medICines and dnnklng 
water etc m the Inundated ar-
eas, 

(v) SpeCial arrangements were 
made for speedy movement of 
relief matenalon pnorlty baSIS by 
Railways. 
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(vi) Special Task Forces were de-
puted tor repair and restoration 
of damaged installations of the 
TelecommunicatIOns, Roads and 
Bridges, Power and Railways; 

(vii) Insurance agencies were in-
structed to settle all Insurance 
claims expeditIOusly; 

(viii) ReqUired quantities of medicines 
were made available. 

(IX) Food CorporatIOn of India have 
purchased rain soaked/dis-col-
oured paddy and nce for whICh 
the norms were relaxed; 

(x) Adequate supply of coal was 
ensured to power houses; 

(XI) Banksweredlrectedtopostponel 
suspend/reschedule bank loans 
and also provide fresh consump-
tion loans to the farmer; 

(XII) Rs 3.00 crores additIOnal short-
term loan was allocated for Kharif 
1990 for purchase and distribu-
tion of agrICultural inputs; 

(XIII) Required quantities of essential 
commoditieS were allocated as 
required by the State; 

(xiv) National Seeds Corporation of 
India and State Farms Corpora-
tion of India have provided avail-
able varieties of seeds; 

(xv) HOUSing & Urban Development 
Corporation (HUDCO) would 
undertake construction of one 
lakh pucca houses at an esti-
mated cost of Rs. 99 crores. The 
project is betng prepared by 
Andhra Pradesh Government In 
Collaboration with Housing & 

Urban DevelopmentCorporation; 

(XVI) On direction from Central Gov-
ernment, the publIC sector under-
takings operating in Andhra 
Pradesh have adopted areasl 
vlliages.1owns for prOViding re-
hef to the affected people. 

II. Tamil Nadu 

Rs. 3.25 lakh has been released for 
tndlap. People's Naturat CalamIty 
Trust (IPNCT) for making e~-gratia 
payment to the next-of kin of de-
ceased 

STATEMENT·V 

Andhra Pradesh 

(I) About 6.5 lakh people were 
evacuated and sheltered In 1749 
rehef camps. 766 offICial teams 
and 1100 vehicles were engaged 
for evacuation operation. Relief 
commiSSIOner was In constant 
touch With concerned Dlstnct 
collectors and prOVided neces-
sary assistance and also asSIS-
tance from Armed Forces. 

(ii) 20 kilograms of rice per each 
damaged house were distributed. 
Cloths and utensils were afso 
distributed. 

(II) Ex-gratia payment has been 
made to the next of kin of the 
deceased person in accordance 
with the scale of the State Gov-
ernment. 

II. Tamil Nadu 

Government of Tamil Nadu has spent 
As. 37.991akh on relief operations. 
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Function In9 of Post Offices on Sun-
days and Holidays 

3647 SHRI PRATAPRAO P 
BHOSALE Will the Minister of COMMUNI-
CATIONS be pleased to state 

(a) whether some post offices are func-
tioning on Sundays and other gazetted holi-
days, 

(b) If so, the number of such post offices 
State-wise, 

(c) whether Government propose to set 
up such more post offices In current and next 
year, and 

(d) It 00, the details thereof and If not the 

reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) Yes Sir, Post 
offices selected forthelr Importance are kept 
open after normal office hours and on holi-
days mcludlng Sundays There are 174 such 
Post Offices In the country They are called 
Night Post Office 

(b) Their numbers state-wise and Un-
Ion Terrrtory-wise are furnished 'n the at 
tached statement 

(c) There IS no plan for ope'1lng more 
Night Post Offices, at present 

(d) In VIE'W ot (c) above, does not anse 

STATEMENT 

Ust of Night Post OffIC8S 

51. No Name of State No ot Night Post Off,ces 

2 3 

1. Andhra Pradesh 36 

2. Assam 2 

3. Bihar 9 

4 GUJarat 11 

5 Haryana 

6. Himachal Pradesh 

7. J & K 2 

8 Karnataka 7 

9 Karala 6 

10. M.P. 10 
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SI. No. Name of State 

1 2 

11. Maharashtra 

12. Meghalaya 

13. Orissa 

14. Tamil Nadu 

15. U.P. 

16. West Bengal 

17. Tripura 

18. Rajasthan 

19. Punjab 

Union Territory 

20. Chandigarh 

21. Delhi 

22. Pondicherry 

Total 

Application of Visvi Hindu Perlshld 
(VHP) for permission to accept Foreign 

Donations for Construction of Ram 
Mandlr --

3648. SHRI CHll}I\BASU: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Visva Hindu Parishad 
(VHP) had applied for permission to accept 
foreign donations fortheconstruction of Ram 
Mandir in Ayodhya underthe Foreign Contri-
butions (Regulation) /d, 1971; 

No. of Night Post Offices 

3 

14 

7 

13 

15 

10 

6 

3 

17 

174 

(b) if so, the whether such permission 
has been given; 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAy): (a) Yes Sir. 

(b) No Sir. 

(c) The proposed site of construction of 
Ram Mandir, being in dispute and the matter 
being sub judice, it was considered that 
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grant of permission would not be appropri-
ate 
[T rans/atlon] 

Telephone Nigams under the pur"lew 
of Consumer Protection Act, 1986 

3649 SHRI PY ARELAL KHANDEL-
WAL Will th;-MInister of COMMUNICA-
TIONS be pleased to state 

(a) whether Government contemplate 
to bring Telephone NlQams also under the 
purview of Consumer Protection Act, 1986. 

(b) ct so, when, and 

(c) whether a demand to this effect has 
also been made by consumer forums? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) The Depart-
ment of TelecommUnications, including the 
Mahanagar Telephone Nigam IS already 
covered by the Consumer Protection act, 
1986 

(b) and (c) Does not anse In view of 
reply to (a) above 

[EnglIsh] 

Census of Physically Handicapped 
Persons 

3650 SHRI 'VAMANRAO MAHADIK 
Will the Minister of HOME AFFAIRS be 
pleased to state 

(a) when was the last census of the 
handicapped persons conducted, 

(b) the percentage of the handICapped 
person of all categories In the total popula-
tion of the country, and 

(c) the percentage figures of the phYSI-
cally handicapped, deaf and dumb, mentally 
retareded and spastic population, State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SA HAY) (a) and (b) Dur-
Ing the house listing operations conducted In 

1980 as part of the Census of India, 1981, 
Informations on people who were totally blind, 
totally cnppled and totally dumb was col-
lected The percentage of such phYSically 
handicapped people to total populatIOn of 
the country excluding Assam as per 1980 
house listing operations was 0 17 

(c) InformatIOn on deaf, mentally re-
tarded and spastIC populatIOn IS not avail-
able from 1980 house listing operations 
However, the percentage of totally blind, 
totally cnppled and totally dumb to the total 
population are gIVen state-wise (excluding 
Assam) In the statement enclosed 
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Merchant Navy Training Centre at 
Paradip in Orissa 

-~ 

3651. SHRI LOKANAI-':L.9H-
OUDHURY: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether there is any proposal for 
establishment of a Merchant Navy Training 
Centre at Paradip in Orissa; 

(b) if so, the details thereof; and 

(c) when it is likely to be established? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) to 
(c). No decision has yet been taken about 
establishing a Seamen's (Ratings) Training 
Centre or its location. 

[ Translation] 

Postal and Telecommunication Facili-
ties In Rural Areas 

3652. SHRI BALASAHEB VIKHE 
PATIl: Will the Minister of COMMUNfCA-
TIONS be pleased to state the expenditure 
likely to be incurred on the provision of 
Postal and Telecommunication facilities in 
the rural areas during the current year and 
the number of new telephone exchanges 
and post off4ces proposed to be opened? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): Postal Facilities: 
The outlay as approved by the Planning 
Commission for the programme of expan-
sion of postal network in Annual Plan 1990-
91 is Rs. 3 crores. The target is to open 1,000 
new branch post offices. 

Telecommunication Facilities: Informa-
tion is being collected and will be laid on the 
Table of the House. 

3653. SHRI _ _stiAN'IABAM 
POTDUKHE: Wi"-·iti9Mlnister of COMMU-
NfCATIONS be pleased to state the new 
Post Offices to be opened in Vidarbha and 
existing ones to be upgraded during the 
current year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): The information is 
being collected and will be laid on the Table 
of the House. 

Setting up of New Telephone Ex-
cha~s and Taiegraph-OfflC8s In 
- -- Vidarbha 

3654. SHRI SHANTARAM 
POTQUKHE: Will the Miriisterof COMMU-
-NiCATIONS be pleased to state: 

(a) the names of various citiesltowns in 
Vidarbha where new Telephone Exchanges 
will be installed, the existing ones upgrade 
and those which will be provided with STD 
facilities during the current year; 

(b) the particular of new Telegraph 
Offices to be opened in Vidarbha; and 

lc) the citiesltowns proposed to be 
provided with RAX Exchanges? 

THE MlNlSTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Nems of vari-
oU$citiesltowns in Vidarbha where new tele-
phone exchanges planned to be installed 
during 1990-91 are: 

(i) Nagpur Neir 1500 L 

(ii) Akola MIDC ESAX (PAM) 200 L 
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The eXIsting exchanges planned to be 
upgraded/expanded dunng 1990-91 are 
shown In attached Statement-I 

The eXisting exchanges planned to be 
upgraded with SID facility dUring 1990-91 
are as per attached Statement-II. 

(b) Particulars of new Telegraph Of-

flees planned to be Opened In Vidarbha are 
shown In attached Statement-III 

(c) The cltlesltowns planned to be pro-
Vided with RAX exchanges are shown In 
attached Statement-IV 

All above plants are sublect to availabil-
Ity of equipment and transmission media 
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Deficiencies In Comprehensive Crop 
Insurance Scheme --

3655 SHRI SHANTARAM 
POTDUKHE 

SHRl SAMAT KUMAR MAN-
DAl 

Will the MInister of AGRICULTURE be 
pleased to state 

(a) whether Government propose to 
review the role of the credit Institutions like, 
the General Insurance CorporatIOn and 
NABARD In regard to the deficienCies which 
have been found In the working of the 
Comprehensive Crop Insurance Scheme, 

(b) If so, the details thereof, and 

(c) the steps taken to bnng about better 
co-ordtnatlOn amongst all these institutions 
to tone up the working of Comprehensive 
Crop Insurance Scheme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR) 
(a) There IS no proposal to review the role of 
Institutions like General Insurance Corpora-
tion of India (GIC) and NatIOnal Bank for 
Agriculture and Rural Development (NA-
BARD) under the Comprehensive Corp In-
surance Scheme (CCIS) 

(b) Question does not arise 

(c) It IS proposed to Issue suitable 
gUidelines to all StateslUnlOn Territories 
credit institutIOns and the GIC for proper 
coordmatlon amongst the agencies Involved 
In the Implementation of the CCls by provid-
Ing a district level framework 

Agreements signed with Afghanistan 

3656 SHRIMANORANJANBHAKATA· 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to state 

(a) whether IndIa and Afghantstan have 
Signed an agreement In June, 1990 to inten-
SIfy economiC, commercial Interaction and 
Impart a fresh dimenSions to technical co-
operation between the two countries, and 

(b) If so, the details thereof? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII K GUJRAl) (a) and (b) A 
ComprehenSive protocol envisaging coop-
eratIOn In areas, ranging form agnculture to 
commodity assistance and telecommUnica-
tions was stgned on 13th June 1990 at the 
conclUSIOn of the Ninth Meeting of the Indo-
Afghan JOint CommiSSIOn The protocol 
envisages cooperatIOn In new areas of car-
tography, telecommUnications, tourism, 
meteorology and In the water and power 
sector The understandings, Inter-aha, In-
clude doubling of the level of bilateral trade 
and of India's annual grant for supply of 
mediCines and medICal equipment, feaSibil-
Ity studies for the setting up of an Industrial 
estate and caUstiC soda plant, Increase In 
the number of training slots In India for Af-
ghan techmcal personnel and deputatIOn of 
35 IndIa techmcal experts to Afghamstan 

Construction of Bridges In ~rJ'" _ 

3657 SHRI D AMAT W,ll the MIOIster 
of SURFACE TRANSPORT be pleased to 
state the detaIls of the bridges constructed 
and commissioned on the national Htgh-
ways dUring the Seventh Five Year Plan In 
Orrssa? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P UNNIKRISHNAN) A 
statement IS attached 
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Waiting LIst for T.!~h_one Connections 
In Orl ... 

3658. SHRI D. AMAT: Will the Minister 
of COMMUNICATtONS be pleased to state: 

(8) the waiting list for telephone con-
nections in different districts of Orissa ex-
change-wise, as on 30 June, 1990; and 

(b) the steps taken or proposed to be 
taken to clear the waiting list for telephone 
connections? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) and (b). State-
ment laid on the Table of the House. 
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3659. SHRI UUUAPPAll Y ~ 
CHANDRAN·WiJlthelii 5.1 ofAGRfCUt-
TORE be pleased to state: 

(a) how many Agm Senrice Centres 
have been closed down dwing 1he last f!\le 
years, year-wISe; 

(b) the maIO reasons for their cbsure; 

(c) whether Government have formu-
lated any scheme for IInprovlng the perform-
ance of Agro-Servace Centres; and 

(d) if so, the detads thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NfTlSH KUMAR): 
(a) to (d). A Centrally Sponsored Scheme of 
Agro ServICe Centres was started by Gov-
ernment of India In 1971 Unemployed gradu-
ates and diploma holders In engineering and 
graduates In agrICulture with adequate ex-
penance In Industry/agnculture were eligible 
for setting up the Agro ServICe Centres 
Under the scheme, the entrepreneurs were 
provided in-servICe tratmng facilities and bank 
loans at subsidISed Interst rate. The scheme 
was Implemented through 17 State Agro 
Industnes CorporatIOns. 

The scheme was transferred to State 
Sector, In terms of the deaslOn of the na-
tIOnal Development CounCIl, w.e.f. 1 st Apnl, 
1979. Till that tme 3036Agro Service Centres 
were established In 17 States. From 1 st 
April, 1979 the scheme was Implemented by 
the State Governments. 

Some of the entrepreneurs flied writ 
petitIOns against the reoovery of their loans. 

The Supreme Court Gf India in thetr interim 
jUdgement of 30th Septelitbef. 1985 0b-
served that "while we keep these cases 
pending, the Governnwtt of india In the 
MInistry of Agn:ulture re-formulate the 
scheme after consulting al1he partJes CDI'l-

cemed.· 

A rehabditabon scheme was filed In the 
Supreme Court on 12th May, 1986 Several 
beanngs have been held In the court. but a 
final JUdgement has not been glV8fl. The 
reformulated scheme and the connected 
matters thereof, are thus SUbjudlCe 

Telecom Centres In Kerala 

3660 SHRI P .C. THOMAS Will the 
MInister of COMMUNICATIONS be pleased 
to state 

(a) the number of telecom centres es-
tabliShed In Kerala, dlStnct-wlse and the 
facilities provided there; and 

(b) whether Government purpose to 
start any telecom centres In Ernakulam and 
Kottayam distrICts? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA)· (a) A list of T ele-
com. Centres established In Kerala dlstflct-
WISe, as on date, IS attached as Statement 

All the Telecom. Centres provide lele-
com facilities for bookmg of telegrams, lo-
cal, Trunk, STD and ISO Calls The faCIlities 
for transmiSSion of documents on FAX and 
Telex calls are prOVided at selected centres. 

(b) Yes, Sir. 

More telecom centres are proposed to 
be opened in these two district In add~lOn to 
the eXISting ones. 
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List of Telecom. Centres, dlstnct-w/se In KBraJa 

S/. No. Name of the D,strICt No of Telecom Centres 

2 3 

1. Trrvandrum 4 

2. QUilon 2 

3 Pathanamthltta 

4. Kottayam 3 

5. Emakulam 6 

6. Allappey 

7 Tnchur 3 

8. Palghat 2 

9. Cahcut 3 

10 Idukkl 

11. Cannanore 

12. Kasaragode 

13. Lakshadweep 

[TranslatIon] published, 

Jharkhand Issue 
0{ -

3661 SHRI SIMON MARANO I Wilithe 
Mmister of HOME AFFAIRS be pleased to 
state: 

(a) whether Government propose to 
publISh the report of the Committee on 
Jharkhand matters; 

(b) if so, the time by which It would be 

(c) If not, the reason therefor, and 

(d) the number of meetings held by the 
Committee on Jharkhand matters and the 
amount spent thereon meeting-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) to (c). A 
deCISIOn on the Report would be taken after 



295 Written AnswelS AUGUST 30, 1990 Written Answers 296 

the comments of the Government of Bihar 
are known 

(d) The Committee on Jharkhand Mat-
ters held four meetings In Deihl which were 
spread over several days Its Expert Group 
also held a number of meetings In Deihl In 
addition, the Committee held discussions 
wrth the State Government of Bihar at Patna 
apart from undertaking field VISitS In the 
State The Commrttee also rr-Id meetings 
wrth the representatives of the State Gov-
ernments of West Bengal and Orissa at 
Calcutta and Bhubaneshwar, respectively 
The informatIOn regarding meeting-wise 
expenditure IS being obtained from the 
Government of Bihar and will be laid on the 
Table of the House on receipt 

[Eng/tsh] 

Helicopter for Delhi Fire Service 

3662 SHRI M V. CHANDRASHEKARA 
MURTHY. Will the Minister of HOME AF-
FAIRS be pleased to refer to the reply give 
on 10 May, 1990 to Unstarred Question No 
8168 regarding Helicopters for Deihl Fire 
Service and state 

(a) whether the requIsite InformatIOn 
has not been collected, 

(b) If so, the details thereof; 

(c) whether the Deihl Fire Service has 
not been given instructions for conducting 
inspection on the multlstoryed bUildings In 

the town to the use of fire protection doors 
and Windows In order to protect the bUildings 
from fire hazards. and 

(d) If so, the facts and details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY) (a) Yes, Sir 

(b) A statement In Implementatton of 
assurance give In reply to Lok Sabha Unstar-
red Question No 8168 on 10-5-90 has been 
sent on 24-8-90 to Ministry of Parliamentary 
Affalrs/Lok Sabha Sectt for laYing on the 
Table of the House A copy of the same IS 
attached 

(c) and (d) ThiS aspect IS take care of 
under "compartmentatlon" In the normal 
Inspections carned out by Deihl Fire Service 
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ConsIrudian of 8rl~ on RIver ' 
atBmbal 

3663 SHRJUATl VASUNDHARARAJE: 
Winthe MiniStercl SuRfACE TRANSPORT 
be pleased to refer to the reply given on 12 
April, ~ 990 10 Unstarred Question No. 4800 
regarding c:onst1"UctOn of over bridges of 
ChambaJ river and state: 

(a) the estimated cost of the two bridges 
proposed to be constructed on ChambaJ 
river at Palighat and Pmhaghat; 

(b) the Central allocation made for 
those two bridges; and 

(c) the share of the concerned Govern-
ments? 

THE MlNlSlmOFSURFACETRANS-
PORT (SHRl K.P. UNNJKRtSHNAN): (a) 
The bridges across Chambal river at Palighat 
is already under constridDn and its esti-
mated COS1 in 1981 al the time by sanction 
was As. 293.89Iakhs and that of Pinhatghat 
is Rs. 532.70 lakhs. 

(b) Central atIocation made for the 
Palighat bndge in the form of loan assistance 
under 1he scheme for State Roads of Inter-
State or Economic Importance is As. 280.00 
lakhs. The share of cost of the Central 
Government for the Pinhatghat bridge is 
50% of the cost leo As. 266.35 lakhs. 

(c) Share of the concerned State Gov-
ernments for 1he two bridges is as under: 

Rajasthan Govemment Madhya Pradesh Govemment 

2 

Palighat Bridge 147.50 

U.P. Govt. 

Pinhatghat Bridge 133.175 

Manufacture of Microwave Chips by 
Indian Telephone Industries 

3664. SHRI SRIKANTHA DA IT A 
NARASHIMHA RAJA WADIYAR: Will the 
Mirtfsterof COMMUN'CATIONS be pleased 
to state: 

(a) whether Indian Telephone Indus-
tries at Bangalore proposes to manufacture 
micron chips in collaboration with a US firm; 

(b) whether the proposal has been 
cleared by the Union Government; 

(Rs. in Jakhs) 

3 

132.50 

M.P. Govt. 

133.175 

(c) if so, the cost of the project and the 
share of Indian telephone Industries' US 
partner; ard 

(d) if not, the steps taken by Govern· 
ment to clear the proposal? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes, Sir. 

(b) No, Sir. 

(c) and (d). Does not arise. 
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Expansion of Mahanagar Teleptu:me 
Nigam during Eigh-th Plan 

3665. SHRI SRIKANTHA DAnA 
NARASIMHA RAJA WADIYAR: Will the 
Minister of COMMUN ICATIONS be pleased 
to state: 

(a) whether Government have a pro-
posal tor undertaking massive expansion of 
Mahanagar Telephone Nigam ltd. during 
the Eighth Plan period; 

(b) it so, the number at new Telephone 
connections expected to be given in different 
areas at Delhi by the end at the Eighth Plan; 

(c) the details at other expansion 
schemes of MTNL included in the Eighth 
Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Yes, Sir. 

(b) A total of about 5.50 lakh new 
connections are expected to be given in 
different areas In Delhi. 

(c) MTNL also plans to provide about 6 
lakh lines in Bombay. In addition, 3900 and 
2000 telex lines are proposed to be provided 
at Delhi and Bombay respectively. 

New servIces namely, Videotex, Elec-
tronic Mail etc. are also planned to be intro-
duced. 

[ Translation] 

Transmission of Telegrams 

3666. KU_MA~I> UJ~AEn:IA8AJl:..WiII the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the number of telegraph offices 
connected with S.F.T. system; 

(b) the numberof such telegr.aphoffices 
where telegrams can be transmitted only in 
English and the number of those offices 
where the transmission is possible in Hindi 
as well as in English: and 

(c) the time by which transmission of 
Hindi telegrams through S.F. T. is likely to be 
provided in those telegraph offices where 
this arrangement is not available at present 
and whether any time bound scheme has 
been formulated for this purpose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) 423 Telegraph 
Offices are connected on the S.F.T. system. 

(b) At present telegrams can be trans-
mitted only In Enghsh through the SFT sys-
tem. 

(c) Transmission of Hindi Telegrams 
through S.F.T . system requires further 
developmental efforts. The S.F.T. systems 
themselves are being upgraded to provide 
processor redundancy in the system. Soft-
ware development tor Devanagri script has 
been initiated. No specific time targets have 
been iixed tor the purpose. 

Integrated Water~hed ~nag&Illtnt 
Project for Doon Valley 

3667. SHRI M.S. pAL: Will the Minister 
oi AGRICULTURE be pleased to state: 

(a) whether Government have received 
any proposal in respect oi Integrated Water-
shed Management Project in 1853.86 sq. 
kms. are~ of Doon Valley regarding forestry 
truit industry, soil conservation, agriculture, 
small scale industries, animal husbandry 
and programmes of environmental improve-
ment; and 

(b) if so, the details of the project and 
the action taken thereon? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR) 
(a) and (b) Yes, Sir The revised proposal 
on Integrated Watershed Management Pro] 
ect for Doon Valley eco-restoratlon has been 
received from the Government of Uttar 
Pradesh In the month of June, 1990 for 
availing external financial assistance 

The total outlay of the project IS Rs 
42 98 crores and components Include For-
estry, Horticulture, Agriculture SOil Conser-
vation, Animal Husbandry Minor Irngatlon, 
Energy conservation etc 

The project has been posed to Euro 
pean Economic Community (EEC) for exter 
nal aSSistance, who mounted a MISSion from 
July 26th to August 22nd 1990 The project 
IS being processed 

Issue of Passports to People Going 
Abroad for Preaching Yoga and 

Religion 

3668 SHRI GIRDHARI LAL BHAR 
GAV A Will the MInister of EXTERNAL 
AFF AIRS be pleased to state 

(a) whether there IS any restrictions IS 
ISSUing passport to the people gOing abroad 
from India for preaching Yoga and religion 
and 

(b) If SO, the details thereof and the 
reasons therefor? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I K GUJRAL) (a) No, Sir 

(b) Not applicable 

[Engbsh] 

Construction of Freeway from Mahim to 
Churchgate in Bombay 

3669 SHRI RAM NAIK Will the MiniS-
ter of SURFACE TRANSPORT be pleased 
to state 

(a) whether enVIronmental clearance to 
the construction of "Freeway" from Mahlm to 
Churchgate In Bombay has been given by 
Union Government 

(b) If so, when the clearance was given, 

(c) whether there had been any oPPO 
sltlon for c1eanng these projects from envI-
ronmental angle 

(d) rf so the details thereot and 

(e) the details of Central assistance 11 
any provided to the projects? 

THE MINISTER OFSURFACE TRANS-
PORT (SHRI K P UNNIKRISHNAN) (a) 
and lb) ThiS IS a project within the City of 
Bombay and does not concern the Union 
Government Also no reference In thiS re 
gard has been received 

(c) and (d) According to the Maharash 
tra Government the High Level Committee 
appointed by them for thiS project dunng Its 
deliberations heard the views of Save Born 
bay Committee Bombay EnVIronmental 
Action Group Bandara Bachav Committee 
and others from the environmental angle 
and recommended part 01 West Island Free 
way from Chowpatl to HaJI Ali via Malabar 
HIli Tunnel as a short term measure, which 
has been accepted by the Government of 
Maharashtra 

(e) No Central ASSistance has been 
prOVided to thiS Project 
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Closure of ~ StatIon of IVRI at 
PaIampta' ("II.~.I Pr .. sa, ~ 

.____...--"""'- -..... 

3670. SHRI YADVENDRADATI: Will 
the Ministar Of AGRICULTURE be pleased 
to state: 

(a) whether Government propose to 
close down the Bagjonal Station of tI:u!-.!O-"l 
~rina!Y_F:te~rch Instit~,1It PaIarn-
pur in Himachal Pradesh; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE M1NISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) Yes Sir. 

(b) A team of experts constituted 10 
review the functioning of the Indian Veteri-
nary Research Institute has recommended 
the closure of the Regional Stations at Pa-
lampur on the ground of duplication of ef-
forts, as the type of research carried out at 
this station is also being conducted at the 
State Agricultural University and Animal 
Husbandry Department of the St$. 

Jul- Ci:< 

Common Market of Member CountrIa 
of ~~C Organisation 

3671. ~AI YAD_y'END8A.IlATT: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state; 

(a) whether the Prime Minister in his 
recent interview to 'Rising Nepaf' has said 
that a common market on the pattern of 
European Common Market be developed in 
SAARC organisation: and 

(b) if so, the steps Government are 
taking to implement the ideas of a common 
market of the member countries of the 
SAARC organisation? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII. K. GUJRAl): (8) and (b). In 
his recent interview to 'The Rising Nepal'the 
idea of having a common market in the 
SAARC region was mentioned by the Prime 
Minister as part of his vision for the future 
development of economic cooperation in 
South Asia. Government will work towards 
the attainment of this long tenn goal. At 
present, however, there is no unanimity in 
SAARC on the inclusion of trade amount the 
areas identified for cooperation. Hence, 
conditions have not yet come into eXIstence 
for implementation of the proposal. In accor-
dance with the provisions of the SAARC 
charter, all SAARC decisions are take on the ..... 
basis of unanimity. 

Persecution of HIndus In Sindh Prov-
Inceof~n 

3672. SHRI YADVENDRA DATT: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Government have taken up 
with Pakistan Government the question of 
persecution of Hindus in Sindh Province of 
Pakistan and their forced migration to India; 
and 

(b) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHR1 
SUBODH KANT SAHAy): (a) and (b). The 
information is being coI1ected and will be laid 
on the table of the House_ 

3673. SHRI PRAKASH KOKO 
- BAAHMBHA TT: 
SHRI~ BASAVARAJES-
- WAR.: 

Will the Minister of HOME AFFAIRS be 
pleased to stat.: 
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(a) whether Union Government have 
held dISCussIOns with the Assam Chief Min-
ISter of formulating an actIOn plan to check 
the actIVities of the ULFA, 

(b) If so, the main deciSions amved at, 
and 

(c) the deta~s of the assistance pro-
posed to be provided by UnIOn Government 
to Assam to combat the growing menace of 
ULFA? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHA Y) (a) DISCUSSions 
between the Union Government and the 
Government of Assam at vanous levels have 
taken place In whICh the situatIOn arising out 
ofthe actlVltl8s of ULF A has been dISCUssed 

(b) and (c) The state Government have 
prepared an action plan with a VI8W fo curb-
In9 the actIVItIes of ULFA The Centre has 
provided additIOnal companies of Central 
para-mdttary forces and sanctIOned weap-
ons and ftnanctal assIStance for acqulnng 
transport vehICles and communICatIOn equ~ 
ment 

Prawan Fish Seed Hatchery at Wada 
Pokhran, Maharashtra 

3674 SHRI RAM NAIK Wi" the MIniS-
ter of AGRICULTURE be pleased to state 

(a) the total expendrturelncurred so far 
for the constructIOn and runnIng of Prawn 
FISh Seed Hatachery at Wada Pokhran In 

Thana DIStrict, Maharashtra, 

(b) whatherGovernment are aware that 
no prawn fish seeds have baen produced 
there so far, and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NrnSH KUMAR): 
(a) The Government of Maharashtra has 
Incurred an expendtture of As. 61 48 lakh for 
constructIOn and operatIOn of the prawn seed 
hatchery at Badapokharan In Maharashtra. 

(b) and (c). Dunng 1985, the State 
Government produced about 6.931akh prawn 
seed from hiS hatchery on tnal basiS There-
after the hatchery has not been operated 
due to the folloWing reasons' 

(I) Inadequate supply of sea water 
both In terms of quality and quan-
trty, for dally water exchange, 

(II) hlQh sallnrty of sea water dunng 
the months of November-May, 
whICh ranges between 38 and 48 
parts per thousand, 

(m) Inadequateavallabtlrtyofsultable 
freshwater for dilutIOn of the sea 
water, 

(IV) non-provlSlOO of facilities for algal 
culture. brood stock managemerrt 
etc In the hatchery, 

(v) lack of qualrty of larval feed for 
reanng prawn seed, etc 

The State/Central Government are tak-
,n9 correctIve measures for undertaking 
structural repalrs/modlflCatlons to thiS hatch-
ery, so as to make It functional 

Supply of Super Computer by U.S.A. 

3675 PROF K V THOMAS' win the 
Mlnlsterot EXTERNAL AFFAIRS be pleased 
to state 

(a) whether USA. has decided not to 
supply the second Super Computer to India, 
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(b) If so, the reasons therefor, and 

(c) the steps Government have taken In 

this regard? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII K GUJRAL) (a) to (c) The 
application of Indian Institute of SCience, 
8angalore for the second Super Computer IS 
stili under the consideration of the US Gov-
ernment 

Environmental Norms for Acquisition of 
Land in Punjab 

3676 SHRI KAMAL CHAUDHRY Will 
the M,nister of AGRICULTURE be pleased 
to state 

(a) the details of environmental norms 
proposed by Government for acquIsition of 
agnculturalland In Punjab, and 

(b) the details of the agricultural land 
acquired In Punjab dunng the last three 
years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA) 
(a) and (b) The Informatton IS being 001-
lected from Punjab Government and Will be 
laid on the Table of the House 

[ TranslatIon] 

Fly-over in Mayur Vihar, Delhi 

3677 SHRI RAM AWAOH Will the 
Mlnls~r of SURFACE TRANSPORT be 
pleased to state 

(a) whether the construction work of the 
fly-over connecting Mayur V,har Deihl, 
Phase-I With NOIDA Road has been sup-
spended and the residents of the area are 

faCing great difficulty due to the non-comple-
tion of the fly-over and 

(b) If so, the reasons for suspending the 
construction work and by what time the 
constructton of fly-over IS likely to be com 
pleted? 

THE MINISTEROFSURFACETRANS-
PORT (SHRI K P UNNIKRISHNAN) (a) 
and (b) The Union Government IS not 
concerned with thiS work However accord-
Ing to Information collected from concerned 
Department of Deihl Administration (Flood 
Control Department) and Deihl Development 
Authority, Mayur Vlhar Phase-I gets con-
nected to NOIDA road through a subway and 
brtdge across Shahdara Link Dram The CIVil 
works connected with the brtdge across the 
dram stands completed by Flood Control 
Department of Deihl Administration Thework 
of approach as well as sub-way from Mayur 
Vlhar are to be taken up by Deihl Develop 
ment Authority The tenders for the work for 
approach and sub-way are being inVited by 
Deihl Development Authonty and according 
to their schedule these works are likely to be 
completed by December, 1991 

[EnglJsh] 

Drinking Water Schemes of Maharash-
tra Pending with Union Government 

3678 SHRI UDAYSINGRAO 
GAlKWAD Will the MInister of AGRICOL-
TURE be pleased to state 

(a) the details of drinking water schemes 
of Maharashtra pending clearance of Union 
Government as on 31 July, 1990, 

(8) the reasons for non-clearance of 
these schemes, and 

(c) the time by which these are likely to 
be cleared? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VARMA) 
(a) 24 water supply schemes for covering 27 
problem villages at an estimated cost of Rs 
185 63 lakhs are pending with the Govern-
ment of India for technical clearance 

(b) and (c) These schemes are under 
techmcal scrutiny and Will be cleared by 
1591990 

[ TranslatIOn] 

Development of Agriculture in Sikar 

3679 SHRI GIRDHARI LAL BHAR-
GAVA Will the Minister of AGRICULTURE 
be pleased to state 

(a) whether the Rajasthan Government 
has submrtted any proposal to Union Gov-
ernment for development of agriculture In 

Sikar, 

(b) If so, the details thereof, and 

(c) when Government propose to Im-
plement these scheme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR) 
(a) Yes, Sir 

(b) The Government of Rajasthan has 
submitted a proposal for the development of 
groundnut cultivation animal husbandry, 
horticulture etc for Integrated development 
of Sikar district 

(c) The proposals are under examina-
tion and Will be Implemented after the for-
malities for seeking approval of schemes are 
completed 

[English] 

Scheme for Rural Development in 
Orissa 

3680 SHRI RAVI NARAYAN PANI 
Will the Mlntster of AGRICULTURE be 
pleased to state 

(a) whether any new schemes are 
being launched for rural development In 
Orissa, and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA) 
(a) Central Government has not proposal for 
launching any new schemes for rural devel-
opment Orissa 

(b) Question does not arise 

Caprolactum Plant at Sindri 

3681 SHRI A K ROY Will the Minister 
of AGRICULTURE be pleased to refer to the 
reply given on 3 May, 1990 to Unstarred 
Question No 7366 regarding Caprolactum 
plant at Smdrl and state 

(a) the total production of Caprolactum 
In the country at present, 

(b) the total reqUIrement and the Import 
thereof? 

(c) whether the Bihar State Industrial 
Development Corporation has taken a final 
deCISion about the site of the project for 
Installation of the Caprolactum plant, 

(d) If so, the details thereof and 

(e) If not, whethe,Government propose 
to Instal the Plan under the F C 1 at Smdn? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINSITRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA): 
(a) and (b). The present installed capacity of 
Caprolactum in the country is 20,000 TPA. 
The estimated demand for the year 1990-91 
is 97,000 TPA. Gap would be met through 
Imports of Caprolactum whICh IS on Re-
stricted Permissible liSt. However, the 50,000 
TPA Caprolactum project of FACT is ex-
pected to be commissioner by the end of this 
year and in that event the Imports will corre-
spondingly get reduced. 

(c) and (d). MIs. BSIDC has, in Decem-
ber 1989, submitted a request for change of 
locatIOn ofthis project from Baraunl to Bokaro. 
Decision on location of such proJects are 
taken on techno-economic considerations. 

(e) There IS no proposal for installing a 
Caprolactum Plant under FCI at Sindn. 

[ Translation] 

Road Construction Projects In Madhya 
~- Pradesh 

3682. SHRI CHHAVIRAM ARGAL: 
SHRI RAMESHWAR PATI-

DAR: 
SHRI PYARElAl KHANDEl-

WAL: 
DR. LAXMINARAYAN PAN-

DEYA: 

(c) the time by which a decision is likely 
to be taken in this regard? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K.P. UNNIKRISHNAN): (a) to 
(c). Yes, Sir. Proposals received from the 
State Government would be processed soon 
after the actual augmentation of the Central 
Road Fund, against which the proposals 
were Invited, takes place. 

{English] 

Fishery Harbours 

3683. SHRI RAM NAIK: Will the MiniS-
ter of AGRICUlTURE be pleased to state: 

(a) the number of fishery harbours 
constructed with World Bank aSSistance, 
State-wise; 

(b) the expenditure incurred so far on 
each of these harbours; 

(c) whether there IS no fishery harbour 
In Maharashtra; 

(d) whether Maharashtra Government 
has submitted a number of proposals for 
construction of fishery harbours With World 
Bank assistance; and 

(e) If ~o, the details thereof and action 
Will the Minister of SURFACE TRANS- taken thereon? 

PORT be pleased to state: 

(a) whether Madhya Pradesh Govern-
ment had sent a proposal for Central assis-
tance of Rs. 92.83 crores to his Ministry 
under the Central Road Fund for the year 
1989-90 and the Erghth Five Year Plan; 

(b) ~ so, whether Union Gov9mmen\ 
have processed the proposal; and 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) and (b). The fishery harbours developed, 
State-Wise, w~h World Bank Assistance and 
the expenolture on each 01 them \$ as 10\-
Iows:-
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Andhra Pradesh 

1 

Vlsakahapatnam 

Kakmada 

Nlzamapatnam 

Gujarat 

Verval 

Mangral 

Total 

Expenditure 
(Rs. in lakhs) 

2 

666.85 

973.17 

157.66 

1628.80 

312.78 

3738.78 

(c) There IS no fishery harbour in Ma-
harashtra developed with World Bank AsSIS-
tance. 

(d) and (e). Government of India con-
sidered the proposal for development of 
fishery harbour at Agardanda for seeking 
World Bank assistance. Due to non-availa-
bility of up-dated feasibility report In time, the 
proposal was not pursued further No other 
proposal was received from Government of 
Mahrashtra for development of fishery har-
bours with World Bank ASSIStance. 

v I f {~ 
Foreigners Holding Fake Visas 

3684. SHRI RAM NArK' 
s~rrAM RATHOO' 

Will the Minister of HOME AFFAIRS be 
pleased 10 state: 

(8) whether the CommisSIOner of Po-
lice, Puna in Maharashtra ordered a large 
number of foreigners to leave India In the 
month 01 July 1990; 

(b) if so, the details thereof; 

(c) whether they were holding fake 
visas and other documents; 

(d) whether any inqUiry has been con-
ducted In this regard; and 

(e) If so, the frndlngs thereof and actIon 
taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) Yes, Sir. 

(b) to (e). A drive was launched by the 
Commissioner of Police In Pune to check 
whether foretgners residing In the City were 
In possessIOn of valid papers. A number of 
foreJgners were found to be overstaYing or In 
possessIOn of false papers In thiS connec-
tion 63 leave India notices were Issued. 
Cases have been registered under the IPC 
and the Foreigners Act 13 persons have 
been arrested; four foreJgners, SIX travel 
agents and 3 subordinate polICe personnel 
of MP PolICe. 

[ Translation] 

Long Term Scheme for Improvement of 
National Highways 

3685. SHRI MANJAY LAl: 
SHRI PHOOL CHAND 

VERMA. 
SHRI RAJVEER SINGH. 

Will the MInister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether the country has to suffer an 
annual Joss of Rupees 6,000 crares due to 
poor conditIOn of roads; 

(b) if so, whether Government have 
chalked out any long term scheme to Im-
prove the conditIOn of roads, particularly 
those failing under the category of National 
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Highways within a stipulated period; and 

(c) if so, the details theteof induding1he 
participation of prtvate sector in 1his task? 

THE MINISTEROFSURFACETRANS-
PORT (SHRI K. P. UNNlKRISHNA'N): (a) 
The Working Group on Roads tor 1he VIII 
Five Year Plan has estimated 1hat due to 
poor condition of roads., the losses 10 the 
economy are about Rs.. 6..000 crores per 
year. 

(b) and (c). The tosses on National 
Highways and State Roads are being mini-
mised by way of improvements in riding 
quality. removal of geometric deficiencies. 
strengthening of pavements ek::. in different 
plan periods within the funds available. The 
improvement of National Highways is a 
continuous process and no time frame can 
be given for completing aU the requirements. 
The Government is yet 10 take a fmal deci-
sion regarding the participati:>n of private 
sector for developmen1 of the National High-
ways. 

(English] 

Criticism of India by Foretvn MInister of 
Saudi Arabia on Kashmir .saue 

3686. SHRI S. KRISHNA KUMAR: 
PROF. P. J. KURtEN: 
SHRIMATI BASAVARAJES-

WARI: 

Will the Minister of EXTERNAl AF-
FAIRS be pleased to state: 

(a) whether the Forejgn Minister of 
Saudi Arabia criticised India on the Kashmir 
issue in the recently hetd organisation of 
Islamic countries meet in Egypt; 

(b) if 90, the details thereof; and 

(c) the reaction of Govemmenttherato? 

THE MINISTER OF EXTERNAl AF-
FA1AS (SHRI 1. K. GWRAl); <a> and (b). 
The relevant extract of the Saudf f01Bign 
Minister's speech on July 30, 1990 at 1he 
inaugural session of 19th Islamic Foreign 
Minister's Conference is as follows: 

''Since January 1990, the people of 
Jammu and Kashmir had started their 
struggle and announced their righ110 
self determination which was adopted 
by the UN Security Council in many of 
its revolutions. The UN regards the State 
of ,Jammu & Kashmir as a disputed 
region to be settled in accordance with 
the will of the people through a plebi-
scite sponsored by the UN. With great 
and deep concern, the Presidency fol-
lowed the current events in Kashmir 
and1heir results incfudingthe deteriora-
tion of the situation there, the killings of 
large number of people due to oppres-
sive practices. It also followed the grow-
ing tension between India and an OlC 
member country. namely, Pakistan 
threatening peace and security at the 
regional and international level. 

Therefore, we hope that you will take 
care of this issue in a way which helps 
de-escalate the situation in the region 
and reach a peace1ul settlement to the 
dispute within the framework on UN 
resolutions and in 8OCX)rdanee with the 
general principles as included in the UN 
,and the OIC Charters.· 

(c) Govemment are of the view that the 
root cause of the present tensions between 
India and Pakistan is Pakistan"s interference 
in India's intemal affairs including sponsor-
ship of and encouragement to terrorist and 
subversive activities f rom across the border. 
We are firmly convinced thz the tensions 
can be suocessfu,,¥ defused only by means 
of bilateral dialogue and that Pakistan's ef-
forts at internationaJising the matter wiH not 
help. In iaa, Pakistan's very raising of Ka-
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shmlr at the OIC IS a ViolatIOn of the Simla 
Agreement which stipulates the peacefui 
and bilateral resolution of all differences 
between India and Pakistan We have ex-
plained our position to all friendly countries 
Including the OIC member states and they 
have been left In no do ubtt hat Kashmir IS not 
a religious and therefore, not an Islamic 
Issue and that Internattonahsation many 
manner will not help the bilateral process 
whICh IS under way" 

Clearance for Acquisition of Ships 

3687 DR SUDHIR RAY Will the 
Minister of SURFACE TRANSPORT be 
pleased to state 

(a) the time normally required by the 
Shipping CorporatIOn of India to obtam clear-
ance for acqUisitIOn of vessels, 

(b) whether Sh,ppmg Corporation of 
India has to pay more for acqUISitIOn of ships 
as the private shipping companies are at an 
advantage since their proposals are cleared 
qUicker than those of ShIpping CorporatIon 
of India, 

(c) the number of ships for which per-
miSSIOn has been gIven tor acqUISition dur-
In9 the current year upto Aprrl, 1990. and 

(d) the numberof shIps acquired so far? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K P UNNIKRISHNAN) (a) TIll 
recently clearance for acqUiSItion of vessels 
by the Shlppmg Corporation of India had to 
go through the usual procedures laid down 
10r It by the Government whICh used to take 
9 to 10 months for completion after receipt of 
such proposals from the Shlppmg Corpora-
tion of India 

(b) The pnces In the InternatIonal Mar-
ket for shIps had been steeply gOing up and 
as such the Shlppmg CorporatIon of IndIa IS 

placed In a dISadvantageous positIOn In rela-
tion to pnvate companies as the clearance 
for the pnvate sector shipping companies 
take not more than 2 months 

(c) Permission to private shipping 
companies In respect of acquIsition of 10 
ships was gIVen dUring the penod of Janu-
ary, 1990 to April, 1990 

(d) Out of these 10 ShiPS, none has 
been acqUired so far 

Rise in Prices of Ships 

3688 DR SUDHIR RAY Will the Min-
Ister of SURFACE TRANSPORT be pleased 
to state 

(a) whether dUring the last one year, the 
pnces of ships In the international market 
have nearly doubled, 

(b) whether thiS has affected ShiPPing 
CorporatIOn of Ind/a, and 

(c) rt so, the remedial measures pro-
posed In thiS regard? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K P UNN/KRISHNAN) (a) 
Ship prices have Increased In the range of 10 
to 27% durrng last one year 

(b) Yes, Sir 

(c) ThiS MinIstry has Initiated a revised 
ship acquIsition procedure tor Shipping 
Corporation 01 India so that prtce Increases 
due to delays In processing can be aVOided 

Shipping Tonnage 

3689 DR SUDHIR RAY Will the Min 
Isterof SURFACE TRANSPORT be pleased 
to state 

(a) whether shIpPing tonnage of 75 
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million tonnes was onginall¥ fi.~ed for the 
termmal year of the Sixth Five Year Plan; 

(b) the tonnage .at the -end D1 the Sev-
enth Plan: 

(c) wl1ether there was decrease In 
gross reglSter-ed tonnage in the Seventh 
Plan, and 

(d) If so, the reasons therefor? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K P. UNNIKRISHNAN)' (a) A 
target of 7.5 MIllion Gross Ae9.rstered Tons 
(GRT) was fixed for the termInal year of the 
Sixth Five Year Plan. 

(b ) Tonnage at the end of Seventh Plan 
was 5.97 Million Gross Registered Tons. 

(c) Yes, SIr. 

(d) The reasons for the decline In the 
tonnage are, among others, the recesslOn-
ary conditIOns prevailing In the shIpping 
Industry till the year 1987 and the scrapping 
of a large number of obsolete and old ves· 
sels from the Indian fleet. 

Inner Line Permit System 

3690. DR. LAXMINARAYAN PAN-
DEYA. Will the Mlntsterof HOME AFFAIRS 
be pleased to state: 

(a) whether Inner Line Permit IS re-
qUired for persons desmng to enter Mlzoram, 
Nagaland and Meghalaya, 

(b) If so, from which year the require-
ment of Inner Line permit IS In force, 

(c) the categories of persons who re-
QUire such permits and those who are ex-
empted. 

(d) whether the circumstances which 

necessitated issue of such permits in the 
past, still eXist; .and 

(e) if not, whether Govern ment propose 
to review the existing orders regarding tnner 
Line Permit System? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY). (a)to (c). MtZOram 
and Nagatand have been declared as Pro-
tected are<'s underthe Foreigners (Protected 
Areas) Order 1958. and Meghalaya has been 
declared as Restrrcted area under the For-
eigners (Restncted Areas) Order 1963 All 
foreigners, other than citizens of Bhutan, 
require permits to enter these areas. Under 
the Bengal Frontier Regulation, 1 B73, Indian 
citizens, not normally resident In certain parts 
of Nagaland and Mlzoram, also require per-
miSSion to ViSit these areas. 

(d). Yes, Sir. 

(e) The positIOn IS reviewed tram time to 
time 

Receipt of accessories by Deihl Trans-
'., port Corporation with New Buses _-

3692 SHRI KARI[\ JAUNDA- Will the 
Mlntster of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the Deihl Transport Corpo-
ration while purchasing new buses receive 
the usual free accessortes like stepny, tool 
box etc from manufacturers: 

(b) If so, whether these are accounted 
for In DTC store and ii not, the reasons 
therefor; and 

(c) the loss suffered if any by the Deihl 
Transport CorporatIon during the last three 
years on account of non-receipt of these 
accessorres? 
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THE MIN1STER OF SURFACE TRANS-
PORT (SHRI K P UNNIKRISHNAN) (a) 
and (b) The DTC have Informed that the 
accessones like stepny, tool box etc are the 
pnced Items when purchased alongwlth 
ChasSIS, extra payments are made They 
have also Informed that whenever, any of the 
accessory Items are deleted for purchase 
alongwlth chassIs, necessary rebate IS se-
cured from the chassIs manufacturers 

The accessories purchases are prop-
erly accounted for In DTC by the Stores 
Department 

(c) Does not anse. 

Improvement of Roads 

3693 SHRIMATI VASUN[)HARA 
RAJE Wilithe MInister of SUFFICE TRANS-
PORT be pleased to state 

(a) the amount spent on the road Im-
provement work by the Unron Government 
dUring the Seventh Plan penod, 

(b) the State-wise allocation made 
therefor dUring that plan penod; 

(c) whether some Express Highways 

under construs;tIon are likely to be com-
pleted by the end of 1990-91 : 

(d) If so, the progress made thereon, 
and 

(e) the vanous road projects proposed 
to be taken up by Government dunng the 
current financial year, State-wise details 
thereof? 

THE MINISTEROFSURFACETRANS-
PORT (SHRI K P UNNIKRISHANAN) (a) 
and (b) As per Information given by the 
States, an amount of Rs 1481 18 crores IS 
reported to have been spent on the develop-
ment of National Highways dunng 7th Plan 
penod The State-wise allotment made for 
the development of National Highways dur-
Ing the same penod In indicated In the at-
tached statement-I 

(c) No, Sir 

(d) Does not anse 

(e) A statement-II indicating the No of 
works oostrng more than Rs 50 lakhs the 
provISion for those, and the lumpsum provI-
Sion for works costing below Rs 50 lakhs In 
respect of each State IS attached 

STATEMENT - I 

(Rs In /akhs) 

S/. No Name of State/UTs Allotment 

1 2 3 

Andhra Pradesh B231 B2 

2 Arunachal Pradesh 23700 

3. Assam 476021 

4. Bihar 6392.59 
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51. No. Name of StatelUTs Allotment 

2 3 

5. Chandigarh 68.00 

6. Delhi 1395.50 

7. Goa 3130.03 

8. Gujarat 12475.20 

9. Haryana 3741.92 

10. Himachal Pradesh 3745.00 

11. Jammu & Kashmir 2840.32 

12. Karnataka 7337.46 

13. Kerala 5511.43 

14. Madhya Pradesh 8364.00 

15. Maharashtra 9984.00 

16. Manipur 1442.00 

17. Meghalaya 2980.00 

18. Nagaland 487.50 

19. Orissa 5408.45 

20. Pondicherry 231.00 

21. Punjab 7949.08 

22. Rajasthan 7256.41 

23. Tamil Nadu 8347.40 

24. Uttar Pradesh 17445.40 

25. West Bengal 4688.00 

26. B.R.D.B. 11306.00 

27. C.R.R.I. 256.96 

28. Jogighopa Bridge (Ministry's share) 3400.00 

Total: 149412.68 
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Shifting of HFC Headquarters to 
Calcutta 

3694 SHRI SATYAGOPAL MISRA 
Will the MInister of AGRICULTURE be 
pleased to state 

(a) whether a decision was taken to 
shift the Headquarters 01 Hlndustan Fertil-
Izer Corporatlonirom Deihl to Calcutta, 

(b) If so, the details thereof, and 

(c) the reasons for not Implementing the 
decIsIOn so tar? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA) 
(a) to (c) The question of shifting of the 
Headquarters of Hlndustan FertilIzer Corpo-
ratIOn, whICh IS a loss makIng company, IS 
closely hnked with It's re-orgamsatlon/reha-
blhtatlOn No final decIsIOn has been taken In 
the matter 

Assistance for Improvement of M.C. 
Road in Kera.a 

3695 SHRI A CHARLES Will the 
MInister of SURFACE TRANSPORT be 
pleased to state 

(a) whether Union Government had 
sanctioned loan assistance for Improvement 
of Main Central road from Tnvandrum to 
Angamah In Kerala, 

(b) If so, the amount released therefor 
so far and 

(c) the progress made In construction 
work and when the Prolect IS expected to be 
completed? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K P UNNIKRISHNAN) (a) 
and (b) Yes, Sir Govt of India had sanc-

tloned the work ot development of Main 
Central road In selected reaches (15.31 Km 
length) In Sept, 1988 at an estimated cost of 
Rs 160 00 lakhs (with central-share of Rs 
75 00 lakhs) under Central Aid Programme 
of loan assistance for State Roads of Inter-
State or EconomiC Importance, and the entire 
amount of loan assistance has been re-
leased to the Govt of Kerala 

(c) About 65% of the work IS reported to 
have been completed The entire work IS 
expected to be completed by March, 1991 

[Trans/atlon] 

Wlthdrawa' of K. M. scheme In respect 
of Private Buses Operating Under OTe. 

3696 SHRI MADAN LAL KHURANA 
Will the Minister of SURFACE TRANSPORT 
be pleased to state 

(a) whether Government had WIthdrawn 
on ad-hoc baSIS dunng D T C employees 
stnke In March, 1988 the Kilometre Scheme 
which was Introduce In respect of the private 
buses operating under D T C . 

(b) If so, when thiS deCISion was taken 
and the authorrty which took thiS deCISion, 
and 

(c) whether thiS ad-hoc deCISion IS stili 
In force and If so, why Government have not 
formulated any definite policy In thiS regard? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K P UNNIKRISHNAN) (a) to 
(c) The Kilometre Scheme for operation of 
private buses under DTC Imphed prOVISion 
of conductors by the DTe Consequent to 
the stnke of OTC employees In March, 1988 
the scheme automatically became Impera-
tive, In thiS respect Therefore, the arrange-
ments for operation of private buses were 
modified by the DTC management under 
which the private operators were allowed to 
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ply, charging DTC fares and retaining the 
traffIC earnings These mod died arrange-
ments are continuing and the prrvate opera-
tors operate on the routes assigned by DTC 
In accordance wrth the prescribed schedule 
and supervision by DTC There IS no pro-
posal before the Government at present to 
replacethe eXisting arrangement 

[English] 

World ~nk Assistance for Dairy 
Project In Tamil Nadu 

3697 SHRI BHABANI SHANKAR 
HOTA Will the Minister of agrrculture be 
pleased to state 

(a) whether World Bank has given loan 
for a dairy project In Tamil Nadu, and 

(b) If so, the details and Justification 
thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR) 
(a) and (b) World Bank IS not proViding any 
direct assistance for a dairy proJect In Tamil 
Nadu However, under NatIOnal Dairy ProJ-
ect-II (Operation Flood III) which IS ~Ing 
financed by World Bank and the European 
EconomiC Communrty (EEC), dairy devel-
opmental actlvrtles are funded In the State 

Productive and Barren Land In Bihar 

3698 SHRI TEJ NARAYAN SINGH 
Will the Mmlster of AGRICULTURE be 
pleased to state 

(a) the area of productive and barren 
land separately, In Bihar, 

(b) whether there IS any scheme for 
making barren land pToduct\~e, and 

(c) Ii so the detaIls thereof and If not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR) 
(a) In Bihar 16320 lakh ha IS underdrfferent 
prod uctlve use and 10 1 0 lakh hectare IS 
barren land 

(b) and (c) Barren lands Includes ex-
posed steep mountain slopes, snow cover 
and eX1remely inhospitable and tracts which 
cannot be brought under cultivation at eco-
nomic cost Hence there IS no programme of 
bnnglng barren land under cultivation In Bihar 
However, the Centrally Sponsored Scheme 
of SOil Conservation In the Catchments of 
River Valley Projects and Centrally Spon-
sored Scheme of Integrated Watershed 
Management In the Catchments of Flood 
Prone nvers prOVide for the treatment of 
barren lands In the selected watersheds 

Complaints about functioning of MSTD 
facility in Cuddalore Telephone Ex-

change 

3699 SHRI P R S VENKATESAN 
Will the MInister of COMMUNICATIONS be 
pleased to state 

(a) whether there have been a lot of 
complaints aboutthefunctlonrng of the MSm 
faCility In Cuddalore Telephone Exchange 

(b) Ifso, details there of and action taken 
thereon, and 

(c) the steps taken to Improve the 
MSTD facllrty In that exchange? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) No, Sir There 
are nat many complBlnts about functlonmg 
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of the MSTDfacility in Cuddalore Telephone 
Exchange 

(b) and (c). Does not arise. 

Development of National Highwavs In 
TamiiNadu 

3700. SHRI P. R. S. VENKATESAN: 
Will the Minister of SURFACE TRANSPORt 
be pleased to state: 

(a) whether Tamil Nadu Government 
has sent any proposal to the Union Govern-
ment for strengthening and widening of 
Natronal Highways in the State during 1990-
91 ; 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K. P. UNNIKRISHNAN): (a) to 
(c). Yes, Sir, Sixteen works for widening/ 
strengthening of various National Highways 
in Tamil Nadu at an estimated cost of Rs. 
3045 lakhs have been provided for in the 
Annual Programmetor 1990-91. Outofthese, 
seven technical proposal have been received 
from the State Government (Statement 
enclosed). Six of these have already been 
cleared and the one remaining, recently 
received, is being processed. Againstthe six 
approved technical proposals, detailed esti-
mate for only one project has been received 
from the State which IS under process. 
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Construction of bridge over Niver 
Ponnlyar In Tamil N~d~_ 

3701. SHRI P.R.S. VENKATESAN: 
Will the Minism ofStiRFACE TRANSPORT 
be pleased to state: 

(a) whether Union Government have 
provided financial assistance to Tamil Nadu 
Government for the construction of bridge 
over Ponniyar rIVer In Cuddalore, South Areat 
Qlstrict of Tamil Nadu·, 

(b) if so, the details thereof; and 

(c) the date by which the construction of 
the bridge is likely to start? 

THE MINISTEROFSURFACETRANS-
PORT (SHRI K. P. UNNIKRISHNAN): (a) 
No, Sir. 

(b) and (c). Do not arise. 

Gujral Committee on ownership of a 
piece of Land In Nizamuddin, Delhi 

3702. SHRIG. M. BANATWALLA: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Gujral Committee has 
asked the Union Government to explain the 
status of the ownership of a piece of land in 
Nizamuddin in Delhi over which communal 
violence had flared up In March, 1990; and 

(b) ij so, the details thereof and action 
taken by Government In thiS regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SA HAY): (a) and (b). The 
information IS being collected and will be laid 
0'1 the Table of the House. 

Funds to Voluntary Organisations by 
CAPART for Herbal Medicine Projects - ~----...._-- ~ 

3703. SHRIMATI SUBHASHINI ALI: 
SHRI P. R. KUMARAMANGA-

LAM: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government are aware that 
Council for Advancement of People's Action 
and tural T echoolog'J is doling out nUge 
funds to various voluntary organisations to 
start herbal medicine projects; 

(b) ff so, the details thereof indicating 
the amount distributed during the last three 
years; 

(c) whether funds are released after 
evaluation and scrutiny of competent spe-
cialists in the field; and 

(d) whetherthere is any effective mecha-
nism of monltormg and evaluation of such 
project? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA): 
(a) and (b). Council for Advancement of 
People's Action and rural Technology 
(CAPART) has sanctioned 4 projects on 
herbal medicine. The objectives for the proj-
ects are: Setting up of Central Medicinal 
Garden for growing Ayurvedic plants, train-
ing of village women to utilise the Herb and 
to establish a regular dialogue with the local 
traditional health practitioners by organising 
training camps etc. So that the use of herbal 
medicine could be propagated. The amount 
released by CAPART during the last three 
years in about Rs. 42lakhs. 

(c) and (d). Yes, Sir. The project holders 
are requned \0 subm\\ s\x month\>1 pr09fe-ss 
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reports and the funds are released only if the 
progress is found satisfactory. The projects 
are also monitored by CAPARTby deputing 
-experts and accounting monitors to the proj-
ect areas. 

[T rans/aClon) 

Criteria for appointment of Ambassa-
dors 

3704. stiR! HARI SHANKARMAHALE: 
W\\l the Minister 01 EXTERNAL AFF MRS be 
pleased to state: 

(a) the criteria laid down for appoint-
ment of Ambassadors in foreign countries; 
and 

(b) the percentage of Indians and local 
people appointed in Missions abroad? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII. K. GUJRAL): (a) Heads of 
Mission are appointed by the Government of 
India primarily from amongst senior officers 
ofthe Indian Foreign Service. Other eminent 
personalities may also be appointed Heads 
of Missions by the Government of India at its 
discretion. 

(b) The proportion of India-based offi-
cers and staff and the local staff varies 
according to the requirements of each Mis-
sion. 

Visit of Indian Writers' Delegations to 
-FOreign -Countries 

3705. SHRI HARI SHANKAR MAHALE: 
Will the Minister of EXTERNAL AFF AIRS be 
pleased to state the number of Marathi writ-
ers among the Indian writers' delegations 
that went abroad during 19P9-90? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I. K. GUJRAL): Among the 
Indian writers' delegations sent abroad by 

ICCR during 1989-90, there was one Mara-
thi writer, the well-known playwright, Shn 
Vijay Tendulkar. 

Complaints regarding wrong Telephone 
Billing in Maharashtra 

3706. SHRI HARIBHAU SHANKAR 
MAHALE: Will the Minister of COMMUN!-
CATIONS be pleased to state: 

(a) whether Government have been 
recei'Jed constantly regarding wrong billIng, 
inflated billing, partiality in preparinG Ollis, 
non maintenance of telephones for months 
etc. by the Telephone Department in Mahar-
ashtra. 

(b) if so, the action being taken by 
Government for redressal of these griev-
ances; 

(c) whether any disciplinary action has 
been taken against those responsible there-
fore; 

(d) if so, the details thereof: and 

(e) if not, the reasons therefor and when 
action is proposed 10 betaken againstthem? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRt 
JANESHWAR MISHRA): (a) to (e). The 
information has been called for from the unit 
and will be laid on the Table of the House on 
receipt. at the earliest possible 

Widening of Bombay-Agra National 
r-J Highway No.3 

3707. ~ SHRI HARIBHAU SHANKAR 
MAHALE: Will the MInlsfer orSURFACE 
TRANSPORT be pleased to state: 

(a) whether the proposal10r widening 
the Bombay-Agra National Highway No.3 
from kilometres 414to 418 (Nasik Bye-pass) 
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to four lanes has been approved by Govern-
ment 

(b) If so. the time by which the work IS 
proposed to be started and the target date 
fixed for Its completion, and 

(c) If not. the reasons for delay? 
THE MIN IS1 ER OF SURFACE TRANS-

PORT (SHRI K P UNNIKRISHNAN) (a) to 
(c) The proposal for widening the Bombay 
Agra National Highway No 3 from K M 414 
to 418 to four lane!:> In Included In the Annual 
Programme 1990-91 and IS under flnallsa-
tIon IS consultation with the State Govern-
ment It IS too early to Indicate the target date 
of completion 

P~es in eaen Gram panenayat in 
Bihar 

3708 SHRI R L P VERMA Will the 
MrnlsterofCOMMUNICATIONS be pleased 
to state the number of panchayats In Jamun 
Begabad Dewan. Gadeya. Blranl, Bagodar, 
Tisan Ganva Grrrdlh, Ghanwar blocks of 
dlstrrct Glrldlh and Satganva. Markaccho, 
Kodarma Barkatha, Jalnagar and Echak 
blocks of Hazanbagh dlstnct where at least 
one branch post office In each panchayat 
has been opened as per the policy of the 
Government? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) The information IS 
being collected and wll, be laid on the Table 
ot the House There IS. however, no policy at 
present of opening one branch post office In 
each gram panchayat 

[English] 

Visit of External Affairs MInister to 
N~p~ 

3709 1 SHRI MANIKRAO HODLYA 
GAVIT 

SHRIR N RAKESH 
Will thle Mlnlster oi EX1ERNAl 

AFFAIRS be pleased to state 

(a) whether he vIsited Nepal dUring 
August. 1990 for diSCUSSing the Implemen-
tation of the recent Indo-Nepal Agreement, 
and 

(b) If so, the outcome of the diSCUSSions 
held by him with Nepalese Ministers? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I K GUJRAL) (a) and (b) 
Yes, Sir My recent ViSit to Nepal from Au-
gust 5-7,1990, helped maintain the momen-
tum of the Indo-Nepal relations My diSCUS-
sions with the Prime Mlntster of Nepal in-

cluded the question of the Implementation of 
the prOVIsions of the Indo-Nepal JOint Com-
munique India had fulfilled all Its commit-
ments before July 1, 1990 Certain Items 
remain to be Implemented by the Nepalese 
side and we hope that thiS would be done 
soon Fresh posslbllrtles for widening Indo-
Nepal cooperation were explored 

Separate Mahanagar Telephone Nigams 
for various States 

3710 SHRI MANIKRAO HODLYA 
GAVIT 

SHRI R GUNDU RAO 
SHRI HARISH RAWAT 
SHRIR N RAKESH 
SHRI D M PUTIE GOWDA 
SHRI HARISH PAL 
DR BENGALI SINGH 
SHRI R M SHOYE 
SHRICHHEDIPASWAN 

Will the Mll"llsterof COMMUNICATIONS 
be pleased to state 

(a) whether there IS any proposal to 
form separate Mahanagar Telephone NI-
gams (MTNs) for various State Capital for 
Improving the telephone servIces. 

<b} Ii so, the places where these Will be 
formed, 
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(c) the time by which the proposal is 
likely to be implemented; and 

(d) the funds allocated forthis purpose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) There is no 
definite proposal at present to convert the 
telecom systems at the various State capi-
tals into separate Mahanagar Telephone 
Nigams. The Department of Telecommuni-
cations is, however, examining the pros and 
cons of restructuring its field organisations in 
the light of the experience of working of 
MTNL for Delhi and Bombay and other rele-
vant factors. 

(b) to (d). The questions do not arise in 
view of (a) above. 

[Trans/ation] 

S.T.D. Facility in States 

3711. SHRI SHEO SHARAN VERMA: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether S.T.D. facility is stili not 
available in some States; 

(b) if so, the time by which these States 
are likely to be connected by S.T.D. facility; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) All the State 
Capitals have been provided with STD facil-
ity. Many District Headquarters in various 
States have also been provided with STD 
facility; remaining Distt. Headquarters have 
been planned for provision at STD facility on 
prority during 8th Plan period. It has been 
planed to provide STD facility to Sub-divi-

sienal Headquarters also during this Plan 
period. 

(b) and (c). Does not arise. 
-;)'1- - .~ 1 

Printing of Postal Stationery 

3712. ) SHRI SH~O SHARAN 
i VERMA. 
: SHRI HARISH PAL: 

SHRI CHHEDI PASWAN: 

Will the Minister 01 COMMUNICATIONS 
be pleased to state: 

(a) the places where postal stationery is 
printed in the country; 

(b) whether Government propose to set 
up more such printing presses in view of the 
increasing demand thereof; and 

(c) IT so, the location thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) Postal Station-
ery is printed at India Security Press. Nashik 
and Security Printing Press, Hyderabad. 

(b) At present, there is no p'oposal to 
set up more such printing presses. 

(c) Does not arise in view of (b) above. 

Installation of Public Telephone In 
Jhuggl Jhonprl Colonies In Deihl 

3713. SHRI SHEO SHARAN VERMA: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government propose to 
install public telephones in Jhuggi Jhonpri 
Colonies of Delhi; 

(b) if so, whether Government have 
conducted any survey in this regard; 
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(c) If so, the number of Jhuggl Jhonpn 
colonies where pubhc telephones would be 
installed dUring 1990·91, and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) Yes, Sir sub-
Ject to demand and technICal faCIlity 

(b) While no survey has been carned 
out, Public Telephones have been provided 
In some Jhuggl Jhonpn colonies on recom-
mendations received from different authon-
ties 

(c) and (d) All pending 12 cases where 
recommendations have been received hom 
different authorities, publIC telephones are 
expected to be Installed durmg 1990-91 
Additional request would also be conSidered 
subject to technical faCility 

Indian Citizenship to persons residing 
In Sikkim 

3714 SHRI SHEO SHARAN VERMA 
Will the Minister of HOME AFFAIRS be 
pleased to state 

(a) whether Government propose to 
grant Indian CitIZenship to about Seventy 
five thousand persons residIng In Slkklm 

(b) If so, the details thereof Including the 
time by which a deCISIOn IS likely to be taken 
rn thiS regard, 

(c) whether citizenship IS also likely to 
be granted to other persons apart from those 
people and 'f so, the criteria adopted there-
for, and 

(d) d not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY) (a) Yes, Sir 

(b) A hlQh Level Committee consisting 
of senIOr officers of the Ministry of Home 
Affairs and the Government of Slkklm was 
constituted In pursuance of Slkklm Citizen-
shIp (Amendment) Order, 1989 to go Into the 
cases of genuine omiSSions of persons who 
had been reSiding In Slkklm Since 1946 but 
not declared Indian citizens underthe Srkklm 
Citizenship Order, 1975 As per the recom-
mendations of the Committee made In ac-
cordance With the detailed gUidelines framed 
by them, an order declaring 40,083 persons 
as Indian Citizens In terms of Slkklm (Citizen-
ship) Order 1975 was Issued on the 7th 
August 1990 Orders In respect of remain-
Ing about 35,000 persons are likely to be 
Issued In September, 1990 

(c) and (d) As per the gUidelines, 
apphcatlOns from eligible persons In Slkklm 
were Invrted till 31st May, 1989 If stili some 
guanine cases are left out, these Will be 
conSidered by the Central Government on 
the recommendation of the JOint Committee 
Further, If any foreigner reSiding In Slkklm 
wants to acquire Indian citizenship hiS 
apphcatlon Wtll be considered under the rele-
vant proVISions of the Citizenship Act 1955 

[EnglJsh} 

Building of Oil Tankers at Cochin 
Shipyard 

3715 SHRI MULLAPPALLY RAMA-
CHANDRAN Will the Minister of SURFACE 
TRANSPORT be pleased to state 

(a) whether eochln Shipyard has in-

curred losses on the first ever all tanKer 
'Motllal Nehru' bUilt by It, 

(b) Ii so, the details thereof, 

(c) whether work on the second all 
tanker IS progressing at the onglnaHy ex-
pected pace and cost, 
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(d) if not, the details of the escalation in 
cost and percentage of work completed; 

(e) whether Cochin Shipyard proposes 
to abandon work on the third oil tanker; 

(1) i1 so, the reason therefor; 

(g) the subsidy offered by Union Gov-
ernment on the oil tankers built at Gochin 

Shipyard and its percentage of the total cost; 
and 

(h) whether Government propose to 
increase the subsidy and if so, the details 
thereof? 

THE MINtSTEROFSURFACETRANS-
PORT (SHRt K. P. UNNIKRISHNAN): (a) 
Yes, Sir. 

(b) The details are as follows: 

(Rs. in crores) 

Estimated cost on completion by«Jd September, 1990 
(includes depreciation and interest .pcl¥ments to 
Government 101.33 

Price 

Exchange variation (admitted by SCita 

Escalation 

Less: 1.0. Claimed by SCI 

Net price 

Subsidy from GOI 

Realisable price including subsidy 

loss 

(c) No, Sir. 

(d) The original estimate of cost of 
construction of the Second Tanker was Rs. 
72.27 crores which was later revised to Rs. 
95.05 crores. The present anticipated cost is 
Rs. 121.73 crores. The percentage of work 
completed on this ship is about 27%. 

(e) to (1). Cochin Shipyard has already 
incurred a cumulative loss of A6. 145 crores. 

40.31 

3.82 

2.56 

46.69 

2A2 

44.27 

7.33 

51.60 51.60 

49.73 

The price fixed for third tanker is Rs. 44.42 
crores which will not even be sufficient to 
cover the cost of materials required for this 
tanker. The present system of stage pay-
ments is also such that the company is 
required to incur much higher expenditure 
on work in progress before the payment falls 
due. Therefore, the working capital require-
ments have perforce to be met from over-
draft involving heavy interest burden. The 
company has no funds to procure materials 
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for ship 009 and the work on thiS> ship has not 
been taken up so far 

(g) The subsidy offered by the Union 
Government on the Oil Tankers being bUilt at 
CSL IS as under 

First Tanker Rs 7 33 crores 

Second Tanker Rs 7 69 crores 

Third Tanker Rs 8 08 crores 

This IS equivalent to 20% of the Interna-
tional Parity Price (IPP) fixed for each of the 
vessels The percentage with reference to 
the estimated cost of construction works out 
to 7 25%, 6 3% and 6 45%, respectively for 
the three tankers under construction 

(h) A proposal to Increase the subsidy 
payable by Government from the eXisting 
20% of IPP 30% IS under conSideration of 
Government 

Soviet assistance to Exploit Naviga-
tional Potential 

3716 SHRI MULLAPPALL Y 
RAMACHANDRAN Will the Minister of 
SURFACE TRANSPORT be pleased to 
state 

(a) whether the Soviet Union has 
offered ay help to exploIt the country S navI-
gational potential 

(b) whether ay study was made by the 
SovIet Jnlon In th,s regard 

(c) If so, the detaIls of locatIons/places 
of study and the findings thereof, 

(d) whether SovIet vessels are berng 
secured for the Waterways of Kerala, Goa 
and West Bengal, and 

(e) If so, the details thereof? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K P UNNiKRISHNAN) (a) to 
(e) A team of offlclalof IWAI (Inland Water-
ways AuthOrity of India) had vIsited Soviet 
Union In September, 1988 to explore the 
pOSSible areas of cooper&.t.on for develop-
ment of Inland water transport The delega 
tlon had diSCUSSion WIth Soviet Authontles 
tn-charge of R,ver Transport They had 
eVinced Interest In developing Inland water 
transport In India and had stated that a 
delegation would be sent to study navIgation 
condition of Indian waterways and prepare 
proposals for theIr development In accor-
dance With the understanding reached dur-
Ing the diSCUSSions, a SovIet delegation 
vIsited India In March, 1989 No specifiC 
study was undertaken by the delegatIon but 
It vIsited Calcutta, Cochln and Goa and held 
diSCUSSions with the offICials of Inland Wa 
terways AuthOrity of India Central Inland 
Water Transport Cornoratlon, Calcutta and 
the concerned State Government agencies 

The vlsltrng Soviet delegation had ex-
pressed their Willingness to bnng to India a 
few IWT vessels and to give demonstration 
Subsequently the Soviet Trade Representa-
tion have been indIcating that necessary 
steps are being taken by them for the pur-
pose The demonstratIon of the vessel has 
yet to take place 

Setting up of TelecommUnication 
switching factory In West Bengal 

3717 SHRI SANAT KUMAR MANDAL 
Will the Minister c l ~OMMUNICATIONS be 
pleased to state 

(a) the progress made so far In the 
setting up of the TelecommunIcation SWItch-
Ing Factory In West Bengal and 

(b) the steps berng taken for ItS early 
execution? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) A proposals is 
under consideratIOn to set up a joint venture 
between ITI & WBEJDC at Calcutta for the 
manufacture of Electronic Switching Sys~ 
terns. A draft MOU has bee prepared. The 
equipment proposed to be manufactured 
and its technology have been Identified. 

(b) Government approval for the pint 
venture company is being sought. 

Cellular Telephones; __.,.. . - "' ..... _.; 

371 B SHRI HANAN MOLLAH: Willthe 
Minister ofmMMUN ICATIONS be"pleased 
to state: 

(a) whether a pilot prolect to have 

(a) when the new directory of Banga-
lore Telephones was released; 

(b) whether there has been delay in the 
distribution of the new directory; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) The latest Tele-
phone Directory for Bangalore has been 
released in February, 1990 

(b) No, Sir. 

(c) Does not arise 

CUstomer Service Centres in Bangalore 

cellulartelephones In Bombay was approved 3720 SHRI JOSS FERNANDEZ: Will 
by Government some time ago, the MInister of COMMUNICATIONS be 

pleased to state: 
(b) whether the project has been Imple~ 

mented; 

(c) If so, the details thereof and If not, 
the reasons therefor; and 

(d) the Government's present policy 
regarding cellular telephones? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) No, Sir. 

(b) Does not anse In view of (a) above 

(c) and (d). usefulness of Cellular Mobile 
Telephone may not be In doubt but its adop-
tIOn will need cntlCal examination. 

New Telephone Directory of Bangalore 
Te'!Pho_~{SI 

3719. SHRI JOSS FERNANDEZ: Wi. 
the Minister or COMMUNICATIONS be 
P'eased to state' 

(a) the number of Telephone Customer 
ServICe Centres In Bangalore city and their 
location, 

(b) whether these Centres are working 
on Sundays; and 

(c) If not, the steps proposed to be taken 
to open these Centres for at least half a day 
on Sundays to help the subSCribers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA)' (a) Seven Cus-
tomer ServICe Centres at following locatIOns 
are working In Bangalore crty' 

1. Mahavir Complex Kempagowda 
Road, ,8angalore-560009 

2. No.1 - A, Platform Road, Swat hi 
Complex, Bangalore. 10. 

3. No. 911 Vikram Complex, 80 Feet 
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Road. Opp. Navrang Park Rajaji 
Nagar, Bangalore-560010. 

4. 46-E, Lalbagh Road, Bangalore-
560027. 

5. 219, Behind BOA Complex, In-
dra Nagar, lind stage, Bangalore 
560038. 

6. 8017 Ashoka plaza, 1st floor, 
Kamraj Road, Bangalore-1. 

7. Elephant Rock Road, Ulrd Block, 
Jai Nagar. Bangalore-11. 

(b) No, Sir. 

(c) There is no proposal to work these 
Centres on Sundays due to many practical 
problems and limitations. 

[ Translation) 

Relaxation In norms tor opening of 
Branch and Sub Post Offlces In hili 

A ..... -- -----

3721. SHRI HARISH RAWAT: Will the 
Minister of COMMUNTCATIONS be'pleased 
to state: 

(8) whether a new policy has been 
formulated for the expansion of communica-
tion facilities during the Eighth FIVe year 
Plan; 

(b) if so, whether the present norms are 
proposed to be relaxed for opening branch 
and sub post offices in hill areas under this 
policy; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) I~ IS proposed 
to formulate new norms for opening of post 

offices during the Eighth Plan based on an 
evaluation, already undertaken, of the pro-
gramme implemented during the Seventh 
Plan. 

(b) and (c). Inthenormsfollowedduring 
Seventh Plan, certain concession were pro-
vided for hill areas. During the Eighth Plan 
also, hill areas are expected to be treated on 
a special basis. Details thereof will, how-
ever, be known only when the evaluation is 
completed and revised norms are formu-
lated. 

Terrorist Activities 

3722. SHRI HARISH RAWAT: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Government are aware that 
several terrorist groups active in different 
parts of the country are making efforts to 
establish mutual contact and to conspire 
collectively; 

(b) if so, whether inves!igations have 
been made with regard to the foreign assis-
tance being given to all these groups; and 

(c) if so, the detals of steps being taken 
to deal with this situation? 

lHE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHA Y): (a) to (c). Accord-
ing to information available there appears to 
be some mutual contact among some terror-
ists groups active in different parts of the 
country. A close nexus exists among the 
various insurgent groups of North East like 
the Naga undergrounds belonging to the 
National Socialist Cou ncil of Nagaland, Mailei 
and UNLF of Manipur and ULFA of Assam. 
In Jammu & Kashmir over 70 different terror-
ists groups are known to be active. There are 
no reports of direct contact between these 
terrorists with other terrorists in other parts of 
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India for JOint action In Punjab the terronsts 
groups are making efforts to establish mu-
tual contact among themselves and also 
other terrorist groups active In other parts of 
the country 

TerrOrists elements In Punjab and 
Jammu & Kashmir are known to be getting 
active moral and matenal support from across 
the border 

The Government IS fully alive to the 
situatIOn The State Governments concerned 
wrth the active cooperation and assistance 
of the Central Government, have taken a 
number of measures to contain the Violence 
and terrorrst actlvrtles, which Includes beef-
Ing up of intelligence set up, Intensified Vigil 
on the borders, combing operations by secu-
rity forces and better coordination between 
the State Polrce, Paramilitary forces and the 
Army 

[English] 

Assistance to State Government for J & 
K Migrants 

3723 SHRI S C VARMA Will the 
MInister of HOME AFFAIRS be pleased to 
state 

(a) whether Union Government have 
given any financial or other assistance to the 
State Governments due to migration of 
famlhes from Jammu and Kashmir to those 
States, 

(b) If so, the details thereof, 

(c) whether Government have taken 
steps to ensure that assistance to the J & K 
migrants IS prOVided on a Uniform pattern In 
all the Statf'<, and 

(d) ~ not, the rec:.sons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANTSAHAY) (a)to (d) MajOrity 
of these migrants are In Jammu and Deihl 
So far, Rs 5 crore has been released to the 
Government of Jammu and Kashmlrtowards 
expendltule on relief assistance to migrant 
families Other State Governments who have 
approached Government of India for gUide-
lines, have been furnished With the details of 
relief measures In Jammu and at Deihl, as 
scale of relief IS to be decided by the local 
administration based on local conditions 

( 7'ans/atlonj 

Kunchagarh reservoir Management 
Project in Ut.!!!:_Pra~ 

3724 ~L~ ~ Will the Mmlster 
of AGRICUL TURE be pleased to state 

(a) whether Uttar Pradesh Government 
have submitted any memorandum to Union 
Government about Kunchagarh ReserVOir 
Management Project for development of 
forestry, fruit Industry, SOil conservation 
minor IrrigatIOn, environmental protection and 
availability of fuel fodder, wood, employ-
ment etc, to the local people In 215 82 
square kilometres area In Almora and Nalnl-
tal districts, and 

(b) If so, the details of the project and 
the action taken by Government thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY A 
AGRICULTURE (SHAI NITISH KUMAR) 
(a) No, Sir No proposal on Kunchagarh 
ReservOir Management Pro:ect has been 
received 

(b) Question does not anse 
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[English] 

Setting up of Electronic TeJ~9nJe 
Exchan[_es at Ranchi and Jamshedpur 

in Bihar 

3725. SHRIS!MON MARAND! Willthe 
Minister of COMM U N ICA TIONS be pleased 
to state: 

(a) the total number of telephone con-
nections in Ranchl and Jamshedpur, Bihar, 

(b) the total number of applicants on the 
waltmg list In the two Cities, category-wise, 

(c) whether there IS any proposal to set 
up electrOniC exchanges In these Cities, 

Category 

OYT 

Non-OYT Special 

Non-OYT General 

Total: 

(c) to (e). There is 2000 line electronic 
exchange at Ranchi which IS being expanded 
by 1000 Ime dunng this year. Further eqUIp-
ment of 2000 lines and 1000 lines has been 
allotted for espasion for the year 1990-91 
and 1992-93 respectively which are expected 
to be commissioned In the year 1992-93 and 
1993-94 respectively subject to its timely 
availability. There IS 1300 lines electroniC 
exchange (RLU) at Dhurva for which 500 
lines equipment has been allocated for 
expansion for the year 1993-94. 

There IS a 4000 lines main electronic 
exchange equipment allotted for Jamshedpur 

(d) if so, when: and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) The numberof 
connectIons as on 31.3.1990, m the two 
cities are as under: 

Ranchl 10687 

Jameshedpur 9026 

(b) The total number of applicants on 
the waltmg list In the two CitieS category-wise 
are as under. 

Waltmg List as on 31 3 90 m 

RANCHI JAMSHEDPUR 

407 411 

558 188 

1707 1206 

2672 1805 

for the year 1991-92 which IS expected to be 
commissioned during 1993-94. Further, 3000 
lines electronic ixchange (RLU) expansion 
equipment has been allotted for the year 
1993-94. 

Telephone Bills of Secretaries In 
AndamanB"nd Nicobar Islands 

3726:_ SHRIM_!\_NQRANJ~~E!.HAKATA: 
Will the Minister of COMMUNICATIONS be 
pleased to state the total amount of tele-
phone bills of all the Secretanes including 
the Chief Secretary in Andaman and NICO-
bar Islands for the last three years? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): The amount of 
telephone bills of all the Secretaries as well 

as Chief Secretary in Andaman and Nicobar 
Islands for the period from 1-4-87 to 31-3-90 
is as under:-

Official Residence Total 
Rs. Rs. Rs. 

(i) Chief Secretary 4,96,663 1,58,784 6,55,447 

(ii) Other Secretaries 4,20,987 55,364 4,76,351 

Total: 9,17,650 2,14,148 11,31,798 

Revision of Pay-Scales of Marine Afloat 
and WC?rkshop Employees In Andaman 

'.~ and Nicobar Islands' -

3727. StjBl_~~Q.I3ANJ_A~ BHAKATA: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether Government have taken 
any decision for upward revision of pay-
scales of the Marine afloat employees and 
workship employees in the Andaman and 
Nk:obar Islands; 

(b) whether many discussions were 
held in the Island Development Authority 
meetings in this connection; and 

(c) if so, the latest position in this 
regard? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K. P. UNNIKR&SHNAN): (a) to 
(c). In pursuance of the decision taken at the 
Eleventh meeting of the Steering Committee 
for Island Development Authority held on 
12.4.1989, the Government constituted a 
Group of Officers to review the pay-structure 
of staff in the marine and Shipping Depart-
ment of Andaman and Nicobar Administra-
tion. In its report, the Group has reviewed the 
pay-structure of the Marine Staff only. The 
review of the pay structure of the Workshop 
category was not under-taken by the Group, 
because it was feft that as the Workshop 
category staff existed in other Departments 

of Andaman & Nicobar Administration also, 
their case cannot be taken up in isolation. 
The report submitted by the Group of Offi-
cers is yet to be considered by the Island 
Development Authority. 

Development of N~~I~~~~s In 
Maharashtra 

3728. DR. VENKATESH KABDE: Will 
the Minister of SURFACE i RANSPOR-T be 
pleased to state: 

(a) whether Maharashtra Government 
has sent any proposal tor development and 
widening of National Highways during 1990-
91; and 

(b) if so, the details thereof including the 
works sanctioned alongwith the budgetary 
allocations made therefor? 

THE MINISTER OFSURFACE TRANS-
PORT (SHRI K. P. UNNIKRISHNAN): (a) 
and (b). 32 estimates (Statement I) for 
development including widening to National 
Highways have been received from the Govt. 
of Maharashtra During 1990-91. out of these, 
first 7 estimates have been sanctioned. The 
remaining are either in correspondence with 
the State or under examination. Besides 
this, nine more estimates out of spillover 
works from VII Plan have been sanctioned. 
The details are given in tne attached State-
ment-II. 
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STA TEMENT·I 

List of Works Received in 1990-91 

SI.No. Name of work Sanctioned amount Budgetary provision 
(Rupees in lakhs) (Rupees in lakhs) 

2 3 4 

ROADWORKS 

1. Survey and investigation 
of Lonawala-khandala 
diversion on NH. 4 1.16 1.16 

2. Survey and investigation 
for construction of Bye-
pass outside Sangamner 
town in Pune-Nasik Road 
NH.SO 1.32 0.10 

3. land acquisition for 
construction of minor 
bridge in Km. 1761600 of 
Nagpur-EdJabad NH. 6 0.35 0.10 

4. Shifting of outside 
electrical lines in 
approaches of bridge 
across Chulband river 
In mile 69/5 on Nagpur-
Raipur Section of NH 6. 1.45 1.45 

5. Survey and Investigation 
of Nagpur byepass FGHA 
link from Bhandara to 
Amravati. 3.91 0.50 

6. Survey and Investigation 
of Easterly diverSion out-
side Pune. 2.42 2.42 

BRIDGE WORK 

7. MIOor bndge In Km 361200 
of Nagpur-Hyderabad 
Section of NH. 7 14.47 6.00 
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8 Widening to 4 lanes of Bombay-
Pune road NH 4lnKm 43/0t061/ 
600 

9 Reconstruction of badly cracked 
C C pavement of PMP Road NH-
17 

10 Construction of approaches to 
ROB InKm 37/2Nagpur-Hydera-
bad Section NH 7 

11 Construction of Panvel bye-Pass 
between KalamboiItoShedung Km 
115/800 to 104/500 NH 4 

12 ProViding Geometrical Improve-
ment to curve In Km 99/900 on 
Nagpur-Edlabad road NH 6 

13 Plantation and road Side gutter 
along Land AcquIsition for Path 
diversion NH 50 

14 4 lanlng of Bombay-Pune Road 
NH 4 Kalamboll to Kausa Section 
Km 115/800 to 134 NH 4 

15 Four lantng Km 407/200 to 499/ 
940 Bassin Cnck bndge NH 8 

16 Land AcquiSitIOn for easterly diver-
sion Pune NH 4 and N H 9 

17. Strengthening of short Westerly 
diverSIon out-SIde Pune on NH 4 
Km 6120 to 480 

18 Strengthening eXisting four lane 
road balance Km 94/500 to 1041 
500 of NH 4 

19 Construction of Pen SIde approach 

to Patalganga brrdge NH 17 

20 StrengthenIng Nagpur-Jabalpur 
Section KM 679 to 690 and 696 to 
701 NH 7 

21 PrOVIding final asphalt treatment to 
Thane Bhlvandl combined byepass 
NH 3 

22 Land AcquIsition for four lanlng of 
Valvan-Kamghed diversion NH 4 

23 Four lanmg of Km 414 to 418 of 
Naslk Bye-Pass NH 3 

24 Dayanganga bridge In Km 3161 
600 of Nagpur-Edlabad section 
including approaches on NH 6 

25 Bridge across Kanhan In Km 5211 
600 of Nagpur-Ralpur section In 

eluding approaches on NH 6 

26 Minor bridge In Km 81/300 of 
Nagpur-Edlabad section of NH 6 

27 Minor bridge In Km 85/900 at 
Nagpur-Edlabad Section of NH 6 

28 Minor bndge In Km 451/400 of 
Nagpur-Ralpur Section of NH 6 

29 Minor brtdge In Km 6541200 at 
Nagpur-Jabalpur SectIOn of NH 7 

30 Minor bridge In Km 88/600 of 
Nagpur-Edlabad Section of NH 6 

31 Minor brtdge In Km 48/600 of NH 
7 In (Nagpur-Hyderabad Section) 

32 Mlnorbndge In Km 144/800 of NH 
6 (Nagpur-Edlabad SectIon) 
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STATEMENT-II 

(B) Spill over Works from VII Plan Sanctioned during 1990-91 

SI.No. Name of work Sanctioned amount Budgetary provision 
(Rs. in lakhs) (Rs. in lakhs) 

2 3 4 

1. Strengthening km. 273/0 to 95.51 0.50 
278/0 and 285/0 to 288/0 
of Pune-Sholapur-
Hyderabad NH 9 

2. Strengthening km. 362/0 188.905 0.50 
377/50 of Naslk Dhule 
Section NH. 3 

3. Land acquisition for construction 456.31 10.00 
of Lonawala-Khandala 
diversion on NH. 4 

4. Survey and Investigation 4744 1.00 
of land plans fixing of 
boundry stones 
NH. 6&7 in Nagpur 
region. 

5. Strengthening four lane 115.84 0.50 
pavement of NH. 8 
Km 4991200 
to 502/370 

6. Strengthening Km. 395 to 150.71 0.50 
405 of NH. 8 

7. Survey estimate for land 9.44 9.44 

plans of NH. 6 Km. 360/0 
to 521/0 

8. Widening Km. 9510 to 5.10 300 

96/650 of NH. 50 

9. Shifting of utility services 63.74 0.50 

for construction of Nagpur 
byepass NH. 7&6 
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Promotion of Cocoa Plantation 

3729. Stl~MAT' BASAVA 
R_!t.J_ESWARI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether there is any proposal for 
promotIOn of Cocoa plantation alongwith the 
coconut as missed farming with the help of 
State Government of Kerala, Karnataka and 
Tamil Nadu, 

(b) if so, the details thereof; and 

(c) other effectwe steps taken to pro-
mote cocoa cultivatIOn to earn foreign ex-
change? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR)· 
(a) to (c). Cocoa IS mostly grown as Intercrop 
In coconut gardens. DUring Eighth Five Year 
Plan, it IS proposed to promote sCientifiC 
cultivation practices Including plant protec-
tion, IrrigatIOn faCIlities and manunng to In-
crease the productivity of the eXisting areas 
and to make adequate arrangements for 
procurement and processing of cocoa beans 
In the States of Kerala, Karnataka and Tamil 
Nadu. Further. to boost the export of cocoa 
and Its products, a cash compensatory 
support @ 10% on export of cocoa beans, 
12% on cocoa mass and 15% on export of 
cocoa butter and cocoa cake/powder IS 

presently being allowed. 

Bomb Blasts In Deihl 

3730 (SHRIMATI BASAVARAJES-
: WARI 
\SHRI P. NARSA REDDY· 

Will the M~nrster of HOME AFFAIRS be 
pleased to state 

(a) the details of bomb blasts that took 

place in Delhi during the month of August 
1990 so far; 

(b) the number of persons killed and 
Injured in these bomb blasts; and 

(c) the details of headway made in the 
InvestlQatlons of the above cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANTSAHAY):(a)Onthe night of 
14115th August, 1990, a bomb blast oc-
curred near C-4 Block. Keshavpuram. Deihl 

(b) 5 persons were killed and 18 sus-
tained InJunes in the incident. 

(c) The investigation of the case has not 
been QOmpleted 

Adoption of Villages by Voluntary 
Organisations 

3732 SHRI P. NARSA REDDY. Will - .. -. - -:--
the MInister of AGRICULTURE be pleased 
to state· 

(a) whether any scheme has been 
prepared for adoption of Villages by volun-
tary organisations for their integrated devel-
opment; and 

(b) If so, the names of the voluntary 
organisations In Andhra Pradesh approved 
by Government, the Villages adopted by 
them and the progress made by them so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA): 
(a) No, SIr. 

(b) Question does not arise 
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incentIVes to set up Agro.Based 
Industries 

I 

3733. SHRI P. N~Y: Will w.. ~ 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Government provide any 
Incentives to the farmers and workers in the 
co-operative sector to establish agro-based 
industries so as to create employment po-
tential and exploit rural resources; and 

(b) if so, the results achieved so far in 
terms of employment and resource mobili-
sation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERA noN IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) Incentives are provided by the Central 
Government through NCDC for promotion of 
agro-based industries by farmer's coopera-
tives. Similar assistance is also provided by 
Cooperative Banks and State Governments. 

(b) As per available information, the 
projects assisted by NCOC during 7th Five 
Year Plan have generated employment of 
O.041akh persons days during the construc-
tion period and 8.93 lakh persons years as 
direct continuing employment in t~ assisted 
projects. 

Glut In ~'na Production 

3734. SHRI P. ~SA REDDY: Will 
the Minister of AGRICUl TIJRE be pleased 
to state: 

(a) whether Government anticipate a 

Jawahar Rozgar Yojana 

Integrated Rural Development Programme 

glut in foodgrains production; and 

(b) if so, how Government propose to 
exploit its recently acquired foodgrains ex-
port capabilities in view of the Food and 
Agriculture Organisation's reported predic-
tion of a fall in World Consumption? 

THE MIMSTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) It is a fact that a record level of foodgrains 
production of 172.7 million tonnes is antici-
pated in 1989-90. 

(b) Government follow a pragramtic 
policy on export of foodgrains based upon 
production level and domestic consumption 
requirements, prevailing domestic and inter-
national prices and other market conditions, 
Including international competitiveness of 
our commodities. 

Funds Allocated to Kerala under ~ural 
Development prog~a~~s 

3735. PROF. K. V. THOMAS: Will the 
Minister of AGRICULTURE be pleased to 
state the funds allocated to Kerala under the 
various rural development programmes 
during 1990-91, separately? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA): 
The financial allocation made towards the 
Central share under the major rural develop-
ment programmes during 1990-91 is as 
under: 

(Rs. in lakhs) 

5116.95 

935.56 
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Tramlng of Rural Youth for SeH Employment 19.94 

Accelerated Rural Water Supply Programme 1076.00 

Central Rural Water Supply Programme 7395 

Development of Women and Children In Rural Areas 1414 

~I 
Modernisation of Telephone System In 

Kerala 

3736 PROF K V T.!:!QMAS Will the Min-
Ister of COMMUNICATIONS be pleased to 
state the details of the modernisation and 
expansIOn schemes for the telephone sys-
tem m Kerala proposed to be undertaken 

during 1990-91, district-Wise? 
THE MINISTER OF STATE OF THE MINIS-
TRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) the Number of 
telephone exchanges district-side which are 
proposed to be expanded/converted Into 
ElectronIC exchanges durtng 1990-91 are 
give m attached statement 

STATEMENT 

S NO Name of D,stnct No of Telephone Exchanges 

1 2 3 

Tnvandrum 14 

2 CUllon 16 

3 Pathanamthltta 11 

4 Alleppey 11 

5 Kottayam 17 

6. Idukkl 23 

7 Ernakulam 16 

8 Tnchur 13 

9 Palghat 7 

10 Malappuram 9 

11. Caljcut 18 

12. Wynad 8 
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S.NO. Name of District 

1 2 

13. Cannanore 

14. Kasargod 

Total 

[T rans/ationj 

Sick Fertltlzar unHs In the Public Sector 

3737. SHRI C. D. GA~IJ: Will the 
Minister of AG"RICUL TURE be pleased to 
state: 

(a) the names of sick fertilizer un~ in 
the Public Sector; 

(b) the total less incurred by these units 
till march, 1990; 

(c) the reasons for sickness of these 
units and the concrete steps being taken to 
revive them; and 

(d) the expenditure likely to be incurred 
for reviving these units? 

THE MINISTER OF STATE IN THE 
DEPARTMENT Of RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI UPENDRA NATH VERMA): 
(a) The Fertilizer Corporation of India (Fel) 
and the Hindustan Fertilizer Corporation 
(HFC) are the two sick fertilizer companies in 
the Public Sector. 

(b) The accumulated losses of Fel and 
HFC upto 31st March, 1990 are Rs. 1235 
crores and Rs. 949 crores, respectively. 

(c) The sickness of FC! and HFC is 
mainly due to low capacity utilisation 0 ac-

No. of Telephone Exchanges 

3 

8 

10 

180 

• count ot power shortage, design deficien-
CIes, old and obsolete technology, equip-
ment breakdowns, poor work culture and 
surplus manpower, and also because the 
coal based technology was used for the first 
time in the case of FCI's plants at Ramagun-
dam and Talcher. 

With a vi4wto improving the profitability 
of FCI and HFC, a number of schemes of 
revamping, modernisation, installation of 
captive power plants etc. are being imple-
mentedlformulated. 

(d) As per the proposals undAr various 
stages of consideration/implementation, an 
amount of about Rs. 284.80 crores is likely to 
be Incurred for reviving the sick units of FCI 
and.HFC· 1 

Procurement of Onion form GuJarat 

3738. SHRI C. D. GAM IT: Will the 
Minister of AGRleUL TURE be pleased to 
state: 

(a) the total quantity of onion procured 
by NAFEO under Market Intervention 
Scheme from Gujarat during the period from 
January to May, 1990; 

(b) the rate at which these purchases 
were made; and 

(c) the concrete steps being taken for 
ensuring remunerative price to the farmers 
producing onion? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) The National Agricultural Cooperative 
Marketing Federation of Indian Ud. (NAFED) 
procured 18,794 MT of Onion from 15.3.90 
till end of May. 1990 under the Market Inter-
vention Scheme. 

(b) Rs. 70 Per Quintal F.A.Q. 

(c) in case of bumper produdion of 
onion when fall in the pr'ce of onion is appre-
hended, Market Intervention Scheme is 
launched on the recommendation of the 
State Government. In addition, export of 
onion has been canalised through NAFED. 

Co-Operatlve SocIeties ... Istance by 
National ~nperatlva c.'eloplnent 

Corporation 

3739. SHRI C. D. GAM IT: Will the 
Minister of AGRICULTURE"' be pleased to 
state: 

(a) the names of Co-operative S0cie-
ties which applied for loan from National C0-
operative Development Corporation during 
the last three years; 

(b) the extent of loan applied for by 
these Co-operative Societies and the pur-
chase for which the loan was applied; 

(c) the amount of loan sandioned and 
the actual amount given to these societies; 
and 

(d) the time by which the loan is IikelV to 
be provided to the remaining Co-operative 
Societies? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) to (d). The national Cooperative Devel-
opment Corporation is charged with the 
responsibility of planing ad promoting pro-
grammes through cooperatives for produc-
tion, processing. marketing, storage, export 
and import of agricultural produce, minor 
forest produce, food stuff and notified com-
mod~ies, besides programmes to cover 
weaker section cooperatives such as fish-
ery, poultry, handloom, coir, etc. The finan-
cial assistance in the form of loans and 
subsidy, is routed through the various State 
Governments after the proposals are re-
ceived from them and considered by the 
Corporation for sanction based on the feasi-
bility and economic viability. Keeping in view 
the above procedure and the fact that the 
Corporation sanctions assistance to a large 
number of cooperatives each year, it does 
not seem practicable to collect, compile and 
furnish society-wise information at short 
notice. however the overall position of sanc-
tion and disbursement of assistance by 
NCDC during the last three years is given 
below: 

fRs. in CfOf9S) 

Yesr No. of sociBtiflS Amount sanctionliKl Amount dlsbufS9d 
assisted 

1 2 3 4 

1987-88 2795 197.76 170.96 

1988-89 3560 437.81 205.65 

1989-SJp 2264 167.66 221.66 

• Amount disbursed include amount released against projects sanctioned during prior period 
also. 
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3740. SHRI C. D. GAM IT: Will the 
Minister of AGRICO[TURE be pleased to 
state: 

(a) the criteria fixed for setting up dairies 
in the country; 

(b) whether there IS any proposal for 
setting up dairies in Ad ivas i areas for their 
development and for providing employment 
in those areas; and 

(c) if so, whether Government propose 
to set up dairies in Songarh, Dharmpur and 
Abbadang are as in Gujarat? 

THE MINISTER OF STATE IN THE 
OEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OFAG-
RICUlTURE (SHRI NITISH KUMAR): (a) 
under Operation Flood, establishment of dairy 
plants is considered on a assessment of milk 
production potential, availability of market-
able surplus, feed & fodder and other related 
infrastructural facilities in the area besides 
economic and financial Viability of the Invest-
ments. 

(b) A large number of Tribal districts in 
the States of Andhra Pradesh, Gujarat, 
Kamataka, Maharashtra, Orissa, Rajasthan 
and West Bengal have been covered under 
Operation Flood programme for dairy devel-
opmenta' activities. 

(c) Songarh and Dharmpur areas ate In 

Surat and Val sad district respectively. There 
are already dairy plants existing in Surat and 
Valsad. Valsad dairy will ~ furth,e! expanded. 

~ ( ~ fJ ~t.. 
~ -.-' 

Proposal for local consultative Commit-
tees In Chandlgarh 

3741. PROF. PREM KUMAR DHUMAL: 
Will the Mii'1lS1er of HOME AFFAIRS be 
pleased to state: 
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(a) whether Government have received 
a proposal for constitution of local Consulta-
tive Committees to help in the administrative 
matters of the Union territory of Chandigarh: 
and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) and (b). In 
pursuance of demand made by certain public 
opinion leaders, the Administrator of the 
Union Temtory In exercise of powers vested 
In him, had constricted a Local Advisory 
Committee recently, however. in view of 
certain reservations, the Adminrstrator had 
to discontinue with the said Committee. No 
local AdVISOry Committee thereafter has been 
reconstituted by the Administrator. 

[English] 

Hearing of Human Righ!S violation by 
US House Human Rights Sub-Commit-

tee 

3742. ISHRI UTTAM RATHOD: 
SHRI KALP NATH RAI: 
SHRI PRATAPRAO B 

BHOSALE: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether it is a fact thatthe US House 
Human Rights Sub-Committee is scheduled 
to hear the allegations of Human Rights 
violatIOns in Jammu and Kashmir and Punjab: 

(b) if so, the reaction of Government 
thereto; 

(c) whether it is not a gross interference 
of US in the internal affairs of our country; 
and 
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(d) if so, whether Government have 
lodged any protest to US Govemment in this 
regard? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII. K. GUJRAL): (a) No, Sir. 

(b) to (d). Does not arise, Sir. 

[ Translation] 

Inclusion of Nepali and Konkani Lan-
guages in Eighth Schedule of eonstiiU-

tion 

3743.; SHRI V. KRISHNA RAO: 
, SHRI C. P. MUDALAGIRI-

YAPPA: 
\ DR. BENGALI SINGH: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether a demand has been made 
to include Nepali and Konkai languages in 
the Eighth Schedule of the Constitution; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (A) Yes, Sir. 

(b) The matter is under consideration. 

[Eng/ish] • 
\ 

IrregUl8rlt~ In construction of Tele-t -. 
p~~e uildlng at Kandivllll 

3744. SHRI SANAI.KW4AEWANDAL: 
Will the MiniSt;~'of COMMUNICATIONS be 
pleased to state: 

(a) whether Some serious irregularites 
ad m.~ices took place in the construe-

111_. "-

tion of the ~ivilli Telephone Exchange 

building etc. under the Bombay Mahanagar 
Telephone Nigam Limited; 

(b) if so, the nature thereof; 

(c) whether the matter was referred to 
the Central vigilance Commission for inves-
tigation, if so, the findings of the Commis-
sion; and 

(d) the action taken or proposed to be 
taken against the delinquent officials? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA): (a) to (d). During 
the intensive examination of the construc-
tion of temporary telephone exchange build-
ing at Kandivilli by the Chief Technical Ex-
aminer of C.v.C., certain irregularities were 
pointed out and to examine the matter fur-
ther I certain details were called for by the 
C. V.C. The detailed information is still being 
collected and will be furnished to the C.v.C. 
soon. Further action in the matter can be 
taken after recommendations of C.V.C. are 
received. 

[ Translation] 

Roa .. .,and brk!9.!!! constructed In 
""llffi'Br under~C8i1Tral Road Fund 

3745. SHRISIMON MARANDI:Willthe 
Minister of S"'URFACriRANSPORT be 
pleased to state the number of roads and 
bridges con'structed in Santhal Pargana Sub-
division of Bihar from Central Road Fund? 

THE MINISTER OF SURFACE TRANS-
PORT (SHRI K. P. UNNIKRISHNAN): Only 
one road work, namely Trimohan-Ekchari-
Dhanura Mehgama Road, which partly falls 
in Santhal Pargana District, was sanctioned 
under the Central Road Fund, and it has 
since been completed, as intimated by the 
State Government. 
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[EnglIsh] nt"'l~ 
,,)!; , 

Permission to "Sri Lanka High Commis-
sioner to visit ~efu9.~eSCamps" 

3746 S~RI SH~NTARAM 
POTDUKHE W," the Mlnrster of EXTER-
NAL~FAIRS be pleased to state 

(a) whether the attentIOn of Govern-
ment has been drawn to the news Item 
captIoned "Sn Lankan Envoy to VISit T N 
Refugee Comps" appeanng In the 'Hindu' 
dated 4 August, 1990, 

(b) If so, whether the Sn Lankan High 
Commissioner has requested for permis-
sion to ViSit the refugee camps In Tamil 
Nadu, 

(c) whether Government have granted 
the permission and If so, the consideratIons 
which weighed With It In this regard, and 

(d) the steps being taken by Govern-
ment to dIspel the VICIOUS propaganda 
campaign launched by the Srt Lankan Gov-
ernment against India? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII K GUJRAL) (a) Yes, Sir 

(b) Yes, Sir 

(c) The request by the Srt Lankan HIgh 
CommiSSioner IS under consideration by the 
Government 

(d) All Issues relating to the situation IS 
Sri Lanka and Indo-Sn Lanka relations are 
under diSCUSSion between the two Govern-
ments 

[ Translation] 

Purchases by General Manager, 
Telephone Himachal Pradesh 

~-~- ... 

3747 PROF PREMKUMARDHUMAL 
Will the Minister of COMMUNICATIONS be 
pleased to state 

(a) the Control exercised by the MInistry 
over the purchases made by General Man-
ager, Telephones, Himachal Pradesh, 

(b) whether some Irregulantles In pur-
chases made by General Manager dunng 
the last SIX months have come to the notice 
of Government 

(c) If so, the details thereof, and 

(d) the action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAR MISHRA) (a) 

(I) The purchases by CGM, Hima-
chal Pradesh are limited by the 
annual grants cleared by the 
Telecom CommiSSion and for 
which funds are prOVided 

(II) All procurements by CGM, HP 
are vetted & cleared by the Inter-
nal Finance before placement of 
orders 

(III) Purchase orders are examined 
by the localaudrt 

(IV) Any inappropriate procurement 
would be objected by audit and 
whICh IS serious enough exam-
Ined by the Comptroller and 
Auditor General 

(b) No case reported, SIr 
(c) and (d) Question does not arise In 

view of (b) above 

(Engltsh] 

Construction of Batote-Kishtwar Nal!2t@1 
Highway'in Jammu and Kashmir - ___ - ...., 

3748 SHRI DHARM. PAL SHARMA 
Will the Minister of SURFACE TRANSPORT 
be pleased to state 
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(a) when the constructIOn work on 
Batote-KlShtwar natIOnal Highway In Jammu 
and Kashm Ir was started, 

(b) the total expenditure Incurred onth,s 
Haghway so far, and 

(c) whether there IS any proposal to 
hand over the constructlO11 work of thiS Na-
tIOnal Highway 10 the Border Roads OrganI-
satIOn? 

THE MINISTER OF SURFACETRANS-
PORT (SHRI K P .LJNJKRfSHNAN) (a) 
Batote-Klshtwar road was declal8d as a 
National highway In May, 19n and con-
structIOn work started m 1978-79 

(b) The total expenditure Incurred on 
th,s Haghway upto March 1990 IS as -

(I) Constructtonl 
Improvement 

(II) Maintenance 

As. 37 18 aores 

As 8 33 crores 

(c) A suggestIOn has been received that 
maintenance of thIS road mat' be handeO 
over to Border Roads OrganISation 

Employment to Widows of Securitymen 
Killed in J&K and Punjab 

3749 SHRI PRAKASH KOKO 
~ - -

BRAHUBHA IT W,ll the MInister of HOME 
AFFAIRS be pleased to state 

(a) the number of widows of those 
securrtymen who were KIlled dUring the last 
four months In Jammu and KashmIr and In 
Punjab haVing been prOVided with alterna-
tive employment, and 

(b) the time by which the remalnrng 
~ Will be absorbed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SU800H KANT SAHAY) (a) and (b). 48 

members of the para-military forces were 
killed In actIOn in Jammu & Kashmir and 
Punjab dunng April-July, 1990. Only In one 
case, the Widow has applied tor appointment 
on compassIOnate grounds. The matter IS 
under consideration. "'_ i : ~ . ' y'P ( ./ 
~ .... ( -- .. --:. ~~ 
Welfare rneaaures -Tor the families of 

sacurilymen Killed in t990 

3750 SHAI PRAKASH KOKO 
BRAHMBHA IT: Wiii1'tl8MlnISt9iOrf::loME 
AFFAlRSoe pleased to state 

(a) whether the families of the de-
ceased and invalidated CRPF personnel 
dunng 1990 are being provded iunds and 
welfare measures by Umon Government. 

.. 
(b) If so, whether similar welfare meas-

ures are proposed to be undertaken for all 
the secuntymen ktlled In different states. and 

(c) If so, the time by whICh all these 
families wtll be provided such funds? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBOOH KANT SAHAY). (a) to (c) Faml-
hes of para-military forces personnel killed In 

actIOn dunng operations against terronsts! 
extremISts or agitatIOns are eligible for grant 
of hberahsed pensIOn and ex-gratia payment 
In addItIOn to the benefits admISSIble to them 
under the normal rules Such of those per-
sonnel who are disabled durrng such opera-
tions are eligible for disabIlity pensIOn whIch 
IS hrgher than the disability pensIOn under 
the normal rules In addition, finanCIal assIs-
tance IS gIven to them from the Welfare 
Funds of CRPF These benefits are released 
to the affected persons as early as possible 

Formulation of Similar welfare measure 
for State Pollee personnel IS the concern of 
the respective State Government. 
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Bridge over River Walnganga on Nagpur 
Ralpur Section of National HighwatNo. 6 .. -

3751. DR. KHUSHAL PARASHBAM 
BOPCHE: will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the bridge on nver Waln-
ganga on Nagpur-Raipur section of National 
Highway No. 6 IS very narrow and has re-
sulted In several accidents; 

(b) whether there is any proposal for the 
reconstruction of this bridge, and 

(c) if so, the details thereot and the time 
by whICh the construction work IS likely to 
start? 

THEMINtSTEROFSUAFACETRANS-
PORT (SHRI K. P. UNNIKRISHNAN)' (a) 
Yes, Sir. 

(b) and (c). the reconstructIOn of thiS 
bridge IS proposed in the Eighth FIVe Year 
Plan which IS yet to be finalised. It IS to early 
to indicate the date of commencement of the 
work. 

( Translation] l ~. 

indian Council for Cultural Relations 

3752. PROF RASA SINGH RAWAT 
Will the MInister of EXTERNAL AFFAIRS be 
pleased to state 

(a) the functIOns of Indian Council for 
Cultural RelatIOns, New Deihl. 

(b) the partICulars of the members and 
offlce-bearers In its management Commit-
tee at present and their tenure, 

(c) the amount of grants sanctioned by 
Government to the CounCil dunng the last 
three years year-wise; and 

(d) the steps taken by the Council to 

encourage the use of Hindi In its offICial 
work? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII. K. GUJRAL): (a) Statement-
I detailing the functIOns being performed by 
the ICCR is attached. 

(b) The names of the members of Its 
three main management committees are 
given In the Statement-II. The present ten-
ure of these committees IS 3 years wrth effect 
from 1st June, 1990. 

(c) The Council receIVed the following 
rants from the Government dunng the last 
three years 

1987-88 As. 4,47,36,381-00 

1988-89 Rs 6,85,00,000-00 

1989-90 Rs 8,83,17,000-00 

(d) The Council has taken steps to 
encourage the use of Hindi. It has set up a 
Hindi Unit Its Annual Report and other 
documents have been published In Hindi. 
The CounCil has also been Imparting training 
to Its personnel In Hindi tYPing/stenography 
and has procured Hindi typewriters The use 
of Hindi In offiCial correspondence and day to 
day work has been on the Increase as the 
result of measures taken by the CouncIl. 

STATEMENT-I 

Indian Council of Cultural Relations-
Hs functions 

The Indian counCil for Cultural Rela-
tions was eatabllshed In 1950 and IS an 
autonomous body and an organ of the 
Government In the field of cultural dlplo-
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macy. It participates in the formulation and 
implementation of policies and programmes 
relating to India's external cultural relations. 
It aims at fostering and strengthening cul-
tural relations and mutual understanding 
between India and other countries. Towards 
this end, the Council receives and sends out 
performing arts delegations; exhibitions, 
eminent writers, poets and academicians 
and creative individuals. 

The Council also acts as the Secretariat 
for the Jawaharlal Nehru Award for Interna-
tional Understanding, as well as forthe Indo-
US Sub Commission on Education and 
Culture. 

The Council maintains Indian Cultural 
Centres abroad. The Council also deputes 
Professors of Indology and Indian languages 
etc. to foreign universities. 

The Council looks after the welfare of 
foreign students and scholars studying in 
India. 

The Council undertakes publication of 

ANN_iXURE-I 

List of the members of the General 
Assembly of the ICCR 

1. Dr. Shanker Dayal Sharma 
Vice-President of IndialPresident, 
ICCR 6, Maulana Azad Road New 
Delhi. 

2. Smt. Pupul Jayakar 
Vice-President, ICCR 
11, Safdarjung Road 
New Delhi. 

3. Shri H. Y. Sharada Prasad 
Vice-President, ICCR 

4. 

19 Maitri Apartments CIS Officers 
Cooperative Housing Society A-3, 
Paschim Vihar New Delhi. 

Dr. Raja Ramanna 
Minister of State of Defence 
Ministry of Defence 
South Block 
New Delhi. 

journals and books in Hindi, English and 5. Dr. D.P. Chattopadhya 
other foreign languages. 

STA TEMENT-IJ 

The names of the names of the mem- 6. 
bers of the General Assembly, Governing 
Body and Finance Committee of the Indian 
Council of Cultural Relations. New Delhi, 
which are the main authorities of the Council 
as prescribed in the Constitution of ICCR, 
are given in the enclosed Annexures I, fI, & 7. 
III: 

Annexure I - General Assembly 

Annexure II- Governing Body . 8. 

Annexure III- Finance Committee. 

Governor of Rajasthan & Chairman 
Indian Council of Philosophical 
Research 14 AB Mathura Road New 
Delhi. 

Dr. NaJma Heptulla, MP 
Deputy Chairman 
Rajya Sabha 
4, Akbar Road, 
New Deihl. 

Smt. J. Jamuna. MP 
29, Meena Bagh 
Rafl Marg 
New Delhi. 

Shri P. Kaushik, MP 
421, V.P. House Rati Marg 
New Delhi. 



397 Written Answ81S BHADRA 8,1912 (SAKA) Writt8n AnsW81S 398 

9. Shri Sunil Dun, MP 
"Sunrise" 24th Road 
Bandra Bombay-50. 

10. Shri Vishvajit Prithvijit Singh. MP 
BO, Lodhi Estate New Delhi. 

11. Prof. Asima Chatterjee, MP 
92, Acharya Prafulla Calcutta-9 

12. Shri M. J . Akbar, MP 
185, South Avenue New Delhi. 

13. Pt. Ravi Shankar, MP 
95, Lodhi Estate New Delhi. 

14. Shri M Dubey 
Foreign SecretaryNice-President, 
ICCR Ministry of External Affairs 
South Block New Delhi. 

15. Shri Anil Bordia 
Secretary (Education) 

16. Shri Bhaskar Ghose 
Secretary (Culture & Arts) 

17. Shri Suresh Mathur 
Secretary (Information & 
Broadcasting) 

18. Dr. V. R. Gowarikar 
Secretary (SCience & Technonogy) 

19. Shri A. K. Banerjee 
Secretary (FA) 
Ministry of External Affairs 
South Block New Delhi. 

20. Smt. Veena Sikri 
Diredor GenerallCCR, New Delhi. 

21. Smt. Meera Kumar 
6, Krishna Menon Marg 
New Deihl. 

22. Shri Abid Hussain 
Ambassador of India Washington 

23. Dr. Kapila Vatsyayan 
Secretary 
Indira Gandhi National Centre 
for Arts, Janpath New Delhi. 

24. Dr. Lokesh Chandra Director 
International Academy of Indian 
Cu~ure J-22, Hauz Khas Enclave 
New Delhi. 

25. Smt. Mallika Sarabhai 
Director Oarpana Academy of Arts 
Chidambaram Ahmedabad. 

26. Shri M. Hidyatullah 
A-10 Roakside 112 Walkeshwar 
Road Bombay-6 

27. Smt. Aruna Asaf Ali 
Chairman Patriott. 
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28. Shn Bhimsen Joshi, 
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29. Dr. Padma SUbramanyam 
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32. Shri Jaldev Baghel 
Bhelwabadarpura Konda Gaon 
Narain Pur Oistt Bastar Madhya 
Pradesh. 

33. Ms. Mannu Bhandari, 
103, Hauz Khaz (DDA Flats) 
New Delhi. 
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34. Shri Akshay Kumar Jain 43. Vidya Niwas Misra 
former Editor Vice-Chancallor 
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C-47, Gulmchar Park Vishwavidyalaya 
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35. Kunwar Mohinder Singh Bedi 44. Dr. Sayed Zahoor Qasim 
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Munshi Sadan, Kulapati Chairman 
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Growth, Delhi University 
37. Dr. Ashim Das Gupta Delhi. 
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Vice-Chancellor Chairman 
Mahatma Gandhi University Aga Khan Foundation (India) 
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Vice-Chancellor 
Indira Gandhi Open University 
Jai Singh Road, New Delhi. 48. Shri Ghulam, Md. Sheikh 
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40. Shri D. K. Oza University Office Compound 

Vice-Chancellor Baroda Umversity 
Gandhigram Rural University Baroda-2 
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Tamil Nadu - 2. 49. Shri Anwar Jamal Kidwai 

Director 
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Vice-Chancellor Jamia Millia 
Pondicherry University Jamia Nagar 
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42. Dr. (Ms.) M. J. Bengalee 50. Prof. Mrinal Miri 
Vice-Chancellor Prof. of Philosophy 
Bombay University North Eastern Hill University 
Bombay. Shillong. 
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51. Dr M. S Swamlnathan 59 Prof Indranath Chaudhun 
Hony Director Secretary, Sahrtya Akademl 
Centre for Research on New Deihl 
Sustainable AgrICultural 
Rural Development 60 Shn Keshav Kothan 
11, Rathna Nagar Secretary 
Teynampet, Madras-18 Sa'1geet Natak Akademl 

New Deihl 
52. Shn Obald SiddiqUI 

Prof of Molecular Biology 61 Shn Prakash Singh 
Tata Institute of Director 
Fundamental Rec;earch Jav. aharlal Nehru Academy 
Homl Bhabha Road for Manlpun Dance 
Navy Nagar Imphal (Mampur) 
Bombay-5 

62 Shn Klran Seth 
53 Prof E V ChitniS VICe-Chairman 

Space ApplicatIOn Centre SPIC-MACAY 
Jodhpur, Tekkra 41 -42 Lucknow Road 
Ahmedabad Deihl 

54 Prof Ravlnder Kumar SPECIAL INVITEES 
Dmector 
Nehru Memonal Fund 63 Shn Blmal Jalan 
Teen Murtl House Finance Secretary 
New Deihl North Block New Deihl 

55 Dr L P Sihare 64 Smt Amrlta Prrtam, MP 
Director General K-25 Haus Khas Enclave 
National Museum New Deihl 
Janpath 
New Deihl 65 Shn T N Kaul 

7, POOrvl Marg, 
56 Shn J J Bhabha Vasant Vlhar New Deihl. 

VICe-Chairman & Trustee 
National Centre for 66 Shn Anand Dev 
Performing Arts Acting Chairman 
4th Floor, Homl Street Lalrt Kala Akademl New Deihl 
Bombay 

67 Shn Gmsh Karnad 
57 Shn Martand Singh ChaIrman 

Secretary,INTACH Sangeet Natak Akademl 
71, Lodl Estate New Deihl 
New Deihl 

68 Dr B K Bhattacharya 

58. Dr Shall Choyal ChaIrman 
52, Arvlnd Nagar SaMya Akademl 

Udaipur New Deihl 
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69. Shri Jiwan Pani 6. Smt. (Dr.) Nejma Heptulla 
Director Deputy Chairman, Rajya Sabha 
Kathak Kendra 4, Akbar Road, 
Bahawalpur House New Delhi. 
New Delhi. 

7. Shri M. J. Akbar, MP 
70. Shri Kamal Kothari 185, South Avenue 

Director Rupayan Sansthan New Delhi. 
Jadhpur Rajasthan. 

8. Shri Anil Bordia 
71. Shri B. R. Nanda Secretary (Education) 

174,PanchsheeIPa~ Shastri Bhavan 
New Delhi. New Delhi. 

ANNEXURE-II 9. Shri Bhaskar Ghose 
Secretary (Culture & Arts) 

List of the Members of the Goveming Shastri Bhavan 
Body of the leeR New Delhi. 

1. Dr. Shankar Dayal Sharma 10. Smt. (Dr.) Kapila Vatsyayan 
Vice President of Indial Secretary 
President, ICCR. Indira Gandhi Centre for Arts 

Janpath 
2. Smt. Pupul Jayakar New Delhi. 

Vice President, ICCR 
11, SafdarJung Road 11. Shri A. K. Banerjee 
New Delhi. Secretary (FA) 

Ministry of External Affairs 
3. Shri H. Y. Sharada Prasad New Delhi. 

Vice President, ICCR 
19, Maitri Apartments 12. Smt. Veena Sikri 
CIS Officers Cooperative Director General 
Housing Society ICCR 
A-3. Paschim Vihar New Delhi. 
New Delhi. 

13. Dr. Lokesh Chandra 
4. Shri M. Dubey Director 

Foreign Secretary! Intemational Academy of 
Vice President, ICCR Indian Culture New Delhi. 
New Delhi. 

14. Smt. Meera Kumar 
5. Dr. D. P. Chattopadhyay 6, Krishna Menon Marg, New Delhi. 

Governor of Rajasthan 
and Chairman 15. Smt. Mallika Sarabhai 
Indian Council of Philosophical Director 
Research Darpana Academy of Arts 
14 AB, Mathura Road, Chidambaram 
New Delhi. Ahmedabad. 
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SPECIAL INVITEES 

16. Dr. Raja Ramanna 
Minister of State in the Ministry of 
Defence 
New Delhi. 

17. Shri Girish Karnard 
Chairman 
Sangeet Natal< Akademi 
New Delhi. 

18. Shri Anand Dev 
Acting Chairman 
Lalit Kala Adademi 
New Delhi. 

19. Dr. D. K. Bhattacharya 
Chairman 
Sahitya Akademi 
New Delhi. 

ANNEXURE-III 

List of Members of the Finance Committee 
of the leeR 

1. 

2. 

3. 

4. 

Dr. (Smt.) Kapila Vatsyayan 
Chairperson Secretary 
Indira Gandhi Centre for Arts 
New Delhi. 

Shri A. K. Banerjee Financial 
Advisor 
Secretary (FA) 
Ministry of External Affairs 
New Delhi. 

Shri I. P. Khosla Member 
Additional Secretary (Pol) 
Ministry of External Affairs 
New Delhi. 

Dr. P. C. Joshi Member 
0hairman 
Institute of Mass Communication 
New Delhi. 

5. 

6. 

7. 

Dr. Lokesh Chandra Member 
Director 
International Academy of Indian 
Centre New Delhi. 

Smt. Veena Sikri 
Director General 
ICCR 
New Delhi. 

Member 

Programme Director (F&A) 
Secretary ICCR 
New Delhi. 

[English] 

Separate Ministry for NRIs 

3753. SHRI UTI AM RA THOD: 
SHRI BALESHWAR YADAV: 
SHRI SANTOSH KUMAR 

GANGWAR: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether in a seminar organised by 
the NRls recently in the capital, a suggestion 
was mooted out for setting up a separate 
Ministry for dealing with all matters con-
nected with NRls (Non-resident Indians); 
and 

(b) if so, the reaction of the Govemment 
in the matter in the context of its new indus-
trial policy recently announced? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII. K. GUJRAL) (a) Yes, Sir. 

(b) For the time being Government has 
decided to set up a separate Division on 
Overseas Indians in the Ministry of External 
Affairs which will look after. inter alia. the 
interests of the NRls. 
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3754. SHRI SANAT KU.MAB.MANDAl: 
Will the MinTsier-'~f ~AGRICUl TURE be 
pleased to state: 

(a) whether West Bengal Government 
has sent a memorandum to Union Govern-
ment asking them to release at least Rs. 10 
crores for flood relief; 

(b) if so, reaction of Union Government 
thereto; and 

(c) the funds being released immedi-
ately in view of the various grave situation 
created by heavy floods in some districts of 
West Bengal? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAA): 
(a) to (c). No memorandum has been re-
ceived from the State Government. How-
ever, the State Government of West Bengal 
sent a telex message in July, 1990 request-
ing for release of As. 10 crores towards the 
first instalment of the central share of Calam-
ity Relief Fund. 

For the year 1990-91, West Bengal has 
been allocated As. 40.00 crores under the 
Calamity Relief fund, 75 percent of which 
shall be contributed by the Central Govern-
ment as a rlon-plan grant in four quarterly 
instalments and the balance 25 per cent 
shall be arranged by the State Government 
through its own resources. Accordingly, the 
Government of India has since released an 
amount of Rs. 7.50croreson 16thJuly, 1990 
'on account' payment towards the first quar-
terly instalment of the Centre's contribution 
to the State Calamity Relief Fund for the year 
1990-91. 

Loss Ceusad by Heavy Rains In 
Rajasthan 

3755. S!:lRIGULABCHANDKATARIA: 
Will the Minrster of 'AGRICUl TORE be 
pleased to state: 

(a) the loss to life and property due to 
heavy rains in various districts of Rajasthan; 

(b) whether a central team was sent 
there for an on the spot assessment of the 
loss caused by this natural calamity; 

(c) if so, the details ofthe report submit-
ted by it; 

(d) whether Government of Rajasthan 
sought assistance from Union Government; 

(e) if so, the details thereof and the 
amount which has been allocated to Rajast-
han so far; and 

(1) the reasons for delay in giving finan-
cial assistance? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
(a) The loss caused to life and property in 
Rajasthan due to 1990 monsoon rains as 
reported by the State Government is as 
under:-

Districts affected 6 

Human lives lost 152 

Damage to property Not reported. 

(b) to (f). Consequent upon the accep-
tance of the recommendations of the Ninth 
Finance Commission, the scheme for fi-
nancing 'he re\\e\ e.nd\\ute af\s\ng out m 
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any natural calamity has been revised from 
1 st April 1990 and the procedure of deputing 
central teams to the areas affected by the 
natural calamrtles has been revised from 1 st 
April 1990 and the procedure of deputing 
central teams to the areas affected by the 
natural calamrtles has been given up Under 
thiS scheme a Calamity Rehef Fund (CRF) 
has been constituted for each State wrth an 
allocated amount An amount of Rs 124 
erore has been allocated for the State of 
Rajasthan, 75 per cent of which IS to be 
contributed by the Central Government as 
non-Plan grant m four quartely Instalments 
and the balance amount IS to be arranged by 
the State Government from rts own resources 
A State Level Committee headed by the 
Chief Secretary of the State shall deCide on 
all matters connected With the rehef expen 
dlture mcludlng the norms for relief Follow 
mg the creation of the CRF, rt IS now the 
responsibility of the State Government to 
meet all expenditure aflslng out of the natu-
ral calamrtles unless a particular calamity IS 
of rare seventy and warrants ItS handling at 
national level 

The Government of India has already 
released a sum of Rs 93 25 crores to the 
State Government of 4th June 1990 towards 
are first quarterly Instalment of Centre's share 
of the State CRF 

[English] 

Extent of Continental Shelf and Ocean 
Zone In Seas Surrounding India 

3756 SHRI J CHOKKA RAO Will the 
MInister of EXTERNAl AFFAIRS be pleased 
to state 

(a) the extent of continental shel1 and 
ocean zone of India In the three seas sur-
rounding the country 

(b) whether India exercise control over 
the self area to protect the natural resources 
and 

(c) If so, the details thereof? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRII K GUJRAL) (a) The Tern-
tOrlal Waters Continental shelf, ExclUSive 
Economic Zone and other Maritime Zones 
Act, 1976 lays down the hmlts of various 
marrtlme zones or ocean zones of India 
Accordmgly, the terntorlal waters would 
extend to 12 nautical miles and contlgnous 
zone extends to twenty-four nautical miles 
The continental shelf of India extends be-
yond the limrts of ItS terrrtonal waters through-
out the natural prolongation of Its land terri-
tory to the outer edge of the continental 
margin or to a distance of two hundred 
nau~lcal miles where the outer edge of the 
contmental shelf does not extend up to that 
distance Tile exclUSive economic zone of 
India extends to two hundred nautical miles 
The extent of each at these maritime zones 
IS measured from the same baselines from 
which the extent ofterrrtonal waters IS meas-
ured W1ere these maritime zones overlap 
With the maritime zones of a nelghbounng 
country they are delimited by mutual agree-
ment the the country concerned In thiS 
conr"lectlon Indian has so far concluded 
maritime boundary agreements With Shn 
Lanka Maldives Burma Thailand and Indo-
nesia 

(b) Yes, Sir 

(c) The Coast Guard of India, which IS 
constituted under the Cost Guard Act, 1978, 
protects the marrtlme and other national 
Interests of India In the continental shelf and 
other zones of India Such protectIOn in-

cludes the ensunng of the safety of artifiCial 
Islands, off shore terminals, installations and 
other strctures and deVices In the continen-
tal shelf and other mantlme zones of India 
Indian Navy also protects Indian maritime 
zones and the resources therein, from na-
tIOnal defence and security angle 
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PRASAR BHA-RATI (BRAODCASTING 
CORPO"RATION OF INDIA) BILL-CONTO 

(' 

[English] 

MR DEPUTY SPEAKER Now, we shall 
take up the business at Item no 10 on the 
Agenda I propose to adJOum the bUSiness at 
Item nos 3 to 9 to be taken up after the 
bUSiness at Item no 1 0 IS completed 

DR THAMBI DURAl (Karur) Mr Dep-
uty Speaker, Sir, I would like to have an 
assurance from you. Afterthls Bill IS over, the 
Members have to be allowed to raise certain 
Important Issues We are extending full 
cooperation to you 

MR DEPUTY SPEAKER Okay 

Some of the amendments on the motion 
for consideration were moved on 22nd 
August I WIsh to take them one by one for 
disposal There IS amendment No 1 sug-
gested by Shn Glrdhan Lal Bhargava Are 
you withdraWing your amendment? 

[Translation] 

SHRI GIRDHARI LAL BHARGAVA 
(Jalpur) Mr Deputy Speaker SIr, WIll you 
allow me for two minutes to express my 
view 

MR DEPUTY SPEAKER These 
amendments 

SHRI YAMUNA PRASAD SHASTRI 
(Rewa) Mr Deputys~aker, Sir, my Porntof 
Order IS that first of all the diSCUSSion on Bill 
should be completed at the conSideration 
stage, only then It should be taken up for 
clause by clause consideratIon Therefore, 
first we should take up the motion for conSid-
eratIOn moved by the hen Minister and only 
then anything else 

MR DEPUTY SPEAKER Mr Shastri, I 
have taken up these Amendments first be-
cause they are about referring the Bill to the 

Select Committee That IS why I am asking 
him whether he IS withdraWing them The 
Amendment on the clauses will be taken up 
thereafter 

SHRI GIRDHARI LAL BHARGAVA 
have given Amendments to Circulate the Bill 
for ehcltlng Public Op'nion 

MR DEPUTY SPEAKER Amendments 
In respect of Circulating the Bill for eliCIting 
public op'nion and referring r. to the Select 
Committee are taken up atthls stage That IS 
why, I am calling you 

SHRI GIRDHARI LAL BHARGAVA 
humbly submit that the manner In which the 
State Governments 

MR DEPUTY SPEAKER In fact that IS 
. when the Motion for ConSIderation was 
taken up . you had expressed your vIews 
about CIrculatIng the BIll for ellcrtlng publIC 
opinIon and I was present In the House at 
that tIme Therefore, It IS not necessary to 
repeat those pomts now 

SHRIGIRDHARILALBHARGAVA Mr 
Deputy Speaker. Sir. In thiS regard I woula 
like to submit that I moved the Amendmer'1t 
because I found that there was no co-ordlna 
tlon betweer' the Board of Governors and 
the ExecutIve Governors whIch are to be 
constrtuted separately and I felt that the 
National Front Government has not been 
able to achieve that prupose Anyway. I seek 
the leave of the House to Withdraw my 
Amefldment 

[Eng/tsh] 

MR DEPUTY SPEAKER Has Shrt 
Glrdhan Lal Bhargava leave of the House to 
withdraw hiS amendment 

SOME HON MEMBERS Yes 

Amendment No 1 was by leave, withdrawn 

MR DEPUTY SPEAKER: Now there IS 
amendment No 19 moved by Shn Rasa 
Singh Rawat 
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PROF. RASA SINGH RAWAT (Ajmer): 
I Seek leave of the House to withdraw my 
amendment. 

MR. DEPUTY SPEAKER: Has Shri 
Rasa Singh Rawat leave of the House to 
withdraw his amendment? 

SOME HON MEMBERS: Yes. 

Amendment No 19 was, by leave, with-
drawn 

MR. DEPUTY SPEAKER: Now there 
are two amendments moved by Shn Kusuma 
Krishna Murthy, Amendments Nos. 114 and 
115. I am putting these two amendments to 
the vote of the House. 

Amendments Nos. 114 and 115 were put 
and negatived 

MR. DEPUTY SPEAKER: Now f am 
putting amendment No. 220 moved by Shn 
Anantrao Deshmukh tothe vote of the House. 

Amendment No. 220 was put and nega-
tived 

MR. DEPUTY SPEAKER: I shall now 
put the motion of consideration of the Bill to 
the vote of the House. The question IS: 

"That the Bill to provide forthe establish-
ment of a Broadcasting Corporation for 
lnala, to be known as Prasar Bharatl, to 
define its composition, functions and 
powers and to provide for matters con-
nected therewith or inCidental thereto, 
be taken Into conSideration: 

The motIon was adopted. 

MR. DEPUTYSPEAKER:Weshali now 
take up clause-by-clause conSideration of 
the Bill. 

CLAUSE 2 DefinitIons 

MR. DEPUTY SPEAKER: Clause 2, 
Shri K. S. Rao, are you moving your amend-
ments? 

SHRI K. S. RAO (Machilipatnam): Sir, 
as the Government has already agreed to 
cllange the designation to 'Member', I am 
not pressing my amendments. 

MR. DEPUTY SPEAKER: Shri Kusuma 
Krishna Murthy-Absent. Shri S. K~shna 
Kumar. Are you moving your amendm-ents? 

SHRI S. KRISHNA KUMAR (Quilon): 
Sir, in view of the fact that the designation 
'Governor' has been changed to 'Member', I 
am not pressing my amendments. 

MR DEPUTY SPEAKER: Shri P. R. 
Kumaramangalam. Are you moving your 
amendments? 

SHRI P. R. KUMARAMANGALAM: 
(Salem): Sir, in view of the amendments 
moved by the han. Minister, Shn P. Upendra, 
I am not moving my amendments. 

MR. DEPUTY SPEAKER: Shri Ram 
Kapse Are you moving your amendments? 

PROF. RAM GANESH KAPSE (Thane): 
I am not moving amendments, Sir. 

MR. DEPUTY SPEAKER: Shri Harish 
Rawat. Are you moving your amendments? 

SHRI HARISH RAWAT (Almora): Sir, I 
beg to move: 

Page 2,-

for lines 20 and 21, substitute-

'(i) "Executive Director" means the 
Executive Director appointed under 
section 4;' (327) 

Page 2,-

omIt hne 22. (328) 

Page 2,-

omit lines 25 and 26. (329) 

Page 3,-
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[Sh. Hansh Rawat] 

for hnes 3 to 5, substitute-

'(v) "Whole-time Director" means the 
Executive Director, Director (Finance) 
or Director (Personnel) and Includes 
the Chairman,' (330) 

MR DEPUTY SPEAKER Are you 
pressing you amendments? 

SHRI HARISH RAWAT 'withdraw my 
amendments, Sir 

MR DEPUTY SPEAKER Is It the pleas-
ure ofthe House thatthe amendments moved 
by Shn Hansh Rawat be withdrawn? 

SEVERAL HON MEMBERS Yes 

Amendments Nos 327 to 330 were, by 
leave, withdrawn 

MR DEPUTY SPEAKER I will now take 
upGovernment amendments Are you gOing 
to say any thing on your amendments, 
UpendraJI? 

THE MINISTER OF INFORMATION 
ANDBROADCASTINGANDMINISTEROF 
PARLIAMENTARY AFFAIRS (SHRI P 
UPENDRA) Not necessary, Sir 

Amendments made 

Page 2,-

for hnes 2 to 9, substitute-

'(c) "broadcasting" means the dissemi-
natIOn of any form of commUnication 
like sagns, Signals, wntlng, pictures, 
Images and sounds of all kinds by 
transmiSSion of electro-magnetic 
wavesthroughspaceorthroughcables 
Intended to be received by the general 
publIC either directly or indirectly 
through the medium of relay stations 
and all Its grammatICal vanatlons and 
cognate expressIOns shall be construed 
accordingly, 

Bm 
(d) "Board" means the Prasar Bharatl 
Board,' (349) 

Page 2. hne 18,-

for "Director-General" substitute-

"Directorate General" (350) 

Page 2,-

for hnes 20 and 21, substitute-

'elected Member" means a Member 
elected under sectlon3, 

W "Executive Member" means the 
Executive Member apPOinted under 
section 4: (351) 

Page 2,-

for hnes 22 to 30. substitute--

'(k) "Kendra" means any telecasting 
centre with studiOS or transmitters or 
both and Includes a relay station. 

(I) 'Member" means a Member of the 
Board. 

(m) "Member (Finance)" means the 
Member (Finance) oppolnted under 
section 4. 

(n) "Member (Personnel)" means the 
Member (Personnel) appointed un-
der section 4, 

(o) "Nominated Member" means the 
Member nominate by the Union Min-
Istry of Information and Broadcostlng 
under section 3,'(352) 

Page 2, hne 31-

for "(0)" substItute" (pr 353 

Page 2, hne 34,-

for U(p)" substitute "(q)" (354) 
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Page 2,-

for lines 36 to 38, substitute-

'(r) "Part-time Member" means a Part-
time Member of the Board appointed 
under section 4, but does not Include 
an ex-officlo Member, the Nominated 
Memberor an elected Member;' (355) 

Page 2, line 39'-

for "(r)" substitute "(s)" (356) 

Page 2, line 41,-

for K(S)" substitute" (1)" (357) 

Page 2, line 43,-

for "(t)" substitute "(u)" (358) Page 3, 
line 1,-

for "(u)" substitute U(v)" (359) 

Page 3,-

for lines 3 to 5, substitute-

'(w) "whole-time Member" means the 
Executive Member, Member (FI-
nance) or Member (Personnel);' (360) 

Page 3, line 6,-

for U(w)" substitute "(x)" (361 ) 

(Shri P. Upendra) 

MR. DEPUTY SPEAKER: I will now put 
clause 2, as amended, to the vote of the 
House. The question IS: 

"That clause 2, as amended, stand 
part of the Bill." 

The motion was adopted 

Clause 2, as amended, was added to the 
Bill. 

Clause 3-Establishment and Composi-
tion 

MR. DEPUTY SPEAKER: Shri Girdhari 
Lal Bhargava. Are you moving your amend-
ment to clause 3. 

[ Translation] 

SHRI GIRDHARI LAL BHARGAVA: Mr. 
Deputy Speaker, Sir, I am not moving my 
amendment. 

[English] 

MR. DEPUTY SPEAKER: Shri Loka-
nath Choudhury-Not moving. 

Shrimati Geeta Mukherjee-Not 
moving. 

Prof. Rasa Singh Rawat-Not mov-
Ing. 

Shrimati Geeta Mukherjee- Are you 
moving? 

SHRIMATI GEETA MUKHERJEE 
{Panskura}: In view of the assurance given 
by the Mmister, I am not moving my amend-
ment. 

MR. DEPUTY SPEAKER: So, she is not 
moving her amendment. 

Shrt Lokanath Choudhury-Not 
moving 

Shri Uttam Rathod-Not moving 

Shri P. C. Thomas-Absent. 

Shri K. S. Rao-Are you moving 
your amendment? 

SHRI K. S. RAO: In view of the changes 
brought out by the Mmister, I am not moving 
my amendment. 

MR. DEPUTY SPEAKER: So, he is not 
moving his amendment. 



419 Prasar BharatJ 
(Broadcasting 

AUGUST 30, 1990 Corpn of India) 420 
BI71 

Shn Kusuma Krishna Murthy-Not 
movIng 

Shn Rupchand Pal-Not moving 

Shn Knshna Kumar-Are you mov-
Ing? 

SHRI S KRISHNA KUMAR I would hke 
to bnng to the notICe of the MInister a mInor 
anmaly 

MR DEPUTY SPEAKER Are you 
moving your amendments? 

SHRI S KRISHNA KUMAR I would like 
to bnng to the notice of the Minister a mInor 
anomaly The Chief Englneerof Doordarshan 
and All IndIa RadIO IS head of the combined 
cadre of EngIneers and IS of the same rank 
as the Director General and there may be a 
heart-burmng In the Englneermg cadre If 
they are not accommodated In the Board I 
am not pressing my amendment But I would 
like to know how the Minister IS gOing to 
tackle thiS problem I would suggest that the 
Englneer-In-Chlef should be given the same 
status as the DrrectorGeneral of Doordarshan 
and A I R because EngIneering Section 
constitutes a 28000 work-force out of 38,000 
people In the combined organisatIOn I would 
like to have a clanflCBtlOn on th,s poInt Then 
I Will decide whether I should move my 
amendment or not 

MR DEPUTY SPEAKER Then, Shrr 
Pyarelal Khandelwal-Not moving 

Shrr Gulab Chand Katna - Not 
present 

Shrr Anant Rao Deshmukh - Not 
mo,,\n.~ 

Shn MItra Sen Yadav - Absent 

Shrr G M Banatwalla - Absent 

Shrr Y S RaJasekhara Reddy -Not 
moving 

Shrr P R Kumaramangala", - Mov-
mg 

Shrr Amar Roypradhan - Absent 

Shrl Grrdhan Lal Bhargava-Not 
moving 

[ TranslatIon] 

SHRI HARISH RAWAT Mr Deputy 
Speaker, Sir, I am glad thath good sense, 
whatsoever little, has prevaIled over Shrr P 
Upendra and he has accepted our sugges-
tions Therefore, I am not moving my Amend-
ment 

[Engltsh] 

SHRJ P R KUMARAMANGALAM 
(Salem) I beg to move 

Page 3 Imes 18 to 20,-

for"kendras or statIons at other places 
In IndIa and, WIth the prevIOus ap-
proval of the Central Government, 
outside India" 

substitute-

"kendras and statIons In Ind,a and 
abroad with the prevIous approval of 
the Central Government" 283 

Page 3, hne 22,-

for "Board 01 Governors" substttut~ 

"Board 01 Directors" (284) 

Page 3,-

for hnes 25 to 32, substitute-

\\\~) \~Q ~oa.,~ 0\ 'U"Q~tI~ ~"o.\\ 
consist of-

(a) a Chairman, 

(b) one Executive DIrector, 

(c) one Director (FInance), 
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(d) 

(e) 

(1) 

(g) 

(h) 

(i) 

one Director (Personnel): 

Director General (Doordarshan): 

Director General (AIR); 

three Directors representing 
Parliament-two from Lok Sabha 
and one from Rajya Sabha; 

three part-time Directors, and 

one representative of the Union 
Ministry of Information ad Broad-
casting, to be nominated by the 
Ministry. "(285) 

MR. DEPUTY SPEAKER: Mr. Upen-
dra, are you moving the Government amend-
ments? 

SHRI P. UPENDRA: Yes, Sir. I am 
moving the Government's amendments Nos. 
362,363,364,365 and 366. 

MR. DEPUTY SPEAKER: Now , Mr. 
Krishna Kumar, do you want to say some-
thing on your amendments Nos. 166, 167 
and 168. 

SHRI S. KRISHNA KUMAR: Yes, Sir. 

I beg to move: 

page 3, lines 18 to 20,-

for"ke ndras or stations at other places 
in India and with the prevIous ap-
proval of the Central Government, 
outside India." 

substitute-

"kendras and stations In India and 
abroad with the prevIous approval of 
\ne Cen\ta\ GO\lemment" ~1E)E)' 

Page 3, Ime 22,-

for"Board of Governors" substitut~ 

"board of Directors" (167) 

Page 3,-

for lines 25 to 32, substitute-

"(5) The Board of Directors shall consist of 

(a) 

(b) 

(c) 

(d) 

(0) 

a Chairman: 

one Executive Director; 

one Director (Rnance); 

one Director (Personnel); 

Director General (Doordarshan); 

(f) Director General (AIR); 

(g) three Directors representing 
Parliament-two from Lok Sabha 
and one from Rajya Sabha; 

(h) three Part-time Directors; and 

(i) one representative of the Union 
Ministry of Information and 
Broadcasting, to be nominated 
by that Ministry." (168) 

Sir, I have already raised this question 
that the Chief Engineer of the combined 
cadre of Doordarshan and A. I. R. is of the 
same rank. In fact, he perhaps draws higher 
pay than the Directors-General of Door-
darshan and A. I. R. He is the head of the 
biggest cadre in the Organisation. Sir, there 
willbe heart-burning In the Engineering cadre 
IT there is no Member representing them in 
the Board. The Engineering Branch should 
not be neglected. This may also be taken 
into consideration. 

SHR! P. R. KUMARAMANGAlAM: Mr. 
Deputy Speaker, Sir, firstly I thil1k I should 
thank the hon. Minister for information and 
8roadcasting, he is agreeing to our suggep' 
\,on's aoo amennmen\-s, ana 't\Q \<s n\m-SQ\\ 
bringing a formal amendment However, when 
it comes to two representatlves ... of the em-
ployees of the Corporation of whom O!1e 
shall be elected amongst tt$ Engineering 
staff and the other amongst 'other employ-
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ees, a little problem arISes where I M)uld lIke 
you to clarrfy to a" of us because among 
other employees also there are two types-
one IS the production staff and the other IS 
the administrative staff Are you gOing to 
have It on rotatIon even In the rules you can 
provide, or are you going to further amend 
later, maybe out of expenence? 

SHRI SOMNATH CHATTERJEE 
(Bolpur) After this law he cannot provide 
That Will be contrary to the law 

SHRI P R KUMARAMANGALAM ~ 

Will be a IInle difficult, but when deflntng he 
can do It 

SHRI P UPENDRA I do agree WIth Mr 
Krishna Kumar's pomt As tt IS, today the 
Engineer-in-Chief IS under the adminIstra-
tive control of the Director General, he IS not 
exactly of the same rank, and I do concede 
hiS POint that he represents one diSCipline 
there That IS why among the representa-
tives who are elected, we have specifically 
mentioned that one Will be elected from the 
Englneenng staff and we can also provide In 
the rules or thiS Prasar Bharatl Board can 
rtself decide that the Chief Engineer can be 
a permanent Invitee to the Prasar Bharatl 
Board 

As regards Shn Kumaramangalam's 
suggestion, when we diSCUSS thiS problem of 
two employees' representatives being there, 
we have already saId that one represents the 
Engineering people who are larger In num-
ber because the other Include so many cate-
gones We cannot provide for producers or 
news readers or whatever It IS Therefore, 
we Will deCIde whom to elect, we have to go 
by maJority Once you say " by maJority" 
anybody can be elected 

SHRI S KRISHNA KUMAR WIll th,s be 
Incorporated In the Act that he IS a perma-
nent employee, or WIll It be an administratIve 
Qeascn? 

MR DEPUTY SPEAKER It IS an assur-

ance given on the floor of the House 

SHRI S KRISHNA KUMAR Then, SIf, 
I withdraw my amendments 

MR DEPUTY SPEAKER I WIll ask you 
later on about It 

Amendments made 

Page 3, line ?2,-
for' a Board of Governors" substl-
fute-

''the Prasar Bharat Board" (362) 

Page 3,-

for lines 25 to 32, substftut~ 

"(5) The Board shall consist of-

(a) aChatrman, 

(b) one ExecutIVe Member, 

(c) one Member (Finance), 

(d) one Member (Personnel), 

(e) SIX Part-time Members, 

(f) DIrClctor General 
(Akashwam), ex-offlCfO, 

(g) Director General 
(doordarshan), ex-offICIO, 

(h) one representative of the 
Union MInistry of Informa-
tion and BroadcastIng to 
be nomInated by that 
MInistry, and 

(I) two representatIVes of the 
employees of the Corpo-
ratIOn, of whom one shall 
be elected by the engI-
neering staff from 
amongst themselves and 
one shatl be elected by 
the other employees from 
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amongst 
selves"(363) 

Page 3, line 37,-

them-

for "Governors" substItute 'Mem-
bers"(364) 

Page 3, line 38,-

for "Governor" substitute 'Mem-
ber"(365) 

Page 4,-

(I) lines 5 to 15,-

omit "of Govemors" whereever 
they occur, 

(I) line 13,-

for "Governors· substitute 
"Members"(366) 

(Shn P Upendra) 

SHRI S KRISHNA KUMAR Sir, I seek 
the leave of the House to withdraw my 
amendments 

MR DEPUTY SPEAKER Has the han 
Member leave of the House to withdraw hiS 
amendments? 

SEVERAL HON MEMBERS Yes 

Amendments Nos 166, 167 and 168 
were, by leave, withdrawn 

SHRI P R KUMARAMANGAlAM Sir I 
seek leave of the House to withdraw my 
amendments 

MR DEPUTY SPEAKER Has the han 
Member leave of the House to Withdraw hiS 
amendments 

SEVERAL HaN Members Yes 

Amendments Nos 283, 284 and 285 were, 
by leave, WIthdrawn 

SHRIINDERJIT(DarJeehng)Can I make 
a brief submiSSion before you proceed on 
the baSIS of my talk With the MinIster 

MR DEPUTY-SPEAKER No, no, 
please Not like that 

The question IS 

"That clause 3, as amended, stand 
part of the Bill " 

The motIOn was adopted 

Clause 3, as amended. was added to the 
Bill 

Clause 4 

Appointment of Chairman and Board of 
Governors 

MR DEPUTY-SPEAKER Now Clause 
4 Shrl Glrdharr Lal Bhargava, are you mov-
Ing your amendments? 

SHRI GIRDHARI LAL BHARGAVA 
am not moving 

MR DEPUTY -SPEAKER Shn Uttam 
Rathod-Absent 

SHRI PC THOMAS (Muvattupuzha) J 
beg to move 

Page 4, !rne 24,-

om/f, or any defect In the constitutIOn 
of" (58) 

SHRI K S RAO I beg to move 

Page 4, -
for Imes 16 to 22, substitute-

4 (1) The Chairman and the other 
Trustees shall be apPOinted by the 
PreSident of IndIa on the recommen-
dation of a Committee consisting of-

(a) The Chairman 01 the CounCil of 
States, 
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(b) the Speaker of the Lok Sabha, 

(c) the Leader of the Opposition In 
Lok Sabha, 

(d) the Leader of the Opposition In 
Ralya Sabha. 

(e) the Lok Pal (Chairman), 

(f) the Chairman of the Press 
Council of India. and 

(g) one nominee of the President of 
India ~ (101) 

Page 4, line 23,-

for 'Governor" substitute "Trustee" 
(102) 

Page 4, line 26,-

for"Part-tJme Governors" substitute-
"Part-time Trustees" (1 03) 

Page 4, line 27,-

after "life," Insert-

"with proven Integrity" (104) 

Page 4, Ime 27,-

for "Governor" substitute "Trustee" 
(105) 

Page 4, line 30,-

for "Governor" substitute "Trustee" 
(106) 

Page 4, line 32,-

for "Governor" substitute "Trustee" 
P07) 

Page 4, line 34,-

add at the end-

"and at Trustee (Programming) shall 
be a person having professional knowl-
edge and experience In respect of 
broadcasting and telecasting pro-
grammes " (108) 

MR DEPUTY-SPEAKER'Mr Kusuma 
Knshna Murthy-Absent 

SHRI VASANT SATHE (Wardha) He 
has moved out 

SHRI S KRISHNA KUMAR I want to 
move my amendment because I want a 
clarification 

I beg to move 

Page 4,-

for lines 16 to 25 substItute-

"4 (1) The Chairman and other Direc-
tors of the Board of Directors shall be 
appointed b~' the PreSident of India on 
the recommendatIOn of a Committee 
consisting of-

(a) Leader of the House, 

(b) Leader of the Opposition In 
the Lok Sabha, 

(c) Leader of the House, 

(d) Leader of the OPPOSition In the 
Ralya Sabha. 

(e) five Members elected by Par-
liament-three from the Lok 
Sabha and two from the Rr.llya 
Sabha.and 

(1) three experts to be co-opted 
by the above Committee 

(1 A) The experts co-opted under 
clause 4(1) (f) shall not have any 
voting powers In the deCISions of 
the above Committee 

(1 B) The recommendations of the 
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Committee shall be accepted by 
the Central Government and 
appointments of the Chairman 
and Directors of the Board shall 
be made accordingly" (169) 

MR DEPUTY SPEAKER Shnmatl 
Mahnl Bhattacharya 

SHRIMATI MALINI BHATTACHARYA 
(Jadavpur) In view of certain clarifications 
made by the MInister, I am not moving my 
amendment 

MR DEPUTY SPEAKER Shn Gulab 
Chand Katana 

SHRI GULAB CHAND KATARIA 
(Udaipur) I am not movmg my amendment 

MR DEPUTY SPEAKER Shn Anan-
trao Deshm ukh-Absent 

MR DEPUTY SPEAKER Shn Y S 
RaJasekhar Reddy 

SHRI Y S RAJASEKHAR REDDY 
(Cuddapah) I am not moving my amend-
ments 

MR DEPUTY SPEAKER Shn A N 
Singh Deo 

SHRI A N SINGH DEO (Aska) I am not 
moving my amendment 

MR DEPUTY SPEAKER Amendment 
No 286 of Mr Kumaramangalam IS hke the 
amendment No 169 already moved 

Shn Amar Roypradhan are you moving 
your amendment? 

SHRI AMAR ROYPRADHAN (Coach 
Behar) Sir, I am not moving 

MR DEPUTY-SPEAKER Shn Ram 
Gan(lsh Kapse, are you moving your amend-
ment? 

PROF RAMGANESHYfl r ~ (Thane) 
Sir, I am not movmg 

MR DEPUTY SPEAKER Shn Glrdhan 
Lal Bhargava, are you moving your amend-
ment? 

SHRIGIRDHARI LAL BHARGAVA Sir, 
I am not moving 

MR DEPUTY SPEAKER Shn Hansh 
Rawat. are you moving your amendment? 

SHRI HARISH RAWAT Sir, I am not 
moving 

SHRI SAMARENDRA KUNDU 
(8alasore) Sir, I had suggested tnat while 
selecting the Chairman two people must be 
there I want to know from the M,nister as to 
what he has done 

MR DEPUTY SPEAKER If you are 
moving your amendment then I Will give you 
time to speal<. 

SHRI SAMARENDRA KUNDU I am 
not moving 

SHRI A K ROY (Dhanbad) Mr Deputy 
Speaker Sir I also have got two amend-
ments 

MR DEPUTY SPEAKER Your amend-
ments are not there In the Itst However, I Will 
allow you to make submiSSion 

SHRI PC THOMAS Mr Deputy 
Speaker, Sir, the sub-clause 2 deals with the 
appointment of a Governor Now, the ap-
pointment of a Governor IS to be done by a 
committee consisting of the Chairman of the 
Councl! of States etc This sub-clause 2 says 
that 

"No appointment of a Governor shall 
be invalidated merely be reasons of 
any vacancy In, or any defect In the 
constitution of, the committee ap-
pointed under sub-section (1) .. 

There IS a grave defect In thiS because even 
If there IS any detect In the committee which 
IS to appoint the Governor, the apPOintment 
shall not be questioned Instead of the 
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Chairman of the Council of States, If some-
body makes the appointment of the Gover-
nor, even then rt cannot be questioned So, 
I have, In my amendment, sought that 

"or any defert In the constitution of" 

may be deleted 

SHRI K 5 RAO (Machlhpatnam) Sir, I 
have moved this amendment only With the 
view that as provided In the clause, only the 
Chairman of the Council of States, the 
Chairman of the Press Council and the 
nominee of the President of India will decide 
about the Governors So, I thought rt fit to add 
'OpPOSitIOn Leader' also That IS my inten-
tion This IS particularly keepmg In view the 
opInions expressed by other people also I 
leave IltO the hon Mmlster as he has already 
stated hiS view But I Wish the hon Minister 
should see that the nght people With proven 
Integrrty are nominated 

SHRI 5 KRISHNA KUMAR Sir, I had 
moved by amendment Incorporate two prin-
Ciples One IS participatIOn of the OpPOsition 
In the selection process to Improve credlbll-
tty of the selection and preclude partisan 
chOIce I am WithdraWing that part of amend-
ment In view of the consensus reached 
However I would like to have an aSSLorance 
from the Minister that In so far as the Vlce-
President IS the head of the selectlcJn com-
mittee, hiS recommendation should be ac-
cepted In the first Instance The clause as It 
IS framed leaves a loophole by which the 
Government can conceivably send It for 
reconsideration Also rt IS not clear whether 
the selection committee Will submit panel or 
only one name for each post He may give 
thiS clarifICation 

SHRI P R KUMARAMANGALAM 
Though I would not be really pressing my 
amendment becuase of the consensus, I 
would like an assurance from the hon Mm-
Ister that the nominee of the President of 
IndIa would not be either one of the burea-
cucrats from the Mlntstry of InformatIOn and 

Broadcasting or a representative In the 
Government but rather a person of emi-
nence In the field of culture or art 

SHRI A K ROY I want to press my non-
eXisting amendment 

MR DEPUTY SPEAKER You cannot 
do It 

SHRI A K ROY What I have suggested 
In the amendment which I had given earlier 
was thiS They say, the Chairman and other 
Governors Will be appointed by the Chair 
man of the Council of States, the Chairman 
of the Press Council and one nominee of the 
PreSident of India I conSider thiS thing a 
retrograde step compared to what the Vergh-
ese Commrttee has suggested The Chanda 
Committee left the'selectlon of governors to 
the good Wishes of the Government Then 
the Verghese Committee recommended that 
Chairman of UPSC, Chief Justice of India 
and Lok Pal Will make the selection 

My suggestion IS, let there be Vlce-
PreSident of India, Chairman of the Press 
CounCIl and the Speaker of Lok Sabha I am 
strengthening you hand H the three are 
given power of selection, that Will be bal-
anced one Vice-President IS the ex-offICIO 
Chairman of Upper House Speaker IS the 
preSiding officer of thiS House In that way 
that Will balance both the Houses In be-
tween the Chairman of Press Council Will 
operate They would make the selection and 
It would be complete I want, one nominee 
from the youth, one nominee from the work-
Ing class, one nominee from the peasantry 
must be there, so that the Governors who 
are selected In the Board Will act as bal-
anced 

SHRI P UPENDRA The Prasar Bharatl 
Will be accountable to Parhamentof India As 
such, we thought that a person who IS 
elected by both the Houses of Parliament, 
namely the VICe-President of India Will be 
eminently SUited to head thIS selectIOn 
committee. We have not provided for any 
other functionary from Parliament to be 
represented on the selectIOn committee 
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There IS neither the leader of the House nor 
the leaderofthe Opposition When the leader 
of the House IS not there, there IS not ques-
tion of having Leader of the Opposition In the 
committee But It will be left to the selection 
committee to consult ail Important people 
while selecting the Board of Members 

Mr Roy has made the point The ques-
tton of vacancy IS a usual legal terminology 
Any vacancy In the selection committee 
should not vitiate the selection as such But 
the selectIOn Will be made by all the three 
members, when they are present That would 
be left to the selection committee What type 
of selection they WIll make, whether they Will 
give a panel or names or only one set of 
person That Will be left to the Selection 
Committee We do not want to dictate to the 
Selection Committee I leave It to the option 
of the Committee As far as PresIdent s 
nominee IS concerned, the present thinking 
IS he should be an expert and preferably a 
media expert I think we Will stick to that 

MR DEPUTY SPEAKER Now \ take 
upamendment Nos 367,368 and 369 moved 
by Shn P Upendra 

Amendment made 

Page 4, line 16,-

for "Governors" substitute-

"Members. except the ex-offlclO Mem-
bers" (367) 

Page 4, line 19,-

after"States" Insert 

''Who shall be the Chairman If the 
Committee" (368) 

Page 4, lines 22 to 32,-

for"Governor" and Governors", wher-
ever they occur, 

substitute "Member" and "Members" 
respectively (369) 

(Shn P Upendra) 

MR DEPUTY SPEAKER Mr P C 
Thomas, are you withdraWing your amend-
ment? 

SHRI P C THOMAS I would like to 
withdraw but I did not get any response 

MR DEPUTY SPEAKER Has the hon 
Member leave of the House to withdraw hiS 
amendment? 

SEVERAL HON MEMBERS Yes 

Amendment No 58 was, by leave. 
withdrawn 

SHRI K S RAO I withdraw my amend-
ment 

MR DEPUTY SPEAKER Has Shn K S 
Rao leave of the House to withdraw hiS 
amel1dment? 

SEVERAL HON MEMBERS Yes 

Amendment Nos 101 to 108 were by 
leave, Withdrawn 

MR DEPUTY SPEAKER Shn S 
Krishna Kumar 

SHRI S KRISHNA KUMAR The han 
Mlntster must say w"ether he IS excepting a 
panel or only 0'19 name for each party 
Secondly, whether he has a nght to ask the 
Committee for reconSideration These two 
clarifications may be given 

SHRI P UPENDRA We should not 
dictate to such a Committee consisting aT 
emment people Let them preSCribe their 
own procedure Whatever IS left Will be pro-
Vided In the rules 

MR DEPUTY SPEAKER The hon 
Mlntster says that It Will be prOVided In the 
rules 

SHRIS KRISHNA KUMAR Iseekleave 
of the House to Withdraw my amendment 

MR DEPUTY SPEAKER Has the han 



435 Prasar Sharat; 
(Broadcasting 

AUGUST 30, 1990 Corpn. of India) 436 

Member leave of the House to withdraw his 
amendment? 

is: 

SEVERAL HON. MEMBERS: Yes. 

Amendment No. 169 was, by leave, 
withdrawn 

MR. DEPUTY SPEAKER: The question 

"That Clause 4, as amended, stand 
part of the Bill." 

The motion was adopted 

Clause 4, as amended, was added to the 
Bill 

Clause 5 

Powers and Functions of Chairman and 
ExecutIVe Governor 

MR. DEPUTY SPEAKER Now Clause 
5 Shn Rao. 

SHRI K S. RAO: I beg to move: 

Page 4lme, 36-

for'Governors" substrtute "Trustees~ 
(09) 

Page 4, line 38 

for "Governor' substitute "Trustees" 
(110) 

Page 4 Imes 40 and 41 

for "Governors" substitute "Trustees~ 
(111 ) 

My only apprehenSion IS about the time 
penod which I have already expressed. 
Anyway, keeping In view once again the 
consensus or agreement between the two 
partIes, I Withdraw 

MR. DEPUTY SPEAKER: Has the hon. 
member leave of the House to withdraw his 
amendment? 

Bill 

SEVERAL HON. MEMBERS: Yes. 

Amendments Nos 109, 110 and 111 were 
by leave, withdrawn 

MR. DEPUTY SPEAKER: There is 
Government Amendment No. 370 

Amendment made: 

Page 4,-

forclause 5, substitut~ 

Powers and functions of Executive 
Member 

IS' 

"5. The Executive Member shall be the 
Chief Executiveofthe Corporation and 
shall, subject to the control and super-
VISion of the Board, exercise such 
powers and discharge such functions 
of the Board as It may delegate to him" 
(370) 

(Shn P. Upendra) 

MR. DEPUTY SPEAKER: The questIon 

"That Clause 5, as amended, s\and 
part of the Sill " 

The motion was adopted 

Clause 5, as amended. was added to the 
Bill 

Clause 6 

Term of office. condItions of service etc. of 
Chairman and other Governors 

MR. DEPUTY SPEAKER: Shn K.S. Rao, 
are you moving your amendment? 

SHRI K.S. RAO: I beg to move: 

Page 5, line 2,-
for "one-third of the Governors" 

substitute "one-half of the Trustees" 
(68) 
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Page 5, line 3,-

for "Governors" substftute "Trustees" 
(69) 

Page 5, Ime 5,-

for "Governor" substitute "Trustee" 
(70) 

Page 5 line 10,-

for "Governors" substitute "Trustees" 
(71 ) 

Page 5 line 16,-

for "Governors" substitute "Trustees" 
(72) 

Page 4-

for lines 42 to 48, substItute-

"6 (1) The Chairman, the Execu-
tive Trustee, the Trustee (Fmance), 
Trustee (Personnel) and the Trus-
tee (Programming) shall be who ie-
time Trustees and every such T rus-
tee shall hold office for a term of 
four years from the date on wnlch 
he enters upon hiS office 

(2) The term of the oHlce of part-time 
Trustees shall be four years but one 
half of such Trustees shall reTlie on the 
expiration of every second year (112) 

Page 5, line 1-

for"Governors" substitute "T r Jstees • 
(113) 

MR DEPUTY SPEAKER Shn Anan-
trao Deshmukh. Not Present 

Shn P Chldambaram. Not Present 

SHRI K.S RAO: As I have said earlier, 
I stili feel that SIX years term IS too long. But 
as tne non Minister nas already assured that 
he will consider once again and he said that 

it IS first time for us to bring this Bill for which 
later amendments can be brought based 
upon experience, I withdraw. 

MR. DEPUTY SPEAKER: There are 
Government amendments No. 371 to 377. 

Amendments made: 

Page 4-

for Imes 42 to 45, substitute-

"6 (1) The Chairman shall be Part-
time Member and shall hold office for 
a term of SIX years from the date on 
which he enters upon hiS office 

(1A) The Executive Member, the 
Member (Finance) and the Member 
(Personnel) shall be Whole-time 
Members and every such Membershall 
hold office tor a term of SIX years from 
the date on which he enters upon hiS 
office or until he attains the age of 
sixty-two years, whichever IS earher 
(371 ) 

Page A -

(I) line 46 for"Governors~ substi-
tute "Members" 

(Ii) line 47 for "Governors" substi-
tute "Members" (372) 

Page 4,-

after line 48, inset1-

" (2A) The term of office of an eiected 
Member shall be two years or till he 
ceases to be an employee of the Cor-
poratIOn, whichever IS earlier.' (373) 

Page 5, :,nes 1 to 17-

for "Governors~ and "Governor", 
wherever they occur, 

substitute" Members and "Member" 
respectively. (374) 
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Page 5, hne 7-

for "appointed substitute "appointed or 
elected" (375) 

Page 5,-

tor line 1 0 substitute-

"(5) The Whole-time Members shall be 
the employees of the Corporation and 
as such shall be entItled" (376) 

Page 5 hne 16,-

tor nPart-tlme" substitute "ChaJrman 
and Part-time" (377) 

(Shn P Upendra) 

MR DEPUTY-SPEAKER HasShnK S 
Rao leave of the House to withdraw his 
amendments? 

SEVERAL HON MEMBERS Yes 

Amendments Nos 68 to 72, 112 and 113 
were by leave Withdrawn 

IS 
MR DEPUTY SPEAKER The question 

"That Clause 6, as amended, stand 
part of the Bill " 

The motIOn was adopted 

Clause 6, as amended, was added to the 
BII/ 

Clause 7 

Removal and SuspensIon of Chairman 
and Govemors 

MR DEPUTY SPEAKER Shn K S 
Rao, are you moving your amendments to 
clause 

SHRI K S RAO I am not moving my 
amendments because It IS a questIOn of 
change of name only 

MR DEPUTY SPEAKER Shn S 
Krishna Kumar, are you moving your amend-
ments? 

SHRI S KRISHNA KUMAR It IS only 
about nomenclature I am not moving 

MR DEPUTY -SPEAKER Shn R L P 
Verma-not moving? 

Shn Anantrao Deshmukh-Absent 

Shn P R Kumaramangalam, an~ 'IOU 
moving? 

SHRI P R KUMARAMANGALAM I am 
not moving my amendments 

MR DEPUTY SPEAKER Shn Hansh 
Rawat, are you movmg your amendment" 

SHRI HARISH RAW AT Not moving 
The MInister must smile (/nte"uptlOns) 

MR DEPUTY SPEAKER There are 
Government Amendments Nos 378 to 385 

Amendments made 

Page 5, (~ hne 19-

for "Governor" substitute-

"Member except an ex-offICIO Mem-
ber. the NomInated Member and an 
elected Member· 

(II) hne 23,-

for" other Governor" substitute--

"such other Member" (378) 

PageS, -

for lines 25 and 26 substltute-

"(2) The PreSident may suspend form 
office the ChaJrman or other Member 
except an ex-offICIO Member, the 
nominated Member or an elected 
Member, In respect" (379) 
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Page 5, line 31,-

Omit "other (380) 

Page 5, lines 32 and 33,-

for "Governor" substrtute MMember" 
(381 ) 

PageS, -

after line 36, Insert-

"(ba) IS convicted of any offence In-
volving moral turpitude, or" (382) 

Page 5, 

for line 40, substrtute-

"Member from hiS office If he IS ad-
Judged an Insolvent or IS conVICted of 
any offence involving moral turpitude 
or where he IS, In~ (383) 

Page 6,-

for line 1, substrtute-

'4 If the Chairman or any Whole-time 
Member, except any ex-offlClO Mem-
ber, the nomlndted Member or any 
elected Member IS," (384) 

Page 6, lines 9 to 15.-

for' Governor' wherever rt occurs. 

substitute "Member" (385) 

(Shn P Upendra) 

MR DEPUTY SPEAKER The Ques-
tion IS 

"That Clause 7, as amended. stand 
part of the Bill.' 

The motion was adopted 

Clause 7, as amended, was added to the 
BI/I 

Clause 8 

Meeting of Board of Governors 

MR. DEPUTY SPEAKER: Shri K.S. Rae, 
are you moving your amendments? 

SHRI K.S. RAO' , am not moving my 
amendments 

MR. DEPUTY SPEAKER: Shri S. 
Knshna Kumar, are you moving your amend-
ment? 

SHRI S KRISHNA KUMAR. Not mov-
mg 

MR DEPUTY SPEAKER: Shn P.R 
Kumaramangalam, are you moving your 
Amendment? 

SHRI P R KUMARAMANGALAM: Not 
pressing 

MR DEPUTY SPEAKER: Shn Hartsh 
Rawat, are you moving your amendment? 

[ Trans/atlon] 

SHRI HARISH RA'NAT: We would have 
liked the Government to agree to more of our 
suggestions In the same manner as It has 
accepted some of there which we had made 
earlier Tilen, thiS Bill would have become 
much better. However, the hon Minister IS 
stIckIng to hiS guns Irke a stubborn child and 
under the Circumstances, I am not moving 
my amendment 

[English] 

MR DEPUTY SPEAKER' I think you 
are not moving your amendment. 

There are Government amendments Nos 
386 and 387 

Amendments made 

Page 6, hnes 17, 25, 27 and 28 and 32 
and 33,-
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Omit "of Govenors" (386) 

Page 6, liens 24, 29, 30 and 33,-

for -Governors" and substltute-

-MembersB and "Member" respec-
tively." (387) 

(Shn P. Upendra) 

MR. DEPUTY SPEAKER The Ques-
tion IS: 

"That Clause 8, as amended, stand 
part of the Bill." 

The motion was adopted 

Clause 8, as amended, was added to the 
Bill 

Clause - 9 

OfflC8fS and other employees of Corpora-
tion 

Amendment mads 

MR. DEPUTY SPEAKER· There IS a 
-Government amendment No 388 to 
Clause 9. 

Amendment made 

Page 6,-

for fInes 39 and 40, substltuttr-

-RecrUitment Board, the Dlrector-
General (Akashwanl), the D,rector-
General (Doordarshan) and such other 
offICers and other employees as may 
be necessary. W 

(Shfl P. Upend,a) 

MR. DEPUTY SPEAKER The Ques-
tIon IS: 

"That Clause 9, as amended, stand 
part of the Bill .. 

The motion was adopted 

Clause 9, as amended, was added to the 
Bill 

Clause 10 

Establishment of Recruitment Boards 

MR. DEPUTY SPEAKER" Now Clause 
10, Shn Rao. 

SHRI K.S RAO I beg to move 

Page 7, line 5,-

after "Recruitment Boards" Insert-

"atleast one at each State headquar-
ters," (45) 

Page 7, line 7-

for "Governors" substitute "Trustees" 
(46) 

Page 7, line 11,-

for"other Governors" substitute "other 
Trustees" (47) 

Page 7, line 11,-

for "Nominated Governor" substl-
tuttr-

"NomInated Trustee" (48) 

My point WIth regard to Clause , 0 IS, 
while moving for Recruitment Board, I Wish 
at least one Reci urtment Board must be 
constituted at every State Headquarters so 
that no injustice IS done to the local people, 
experts In varIOus programmes of culture 
and all that. That IS the purpose for which I 
did It. If the han. MInister would assure that 
no InjustIce would be done to the local people, 
local talents and all that, I can withdraw It. 

MR. DEPUTY SPEAKER Shn G.M 
Banatwalla-Not present. 



445 Prasar Bharat; 
(Broadcasting 

BHADRA 8,1912 (SAKA) Corpn. of India) 446 
Bill 

PROF. SAIF-UD-DIN SOZ (Baramulla): 
I beg to move: 

Page 7,-

after line 14, insert-

·Provided that due representation shall 
be given on the Recruitment Board to 
minority communities, Scheduled 
Castes and Scheduled Tribes." (338) 

Mr. Deputy Speaker, Sir, I consider my 
amendment to be of very great importance. 
Now sub-clause 2 of Clause 10 says: 

"The qualifications and other condi-
tions of ser\'ice of the members consti-
tuting the Recruitment Board and the 
period for which such members shall 
hold office, shall be such as may be 
prescribed. " 

I wish and I request the han. Minister to 
respond to my amendment. There is no 
harm in laying down that provided that due 
representation shall be given on the Recruit-
ment Board to minority communities, Sched-
uled Castes and Scheduled Tribes. Why do 
I move this amendment? Either we must 
come to a decision to do away with reserva-
tions and decide on merits and import com-
petitive ability to all Members of those com-
munities who have lagged behind or else we 
must be assured that we are doing justice for 
these people. I will not bring in here the 
Mandai Commission. Recently, the han. 
Prime Minister made a commitment to the 
House that he would consider the economic 
factor. But earlier also, they said that socially 
and educationally backward people will be 
taken. I speak a word about the Muslim 
community. The Muslim community IS so-
cially, educationally and economically also 
backward. So, representation in the Prasar 
Bharati Recruitment Board will assume V&ry 
great importance. This question will be much 
more important because implications of the 
Mandai Commission may be there. I want 
the hon. Minister to respond to this sugges-
tion that in the Recruitment Board itself, 
members of the minority community, Sched-

wed Castes and Scheduled Tribes will be 
represented. 

SHRt P. UPENDRA: As far as Shri K.S. 
Rao's poi"t is concerned, we are providing 
under rules for regional Recruitment Board 
also because it is not possible to recruit all of 
them at a centralised place. There is a pro-
viSion for that. Of course, u~imate decision 
will be left with the Corporation's Board to 
deCIde how many they should have and all 
that-whether State-wise or region-wise, we 
leave it to them. 

As far as composition of the Recruit-
ment Board IS concerned, probably it is not 
proper for the Government to prescribe the 
composition right now. I think, it should be 
left to the Prasar Bharati Board to decide 
about the type of recruits they should have. 
Generally, in the rules we will say that proper 
representation should be given to minority 
communities, Scheduled Castes and Sched-
uled Tribes and women also. We will provide 
for that in the guidelines. The guidelines will 
tell that. 

MR. DEPUTY SPEAKER: He has said 
that it will be provided in the rules and guide-
lines. 

PROF. SAIF-UD-DIN SOZ: If he has 
assured this House that in the guidelines, he 
will provide representation to minority com-
munities, Scheduled Castes and Scheduled 
Tribes ... 

MA. DEPUTY SPEAKER: What he says 
on the Floor of the House is treated as an 
assurance. 

HasShri K.S. Rao leave of the House to 
withdraw his amendments? 

SEVERAL HaN MEMBERS: Yes. 

Amendments Nos.45 to 48 were, by leave, 
withdrawn 

PROF. SAIF-UD-DIN SOZ: I seek leave 
of the House to withdraw my amendment. 
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MR. DEPUTY SPEAKER: Has Prof. 
Saif-ud-din Soz leave of the House to with-
draw his amendment? 

SEVERAL HON. MEMBERS: Yes. 

Amendment No. 338 was, by leave, 
withdrawn 

MR. DEPUTY SPEAKER: There are 
Government amendments Nos. 389 to 391 

IS: 

Amendments made: 

Page 7, line 7,--

for "Governors," substitute 

"Members" (389) 

Page 7,-

for line 9, substitute-

"scales of pay which are not less than 
that of a JOint Secretary to" (390) 

Page 7,-

for line 11, substltute-

"Chairman, other Members, tile ex, 
officIo Members, the Nominated 
Member and the elected Members" 
(391 ) 

(Shn P. Upe'ldra) 

MR DEPUTY SPEAKER. The question 

"That Clause 10, as amended s1and 
part of the 8,11" 

The motion was adopted 

Clause 10, as amended, was added to the 
Bill 

Clause 11 

Transfer of Service of existing employees 
of Corporation 

MR. DEPUTY SPEAKER: Now Clause 
11 Smt. Bhattacharya 

SHRIMATI MALINI BHATTACHARYA 
(Jadavpur): Sir, I beg to move: 

"Page 9.-

Omit lines 10 to 13." (180) 

"Page 9,-

omit fines 14 to 18" (181) 

Pending clarifications from the tJhnlster, 
we move amendments No. 180 and No. 181 
because thiS IS a very dangerous clause and 
thiS mIght be mls:.Jsed and the employees 
may be vIctimised. So we are waiting fur the 
response of the Government 

SHRI P UPENDRA There IS no reason 
for that apprehenSIon. We will see that rules 
prOVide for ample safeguard to the employ-
ees 

SHRI SOMNATH CHATTERJEE 
(Bolpur): We are fighting for the deletion of 
Article 311 Itself which IS being copied here 

SHRI P. UPENDRA" On that a Bill IS 
coming up and we can take a view on that If 
it goes. It goes everywhere. 

SHRI P.R KUMARAMANGALAM 
There has been a movl?ment nationally for 
Its removal from the Constitution Itse!f and 
we don't understand why the employees be 
dismissed Without enquiry. 

SHRI SOMNATH CHATTERJEE We 
are against thiS clause. 

SHRI P. UPENDRA: Article 31 1 Itself IS 
coming for a review. If It goes, It goes every-
where. Let us walt for the Government's 
deCISIOn on that. 

[ Translation] 

SHRI L.K. ADVANI (New Delhi): At the 
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moment, there are manffold apprehensions 
in the minds of the employees and I want the 
Government to give an assurance to the 
satisfaction of both the employees and the 
House. Major changes are taking place and 
this suggestion IS not linked to these em-
ployees alone, but to the people everywhere. 
Therefore, we should go ahead with these 
changes on the basis of consensus. Unless 
the people concerned are convinced and the 
corporation makes a final commitment in this 
regard, which IS upto the han. Minister to do, 
I won't say anything about it. 

[English] 

SHRI P. UPENDRA: I have already 
said, ArtICle 311 IS under review. The Gov-
ernment IS going to take a view on that. Once 
it goes, it goes everywhere. 

SHRI SOMN.~TH CHATTERJEE: At 
least let us have thiS assurance that at the 
time when it is discussed in the Ralya Sabha. 
he will have it in mind. 

SHRI P. UPENDRA: We will consider 
that. 

SHRI SONTOSH MOHAN DEV (Tripura 
West): It is an autonomous body, once you 
have passed it here giving this clause, you 
cannot interfere. Then you will say that you 
are helpless. 

SHRI P. UPENDRA: No, itcanbedone. 
If the Article is removed, then it goes every-
where. 

SHRI P.R. KUMARAMANGALAM: 
would like to draw the attentIOn of the MiniS-
ter, he may reahse that thiS IS now gOing to 
become a part of the condition. It IS gOing to 
become an Ad. By amending Article 311 you 
cannot remove this. You will have to amend 
this Act also. What is its need? Please don't 
misunderstand me Mr. Upendra, we are not 
crying to press for anything. You also don't 

claim it as a policy. You don't believe that the 
prOVision of Article 311 2 (b) which provides 
for the dismIssal without enquiry will con-
tinue When that IS your policy decision, 
when the whole House is with the same 
pohcy deCision, why not accept the amend-
ments of the CPM. That Will solve the 
problem. 

SHRI SOMNATH CHATTERJEE: Let 
thiS law be the trend setter. 

[Trans/ation] 

SHRI HARISH RAWAT: You just go 
through Its latest interpretation and observe 
the manner In which the bureaucrats have 
misused rt and dismissed many employees 
It IS due to thiS that we all are qUite apprehen-
sive about rt. Once thiS clause becomes a 
part of the conditIOns governing the employ-
ees of thiS autonomous body, then It would 
be misused to harm the Interests of the 
employees. While on the one hand Shrl 
Upendra has accepted out suggestIOn re-
garding the inclUSion of the employees' 
representative In the Board of Directors, on 
the other by bnnglng In this black law, he has 
put the Interests of the employees at stake. 
If thiS prOVISIOn IS deleted, Government 
employees would welcome it whole heart-
edly.1 would like to submit that we are among 
those people who opposed thiS proviSIOn 
tooth and nail, even when the Congress 
party was In power. Therefore, I request you 
to accept the amendment moved by Shri-
matl Mallnl Bhattacharya. 

13.00 hrs. 

(English) 

SHRI SOMNATH CHATTERJEE: Sir, I 
only want to place it before the House. Proba-
bly, the han. Members have not got a copy of 
It. It says that clause (b) shall not apply, that 
is, sub-clause 6 at page 8. It says, how 
dismissal can take place after giving an 
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[Sh Somnath ChatterJ88J 

opportUnity change-sheet, etc... and after 
holding an InqUIry Then. a proVISO IS In-

serted We are not dlSttnbmg the proposed 
proVISO, namely, dismISsal on tne ground of 
COnvICtiOn-a crlmmal charge 1l\aI will 
remain I am talkmg about the other one 11 
says 

clause (b) shall not apply,-

xxx xxx xxx 

(II) where the authonty empoweeed to 
dismISS or remove an officer or 
other employee or reduce hIm en 
rank IS satisfied that for some rea-
son. to be recorded by that author-
Ity In writing. It IS not reasonably 
practicable to hold such InquIry • 

Dunng radway strrke, It caused havoc 
This corresponds to Rule 14 (II) of the Rael-
way Rules Which was hberally taken re-
course to for dismiSSing thousands and 
tnousands of employees and they had no 
opportunity of any protectIOn 

Slm,lar consequent,al amendment IS 
clause 7 at page 9 It does not help We are 
also very anxIOus This authorrty should not 
also be such that It may act In a manner 
whICh IS detrrmental to pJbllc mterests or 
Interests of the employees Therefore, we 
are hav,,. some protectIOn ThIS IS a clause 
whICh does 1101 help us Let thiS be a trend-
setter J appeal to Mr Upendra 

SHR. VASMfT SATHE I think. In the 
sp,nt In whICh we ar. now passing thiS Bill, 
whICh IS a very fare event and a very healthy 
trend-setter, I am sure, SlvJ Upendra would 
not heSItate to accept the suggestion In the 
Interest of harmonIOUs relatIOns between the 
employees of the Corporation and the man-
agement And hiS IS the Immediate require-
ment It IS 10 keeping with all the accepted 

pnnClples All of us, who have worlted on the 
trade union stele, all our hfe, have been 
asking for this protectIOn ior the empbyees 
and removalofthlSarbltrary provISIOn. There-
fore. I would request Shn Upendra to accept 
thiS amendmeri H you think that here WI itllS 

House you may not want to delay. you can 
bnng It In the RaJYa Sabha H you can do It 
and accept It, there IS no harm at all There 
IS no prestige Involved 

SHRI SOMNATH CHATTERJEE The 
Labour MInister IS also nodding hiS head 

SHRt VASANT SATHE ThiS IS now a 
Bdl of the entire House and not only of the 
Government Therefore. you accept It 

[ T rans/aflon ] 

SHRI L K AOVANt I havestudl9d both 
the contents of the Bill as well as the amend-
ment moved by Shrunatl Mall"' Bhattacharya 
I beheve that the Government should accept 
thiS amendment WIthout any hesitatIOn 
whatsoever One thing that we should under-
stand IS that the entire termInology has been 
used In the context of Government employ-
ees, but these people will no longer remam 
Government employees Further, If at all the 
Government IS vested with such powers In 

respect of Its employees. It can be rectified 
later on through a Constitution Amendment 
8111, but that's notthe case with these people 
Thus, It would be most inappropriate to grant 
such arbitrary power to an autonomous 
organisatIOn Therefore, It IS very much 
essential to delete thiS prOVISIon from the 
8dl 

[EnglISh J 

SHRIMATI GEETA MUKHERJEE SIf, 
forthe reasons already stated, I also strongly 
feel that the Minister would kindly conSider 
allourVlewsandaoceptrt Ithlnk,Mr Paswan 
sitting next to him must also be prodding him 
(Interruptions) 
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DR. THAMBI DURAl (Karur): Since you 
are going to pass this Bill unanimously, and 
as our other friends are Insisting, this amend-
ment must be accepted. 

On behalf of the AIADMK, I Insist that 
this amendment must be accepted by the 
MInister. 

SHRI MALINI BHATIACHARYA (Ber-
hampore)' I would request the Minister to 
accept thiS amendment. (Interruptions) 

SHRI CHITIA BASU (Barasat): Sir, the 
Minister IS also Interested, I beheve, for the 
harmOniOus relations between the employ-
ees of the Corporation and the manage-
ment. (Interruptions) Therefore, I think, It IS 
a flaw In the constitution which should be 
conceded for the democratisation of the 
organisation I think. he would agree to that 

SHRI P UPENDRA' Sir, I fully apprecI-
ate the sentiments of the han. Members and 

Bill 

SHRI P.R. KUMARAMANGALAM: It 
sends a wrong signal. 

( Interruptions) 

[Translation] 

SHRI KALKA DAS (Karol Bagh): When 
thiS IS the sense of the House and there IS a 
general co. isensus on thiS issue there should 
not be any hitch In accepting It. 

(Eng/{sh 1 

SHRI SAIFUDDIN CHOUDHURY: It IS 
question of giVing natural Justice to the 
employees that an inqUIry Will be held. There 
IS nothing for the Cabinet to decide. It is only 
for the House to decide The House is su-
preme 

SHRI SOMNATH CHATIERJEE: The 
House IS. supreme (Interruptions) 

our Government IS a pro-working class [Translation] 
Government We have taken a number of 
deCISIOns In favour of the working class I SHRI KALKA DAS' Sense of the House 
have no hesrtatlon to accept It but I have got should be honoured by the Cabinet. 
a techntcal difficulty RlQht now, thiS matter IS 
before the Cabinet and we are gOing to take [EngIJsh] 
a deciSion shortly. I can assure thiS House 
that as soon as rt IS deCided, I will bring an SHRI P. UPENDRA: Sir, I accept It. 
amendment before the Prasar Bharatl comes 
Into being. I can gIVe thiS assurance to thiS SHRI SOMNATH CHATIERJEE: Con-
House. (Interruptions) gratulations 

SHRI SOMNATH CHATTERJEE In THE MINISTER OF FINANCE (PROF. 
RaJya Sabha? MADHU DANDAVATE): But let the Bill be 

passed 
SHRI P UPENDRA: No, here itself. 

( Interruptions) 

SHRI SAIFUDDIN CHOUDHURY: Sir. 
it goes against the consensus. It is a ques-
tion of giving natural justice. What is there to 
decide in the Cabinet? There js nothing to 
decide In the Cabinet. (Interruptions) 

MR. DEPUTY SPEAKER: What else 
are we dOing here? 

Now, I put Amendment Nos. 180 and 
181 moved by Smt. Malini Bhattacharya to 
the vote of the House. 

The question is: 
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a Page 9,-

omit lines 10 to 13 (180) 

Page9,-

omit lines 14 to 18 "(181) 

The motion was adopted 

SHRI RUPCHAND PAL (Hoophly) Sir, 
you did not call me 

PROF MADHU DANDAVATE Let the 
-redlt go to a lady Member for the first time 

MR DEPUTY SPEAKER I rule from 
here that the credit Will go to you also 

PROF MADHU DANDAVATE But let 
not the discredit come to us, Sir 

MR DEPUTY SPEAKER The credit 
will doubly go to Mr Dandavate He has 
been prompting acceffance sitting there 

The question IS 
"That Clause 11, as amended, stand 
part of the Bill ~ 

The motIOn was adopted 

Clause ", as amended. was added to the 
Bill 

Clause 12: FunctIOns and Powers of 
CorporatIOn 

{ Translation J 

MR DEPUTY SPEAKER Clause 12, 
Shn Glrdhan lal Bhargava. Will your move 
you amendments ? 

SHRI GIRDHARI LAL BHARGAVA No 

(English 1 

MR DEPUTY SPEAKER Shn Loka-

nath Choudhury 

SHRI LOKANATH CHOUDHURY 
(Jagatslnghpur) I beg to move 

Page 10. line 19.-

add at the end -

. but substantial time of the second 
channel of Doordarshan wherever 
It eXists shall be made available to 
the concerned State Governments 
to faCilitate the lingUistic and cui 
tural Interests of the people of the 
area "(1 0) 

Page 11 line 6 -

add at the end -

but In no case advertisement shall 
occupy more than five per cent of 
the broadcasting time (1 1) 

Page'1 -

afterlrne 6. msert-

(7) The positioning of commercial 
advertisement shall be deCided by 
the Corporation and the prime time 
shall alw<tys be reserved for Inde-
pendent programmes by the Cor-
poration Itself" (12) 

Page" -

after line 6, msert-

I (7) When sponsorship by com-
merCial houses IS accepted, the 
content of the programme shall be 
dehnked from sponsorshIp and the 
nature of the content shall be In 

conformIty wrth the SPirit of demo-
cratiC, secular and soclahstlc val-
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ues as enshrined In the Constrtu-
tIon" (13) 

MR DEPUTY SPEAKER Shn K S Rao 

SHRI K S RAO I beg to move 

Page 10, line 4, -

for" and tribal communltles~ Substl-
tut~ 

and Scheduled Castes and Sched-
uled Tribes communities" (49) 

Page 10" 

after Ime 19, Insert-

'(q) promotion of secularism 
and communal harmony, 

(r) promotIOn of good inter-
national relations and world peace 

(s) protectIOn of environment. 

Shn Kusuma Knshnamurthy -absent 

Shn Rupchand Pal 

SHRI RUPCHANO PAL I beg to move 

Page 11,-

after line 6 Insert-

(7) When sponsorship by com-
merCial houses IS accepted the 
content 01 the programme shall be 
de-linked from sponsors hip and the 
nature of the content shall be In 

conformity with the SPirit of demo-
cratiC, secular and socialistic val-
ues as enshrined In the Constltu-
tton 

(8) The Corporation shall made 
constant endeavour to project SCI 

entlf,c and progressive Ideas 
through various attractive and Inter-
esting programme" (151) 

and MR DEPUTY SPEAKER Shrt S 

(t) hlghhghtlng of social eVils 
and steps for their eradICation • (50) 

MR DEPUTY SPEAKER Shn P C 
Thomas 

SHRI P C THOMAS I beg to move 

Page 9, hne 33, -

after 'agnculture~ Insert-

'Industry. employment~ (59} 

Page 11,-

omit hne 1 to 3 (60) 

MR DEPUTY SPEAKER Shrr 
L P Verma - not moving 

Krishna Kumar 

SHRI S KRISHNA KUMAR I beg to 
move 

Page 10,-

after line 19, Insert-

'(q) protection of environment, 

(I) promotion of seculansm and 
communal harmony, and 

(5) promotion of harmonious 
international relations and world 
peace" (173) 

Page 10,-

after hne 43, Insert-
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"Provided that the responsIbIlity of 
broadcastIng of External ServIces 

and monltonng of broadcasts from 
other countnes shall remam under 
the dIrection and control of the 
Central Government II (174) 

MR DEPUTY SPEAKER· Smt Malin! Bhattacharya- not moving 

Shn R l P Verma not moving 

Shn G.M Banatwalla absent 

Shn Pyarelal Khandelwal not movIng 

Shn Rajendra Agnrhotrl not moving 

Shn Kusuma Knshnamurthy - absent 

Shn Mltrasen Yadav 

PROF SAIF-UD-DIN SOZ I beg to 
move 

Page 10, hne 19,-

add at the end -

"but suffICIent tIme of the second 
channel of Doordarshan shall be 
made available to the concerned 
State Government to faCIlitate pro-
motIon of lingUIstIC and cultural 
Interests of the people of the area II 

(339) 

SHRI P UPENDRA Sir, Instead of 
Amendment number 392, I am moving 
Amendment number 413 I have already 
gIVen a notice In this regard 

MR DEPUTY SPEAKER All nght 

SHRI P UPENDRA· Sir, I beg to move 

Page 9,-

after hne 22, Insert, -

"Explanatlorr- Forthe removal of 

absent 

doubts, It IS hereby declared that 
the provIsIons of thIs sectIon shall 
be In addItIon to, and not In deroga-
tIon of, the provIsIons of the Indian 
Telegraph Act, 1885 "(413) 

Page 10, hne 40, -

after"the Central Government II 

Insert" and In accordance with such 
terms and conditIons as may be 
specIfIed by that Government n 

(393) 

Page 10,-

afterhne 43, Insert-

"(4A) Forthe purposes of ensunng 
that adequate time IS made avail-
able for the promotion of the obJec-
tIves set out In this sectIon, the 
Central Government shall have the 
power to determIne the maxImum 
hmrt of broadcast time In respect of 
the advertIsement" (394) 

Page 11,-
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after hne 6, Insert 

"Provided that the fees and other 
service charges levied and col-
lected under1hlS sub-section shall 
not exceed limits as may be deter-
mined by the Central Government, 
form time to time" (395) 

SHRI LOKANATH CHOUDHURY 
(Jagatsmghpur) An apprehensIOn was 
expressed by all sectIOns of the House that 
thIS may be mls-utllfsed by the commercial 
houses The MInister has no doubt taken It 
Into consideratIOn Two amendments have 
been brought In but I thmk they do not fit In 
rather they are makJng the things compli-
cated Now, In effecting the autonomy we 
only wanted that the Board of Governors 
should ftx the time for the commercial pro-
grammes, but here the Government win 
dectde It So, two questIOns anse out of It 
One IS of the CorporatIOn The Government 
may more and more depend on the commer-
Cial advertISements thereby there IS a pos-
slbilityof misuse and the autonomy would be 
thus affected I would like to know from the 
Government whether-we are only express-
Ing thiS doubt-the Boardcastlng Council 
would not be used for gettmg the finances 
from the commercial houses and the pro-
grammes Will not be utilISed In the Interest of 
the commercial houses I want the MInister 
to clarify the positIOn What IS the Govern-
ment's poSitIOn In thiS regard 

SHRI K S RAO Sir, my amendment IS 
I will read It out In Clause 12 (a) 

"Upholding the unity and integrity of 
the country and the democratic and 
SOCIal values enshrined In the Consti-
tutIOn " 

I feel the baSIS thmg secularism IS not men-
tioned either Intentionally or un-intentionally 
As Illiteracy IS stili In a conSiderable degree 
In the country, AIR DO Will playa vrtal role In 

Improvtngrhlscondltron So, I added a clause, 
(q) for Inclusion of promotton of seculansm 
and communal harmony H addition IS drffl-
cult, I request the hon Minister to hlmseH 
come forward and add In the clause (af 
democratIc, secular and SOCIal values " 

The second thing IS about hIghlighting 
the SOCial values ThiS IS In the objectIVe I 
added htghltghtmg tne SOCIal eVIl and steps 
for eradIcatIOn also must be one of the obJec-
tIveS 

Similarly, protectronof environment, 
about whICh about, whICh we are are king our 
heads daY-ln-and~ay-out 

Above all the other Important thmg, as 
we all know, IS Scheduled Castes whICh 
constitutes about 16 per cent or more than 
16 per cent In some places They are not 
mentioned In Clause (k) The Minister has 
only mentIOned, "Minorities and tribal com-
munltles" 

So, I request the han Minister that he 
should not hesitate to accept these Amend-
ments or add them In hiS own way 

SHRI P C THOMAS There are two 
Amendments to Clause 12 One IS to Clause 
12 (2) (c) for adding two more points along 
with "agrrculture" "rural development, envI-
ronment, Industry as well as employment" In 

the objective 

Then, my another Amendment IS to 
Clause 12 (5) which I feel IS quite Important 
Because, here the fight to sue the Corpora-
tion for CIVil liability IS taken off and that too 
for not conforming to the duties whICh are 
specifically mentioned In thiS Act 

So, I feel that If the citizen IS not given 
the right to sue for damages against the 
Corporation for not conducting under the 
Act, I think that Will not be correct So, that 
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sub-Clause 5 of Clause 12 states and I 
quote: 

U The Corporation shall be subject to 
no civil liability on the ground merely 
that it failed to comply with any of the 
provisions of this section. ,. 

This may be deleted. This is my amend-
ment. 

SHRI RUPCHAND PAL: With regard to 
Clause 12, I have four Amendments. They 
can be divided into two parts. One is in 
relation to the role of the State Governments. 

As you know, the State Governments 
had been demanding that the Second Chan-
nel, where it existed, should be handed over 
to them. But now, such handing over to any 
Government does not fit in with the concept 
of autonomy. I have moved an Amendment 
that at least substantial time of the Second 
Channel should be provided to the State 
Governments. Because even our recent 
experience is that, in some places, those 
who run the show deprive the State Govern-
ments to place their viewpoints, even in 
developmental matters. The State Govern-
ments are best placed to promote linguistic 
and cuhural interest of the area. So,I want to 
be assured how the State Governments will 
be able to fulfil their responsibilities to the 
people of the State in the regard. 

I want to say two more things about 
commercial advertisements-I am not elabo-
rating because while speaking I have made 
all those points. I want to say that the spirit of 
the Constitution-the democratic secular 
socialist values should be upheld -and for 
this purpose, this sponsorship should be 
delinked from he content. From our recent 
experience-in the case of Mahabharata 
and Ramayana-we have learnt that if we do 
not do that, they may be misused. 

Secondly, the scientific and progres-
sive ideas should be projected and that 
should be the goal of the Corporation 

These are my Amendments and I think 
the Minister will accept. I want to be assured 
of this 

MR. DEPUTY SPEAKER: He will reply 
to all the statements together. 

SHRI S. KRISHNA KUMAR (Ouilon): I 
have moved two Amendments to this Sec-
tion, one relating to the objectives and the 
other relati ng to the external broadcasting. It 
is a serious lacuna that under Section 12 (1 ), 
even though, twelve important set of objec-
tives have been listed down, the word "secu-
larism" does not even find a mention. I think 
it is a very serious omiSSion. 

So, I have said "Promotion of secular-
ism and communal harmony" must be in-
cluded. 

Secondly, intheobjectives, the external 
environment and foreign policy concerns are 
tota"y absent. 

Therefore, I would say "promotion of 
harmonious international relations and world 
peace- should be added. 

Sir, in relation to External Broadcasting, 
we are against-we have made it clear dur-
ing the discussion-entrusting the monitor-
ing and control function of external broad-
casting, to the corporation as it is linked up 
with our foreign policy imperatives. This is 
the area where foreign intelligence agencies 
and infiltrate the organisation. 

I want a very definite assurance that this 
particular responsibility-monitoring, plan-
ning and control of our external broadcasting 
will remain an inalienable function of Gov-
ernment. 

I am pressing these two amendments, 
and I request the cooperation of Leftists 
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parties and BJP and also the rultng party 
(InterruptIOns) 

SHRI P R KUMARAMANGALAM 
Unfortunately, I think, while drafting the Bill 
there has been a slight sIJp-1 would not 
even call rt a mistake the attempt IS there-
unfortunately, the interpretation or misinter-
pretation IS possible The Government has 
said 

" upholding the unrty and Integrrty of the 
country and the democratic and social val-
ues enshrtned In the Constitution," 

The interpretatIon could mean that 
seculansm and communal harmony are 
dropped ou1, international relations ana would 
peace are dropped out. enVIronment IS 
dropped out, and SOCialism IS also dropped 
out Therefore, whatever may be the amend-
ments I may have proposed I think I should 
make a request to Prof Madhu Dandavate 
who IS known for hiS secular views as well as 
hiS commitment to SOCialism, aUegedly-1 
know It, haVing known ntm I withdraw the 
term allegedly-his commitment to social-
Ism. onl} when It comes to finance and 
sanctioning of workers demands. we get let 
down Anyway we presume that tre Gov-
ernment could move an amendment, 
wl')ereby they could Just say 'upholding the 
unity and Integrity of the country, and the 
.'all,9', !?I')::;hnnf'd 1M our Constitution" If you 
dodo :I'at It Will cover all our problems and 
I think it would also plug In all loopholes I 
hope Mr Advanl, Mr Somnath Chatterjee 
ard otners would accept thiS 

5HRI VASANT SATHE I have a re-
quest While diSCUSSing also I have pOinted 
thiS out-not on thiS. but on the other part At 
page 10 sub-paragraph (4), It saye; 

"Nothing In sub-sections (2) and (3) 
shall prevent the Corporation from 
managmg on behalf of the Central 
Government the broadcasting of Ex-
ternal Services and monitoring of 
broadcasts made by organisatIons 
outSide India on the baSIS of arrange-
ments made tor reimbursement of 

expenses by the Central Govemment." 

All that we are requesting IS please add 
somethmg here, because Government will 
be paying, and there Will be a CorporatIOn 
whom you Will ask very sensrtlve things 
about monrtonng of external broadcasts 
which Will have a Defence perspectrve 
Therefore, I am saying that you can say thiS 

'PrOVided that the responslbllrty of 
broadcasting of External ServICes and 
monitoring of broadca3ts from other 
countnes s'1all remain under the dlrec-
tron a"d CO'1tro' of t'le Ce'1tral Govern-
l"1ert 

That Will be crucial to our secunty angle 
Therefore, add only thiS Nothing Will be 
affected Autonomy olr arytl; ng else Will not 
be Involved, becalJse as It IS tney are gOing 
to do It or YOJr behalf I thlnh. everybod~ Will 
support thiS 

MR DEPUTY SPEAKER Mr Soz have 
you moved your al"1endl"1erl? 

PROF SAIF-UD-DIN SOZ I have 

Clause 12 Section 2(d) already says 
that our broaacastlng faCilities should be 
expanded by establ:shlf"lg adoltlonal chan-
nels My amendment rrerely wa"ts the han 
Mlnts~er to add !h s 

But substantial time of the second 
chan"1e ' of Doordarshan shall be made 
alia lable to the concerred State Gov 
ernmcn! 10 facMate promotion of Itn 
gUlstlC and cultural l'lterests of the 
people of the area' 

ThiS clause rightly stresses In SectIOn 2 
(a) 'upholdll')!; the unity and integrity of the 
country and the democratic and SOCial val-
ues enshrined In the ConstitutIOn" But I want 
to remind thiS august House what Jawahar 
lal Nehru had oleaded With thiS nation, VIZ 
that the unity and mtegrlty of IndIa Will de-
pend on preserving the cultural mosaic In 
thiS coumrv 
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Sub-culture and sub-natIOnalism WIll 
have to be preserved Therefore, Pt Jawahar-
lal Nehru had stressed the need that If we 
preserve cultural dIVersIty, then we wIll have 
real unrty 

The second channel IS not avaIlable to 
the State Governments In the same chan-
nel, so many programmes are comIng We 
are utterly dIssatIsfIed wIth the RadIO Ka-
shmIr and Doordarshan People of KashmIr 
want those statIons to get closed for ever 

MR DEPUTY-SPEAKER That pornt 
you had already made 

PROF SAIF-UO-DIN SOZ We were 
not consulted closely May I remind you that 
you promIsed us-who had not been con-
sulted by the Mtnls1erclosely-that you would 
allow us to speak on th,s subject Our culture 
In Jammu & Kashmir shall have to be pre-
served That has not been done so far 
Therefore, I am pleadIng that the second 
channel should not be made available not 
only to the State of Jammu & KashmIr but to 
all the State Governments so that the cul-
tural dIVersity of our country IS preserved, 
whICh IS necessary for the unity of our coun-
try People there suspect about the people 
who are slttmg In Deihl They think that the 
people sittIng In Deihl talk of umty wrthout 
takIng any notICe of the culture that IS grown 
In Gujarat, In Maharashtra, In TamIl Nadu 
and other places So, the second channel 
will necessartly be available to the State 
Governments for the promotion of a particu-
lar culture and a language, whIch has not 
been done I have a grouse for that 

For commercIal advertIsements, a sepa-
rate channel can be used 

SHRI P UPENDRA Mr Kumaraman-
galam and Mr K S Rao referred to 12 (2) (a) 
-upholding the unrty and Integrrty of the 
country and the democratIc and SOCIal val-
ues They suggested that Instead of specify-
Ing all these things, the values enshrtned In 
the ConstitutIon should be accepted We 

can accept them There IS no cflffrculty In 
accepting them. 

Secondly, Mr Pal and Prot Soz re-
ferred to the second channeL It IS completely 
repugnant to the concept of autonomy. On 
one Side, we are freeing the electronIC media 
from the control of the Government of IndIa 
and SImultaneously demands are raised for 
a channel to be given to the State Govern-
ments (/nte"uptlons) It IS repugnant to the 
theory of autonomy, It cannot be done But 
we haye provtded rt under SectIOn 12 (M)-
promoting national Integration by broadcast-
Ing In a manner that faclhtates communICa-
tion In the languages In India and faCIlitating 
the dlstrrbutlon of regional broadcasting 
servICes In every State In the language of 
that State That has already been prOVided 
If anythtng more to be specified, we WIll do It 
In the rules so that regIOnal services get 
adequate Importance 

Similarly, Mr Sathe and Mr Krishna 
Kumar raIsed a questIOn about external 
servIces Probably they have missed the 
amendment whIch I have moved-amend-
ment no 393, probably you have missed my 
amendment about the external servICes 
What you have added IS "Nothing In sub-
sections 2 and 3 shall prevent the Corpora-
tIOn from managing on behalf of the Central 
Government. "My amendment after that says 
"And In accordance With such terms and 
condItIOns as may be specified by that 
Government" All these things are gOing to be 
taken care, whatever you have said, what 
WIll be the nature of the work undertaken by 
the CorporatIOn, what Will be the govern-
ment's responslbllrty, all these things need 
not be spelt out In the Act External servICes 
Will be controlled by the Government, that IS 
already preSCribed here We Will take all the 
necessary precautions 

And also Mr Thomas mentioned about 
clvllllabtlrty, that IS only In regard to these 
objectives It IS not In accordance wrth the 
Act Itself That IS why we said, "satisfaction" 
It reads as follows· 

"The CorporatIon shall be subject to 
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knowledge cIvil "ablhty on ground merely 
that rt It failed to comply wrth any of the 
provIsions of th,s sectIon" 

For that we have provIded a Broadcasting 
Council and a Parliamentary Committee 
which will ensure the responslbllrty, accounta 
blhty of the Corporation of fulfil the objectives 
mentioned here 

If there IS a failure to fuifllthe objectives, It will 
bedeattwrth both by the Broadcasting CounCil 
and the Parliamentary Committee There-
fore, 'CIvIl habllrty' IS not necessary Other-
Wise, there WIll be umpteen legislations every 
day that one programme IS not according to 
the objectives, that another programme does 
not fulfil the objectives and so on and the 
Corporation cannot function 

SHRI K S RAO With regard to Clause 
12 (k) can you not add the word "Scheduled 
Castes" also along With "mlnorrtles and tribal 
communrtles"? Only one word has to be 
added In Clause 12 (k), so that rt reads 

"providing suitable programmes keep-
Ing In view the special needs of the 
mrnOrltles tnbal commUnitIes and 
Scheduled Castes," 

SHRI P UPENDRA We can say, 
"Weaker sections" 

SHRI RUPCHAND PAL I have never 
said that the second channel should be 
handed over to the State Government I 
have said that let there be a prOVIsion that 
substantial time of the second channel be 
given to the States 

MR DEPUTY SPEAKER Okay 

SHRI lOKANATH CHOUDHURY He 
has not at all clarrfled my pornt 

MR DEPUTY SPEAKER What was 
your pornt? 

SHRIMATI GEETA MUKHERJEE That 
was about commercial advertisements 

SHRI LOKANATH CHOUDHURY. I 
said that commercial advertisements should 
be IImrted 

MR DEPUTY SPEAKER It IS prOVIded 
In the amendment 

SHRI P UPENDRA There IS an amend-
ment coming later 

PROF MADHU DANDAVATE There 
IS a separate amendment commg about thIS 

SHRI BHOGENDRA JHA (Madhu-
bani) The Minister has gIven some wel-
come clarification But one lacuna remains 
there He said "the languages of the State" 
very correctly We have a multiplicity of 
languages "Languages ofthe areas" should 
be there 

SHRI SOMNATH CHATIERJEE 
"Regional languages" should be there 

SHRI SO~TOSH MOHAN DEV 
(Trrpura West) "Regional languages" WIll 
do 

MR DEPUTY SPEAKER I think that 
Mr Upendra has said that he IS acceptIng 
tne amendment given by Shrr Kumaraman-
galam I am allOWing him to move that 
amendment now 

SHRI P R KUMARAMANGALAM 
have recast It 

MR DEPUTY SPEAKER Dlrectlycome 
to the pornt You should spell It out 

SHRI PR KUMARAMANGALAM 
have specifically suggested an amendment 
saying that the words' democratic and so-
Cial" In sub-clause (a) of Sub-clause 2 of 
Clause 12 be deleted Then the Clause WIll 
read, after omrttlng the words" democratIC 
and socIal", 

(a) upholdmg the unity and Integnty of 
the country and the values enshrined In the 
Constitution," 
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We shoula ensure that all the values 
enshrined in the Constitution without any 
dispute, without any hurdle would be read 
into it and none of the authorities of the 
Corporation can interfere. 

, beg to move. 

Page 9, Line 26,-

delete tha worrs, "democratic and so-
cial" (422) 

MR. DEPUTY-SPEAKER: I am now 
putting Government amendments Nos. 
393,394,395, and 413 to the vote of the 
House. 

The question is: 

Page 10, line 40,-

after . the Central Government," 

insert "and In accordance with such 
terms and conditions as may be 
specified by that Government" (393) 

Page 10,-

afterll:"}e 43, insert-

"(4A) For the purposes of ensuring 
that adequate time is made avail-
able for the promotion of the obJec-
tives set out in thiS section, the 
Central Government shall have the 
power to determine the maximum 
limit of broadcast time In respect of 
the advertisement." (394) 

Page 11,-

after line 6, Insert-

"Prov,ded that thl3 fees and other 
service charges leVied and col-
lected under thiS sub-section shall 
not exceed such limits as may be 
determined by the Central Govern-

ment, from time to time.· (395) 

Page 9,-

after line 22, inser1-

"Explanatlon:- For the removal of 
doubts, it is hereby declared that 
the proviSions of this section shall 
be In addition to, and not in deroga-
tion of, the provisions of the Indian 
Telegraph Act, 1885." (413) 

The motIon was adopted 

MR. DEPUTY SPEAKER: There IS an 
amendment moved nowby Shri Kumaraman-
galam which has been accepted by the 
Government on the floor of the House. That 
amendment I am putting to the vote of the 
House, and that amendment, has been 
numbered as 422. 

, repeat that thiS had been accepted by 
the Government. It IS to replace the words" 
democratic and social" and to have all those 
things which are r:1entloned In the Constitu-
tion as the intention of the Government to be 
projected to the people through thiS. I have 
giver thiS explanation because thiS amend-
ment has come at t'1e last moment Now' Will 

put thiS amerdment to the vote of the House 

The qJestlon IS. 

"Page 9, line 26,-

delete the words 
"democratic and social." 

The motion was adopted 

SHRI SOMNATH CHATTERJEE: They 
only thing is that he has made it more vague 

MR. DEPUTY SPEAKER: Shri Loka· 
nath Choudhury, are you withdrawing your 
amendment? 

SHRI LOKANATH CHOUDHURY: I 
seek leave of the House to withdraw my 
amendments. 
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MR. OEPUTYSP.EAKEA·: Is itthepleas-
ureoftha Housethatthaamendmants moved 
by Shri Loltanath Choudhury be withdrawn? 

SEVERAl HON. MEMBERS: Yes. 

Amendments Nos. 10 to 13 were, by 
leave, withdrawn. 

MR. DEPUTY SPEAKER: Shri K.S. Rae, 
are you withdrawing your amendments? 

SHRI K.S. RAO: In view of the accep-
tance of tha amendment givan by Shri 
Kumaramangalam, I seek leave ot1he House 
to withdraw my amendments. 

MR. DEPUTY SPEAKER: Is itthe pleas-
ureofthe Housethatthe amendments moved 
by Shri K.S. Rao be withdrawn? 

SEVERAL HON. MEMBERS: Yes. 

The amendments Nos. 49 and 50 were, by 
leave, withdrawn. 

MR. DEPUTY SPEAKER: Shri P.C. 
Thomas, are you withdrawing you amend-
ments.? 

SHRI P.C. THOMAS: Sir, I am only 
afraid with regard to another Section, Sec-
tion 24. It says: 

aNa suit or other legal proceeding shall 
lie against the Corporation .. -

In view of tha assurance given by the 
Ministerthat civil ~iabilities of the Corporation 
can be taken into account, I seek leave of the 
House to withdraw my amendments. 

MR. DEPUTY SPEAKER: Is it the pleas-
ureofthe House thattheamendments moved 
by Shri P.C. Thomas to withdraw? 

SEVERAL HON. MEMBEAS: Yes. 

Amendments No. 59 and 60 were, by 
leave withdrawn. 

MR. DEPUTY SPEAKER: Sh,; 
Rupchand Pal, are you withdrawing you 

amsnclmentNo.151. 

SHAI RUPCHAND PAL: In the light of 
the assurance that while framing the guide-
lines and rules, my amendment will be kept 
in mind, I seek leave of the House to with-
draw my amendment. 

MR. DEPUTY SPEAKER: Is it the pleas-
ure of the Housethatthe amendment moved 
by Shri Rupchand Pal be withdrawn. 

SEVERAL HON. MEMBERS: Yes. 

Amendment No. 151 was, by leave 
withdrawn. 

MR. DEPUTY SPEAKER: Shri Krishna 
Kumar, are you withdrawing you amend-
ments? 

SHRI S. KRISHNA KUMAR: The ques-
tion of promoting international peace and 
harmony and quest for peace which I have 
added may also be kept in mind. I seek leave 
of the House to withdrawn my amendments. 

MR. DEPUTY SPEAKER: Is itthe pleas-
ure ofthe House thatthe amendments moved 
by Shri Krishna Kumar be withdrawn? 

SEVERAL HON. MEMBERS: Yes. 

Amendments No. 173 and 174 were, by 
leave withdrawn. 

MR. DEPUTY SPEAKER: Prof. Saif-
ud-din Soz. are you withdrawing you amend-
ment? 

PROF. SAIF-UD-OIN SOZ: Sir, it is a 
historic occasion for us. I want to know 
whether they should should have linguistic 
and cultural interest of various religions. He 
said that he will provide this in the rules. 
Could he say that he would provide in the 
guidelines? 

MR. DEPUTY SPEAKER: Rules are 
something better than the guidelines, less 
than the law and better than the guidelines. 
You should be satisfied with that. 
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PROf. SAIF~UD~DIN SOl: I seek leave 
of the House to withdraw my amendment. 

MR. DEPUTY SPEAKER: Is itthe pleas-
ure of the House that the amendment moved 
by Prof. Saif-ud-din Soz be withdrawn? 

is: 

SEVERAL MEMBERS: Yes. 

Amendment No. 339 was, by leave 
withdrawn. 

MR. DEPUTY SPEAKER: The question 

"That Clause 12, as amended, stand 
part 01 the Bill." 

The motion was adopted 

Clause 12, as amended, was added to the 
Bill. 

New Clause-12 A 

MR. DEPUTY SPEAKER: Now new 
clause 12 A Shri Chldambaram-not pres-
ent. 

Shri Krishna Kumar, are .you moving 
your amendments? 

SHRI S. KRISHNA KUMAR: I am not 
moving. 

MR. DEPUTY SPEAKER: There is now 
amendment No. 420 by Government. 

Amendment made 

Page 11, after line 6 insart-

(1) There shall be constituted a 
Committee consisting of twenty-
two Members of Parliament, of 
whom fifteen from the House of the 
People to be elected by the'Mem-
bers thereof and seven from the 
Council of States to be elected by 
the Members thereofi inaccc)f(tance 
with the system of proportional 
representation by means IDf 'the 

single transferable vote, 10 over-
seethat the corporation dischar:ges 
its functions in accordance withthe 
provisions of this Act and, in par-
ticular, 1he objectives 'Sst out in 
section 12 and submit a report 
thereon to Parliament." 

(2) "The Committee shall function 
In accordance with such rules as 
may be made by the Speaker of the 
House of the People." (420) 

(Shri P. Upendra) 

MR. DEPUTY SPEAKER: Now I am 
putting th,s new elause 12 A which has been 
Inserted by thiS amendment, to the vote of 
the House. 

The question IS: 

"That new clause 12A be added to the 
Bill" 

The motion was adopted 

New Clause 12A was added 10 the Bill 

MR. DEPUTY SPEAKER: The conse-
quential re-numbering of other clauses etc. 
may be done. 

Clauee -<t3-Establishment of Broad-
casting council term of office and F8moval 

etc. of Members, th8T8C1f 

MR. DEPUTY SPEAKER: Clause 1'3 
Shri K.S.Rao, Are you moving your amend-
ments? 

SHRI K.S.RAO: Sir, I 'beg to move: 

Page 11,Iine 18.-

for ,hree years· substitute "two 
ye8l'6" (51) 

Page 11, lines 19 and 20,-

for "such number of 'Regional 
Councils as it may deem necessary" 
BUbstitutIJ 
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"State Councils, one at each State 
headquarters" (52) 

SHRI P C Thomas Sir, I beg to move 

page 11, line 14,-

add at the end-

", who are not official of the Govern-
mentorof any political party but are 
capable of representing vaned fields 
like culture, sports, educatton, Jour-
nalrsm, health and law" (61 } 

MR DEPUTY SPEAKER Shn Loka-
nath Choudhury Are you moving your 
amendment? 

SHRI LOKANATH CHOUDHURY I am 
not moving, Sir 

MR DEPUTY SPEAKER Shrt Kusuma 
Krishna Murthy - Absent 

Shn S Knshna Kumar - Absent 

Shnmatl Mallnl Bhattacharya 

SHRIMATI MALINI BHATTACHARYA 
Sir, I beg to move 

Page 11, hne 19,-

for "may" substItute "shall" (185) 

SHRI R L P VERMA (Kodarma) Sir, I 
beg to move 

Page 11,-

after line 21, Insert-

"(4A) The Broadcasting CounCil 
shall alsoconstrtute an InternatIOnal 
CounCil whICh shall make world 
wide arrangements for successful 
live telecast of International politi-
cal incidents as IS being done by 
the B.B C. or VOice of America" 
(190) 

MR DEPUTY SPEAKER: Shn 
A N Singh Deo 

SHRI A N SINGH DEO I am not mov-
Ing, Sir 

MR DEPUTY SPEAKER. Shn 
P R Kumaramangalam - Absent 

Shnmatl Maltnl Bhattacharya 

SHRIMATI MALINI BHATTACHARYA 
I am not moving, Sir 

MR DEPUTY SPEAKER Shn 
Rupchand pal Are you moving your amend-
ment? 

SHRI RUPCHAND PAL I am not mov-
Ing, Sir 

MR DEPUTY SPEAKER Shn Ra-
meshwar patldar Absent 

Shrt Hansh Rawat Absent 

Shrt P Upendra 

SHRI P UPENDRA SIr, I beg to move 

page 11,-

for hnes 12 to 14, substltute-

"(2) The Broadcastmg Council shall 
consist of-

(I) a PresIdent and ten other Mem-
bers to be apPOinted by the PresI-
dent of India from amongst per-
sons of eminence In publIC Ide; 

(II) four Members of parliament, of 
whom two from the House of the 
People to be nominated by the 
Speaker thereof and two from the 
CouncIl of States to be nominated 
by the Chairman thereof" (397) 

SHRI K S RAO· Sir, as the hon.Mlnister 
has given assurance In regard to the Re-
gional RecrUitment Boards, In a similar way, 



479 Prasar Bharati 
(Broadcasting 

AUGUST 30, 1990 Cotpn. of India) 480 
Bill 

[Sh. K.S. Rao] 

in constituting these Regional Councils also, 
it for each State headquarters one such 
Council is constituted with the local people, 
it will be nice. With an assurance from him in 
this regard, I will withdraw my amendment. 

SHRI P.UPENDRA: Sir, the Regional 
Councils will be formed only with the people 
of that area. That is understood. 

SHRI K.S. RAO: I withdraw my amend-
ment, Sir. 

MR. DEPUlY SPEAKER: Has Shri K. 
S. Rao leave of the House to withdraw his 
amendments? 

SEVERAL HON. MEMBERS: Yes. 

Amendments No. 51 and 52 were, by 
leave withdrawn. 

SHRI P.C. THOMAS: Sir, myamend-
ment is only pertinent to the type of persons 
who should be taken on the Broadcasting 
Council. They should be persons of emi-
nence who, I would suggest, may not be 
Govemment officials and also may not be 
officials of any political parties. I would also 
suggest that they should represent areas 
like culture, sports, education. journalism, 
health and law. 

SHRIMATI MALIN I BHATTACHARYA: 
Sir, as regards my amendment NO.18S, I 
want to substitute 'may be 'shall' in line 19 
because we feel that the Broadcasting 
Council, as a centralised body, may not be 
suffICient as a grievance receiving body. 
Because it is a grievance receiving body, we 
feel that the constitution of Regional Broad-
casting Councils should be mandatory. 

[ Translation} 

SHRI R. L.P.VERMA: Mr. Speaker, Sir, 
the hon. Minister has stated that an Interna-
tionat Council should be constituted for ar-
ranging telecast of international events but 
no provision has been made to ImP'ement it. 

The B.B.C. of the Voice of America have 
such committees. Asimilarrommitteeshould 
be set up here also as is being done by the 
B.B.C. or the Voice of America. A provision 
should be made in this Bill for the purpose. 

SHRI K. MANVENDRA SINGH 
(Mathura): Mr. Deputy Speaker, Sir, it has 
been provided that writ petition may be filed 
against the appointment of the members of 
the Corporation in the Supreme Court. I 
would like to know whether any time limit has 
been prescribed for disposal of the writ peti-
tions otherwise such petitions may linger on 
in the court for more than five years? 

[English] 

MR. DEPUTY SPEAKER: Mr. Manven-
dra Singh, you have not given your amend-
ment. You have no opportunity to open the 
Pandora's Box of discussion. If you have any 
doubt, I would request the Minister to call 
you and discuss with you the matter. 

. 
DR. THAMBI DURAl: Sir, here it is 

mentioned that the Broadcasting Council 
shall consist of 4 Members of Parliament of 
whom two will be from the House of the 
People who will be nominated by the 
Hon .Speaker. I want to suggest to the Minis-
ter that instead of 4 Members of Parliament, 
why can't we make it 6. so that there may be 
4 Members of Parliament from the House of 
the People? 

SHRI P. UPENDRA: Sir, this cannot be 
accepted because in a 11 Member Council, 
you cannot have so many MPs. Sir, Mr. 
Thomas mentioned about the type of people 
be appointed in the Committee. I take note of 
this suggestion because the Broadcasting 
Council is appointed by the President on the 
recommendations of the Government. There-
fore, it is within our powers to take note of 
this suggestion. Sir, as regards, Shrimati 
Malini Bhattacharya's amendment, it says 
that the Broadcasting Council may consti-
tute such number of Regional Council. It is 
also kept vague because we cannot spectfy 
the number mso. Therefore, it means ·shall·. 
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Therefore, I do not think it necessary to 
replace the word here. 

is: 
MR. OEPUTY SPEAKER: The question 

page11,-
for lines 12 to 14, substitute-

"(2) The Broadcasting Council shall 
consist of-

(i) a President and ten other 
Members to be appointed 
by the President of India from 
amongst persons of emi-
nence in public life; 

(ii) four Members of Parliament, 
of whom two from the House 
of the People to be nom i-
nated by the Speaker thereof 
and two from the Council of 
States to be nominated by 
the Chairman thereof." (397) 

The motion was adopted 

SHRI P.C. THOMAS: I seek leave ofthe 
House to withdraw my amendment. 

MR. DEPUTY SPEAKER: Has Shri P. C. 
Thomas leave of the House to withdraw his 
amendment? 

SEVERAL HaN. MEMBERS: Yes. 

Amendment No. 61 was, by leave with-
drawn. 

SHRIMATI MALINI BHATIACHARYA: 
I seek leave of the House to withdraw my 
amendment. 

MR. DEPUTY SPEAKER: Has Shrimati 
Malini Bhattacharya leave of the House to 
withdraw her amendment? 

SEVERAL HaN. MEMBERS: Yes. 

Amendment No. 185 was, by leave 
wthdrawn. 

SHRI R.L.P. VERMA: Iseekleaveofthe 
House to withdraw my amendment. 

MR. DEPUTY SPEAKER: Has Shri 
R.L.P. Verma leave ofthe Houseto withdraw 
his amendment? 

is: 

SEVERAL HON. MEMBER: Yes. 

Amendment No. 190 was, by leave 
withdrawn. 

MR. DEPUTY SPEAKER: The question 

"That Clause 13, as amended stand 
part of the Bill." 

The motion was adopted 

Clause 13, as amended, was added to the 
Bill 

Clauses 13A and 138 

MR. DEPUTY SPEAKER: Now, there 
are amendments suggested to insert Clause 
13A and Clause 138. 

Now, Shrimati Geeta Mukhe~ee, are 
you moving your amendment-Not moving. 
Next, Shri Rupchand Pal, are you moving 
your amendment No. 152. 

SHAI RUPCHAND PAL: Yes, I am 
moving. 

I beg to move: 

Page 11,-

after line 31, insert-

"13A. (1) There shall be a Parlia-
mentary Committee 
consisting of15 mem-
bers from Lok Sabha 
and 7 ~mbers from 
Ra;ya Sabha to be 
elected by the respec-
tive Houses to oversee 
that the objectives of 
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[Sh Rupchand Pal] Regional Centres ofthe 
CorporatIOn having an 

the Corporation are ful- Executive Committee 
filled and gUidelines of 7 members and the 
adhered to concerned State Gov-

ernments shall be con-
(2) The tenure of the Par- suited regarding noml-

Iramentary Committee nation of such mem-
shall be five years bers 

(3) A quarterly report of the 
Parliamentary commlt- (2) The AdVISOry Councils 
tee shall be laid on the shall have power for 
Table of both the recommendation and 
Houses of Parliament suggestion for Improve-
and discussed ment of programmes 

and functiOning of the 
13B (1) There shall be Advl- regional centres as a 

sory Councils for all the whole" (152) 

MR DEPUTY SPEAKER Shn Mrtra Sen Yadav, are you moving your amendment 
He IS not moving hiS amendment 

Then, Shflmatl Geeta Mukherjee 

Then, Shn Amar Roypradhan 

Shnmatl Malin! Bhattacharya 

Shn RaJendra Agnlhotn 

Shn Glrdhan Lal Bhargava 

SHRI GIRDHARI LAL BHARGAVA 
am not moving my amendment 

PROF SAIF-UD-DIN SOZ Sir, I beg to 
move 

Page 11,-

aftarllne 31 msert-

13A There shall be a Parliamen-
tary Committee consisting of 15 
members from Lok Sabha and 7 
members from RaJYa Sabha to be 
elected by respective Houses to 
oversee the functiOning of the Cor-
poration and to ensure achievement 
of objectives by the Corporation" 
(340) 

Not moving 

He IS not moving hiS amendment 

Not moving 

Absent 

MR DEPUTY SPEAKER Shnmatl 
Mallnl Bhattacharya 

SHRIMATI MALINI BHAITACHARYA 
J am not moving my amendment 

SHRIRUPCHANDPAl Sir, this amend-
ment to clause 13B IS In relation to some 
AdVISOry Council Let It not be confused with 
Regional Broadcasting Council As you know, 
Sir, at present there are Programme AdVI-
sory Committees attached to each centre 
and the RegIOnal Council Will be related to 
the Boardcastlng Council whICh will mOnitor 
feed back from listeners and Viewers, con-
Sider the complaints But thiS AdVISOry 
Council whICh I have tried to Incorporate In 
thiS amendment IS a body whICh WIll assIst 
and aid the CorporatIOn, the Prasar Sharat! 
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CorporatIOn, In the matter of running the 
regIOnal centres 

SIr, I have also mentIoned here that th,s 
will help Improvement of programmes and 
the functioning of the regIOnal centre as a 
whole I want the reactIon of the MInister 

PROF SAIF-UD-DIN Sal I am thank-
ful to the MInister I was one of those who 
have pleaded for the constitutIOn of the 
Parliamentary Committee But I want one 
thing (Interruptions) 

The Parliamentary Committee, he has 
already agreed, Will oversee, but he has not 
Inserted anything regarding the policy Ob-
Jective etc etc Will come later This parha 
mentary Committee should oversee and 
frame the pohcy forthe Prasar Bharatl I want 
to understand why the Parliamentary Com-
mittee Will not advise Prasar Bharatl on pol 
ICY PolICY IS very Important So, this Com 
mlttee should oversee and frame policy for 
the Prasar Bharatl (Interruptions) 

SHRI P UPENDRA Mr Soz S pOint 
has already been met In the proVIsions of 
clause 12A There, the objectives of the 
Corporation were spelt out and also what 
objectives are pursued and to oversee 
whether It IS sticking to those objectives or 
not, It IS already prOVIded In the Constltutton 
of the Parhamentary Committee I do not 
thmk any more specifIC mentIOn IS neces-
sary (InterruptIOns) 

PROF SAIF-UO-DIN Sal Who Will 
gIVe policy? 

SHRI P UPENDRA The Prasar Bharatl 
Board Will deCide all the polICies The Board 
IS already constituted now The Prasar Bharatl 
Board Will lay down the poliCies In conso-
nance with the objectIves spell out In the Act 

Any VIOlation Will be looked after by the 
Parliamentary Committee So, I do not think 
that any more policy IS 
requlred.( InterruptIOns) 

Sir, as far as the Programme AdVISOry 

Committees are ooncerned, as mentIOned 
by Mr Pal, they are already In eXistence The 
Broadcasting Council IS not In replacement 
of these Programme AdvISory Committees 
and of oourse It Will depend on the Corpora-
tion In what shape they will have, we do not 
want to dictate to them But I hope the 
CorporatIOn Will continue these Programme 
AdVISOry Commrttees because they are 
concerned with the day-to-day programming 
and all that Therefore, I think they Will con-
tinue them 

SHRI RUPCHAND PAL SIr, In view of 
the assurance given by the hon Minister, I 
seek leave of the House to withdraw my 
amendment 

MR DEPUTY-SPEAKER Hasthehon, 
Member leave of the House to wrthdraw hiS 
amendment? 

SEVERAL HON MEMBERS Yes 

The Amendment No 152 was, by leave 
withdrawn 

PROF SAIF-UD-DIN Sal Sir, he Will 
conSider my suggestion later, but In the 
meanwhile I would Irke to WIthdraw my 
amendment 

I seek leave of the House to Withdraw 
my amendment 

MR DEPUTY SPEAKER Has the hon 
Member leave of the House to withdraw hiS 
amendment? 

SEVERAL HON MEMBERS Yes 

Amendment No 340 was, by leave. 
withdrawn 

Clause 14 JunsdlctlOn of and the proce-
dure to be followed by Broadcastmg 

CounCil 

MR DEPUTY -SPEAKER Shn Glrdhan 
lal Bhargava 
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SHRI GIROHARI LAL BHARGAVA: I fIR 
am not moving my amendment. tacharya, are you moving your amendment? 

MR. DEPUTY SPEAKER: Shri leka- SHRIMAn MAlIN. BHATTACHARYA: 
nath Choudhury I am not moving 

SHRI LOKANATH CHOUDHURY: I am MR. DEPUTY SPEAKER: Shri Ra-
not moving my amendment No. 15 jasekharReddy,areyoumovingyouramend-

men1? 
SHRI P.C. THOMAS: I beg to move: 

SHRI Y.S. RAJASEKHAR REDDY: I 
Page 12, lines 3 and 4,- am not moving. 

for "as it thinks fit "substitute- MR. DEPUTY SPEAKER: Shri Singh 
080, are you moving your amendment? 

"as laid down by the rules framed under 
this Act" (62) SHRI A.N. SINGH DEO: I am not mov-

ing. 
Page 12, line 13,-

MR. DEPUTY SPEAKER: Shri 
after·Council" insert- Kumaramangalam, are you moving your 

amendment? 
"and the complainant or the comptain-
ants as the case may be· (63) SHRI P.R. KUMARAMANGAlAM: I am 

SHRI LOKANA TH CHOUDHURY: I beg 
to move: 

Page 12,-

for lines 11 to 13, substitute-

"(6) After receiving the report from the 
Board of Governors, the Broadcasting 
Council shall take decision which shall 
be binding on the Board of Governors." 
(98) 

MR. DEPUTY SPEAKER: Shri Kusuma 
Krishna Murthy-Absent. Shri Rupchand Pal. 

SHRI RUPCHAND PAl: I am not mov-
ing my amendment. 

14.00 hr •• 

MR. DEPUTY SPEAKER: Shri Krishna 
Kumar, are you moving your amendment? 

SHRI S. KRISHNA KUMAR: I am not 
moving. 

not moving. 

MR. DEPUTY SPEAKER: Shri Girdhari 
Lal Bhargava, are you moving your amend· 
ment? 

SHRI GIRDHARI LAl BHARGAVA: I 
am not moving. 

SHRI P. UPENDRA: Sir, I beg to move: 

Page 12, lines 6 and 8,-

for "Governors· substitute "Member" 
(398) 

page 12, lines 10 and 11,-

omit "of Governors- (399) 

Pag412,-

aherline 13, insert-

°(7) Notwithstanding anything oon· 
tained in sub-sections (5) and (60), 
where the Broadcasting Council deems 
it appropriate, it may, for reasonslo be 
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reconted in writing, require the C0rpo-
ration to broadcast its recommenda-
tions w;u, respect to a complaint in 
such mannerastheCounciI may deem 
fit.· (400) 

SHRI P .C. THOMAS: Sir. it is regarding 
the procedure to be adopted in deciding 
about the complaints. It is stated that the 
procedure shall be 'as the Corporation deems 
fit' I have moved an amendment stating thai 
it should not be, 'as the Corporation deems 
fit', but it should be, 'as laid down by the rules 
framed under this Ad.' 

SHRI P. UPENORA: Sir, the apprehen-
sion of Mr. Thomas is not based on facts 
because it is only regarding the procedure as 
to how they will follow it. They have to con-
sider these complaints. Therefore, I do not 
think it is necessary. 

MR. OEPUTY SPEAKER: I shall now 
put the amendment Nos. 398, 399 and 400 
moved by Shri P. Upendrs. to the vote of the 
House. The question is: 

Page 12, lines 6 and 8,-

MR. DEPUTY SPEAKER: Mr. Ch-
oudhury, do you want to withdraw your 
amendment? 

SHRllOKANATH CHOUDHARY: Yes. 

MR. DEPUTY SPEAKER: Is it the pleas-
ure of the House that the amendment moved 
by Shri Lokanath Choudhury be withdrawn? 

SEVERAL HON. MEMBERS: Yes 

Amendment No. 98 was, by IBave, 
withdrawn 

MR. DEPUTY SPEAKER: Mr. Thomas 
do you want to withdraw your amendment? 

MR. P.C. THOMAS: Yes. 

MR. DEPUTY SPEAKER: Is itthe pleas-
ure ofthe Housethatthe amendment moved 
by Shri P.C. Thomas be withdrawn? 

SEVERAL HON. MEMBERS: Yes. 

Amendment No. 62 and 63 were by leave, 
wfthdrawn 

for "Governors- substitut9 "Member- MR. DEPUTY SPEAKER: The question 
(398) is: 

Page 12, lines 10 and 11,-

omit ·of Governors- (399) 

Page 12,-

after line 13, insert-

-(7) Notwithstanding anything oon-
tained in sub-5ections (5) and (6). where 
the Broadcasting Council deems it 
appropriate. it may. for reasons to be 
recorded in writing, require the C0rpo-
ration to broadcast its recommenda-
tions with resped to a complaint in 
such manner as the Council may deem 
fit ... (400) 

The motion was ~ed 

"That clause 14, as amended, stand 
part of the Bill.· 

The motion was adopted 

Clause 14, as amended, was added to the 
Bill 

MR. DEPUTY SPEAKER: There is an 
amendment for insertion of clause 14 (A) by 
Shri L.K. Advani. Is he moving his amend-
ment? 

SHRIl.K. ADVANI: Sir, in view of the 
fact that it has already been incorporated in 
the amendment moved by the Minister, I am 
not msMng my amendment. 
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Clause 15 Transfer of Certain assets, 
liabilities etc of Central Government to 

Corporation 

MR DEPUTY SPEAKER There are 
amendments to Clause 15, suggested by 
Shn Vasant Sathe Is he moving his amend-
ment? 

SHRI VASANT SI'THE Sir, I beg to 
move 

Page 12, Imes 19 and LU,-

for "shall stand transferred to the 
Corporatlol'"''' substitute--

'shall continue to vest In the Govern-
ment and shall be given to the Corpo-
ration on lease for management of the 
functions of the CorporatlOn~ (343) 

Page 12, hne 26,-

for 'Corporatton" substitute "Govern-
ment" (344) 

Page 12, hne 29,-

for "Corporation "substitute" Govern-
ment" (345) 

SHRI P UPENDRA I beg to move 

Page 12. for hne 20, substitute 

"transfer to the Corporation on such 
terms and conditIOns as may be de-
termined by the Central Government 
and the book value of all such prop-
erty and assets shall be treated a the 
capital provided by the Central Gov-
ernment to the CorporatIOn," (421) 

Yesterday. Shn Vasant Sathe expressed 
some apprehenSIOns about the transfer of 
assets to the CorporatIOn and I tned to alley 
hiS fears I also stated that since we have to 
gIVe some dignity and Importance to the 
CorporatIOn also, we cannot keep the assets 
with the Government There will be practtcal 
difficulties also because thousands of maln-

tenance staff who normally have to go to the 
CorporatIOn Will not like to come and It IS not 
poSSible for the Government also to send 
them there, If the assets remam With the 
Government To meet hiS POint, today I gave 
a small provIso to thiS clause whICh reads as 
follows 

-All property and assets (mcludlngthe 
Non-Iapsable Fund) which Immediately 
before that day vested In the Central 
Government for the purpo~e of Aka-
shvant or Doordarshan or both shall 
stand transferred to the Corporation 
on such terms and conditions as may 
be determined by the Central Govern-
ment and the book value of all such 
property and seets shall be treated as 
the capital prOVided by the Central 
Government to the Corporation n 

In such as case no Board Will be aole to 
dispose of the fixed assets of the Corpora-
tion Without the approval of the Government 
It IS beccH 'c;e while transfernng the assets 
the Government will lay down the conditions, 
how the fixed assets Will be treated whether 
those can be disposed of and what type of 
permiSSion has to be obtained from the 
Government Therefore. In view of my add-
Ing thiS clause, I request Shn Vasan! Sathe 
to withdraw hiS amendment 

SHRI VASANT SATHE Whatever just 
now Shn P Upendra has said. I think. meets 
partly The Finance Minister IS sitting just by 
hiS Side If he IS satisfied also that thiS will 
meet the requirements. I Will be satlsfted 
Tomorrow we should not get Into diffiCUlty 
because of the consequential thing In thiS 
BI" You Will appreciate that' feel as If , am 
piloting the Bill I am glad about rt In a way 
Even while voting, I say "Ayes" for every-
thing Upendrajl cannot say because of the 
obVIOUS difficulty-he IS a Member of the 
Ralya Sabha 

PROF MADHUDANDAVATE Yousay 
Hf\ye" because 'lour are "Congress-\" 

SHRI VASANT SATHE That, of course, 
IS there 
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As Madhu JI always says, "He IS very 
happy", as he begins to say rt wrth that 
"takklya-kaJaam", I would say I am really 
happy today that this Bill IS bemg passed In 
the splrrt of all the manifestoes of all the 
Parties ThiS IS a rare thing which happens 

PROF MADHU DANDAVATE Nobody 
can fight election on thiS pomt 

SHRI VASANT SATHE I hope so, not 
on thiS clause 

My fear which I am agam expressing IS, 
about com merclal revenues and assets today 
to thiS new body, whICh IS also going to be a 
monopoly In thiS country If there IS any laxrty 
wrth regard to assets, tomorrow they might 
find It difficult The Fmance MInister m the 
SPirit of saying that for resources to every 
public sector undertaking, they should gen-
erate their own resources as he has no 
money, tomorrow If he were to tell thiS to the 
Corporation, ' Look, you generate resources, 
J have no money" what Will happen The 
Corporation Will become totally subservient 
to the private sector, to the multi-national 
sector, monopoly sector for commercial 
advertisements That IS why, I was trying to 
be more cautious by moving these amend-
ments 343 to 346 

MR DEPUTY SPEAKER At thiS stage, 
we are conSidering amendment No 343 to 
345 

SHRI VASA NT SATHE What am say-
Ing IS, I Will accept the amendment moved by 
han Shn UpendraJI I am hopeful that In the 
Instructions that you are gOing to give, you 
will cover all the aspects that I have men-
tIoned J want your assurance on thIS 

SHRI NIRMAL KANTI CHATTERJEE 
By the assurance of one MInister only, two 
Ministers Will be happy 

IS 

Bill 

MR DEPUTY SPEAKER· The questIOn 

Page 12, for line 20, SubstJtut~ 

'"'transfer to the CorporatIOn on such 
terms and conditIOns as may be deter-
mined by the CentraJ Government and 
the book value of all such property and 
assets shall be treated as the capital 
provided by the Central Govt to the 
CorporatIOn" (421 ) 

The motIOn was adopted 

MR DEPUTY SPEAKER Mr Vasant 
Sathe, are you wlthdrawmg? 

SHRI P UPENDRA I want to ask one 
thing We have adopted the amendment No 
394 whICh misses hiS pomt It says 

UFor the purpose of ensunng that 
adequate tIme IS made available for 
the promotIOn of the objectIVes set out 
In thiS Section, the Central Govern 
ment shall have the power to deter-
mine the maximum limit of broadcast-
Ing time In respect of the advertise· 
ments· 

thiS we have already adopted I know 
what he wants He wants all the revenues to 
be credited to the Consolrdated Fund to be 
transferred We do not agree to that sugges-
tion 

SHRI VASANT SATHE I did not say 
that Don't put words rn my mouth I had 
talked about assets On commercial reve-
nue tor advertIsements and programmes, If 
the assets are with them, I would say they Will 
also automatICally be with the Government 
I had moved thiS Your amendment IS only 
about restrrctlOn of the time etc I am taJklng 
about putting a limit on the commercial reve· 
nues 

PROF MADHU DANDAVATE On. 
behalf of the Finance Ministry also, I say I am SHRI NIRMAl KANT! CHATTERJEE 
happy You know hme IS money. 
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SHRI VASANT SATHE: In a short time, 
you can get a Jot of money. Therefore. I 
would like you to state today that what you 
have in mind is also to restrict the Commer-
cial revenue advertisements. H you S8¥ that, 
it will satisfy my purpose. 

I would like to mention,-Mr. Advaniji, 
you will appreciate it now-yesterday there 
was a sense of bitterness when we said to 
put it for tomorrow. Unnecessarily my friend 
Shri Upendra got angry with me. Now, you 
say that because we got it today. in a very 
peaceful way we are sitting. You see the 
good spirit. Even though we could not take 
our lunch today, we are sitting. yesterday, it 
could not have been done and, mind you, 
yesterday we had to go for our Working 
Committee Meeting and you know it went of 
till 4 O'clock in the morning. That is how, 
serious we took up our job. Don't get angry. 

MR. DEPUTY SPEAKER: Are you with-
drawing? 

SHRI VASANT SATHE: Yes. I with-
draw. 

MR. DEPUTY SPEAKER: Has the hon. 
Member leave of the House to withdraw his 
amendments? 

SEVERAL HaN. MEMBERS: Yes. 

Amendments Nos. 343,344 and 345 were, 
by leave, withdrawn. 

is: 
MA. DEPUTY SPEAKER: The question 

"That Clause 15, as amended, stand 
part of the Bill.-

The motion was adopted. 

Clauss 15, as amtmded, was added to th9 
BilL 

CIIIu. 16-Grants etc by C9fJtraJ Gov· 
tHTJmBllt 

MR. DEPUTY SPEAKER: Shri Loka· 

nath Choudhury, are you moving your amend-
ment to Clause 16 

SHRllOKANATH CHOUDHURY: No.1 
am not moving. 

MR. DEPUTY SPEAKER: Shri 
Rupchand Pal, are you moving your amend-
ment? 

SHRI RUPCHANO PAL: No. I am not 
moving. 

MR. DEPUTY SPEAKER: Shri Mitra 
Sen Yadav, are you moving your amend-
ment? 

SHRI MITRA SEN YADAV (Faizabad): 
No.1 am not moving. 

MR. DEPUTY SPEAKER: Shrimati 
Malini Bhattacharya, are you moving your 
amendment? 

SHRIMATI MAlINI BHATTACHARYA: 
Yes. I am moving. 

I beg to move: 

Page 13-

after line 3 insert-

MProvided that if the money is raised 
from commercial advertisements, the 
maximum amount allowable shall be 
specified in the regulations· 

MProvided further that the maximum 
time allowable to commercial adver-
tisements either in totality or in particu-
lar segments, shall be specified in the 
regulations. • (302) 

MR. DEPUTY SPEAKER: Will you 
speak on your amendment? 

SHRIMATI MALINI BHATTACHARYA: 
Yas. 

MR. DEPUTY SPEAKER: • you like, 
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please speak on your amendment 302 

SHRI NIRMAL KANT! CHATTERJEE: 
On 303 also. 

MR. DEPUTY SPEAKER: 302 is more 
dangerous than 303. 

SHRIMATI MALINI BHATIACHARYA: 
Sir, actually in the Govemmenfs amend-
ments 394 and 395, part of my amendment 
has been covered. But one very important 
clause has been missed out, without whlch 
this restriction doesn't have any meaning 
viz. I have said: 

"provided further that the maximum 
time allowable to commercial adver-
tisements either in totality or in particu-
lar segments shall be specified in the 
regulations .• 

This part 'in totality or in particular seg-
ments' has been dropped in the Govern-
ment's amendment. I think that if this clause 
is not there then what happens is that com-
mercial advertisements are allowed 10 per 
cent maximum time, and of that they only 
take 2.5 per cent. But already we feel their 
influence to be extreme. Why is it so? It is 
because they monopolise a great deal of 
prime time. That is why, unless in the particu-
lar segments their entry is restricted, this 
clause doesn't have any meaning at all. So, 
I would like the han. Minister to respond. 

SHRI NIRMAL KANT! CHATTERJEE: 
10 per cent of the total time can be the entire 
pnme-time. 

SHRI VASANT SATHE: Sir, I would 
once again like to say and try to persuade 
him although he feels exhausted. Probably, 
he is not even willing to be persuaded. I 
would like to touch on commercial revenue 
and advertisement. Even now, I request the 
Minister to consider it. What is the trend 
world over today? What is happening today? 
Even within our limited time, all sponsored 
programmes are that of big advertisers. Much 
of the time is taken away-even in respect ot 
good programmes during prime time-by 

the commercial advertisers. I have no doubt 
that slowly with the growth of revenues, you 
will find more and more of our programmes 
getting cut under commercial pressure. 
Particularly, In India, it has a tremendous 
relevance because majority of our people 
live in the rural areas and they are not elitist. 
You do not want consumerism and elitism to 
be encouraged in thIS country. Whether you 
like it or not, all the things are basically elitist 
consumer items. How many girls can afford 
to have all the beautiful make-up things like 
Clearasi/etc? You are advert\s\f\g scaps mc. 
This is naturally brain-washing. Any girl or 
even a small man in a village knows aboout 
these things because she or he sees these 
programmes everyday. The first thing a girl 
asks her mother is: "H I have to look fair and 
beautiful, please get me clearasi/ or some 
other thing.· It is not only this. All the other 
things about hair, baby-food, artificial things, 
you are advertising. Some items are harmful 
to health. The other day we were listening to 
a question. That question was about Pan-
masa/a and the dangerous effect it has on 
our health. Yet, you find every day actors 
and actresses saying that even for marriage 
and everything Panmasala will be 
given ... (/ntenvptions) Do you understand 
the social impact of these things? This will 
become more and more popular. I am glad 
that the Minister has retained some Parlia-
mentary control. But otherwise what would 
happen? With the public money, we are 
running this organisation. Public finance has 
been there. Therefore, Public accountability 
has been there. You are having many a 
programme like the Krishi Darshan. At least 
you are retaining it for the good of our major-
ity of population. Tomorrow, under the pres-
sure of commercial people, what would 
happen? It will depend on the goodwill of 
those Executive Members and those per-
sons that you are keeping there. Please tell 
me under whose influence will they come? H 
they come under the influence of these 
commercial factors, more and more pro-
grammes of advertisment etc. will also be 
most dangerous. For example, tomorrow in 
Partiament, we want to criticism it. I do not 
want a si'luation that after passing \h\s Bl\\, in 
the very next sessio~ you are there, well 
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and good, but the way things are happen-
Ing-whosoever comes In power-that we will 
have to reconsider thIS any say aNo, all 
these revenues will stili be wrth the Govern-
ment· Be careful That IS whY,1 was saying 
you can gIVe all the commercial revenue to 
them I do not mind But please, Prof Dan-
davate will appreciate this that commercial 
revenue from advertisement and pro-
grammes should be retained wrth the Gov-
ernment Please consider thiS In your Con-
solidated Fund H that happens, It Will not be 
a retrograd step, It Will be a healthy step You 
Will be able to at least determ Ine what type of 
advertisements are gong wrth thiS commer 
clal money thiS IS all that I wanted to say I 
would hope stili that you Will accept thiS I 
plead wrth all of them 

[ Trans/atlon] 

H all of you lend your support, It Will be 
passed 

[Eng/Ish] 

SHRI L K ADVA'NI Mr Deputy-
Speaker, Sir, I think, the ISSue that has been 
raised IS very Important though I am not sure 
how thiS particular amendment IS gOIng to 
deal with that ISsue because I entirely agree 
that you cannot keep on stoking the fire on 
consumerISm and at the same time talk 
about upholdmgthe SOCIal values enshnned 
In the ConstitutIOn H rt IS beheved that the 
danger of dOing thIS IS coming up only be-
cause autonomy IS being conferred on the 
media, I would like to know what has been 
happentng In the last three years partICu-
larly No, I am not trying to CritICism I am 
merely saying that even the Government-
th,s Government or that Government-can 

I be a VIctim toth,s kind of approach, so and so 
an autonomous body can be Immune to that 
approach On thIS occasIOn, I would hke to 
commend very whole-hearteldy to the new 
Prasar Bharat, that IS beIng formed The 
JoshI Committee Report whICh was submit 
ted dunng yourtenure when you had set It up 
a\\ that has happened dunng the \ast three 

years to that IS If you were to watch TV, that 
the Joshi Committee's recommendations 
have been thrown Into dustbin No one took 
note of that-not the Government, not any-
one else, not Akashvanl and Doordarshan 
And In that Report, they even went to the 
length of pOinting out that the dangers of 
consumerism are so grave particularly for a 
developing society that the IndoneSian PresI-
dent had once banned completely commer 
cia I advertisement on TV and that reference 
to the ban had been made In a very positIve 
manner approvingly Though at the same 
time the Committee came to the conclUSion 
that we cannot think of banning commercial 
advertisement yet at the same time they had 
laid down very specifiC gUidelines and If the 
new autonomous body the Prasar Bharatlls 
gomg to adopt and be gUided by the Joshi 
Commrttee's recommendations, I am sure 
that very many of the eVIls that have been 
referred to or have been there either In Malinl 
JI'S amendment or have been referred to by 
Shrr Sathe, would be dealt WIth It has noth 
Ing to do With who IS controlling the media 
BBC has been autonomous body for a long 
time and they have reSisted th,s to a conSid-
erable extent When subsequently lTV came 
In and the Amerrcan model, which has been 
influencing all TV network, It has created Its 
own problems So far as we are concerned, 
I would like to see that when we talk of 
autonomy to the media, we thrust to them 
we leave It to them and not try to hedge It by 
ths amendment or that amendment, thiS 
constramt or that ronstralnt So, by and 
large, what has been agreed to should be 
adhered to (Interruptions) 

SHRI NIRMAL KANTI CHATTERJEE 
That factor IS also Important 

MR DEPUTY SPEAKER I Will gIve you 
time 

PROF N G RANGA (Guntur) I Wish to 
congratulate Malin I JI for haVing been bold 
enough to rome forward, speak In favour of 
thiS amendment It IS not as If I am an 
orthodox man I was at Oxford I know what 
IS meant when you talk about consumerrsm 
\ have seen It, the psychos 01 France, Amer-
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1Ca and England My wife was also In Eng-
land Both of us studIed at Oxford We under-
stand what It IS, most of you may not What 
has been doled out to us by the TV and the 
kind of consumensm we have been havIng, 
Interpreted by our TV, IS something whIch IS 
called scandalous It IS absolutely antI-In-
dIan, not only un-IndIan but ann-IndIan The 
sooner we get nd of It, turn round to our own 
Kuchlpudl or other various types of IndIan 
culture properly modernIsed, suitably mod-
ernised and sensible also modernised, the 
better It would be 

I congratulate my hon fnend for having 
brought forward thiS Bill and what IS more, 
the whole House for having hailed the need 
for It, for having realised It Therefore, I don't 
want to delay the House over thiS matter 

But I do appeal to my han fnend Pr01 
Dandavate Mrs Dandavate IS a person 
whom \ admire Second time I pay my com-
phments to her for the socIal work whICh she 
has been carrymg on I called her a delrghtful 
lady I am sure she would agree with me over 
tIS amendment I would hke my han fnend 
would support the amendment given notICe 
of by Mr Sathe I want the splnt of th,s 
amendment to be hailed, to be accepted by 
1he House and later on I want the Govern-
ment also 10 give SUitable instructIons or 
advIce to the authority that IS gOIng to come 
Into exIStence 111 order to see that the TV 
would be a real tndlan TV and not an Imita-
tIon of the Unrted States or the rest of the 
WOfkI 

SHRI BHABANI SHANKER HOTA 
(Sambalpur) S,nce ours IS an open Govern-
ment and IS open to reason and logIC, I 
beheve the hon MinIster who has taken 
great paIns In introdUCIng a new chapter In 
the hIstory of mass-medIa WIll definItely 
consider these views I would like to take thIS 
opportunity to bring to your kInd notlC~ that 
although there IS a proVISIOn of a limit of 10% 
of the total tIme for commerCial advertIse-
ments, now the actual use of the tIme IS only 
2.5% But the POInt IS, the most Important 
time of the telecast, that IS the prrme-tlme-Is 
gIVen to the extent of 25% or 30% to com-

merCial advertisements whICh IS not In con-
sonance With the values that we stand for 
PartlCularlythePnmeMlnrsterShnV P SIngh 
whIle addressmg a meeting In Allahabad 
saId that It IS not AkashwaOl that we beheve, 
but we beheve rn Dhartrvam If we go on 
encouraging consumerrsm In thiS country 
from soaps to PepsI Cola-I don't want to list 
all these thIngs-I don't know how far It WIll 
corrupt the minds of the young people, those 
who are unemployed, those who do not fInd 
lobs, those who do not fInd drrnklng water rn 
the Villages 

Now we are gOIng to encourage certarn 
things whICh are the dream for our poor 
people In thiS country In 1hls spIrit I appeal 
that he may conslder1he amendment moved 
by Mallnl JI speCifically so that there may not 
be any hmlt and the prrme time that IS used 
by the commerCial monopoly houses and 
the private sector IS limited to not more than 
5%-segment wise and also In totality If It IS a 
question of resources, null~y It H I Just go 
and pull a rrckshaw, I may not get more than 
Rs 10 or Rs 20 a day But If I sell liquor, I 
may earn Rs ~OO Why do you expect me to 
go and sell liquor for the Simple reason that 
I would get more money out of the sale of 
liquor So, you are not gOing at the cost of 
morality and value that we are trying for We 
are not gOing to encourage the consumer-
Ism In th,s country, I know It Will be suffICIent 
to again appeal to han Mr Upendra I sug-
gest him to agree and take the VieWS of the 
House and orrng certarn amendments 

SHRI SOMNATH CHA TIERJEE Mr 
Deputy -Speaker, even the amendment that 
has been suggested by the han Mrnlster 
shows that there IS a necessIty of some 
fIxation of tIme-limit so far as different types 
of broadcastmg time In respect of advertise-
ments IS concerned. The fear that IS bemg 
expressed IS that If maxImum tIme-limIt IS 
prescrrbed, then, that may be utIlised only In 
respect of the prime time I mean, what IS 
sought to be allowed, 10 Per cent may be 
utlhsed only at the prime tIme 

Prof Ranga and every section of the 
House have said that the tendency, whIch 
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we have seen over the years. even when it 
has been under the Government, has not 
been in the right direction. On the other 
hand, it is vitiating the atmosphere even in 
many households also. It is giving a different 
type of outlook to our younger section of the 
community. That is why we feel, yes, even 
with autonomy when the Govemment is think-
ing of providing a time-limit, it should be such 
as the Government may be able to effec-
tively control. Make an effective fixation of 
the time. Merely maximum time will not help. 
Therefore, I very strongly mmmend to the 
han. Minister and to the Government that 
Shrimati Manili Bhattacharya's amendment 
may be accepted. 

With regard to Mr. Vasant Sathe's 
amendment, he says whatever money is 
realised, will be given to the Government. I 
respect the spirit behind it. But that may not 
help in controlling the commercial advertise-
ment. Then, the Prasar Sharati will raise 
more and more funds. H they allow more and 
more advertisment and raise more funds, it 
will make more and more contribution to the 
Government and try to make the Govern-
ment more happy. And Prof. Madhu Dan-
davate will be more happy that more and 
more money is coming to the Government. 
That does not serve the purpose. That does 
not fuHiI the objective. 

PROF. MADHU DANDAVATE: I will be 
saved but the country wi" be lost. 

SHRI SOMNATH CHATTERJEE: Yes. 
Therefore, to that extern, I am sure, Mr. 
Sathe will see that this does not serve the 
purpose for which he have is brought this 
forward. Has amendment is not really di-
rected towards that. Therefore. I would very 
strongly urge the Government-that is the 
sense of the entire House also--«indly to 
accept that amendment. We do not mind if 
you want suitable modifications. 

SHRI. BHOGENDRA JHA: Mr. Deputy 
Speaker, Sir, the spirit of the two amend-

ments and of what Prof. Aanga and my other 
friends here have spoken, is the samB'. It is 
not only the question of consumerism but 
also the national health can be endangered. 
Smoking, drinking. all these things ar 
there.(lntenvptions) My smoker friends are 
objecting. 

SHRI SOMNATH CHATTERJEE: 
Smoking pipes particularly should be 
stopped. (Interruptions) 

SHRI BHOGENDRA JHA: The national 
health is also affected thereby. I apprehend 
some political influence also. Through these 
advertisements, very adverse political in-
fludence is also there on our culture. These 
things are there. The spirit is the same. How 
can it be effectively attained? Shrimati malini 
8attacharya's amendment is there . To some 
extent, time-wise and sector-wise. it can be 
controlled. But how effectively it can be 
controlled? Ithink, therefore. the Ministerwill 
take into account that amendment. And how 
more effectively it should be done, he should 
spell out and accept it. 

SHRIINDER JIT: Mr. Deputy- Speaker, 
reckless promotion of consumerism, as we 
are all agreed, has played a havoc and 
continues to play an increasing havoc. There-
fore, I support the spirit behind the amend-
ment suggested by Shrimati Malini Bhat-
tacharya. But I would like to make a further 
suggestion for the cosideration ot the Minis-
ter. I am told that in some countries, Mr. 
Deputy Speaker. Sir, no advertisments are 
allowed at all after a particular hour. I learnt 
of this only last evening-Ithink my informa-
tion is correct as I have got it from a good 
source. In the Federal Republic of Germany, 
i.e .• West Germany, no advertisements are 
allowed at all after 8 at night. Whatever 
advertisements are there. they have to be 
shown earlier to that hour because the 
emphasis thereafter is on public service 
programmes, facts and presentation of fair 
and balanced information. Therefore, I 
strongly urge the Minister to consider the 
possibility ot disallowing advertisements or 
putting a bar on showing advertisements 
after a particular hour so thatthe prime time 
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could be utilised well and truly for public 
service 

DR THAMBI DURAl Mr Deputy 
Speaker, Sir, I also appreciate the Spirit of 
the amendment moved by Mrs Mallnl Bha1-
tacharya and Mr Vasant Sathe As Prof 
Ranga has said, we have to protect our 
culture and see that the advertisements that 
are shown must not affect our culture You 
know that at the time when we are to see 
SOrT'e Important programmes, advertise-
ments are shown mostly at that time Till the 
advertisements are over, most of the people 
are Involved m other activities and do not 
watch the TV The manner In which the 
advertisements are projected more Irritates 
most of the viewers The time fixation whether 
It IS 10 percent or 5 per cent, does not matter 
Even though the time fixed will be Il\e per 
cent, what sort of advertisements are to be 
shown IS the pOint which should be tak.en to 
consideration What may happen IS due to 
pressure, they may offer more money and 
thus we cannot expect advertisements of a 
good nature In such a case, the nature of the 
advertisements may be affected Therefo'e 
when we fiX the time, the criteria should be 
that the nature of advertisements should be 
a good one ThiS IS an Important POint whch 
should be taken Into consideration 

SHRI NANI BHATTACHARYA Sir I 
Wish to be very bnE>f There are safeguaras 
and suggestions In the amendments of Mr 
P Upendra But that IS not enough I see In 

page 11 as Within quote provided that the 
fees and other service charges leVied and 
collected under two sub-section shall not 
exceed ' 

MR DEPUTY-SPEAKER Please do 
not go Into the details 

SHRI NANI BHATIACHARYA There 
IS another safeguard under Clause 19 (2) 
But these safeguards are not at enough and 
Will be of very little effect In view of the 
financial position of the Government There 
are other factors also In fact, ) am In favour 
of accepting Mr Malml's amendment 

DR BIPLAB DASGUPTA (Calcutta 
South) Mr Deputy Speaker, Sir, there are 
three channels In BBC out of which one 
channel IS completely free of commerCial 
advertisements There are no advertisements 
at allm BBC-I But In other channels, they do 
permit advertisements If we are gOing to 
have more than one chan nelm all the centres, 
then one might think of the possibility to keep 
one channel completely free of advertise-
ments 

PROF MADHU DANDAVATE Some 
will look only to the advertisement channel 

SHRI P UPENDRA Sir I fully agree 
With the views expressed by han Members 
like Prof Ranga, Mrs Mallnl Bhattacharya, 
Mr Hota, Mr Chatterjee, Mr BhogendraJha 
and others about the penis of the growing 
consumerism and the need to constrain It In 

the offiCial media ThiS was also recognised 
That IS why, a restnctlon has already been 
put Even today, there IS a restriction of 10 
per cent on the time out of which only 225 
per cent IS being used now 

SHRI VASANT SATHE Even that IS 
being damaged which you can understand 
If thiS much IS the damage With 2 25 per cent, 
then what Will happen If It Will be 10 per cent? 

SHRI NIRMAL KANTI CHATTERJEE 
2 25 Per cent has produced Mr Vasant 
Sathe 

SHRI P UPENDRA There IS also no 
dispute about this fact that most of the adver-
tisements are of elitist nature If you take the 
population of thiS country, perhaps 95 per 
cent of the people might not have seen the 
products which are advertised and even 
among those people who have seen them, 
maybe another 98 per cent may not afford to 
buy them To that extent, It IS completely 
elitist In nature But that IS why we felt the 
needthatthls kind of thing should be banned 
That IS why, we have moved an amendment 
There should be rttstnctlon on the time also 
to be used for advertisement 

As far as money IS concerned, It IS 
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linked with the time because advertisement 
rates are changed periodically and once you 
prescribe the time limit, automatically the 
money also correspondingly be increased or 
deaeased. While framing the regulations 
and the rules, the Government have re-
tained the power to prescribe the time limit 
and while prescribing the time limit we can 
also say how much of it should be in the 
prime time and how much should be other 
times also. 

At the same time, we should realise that 
there is a great demand for the media also 
from the advertisers and it will increase. In 
some countries, as Shri Oasgupta said, they 
have provided an exclusive channel for 
advertisement. It might be done here; we do 
not know. We are going to take the full 
responsibility for funding up this organiza-
tion, with the money coming from the poor 
people, from the people of India. Here, what 
is happening? I am just putting the facts 
before you. Whatever products are adver-
tised, the advertisement expenditure is also 
put on the cost of the products, and those 
people who can afford to buy are paying for 
the advertisement also. The question is 
whether we should completely ban the ad-
vertisement, forego this income and make 
the people of India entirely pay for it. It is 
about Rs. 800 to Rs. 900 crores total; out of 
that Rs. 230 crores are coming from adver-
tisement. I do not think any body will say that 
you forego the revenue completeiy and let 
the people of India pay through the taxes for 
the media, particularly when you have made 
it completely autonomous, out of the control 
of the Government. We have to balance 
this. That is why, we have felt the need for 
restriction that has been put. 

As regards other details, it is not proper 
to put all sorts of restriction in the Bill itseH. 
There is a Parliamentary Committee. This is 
not the fast debate. Perhaps it may not bethe 
tinal shape of the BiU also. There may be 
number of amendments coming. The Parlia-
mentary Committee may recommend so 
many ather changes. Also, these details 

should be left to the Parliamentary Commit-
tee and let us go ahead with the Bill in the 
form we have proposed and let my amend-
ment be accepted. 

SHRIMATI MALINI BHATIACHARYA: 
In view of the assurance given by the Minis-
ter, I do not press my amendment, and I 
withdraw it. 

MR. DEPUTY-SPEAKER: Hasthe hon. 
Member leave of the House to withdraw her 
amendJllent? 

SEVERAL HON. MEMBERS: Yes. 

PROF. N.G. RANGA: No ...... (Interrup-
tions) 

I am not pressing for division. It is the 
privilege of the Chair to say: I think, 'Ayes' 
have it; 'Ayes' have it. So far as I am con-
cerned, I want it to be on record. 

MR. DEPUTY-SPEAKER: I shall put 
the amendment moved by Shrimati Malini 
Bhattacharya to the vote of the House. The 
question is: 

Page 13,-

after line 3 insert-

"Provided that if the money is raised 
from commercial advertisements, the 
maximum amount allowable shall be 
specified in the regulations; 

Provided further that the maximumtime 
allowable to commercial advertise-
ments either in totality or in particular 
segments, shall be specified in the 
regulations." (302) 

The motion was negatived 

SHRI VASANT SATHE: I beg to move: 

Page 13,-

For lines 1 and 2, substitute-
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"(ii) commercial revenue from adver~ 
t1sement and programmes." (346) 

Sir, my conscience, unfortunately, doe$ 
not a~low me. I know that AdvaniJl and every~ 
body want that our country should not be 
plunged Into the elitist quagmire I under-
stand this but I want to be on record, there-
fore, I would press this amendment for the 
sake of record. I hope Mr. Upendra will not 
mind It. 

MR. DEPUTY-SPEAKER: I shall now 
put the amendment moved by Shn Vasant 
Sathe to the vote of the House 

The question IS' 

Page 13,-

for lines 1 and 2, substitute-

II (ii) Commercial revenue from ad-
vertisement and programmes." (346) 

Amendment No. 346 was negatived 

Now, before Clause 16 is put to the vote 
of the House, I think the opinIOns expressed 
by hon. Members In the House would be kept 
in mind by the Government while giving the 
direction. 

The question is: 

II The Clause 16 stand part of1he Bill." 

The motIOn was adopted 

Clause 16 was added to the Bill 

MR DEPUTY-SPEAKER: There IS an 
amendment to Clause 17 by Shn K.S. Rao. 
He IS absent. 

Now, I put Clause 17 to the vote of the 
House. 

The question is: 
" That Clause 17 stand part of the Bill" 

The motion was adopted. 

Bill 

Cfause 17 was added to the Bill. 

MA. DEPUTY-SPEAKER: There is no 
amendment to clause 18. The question IS: 

" That Clause 18 stand part of the Bill" 

The motion was adopted. 

Clause 18 was added to the Bill. 

Clause 19- Budget of Corporation 

MR. DEPUTY- SPEAKER: There is a 
Government Amendment to Clause 19. Shri 
Upendra 

SHRI P. UPENDRA:Shn, Ibegtomove: 

Page 13,-

for Clause 1"9, substitute-

Annual finanCial statements of the Cor-
poration 

"19 (I) The Corporation shall prepare, 
In each financial year, an Annual Fi-
nanCial Statement for the next finan-
Cial year shOWing separately-

(a) The expenditure which IS proposed 
to bemetfrom the internal resources 
of the Corporation; and 

(b) the sums required from the Central 
Government to meet other ex-
penses, and dlstinguishing-

(i) revenue expenditure from other 
expenditure: and 

(ii) Non-plan expenditure from plan 
expenditure. 

(2) The Annual Financial Statement 
shall be prepared in such form and 
forwarded at such time to the Central 
Govemmentfor its approval as may be 
ag{Qed to by that Govemment and the 
Corporation." (401) 
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In the original Bill, Clause 19, mentions 
that every year the Corporation will submit to 
the Government a programme of its activi-
ties. This was misunderstoC'd b~' the people, 
particularly the media expert They tt,ought 
that the programme of activities means that 
they will have to indicate that what type of 
programmes they will broadcast or1elecast 
and they thought that would be an interfer-
ence from the GovernlTlent side. To make 
the clause more expressive, we said that it 
only relates to the budget estimates. The 
Corporation wili submr! to the Government a 
financial statement indicating how much 
revenue it expects what would be its expen-
diture and what IT'oney it expects from the 
Government Tnat woula enable the Parlia-
ment to meet their demand We want to 
remove this mlsunderstal1dlngform the minds 
of the people 

MR. DEPUTY-SPEAKER: I shall now 
put Amendment No 401, moved by Shn P. 
Upendra to 1!1e vote of the House. 

That Ouestlon is: 

"Page 13,-

for Clause 19, substitute-

" 19 (1) The Corporation shall pre-
pare, In each financial year, an Annual 
Financial Statement forthe next finan-
cial year shOWing separately-

Annual financial Statement of the Cor-
poration 

(a) the expenditure which ,s proposed 
to be metfrom the Inlernal resources 
of the corporation; and 

(b) the sums required from the Central 
Government to meet other ex-
penses, and distlnguishing-

(i) revenue expenditure from other 
expenditure; and 

~ij) Non-plan expenditure from p1an 
expenditure 

(2) The Annual Financial Statement 
shall be prepared In such form and 
forwarded at such time to the 
Central Govern mentfo r its approval 
as may be agreed to by that Gov-
ernment and the Corporation." (401) 

The motion was adopted 

I shall now put Clause 19, as amended, 
to the vote of the House. 

The question is: 

'That Clause 19, as amended, stand 
pzrt o~ the Bill n 

The motion was adopted 

Clause 19, as amended. was added to the 
Bill 

Now, t:,ere are no amendments to 
Clauses No. 20 and 21. I shall put both 
clauses, 20 and 21 to the vote of the 
House 

The question IS: 

"That Clauses 20 and 21 stand part of 
the Bill." 

The motion was adopted 

Clauses 20 and 21 were added to the Bill 

Clause 22-Power of Central Government 
tc give directions 

MR. DEPUTY-SPEAKER: Shri Glrdhan 
Lal Bhargava, are you moving your Amend-
ments to Clause 22. 

SHRI GIRDHARllAl BHARGAVA: No, 

MR DEPUTY-SPEAKER: Shri K.S. 
Rao, not present. Shri P.C. Thomas, Are you 
moving? 
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SHRI P C THOMAS I beg to move 

Page 14, lines 22 and 23,-
omit "as It may think necessary" (64) 

Page 14, lines 23 and 24,-
omit "or preservation of publIC order" 
(65) 

Page 14, line 30,-
omit "If the Corporation so desires' 
(66) 

Page 14, line 32,-
add at the end-

"Within fifteen days of the date of Issue 
of such direction or If within that time 
either House of Parliament IS not In 
seSSion, on the first day of the sitting of 
each House" (67) 

MR DEPUTY-SPEAKER Shrl Loka-
nath Choudhury, are you moving? 

SHRI LOKANATH CHOUDHURY No 

MR DEPUTY SPEAKER Shn Kusuma 
Krishna Murthy, IS not here Shn Krishna 
Kumar IS not here Shn Kumaramangalam, 
absent Shn Rupchand Pal, are you mov-
Ing? 

dra 

SHRI RUPCHAND PAL No 

MR DEPUTY-SPEAKER Shn Upen-

SHRI P UPENDRA I beg to move 

Page 14. hne 23,-

for"lnterest of" substitute 

"Interests of the sovereignty, unity 
and mtegrlty of India or" (402) 

SHRI L. K ADVANI (New Deihl) Mr 
Deputy Speaker, Sir, ffrst of all , I would like 
to admit a measure of lack of Vigilance on my 
part so tar as thiS partICular Clause 22 IS 
concerned. The onglnal Bill did not have any 

prOVIsion whICh empowered any authority to 
supersede the Board of thiS CorporatIOn 
Subsequently, an Amendment was moved 
In which the proVISion was made that If the 
President IS of oplnton that the Board has 
failed to comply with the objectives laid down 
In the Stature, the PreSident would have the 
authority to supersede the Board I felt 
strongly about that proVISion and I conveyed 
It to the Government that thiS authOrity of 
supersession being vested In the executive 
was not correct It was amended and a 
subsequent Amendment moved by the 
MInister said 

"22 B (1) Where the Board persIs-
tently makes default In complYing With 
any directions Issued under section 22 
or falls to supply the Information re-
qUired under section 22 A the Central 
Government may prepare a report 
thereof and lay It before each House of 
Parliament r 

ThiS IS the Amendment moved subse 
quently with whICh I felt In agreement I found 
no objectIOn When there was a JOint dlSCLS 
Slon, some of my other colleagues, other 
parties had a different view that the Govern 
ment or some Body should be authOrised to 
supersede a Board, If there IS Violation of the 
charter 

My own view IS that, If any authority IS to 
be vested With thiS power, that power should 
be subjected to some kind of objectIVe scru-
tiny In thiS context, I would like to POint out 
that already In the Bill, If at any time the 
Chairman or the Member Of the Board IS 
found remiss In the performance of hiS du-
ties, he can be suspended Only on the 
ground of mlsbehavlor-after the Supreme 
Court on a reference being made to It by the 
PreSident has on inqUiry held In accordance 
with such procedure as the Supreme Court 
may by rules provide, reported that the 
Chairman or the other Governors (whICh rs 
now being replaced by Member) as the case 
may be or on such grounds he could be 
removed 

Now, I regarded as very odd that wh~e 
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In the case of an lndN4dual Member, he can 
be removed only after a -reference beIng 
made to the Supreme Court and the Su-
preme Court after an inquIry cormng 10r 
conclusion and then be.ng -removoo 
Whereas In thIs case what IS said fS-nowthe 
AmendmenHhatls now moved by the MInIs-
ter-and I quote 

"Where the Board perslstentty makes 
defauH In complymg with any dIrec-
tIons ISSUed under Section 220rfads to 
supply the informatIOn required under 
sectIon 22 A, the Central Govemment 
may prepare a report thereof and lay It 
before each House of Parhament for 
any recommendatIOn thereof as to any 
actIOn (Including supersessIOn of the 
Board) wrthln whIch may be taken 
against the Board" 

ThIS IS the Amendment as presently 
worked I feel It IS odd that In case of an 
indivIdual Member we have no authority 

SHRI SOMNATH CHATTERJEE: That 
IS personal misbehaVIor (InterruptIons) 

SHRI L K ADVANI I understand. Fur-
thermore, as I said, I am myself gUIHy of a 
lapse of being Inadvertently less vigIlant 
than I ougth to be There was a consensus, 
In whIch others were there Therefore, I am 
not pressIng my POint, to the po1nt of a 
dIVISIOn But I would appeal to the Govern-
ment even at thIS late stage· please see If It 
IS possIble to provide that thiS kind of resolu-
tIon by Parliament recommendIng supers-
essIon of the Board, should be by t~pttllrds, 
and not a simple maJonty Then perhaps It 
would be an adequate safeguard If the 
Government IS willing to consider thiS sug-
gestJOn, I would be very happy. Even If It IS 
not considering the suggestion. I have only 
made my point, and pointed out the anor-
maly in the situation. , will go by the consen-
sus of the House. 

SHRI P.C. THOMAS: In Clause 22, 
Section (2) It is said that the Corporation has 

to mak-e.a broadcast, when a dJ.rectioo .has 
been given by the Government In that con-
text, what has been sta1ed IS thiS 

" such dIrectIon may .also be an-
nounced along WIth such broadcast, ri 
the CorporatIDn so deSIres" 

I thInk "If the Corporaoon so des'res~ 
may be de~ted I am not speakIng on 1he 
other amendment 

SHRI SOMNATH CHATTERJEE The 
pamt we are now conSldenng IS whether 
Parliament Will be under a special prOVISIon 
with regard to dealing with a matter when It 
comes before It, VIZ on the question of 
supersessIon of the Prasar Bharatl Board 
Clause 7 IS really a correspondmg prOVISion 
SImIlar to the prOVISion In the ConstitutIOn, 
regarding removal of Judges Really. It con-
templates a proved misbehavIOr, and the 
procedure has been laid down The highest 
JudiCial authorrty IS left to deCide thiS ques-
tion It IS a case of personal conduct on the 
part of any partIcular member, includIng the 
Chairman But Clause 22 and the amend-
ment that has been proposed, deal with a 
default In carrying out, WIthout there beIng 
personal mIsbehavior, the charter whIch s 
now Intended or proposed to be gIven to the 
Prarsar Bharatl Board to fulfIl, and the para-
meters of their functIoning 

Earher, when the 8111 was drafted and 
prepared, there was no questIOn of Parha-
ment being at all assocIated with It m the 
matter of over seeing the functIons of thIS 
Board and the Corporation, and even the 
Broadcasting CounCil Now we feel that 
Parliament should not be hamstrung In the 
matter of haVing a speCial majOrity In takmg 
a deciSion. When the diScussions took place. 
naturally I accept what Mr. Advani Said, 
perhaps Mr. Advani did not advert to it at that 
time. , would request him: because all par-
ties proceeded on that basIS, VIZ. that it will 
be a simple majority In Parliament, let it be 
so. Otherwise we have to reconSider that 
matter. At this stage, I would request Mr. 
Advanl not to press for It. Let us see, if in the 
functfonlng we find that It requires a ma;ority; 
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and even H Parliament is misusing its author-
ity-then certainly it will be a very bad day for 
this country, but even then, if we find later on 
that some check also on Parliament is nec-
essary-it is an ordinary law, it is not a 
Constitution all Amendment which will be 
required-we can always change the law. 
When a consensus has been arrived at, I 
would appeal: let it be accepted. 

SHRI INDER JIT: May I make a very 
small suggestion which could be a via media 
between the two positions? The Minister has 
said that the report would be laid before the 
two Houses of parliament. We have already 
decided to set up a Parliamentary committee 
have provided that and Prasar Bharati will be 
accountable to the Parliamentary Commit-
tee. I propose that ifthe Government has any 
complaint against Prasar Bharati, it should 
send a report to the Parliamentary Commit-
tee. The Parliamentary Committee could 
then go into the matter and make its own 
recommendation to the House, where upon 
the House could take up the matter and 
arrive at a decision. In other words, the 
Parliamentary Committee is already there. 
Why are we not considering this? 

15.00 hrs. 

. SHRI LOKANATH CHOUDHURY: I 
gave an amendment that the Bill should be 
passed by two-thirds majority in Parliament. 
Since there was a consensus, I did not move 
my amendment. Since Advaniji has now 
raised a question whether we have to accept 
this suggestion of two-thirds majority for 
passing the Bill, I think it will be in the fitness 
of things for the Government to accept it. 

SHRI VASANT SATHE: I don't think it is 
time now to really change the consensus 
arrived at. because then we will take things 
back. It is not a constitutional amendment. If 
we a'-Jo put it on par with it, so many 
compncations will arise. , don't think we 
should, at present, do it. Let us trust our-
selves; ~t us trust the Members of Parfia-
mentttvlt we ourselves will not commit wrong 
in exercising our rights. Therefore, let us 
stand by the amendment suggested by Mr. 

P. Upendra. Mr. Advani should not insist on 
it. 

SHRI P. UPENDRA: This is a very pain-
ful proviSion, not a very happy thing to advo-
cate. But In the Bill, we have put two obliga-
tions on the Corporation. (1) To implement 
the directive issued by the Government in 
the interest of the nation's security. unity and 
maintenance of public order. Secondly. to 
supply information to the Government to 
pass on to Parliament. When we have put 
two obligations, there should be a remedial 
clause also in case there is a failure, that is 
why the word 'consistently' has been used 
deliberately here. It is not one failure or two 
failures, but consistently ...... Suppose there 
is a Board tomorrow which defies the Parlia-
ment and refused to give information. Parlia-
ment of India cannot sit in a helpless condi-
tion and say that we cannot do anything; that 
is why this provision is an enabling provision. 
After all Parliament is wise. Allthe parties are 
represented here. We are only placing the 
report for consideration; Government will 
place the report for consideration of Parlia-
ment. Suppose we place a report. Parlia-
ment cannot exercise the excitative power. 
They should indicate what Parliament will do 
when the report comes. Therefore we said, 
we will make a recommendation to the Presi-
dent. We have also provided that even be-
fore taking action, a notice will be given, 
explanation will be sought, every process of 
natural justice should be followed through. 
Therefore, there is no dangerof any arbitrary 
action. You can suspect the Government 
and the Executive of taking an arbitrary 
action not Parliament of India. 

I do not agree with Advaniji when he 
said; you leave it to the supreme Court of 
India. Do you thinkthe Supreme Court Judges 
are superior to Parliament of India and they 
can exercise more power than the Parlia-
ment of India? I do not agree with this. To 
allow this executive power of superseding 
the Board of the Corporation to be left in the 
hands of the Supreme Court is not a healthy 
precedent. The Parliament must have that 
power. It you want to route that I8pot1through 
the Parliamentary Committee, then you 
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provide for it. so that when the report comes, 
let it be routed through the Parliamentary 
Committee; after that, let it come before the 
House. That we can say. I request Advanijito 
acceptthis suggestion. It is not a happy thing 
to talk about supersession when we are 
giving autonomy. But we are preparing a law 
for ever. The law is made not only for law 
abiding citizens but also law breakers. There-
fore, I think this should be provided. 

MR. DEPUTY- SPEAKER: We respect 
the Supreme Court as well as the Parlia-
ment. They are working in different spheres. 

SHRI INDER JIT (Darjeeling): There 
should be no derogatory references to the 
Supreme Court. 

MR. DEPUTY SPEAKER: We will see 
later on. 

The question is: 

~ Page 14, line 23,-

for "interest of" substitute-

.. interests of the sovereignty, unity and 
integrity of India or" (402) 

The motion was adopted 

MR. DEPUTY SPEAKER: Mr. Thomas, 
are you withdrawing your amendment? 

SHRI P.C. THOMAS: Yes. 

MR. DEPUTY-SPEAKER: Has he leave 
of the House to withdraw his amendment? 

SEVERAL HON. MEMBERS: Yes. 

Amendments Nos. 64 to 67 were, by 
leave, withdrawn 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That Clause 22, as amended, stand 
part of the Bill. " 

The motion was adopted 

Clause 22, as amended, was added to the 
Bill 

New Clauses-22 A, 22 Band 22 C 

MR. DEPUTY-SPEAKER: There are 
amendments for insertion of new Clauses 22 
A, 22 Band 22 C, by Shri Upendra. 

Amendment made: 

Page 14,-

after line 32, insert-

Power of Central Government to obtain 
information 

"22 A. The Central Government may 
require the Corporation to tur-
nish such information as that 
Government may consider nec-
essary. 

Report to Parliament In certain matters 
and recommendations as to action 

against the Board 

22 B. (1) Where the Board persistently 
makes default in complying with 
any directions issued under sec-
tion 22 or fails to supply the infor-
mation required under section 22 
A, the CentraJ Government may 
prepare a report thereof and lay it 
before each House of Parliament 
for any recommendation thereof as 
to any action (including superses-
sion of the Board) which may be 
taken against the Board. 

- (2) Ontherec:ommendationofthe 
Parliament, the President may by 
notification supersede the Board 
for such period not exceeding six 
months, as may be specified in the 
notification: 

Provided that before issuing the 
notification und.rthis sub-section, 
the President shall give a reason-
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able opportunity to the Board to 
show cause as to why It should not 
be superseded and shall consider 
the explanations and obJections, If 
any, of the Board 

Upon the publication of the noti-
fication under sub-section (2),-

all the Members shall, as from 
the date of supersession vacate 
their offices as such, 

all the powers, functions and 
duties which may, by or under 
the provIsions of this Act be 
exercised or dlsct,arged by or on 
behalf of the Board, shall, until 
the Board IS reconstituted under 
this Act, be exercised and diS-
charged by such person or per-
sons as the President may di-
rect 

(4) On the expiration of the penod of 
supersession specrfled In the noti-
fication Issued under sub-section 
(2) the President may reconstitute 
the Board by fresh appomtments, 
and In such a case any person who 
had vacated hiS office underclause 
(a) of sub-section (3) shall not be 
dlsqualrfled for appointment 

Provided thatthe President may, 
at any time before the expiration 
of the penod of supersession, 
take actIOn under this subsec-
tion 

(5) The Central Government shall 
clause the notification Issued un-
der sub-section (2) and a full report 
of the actIOn taken under this sec-
tion to be laid before each House of 
Parliament 

OffIce of Member not to disqualify a 
Member of Parliament 

22C. It IS hereby declared that the 
offtce ofthe member of the Sroad-

IS 

casting Councilor of the Com-
mittee constituted under section 
12 A shall not disqualify ItS holder 
for being chosen as, or for being, 
a Member of either House of 
Parliament" (403) 

(Shn P Upendra) 

MR DEPUTY SPEAKER The question 

"That new Clauses 22A, 22B and 22C 
be added to the Bill" 

The motIon was adopted 

New Clauses 22A, 228 and 22C were 
added to the a/1/ 

MR DEPUTY SPEAKER Consequen-
tial re-numberlng of the other Clauses, etc, 
may be done 

Clause 23 
Chairman Governors Members etc, to be 

PublIC Servants 

MR DEPUTY SPEAKER Now clause 
23 There IS an amendment, No 404, by Shn 
P Upendra 

IS 

Amendment made 

Page 14, Ime 33,-

for"Governor" substitute-

" Member" (404) 

SHRI P UPENDRA 

MR DEPUTY SPEAKER The question 

"That Clause 23, as amended, stand 
part of the Sill • 

The motIOn was adopted 

Clause 23, as amended, was added to the 
811/ 
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Clause 24 
Perfection of action taken in good faith 

MR. DEPUTY SPEAKER: Now there is 
an amendment, No. 405, to Clause 24, by 
Shri P. Upendra. 

Amendment made: 

Page 14. tine 40,-

for" Government" substitute 

" Member" (405) 
Shn P. Upendra. 

MR. DEPUTY SPEAKER: 

The question is: 

"'That Clause 24, as amended, stand 
part of the Bill." 

The motion was adopted 

Clause 24, as amended, was added to the 
Bill 

Clause 25 
Authentication of orders and other instru-

ments of Corporation 

MR. DEPUTY SPEAKER: To Clause 
25, there is an amendment, amendment No. 
406 by Shri Upendra. 

is: 

Amendment made: 

Page 15, lines 2 and 5,-

for ''Government'' substitute-

"Member" (406) 
Shri P. Upendra 

MR. DEPUTY SPEAKER: The question 

"That Clause 25, as amended, stand part of 
the Bill." 

The motion was ~ed 

Clause 25, as amended, was added to the 
Bill 

Clause 26 
Delegation of Powers 

MR. DEPUTYSPEAKER:To Clause 26 
there is an amendment, Amendment No. 
407 moved by Shri Upendra. 

Amendment made-

Page 15, line 8,-

for "Government" substitute-

"Member" (407) 

(Shri P. Upendra) 

MR. DEPUTY SPEAKER: The question 
is: 

"That Clause 26, as amended, stand 
part of the Bill." , 

The motion was adopted 

Clause 26, as amended, was added to the 
Bill 

Clause 27 
Annual Report 

MR. DEPUTY SPEAKER: Now Clause 
27 Shri Kusuma Krishna Murthy-Absent Smt. 
Malini Bhattacharya, are you moving your 
amendments? 

SHRIMATI MALINI BHATTACHARYA: 
I am not moving my amendments. 

MR. OEPUTYSPEAKER:Shri P. Upen-
dra. 

Amendment made: 

Page 15, 
a1terline 17,inStlft-

"(2) The Sroadcasting Coundt shall 
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IS: 

prepareonce In every calendar year, 
in such form and within such trme as 
may be prescribed, an annual report 
gIving a 1ul1 account of rts activities 
dUring the prevIous year and copieS 
thereof shall be forwarded to the 
Central Government and that Gov-
ernment shall cause the sameto be 
'aid be10re each House of Parlla-
ment.'· (400) 

(Shri P. Upendra) 

MR. DEPUTY SPEAKER: The ques1lOn 

"That Clause 27. as amended, stand 
part of the Bill." 

The motion was adopted 

Clause 27. as amended, was added to the 
Bill 

Clause 28 
Power to make rules 

MA. DEPUTY SPEAKER: Now Clause 
28, Shri Kusuma Krishna Murthy-Absent Shri 
P. Upendra. 

Amendments made: 

Page 15, line 25,-

for "the Chairman and the Whole-
time Governors"substitute''the Whole-
time Members." (409) 

page 15. line 27.-

for" Part-time Governors" substitute-
"Chairman and the Part time Mem-
bers." (410) 

Page 16.-

for lines 5 and 6. substitute-

"(k) the form in which. ans the time 
within which the Corporation andthe 
Broadcasting Council shall prepare 

their annual reports under section 
27;" (411) 

(Shn P. Upendra) 

IS. 
MR. DEPUTY SPEAKER: The question 

"That Clause 28, as amended, stand 
part of the Bill." 

The motion was adopted 

Clause 28, as amended, was added to the 
Bill 

CJause29 
Power to make regulations 

MR. DEPUTY SPEAKER: Now clause 
29 Shri P Upendra. 

is: 

Amendment made:-

Page 16,-

(i) lines 17 and 18,-

omit uof Governors" 

(ii) line 20,-

omit "of Governors" (412) 

(Shri P. Upendra) 

MR. DEPUTY SPEAKER: The question 

"That Clause 29, as amended. stand 
part of the Bill." 

The motion was adopted 

Clause 29, as amended. was added to the 
Bill 

MR. DEPUTY SPEAKER: There is no 
amendment to Clause 30. 

The question is: 
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'That Clause 30 stand part of the Bill .. 

The motion was adopted 

Clause 30 was added to the BIll 

MR DEPUTY SPEAKER Clause 31 
Shn Kusuma Krrshnamurthy- Absent 

The question IS 

Trat Clause 31 star"ld part ot th~ Bill" 

The motIon was aocpted 

Clause 31 was added to the a,/l 

Clause 1 
Short til A:! extent and Commencament 

MR DEPUTY SPEAKER He will give 
lunch and dinner both 

( Interruptions) 

SHRI SONTOSH MOHAN DEV I think, It 
::; 3 ruling from the Chair 

MR DEPUTY SPEAKER You can take 
It that way 

SHRI SOMNA TH CHATTERJEE Lunch 
and dinner should be 
separate (Interrupt/ors) 

MR DEPUTY SPEAKER I accept your 
amendment 

PROF MADHU DANDAVATE It should 
MR DEPUTY SPEAKER Now Clause be deemed that lunch IS already 

1, Shn P C Thomas, are you moving your given (interruptions I 
amendment? 

MR DEPUTY SPEAKER Shn P Upen-
SHRI P C THOMAS I am not moving dra 

MR DEPUTY SPEAKER Shn P Upen- Amendment made -
dra 

IS 

Amendment madtr-

Page 1, hne 6,-

for "1 989" substitute "1990" (348) 

(Shn P Upendra) 

MR DEPUTY SPEAKER The question 

"That Clause 1, as amended, stand 
part 01 the Sill " 

The motIOn was adopted 

Clause 1, as amended, was added to the 
8111 

Enacting Formula 

MR DEPUTY SPEAKER Sir. Mr 
lJgendta shou\d ~o,,\de \unch\o us ... Unter-
~~~~ 

IS 

IS 

Page 1, hne 1,-

for "Fortieth" substitute "Forty-first" 
(347) 

(Shn P Upendra) 

MR DEPUTY SPEAKER The question 

"That the Enacting Formula, as 
amended, stand part of the Bill " 

The motIOn was adopted 

The Enactmg Formula, as amended was 
added to the B/1/ 

MR DEPUTY SPEAKER The question 

"That the Long Title stand part of the 
BIll" 

The motion was adopted 
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The Long Title was added to the B/I/ 

SHRI P UPENDRA I bGg to move 

"That the Bill, as arr 8'lOed be passed" 

MR DEPUTY SPEAKER Motion 
moved 

''That t1e Bill. tlS arn€nded, be passed~ 
~c .. "-' ... ' 

SHRI A K ROY (Dhanbad) This Gov-
E'mment IS In the habft of do r"lg new thrngs-
may be good or bad T~ S IS a new tplng he 
has brougl-tt Wltn a E'dl v:'tr CO'1Vlnclng thick-
ness and a nUTT'be v of Clduses But I orly 
want to caution on on'? POI'll Nc..wadays, we 
are rearing so m~:::h about autoromy Au-
tonomy from WhOfTl a'1d autonomy for what? 
Though many Members have referred ·0 
that, I want to repeat because In SOTTle Dtrer 
way, directly or Indirectly, all this talk. of 
autonomy alms at curtailing 0' minimising 
the authority and Importance of this Parl,a-
ment What IS hapoenlng today? After all 
what have we dare apd for wha· are we 
congratulating each o'her? For making a 
Government 'nstltlltlon Into aquasl-Govern-
ment institution ThiS IS what we are dOing In 

the name of autonorr.y A group of o~lclals 
a group of experts iowever great they may 
be, cannot be as denocrat as thiS parlIa-
mentary institution Tnls IS something we 
mU;:3t bear In 'l11'1d So g,vlng autonomy, 
does It mean re:leW\g them from the bureau-
cratic control, trom the party control Just as a 
safeguard against Its misuse? That IS one 
thmg But It we IJst encourage tl',IS philoso-
phy then tomorroVv they NIII say, the steel 
Industry IS not function ng well let us give rt 
autonomy and all assets ot Rs 8000 crores 
be handed over to somebody Same way IT 
the coal Industry IS not functioning properly, 
let us give It autonomy and handover assers 
worth Rs 5000 crares to some bUSiness 
man On the same analogy. If the Parliament 
IS not working properly because of the zero 
hour, let us hand over thiS to some autono-
mous body to rule It It thiS goes on like thiS 
I do not know where It Will lead to ThiS IS the 
phlfosophy When Ar}un Sengupta's report 
on ~ub\\C sec\ot carne, 'He o??Ose(\ It 

One wonderful thing you Will under-
stand IS that Wisdom also vanes when a fTlan 
goes from left to right So when the same 
people Will go 10 the right-they Will sit on the 
treasury benChes-they Will speak one thing 
and when they come on the opPosite Side, 
they speak In some other tone Those who 
were roanng like a lion when sitting on the 
opposIte benches are sItting qUietly like a cat 
on the treasury benches 

[ Trans/atlon] 

SHRI VASANT SATHE Not only Cat 
The apt expression In Hindi IS Bheeg/ Bill 

[English] 

I am root referrlllg to Prof Madhu Dan-
dava~e 

SHRI A K ROY I know Prof Dan-
oavate 

[ Trans/atlon] 

We bow beforE' hIm 

He salo Fabian, I consider him as an 
Ideal Fablrl.n, In the definition of late Ashol{ 
Mehta Anyway, that IS a d'fferent thing But 
I say where are you gOing? ThiS electriC 
media had started as a company It started 
as a Broadcasting Company. then as a 
Sen/Ice, and then It became AI: India RadiO 
Are we again gOing towards that company? 
That IS what sometimes concerns us I want 
that tf-JIS autoJ")omy may be for the bener 
development of the sC1eme Prof Ranga 
and everyone of us feels that thiS T V and 
RadiO will not become anti-Indian, It Will 
become Indian hst ThiS autonomy Will have 
only one dIrectIon that It Will Indlanlse our 
broadcastl'1g sy~tem, and nothmg else 
People tal" of BBC and other things I have 
got a poor opmloll about SSC They say It IS 
Independent But they have a class Interest 
SBe, In all Its efforts, works for Western 
rnterests, tor the multinationals' Interests I! 
works agamst the Interests of India I had the 



531 Prasar Bhararl 
(Broadcastmg 

AUGUST 30, 1990 Cotpn. of IndIa) 532 
BI/I 

[Sh A.K Roy] 

opportunity to hear some BBC broadcast 
after the assaSSination of Mrs Gandhi I can 
tell you that fifty per cent responsibility for the 
nots In this country should go to BBC This 
type of a Western media cannot be our Ideal 
They are always anti-Indians, antI-Commu-
nists, anti-socialists We cannot be slaves 
We are making them as our Ideal I am 
opposed to It Where from have you got this 
conception of Governor? It has come from 
BBC Where from have you got this two-tier 
system? It has come tram BBC Where have 
the entire safeguards come from? They have 
come the BBC You talk of BBC, you dream 
of BBC, you listen to BBC and you say that 
you are Indlanlslng our broadcasting sys-
tem First, be Indian yourself Let us Indlan-
Ise our Government, Indlanlse our Minister 
Then only we can hope that we wlllindlanise 
our broadcasting system With this construc-
tive criticism, I support the Bill 

~ 

"" ') - .. ...,---

SHB1S0NTOsH MOHAN DEV Sir, my 
experience In this Parliament IS for eleven 
years and In this eleven years time, I think 
this IS the first day when we have had a very 
smooth functioning of the Parliament, With-
out Zero Hour and with Question Hour also 
very smooth I think, for the first time today, 
In all these five years, I have seen Mr Upendra 
laughing, In sprte of hiS not haVing hiS lunch 
I congratulate the Government as well as 
their supporting parties Now I think It IS a 
new beglnlng for us that on Issues whICh are 
of national Importance, all parties can Jom 
hands together and come to a deCISion 
From that point of View, I think thiS IS a good 
beginning and we shall maintain It 

Sir, through thiS Parliament and through 
you, I Will not go to the extent where Mr Roy 
has gone, but I Will only hope that by giVing 
autonomy, we are not creating a Franken-
stein We hopethatthose people who Will be 
coming In the Board In future, Will respect the 
sentiments of the people's representatives 
In thiS House and we Will have no occasion 
to have any repentance tor It We have to see 
that those parts 01 the country which have 
been neglected, are also taken Into consld-

eratlon ThiS IS one area where, I am afraid, 
the people's representatlVes have a better 
feeling to know whet IS happentng I come 
from an area which IS surrounded by China, 
Burma and Bangladesh and as I have men-
tioned dUring my speech, both RadiO and 
TeleVISion services are very weak and we 
are being Influenced and ourfuture genera-
tion IS bell1g Influenced by Bangladesh and 
other foreign radiO and TV programmes 
Keeping that In View, I shall again appeal to 
those who are coming and taking over these 
organisations Will see that the SPirit that IS 
now being there In the TV and RadiO Will not 
be there In future and they Will take correct 
step and go ahead on the correct hne so that 
the whole Indla.,gets the»,eneflt out of It 

- ~ .... r- ;."'\ 
SHRI SOMNATH CHATTERJEE Mr 

Deputy'SPeaRer, Sir IT'\ls~ortant day 
In the history of Parliament and particularly 
when I find that all sections of the House 
today have, I take It, deCided to pass thiS Bill 
unanimously It has opened a new chapter 
I hope, of cooperation between the different 
sections of the House I can only hope that 
there IS a real change of hearts not mere 
compulSion of events which has brought 
about thl~ change Sir, what we want IS that 
thiS Prasar Sharatl Bill has been conceived 
and thought of and really there has been a 
public demand for thiS because of what had 
happened In the past and whIch really af-
fected the credibility of the organisation as a 
whole, the system as a whole Theretore 
what IS essential IS that the credIbility has to 
be restored 

Sir, we have our reservations, no doubt, 
on the overall Impact of the leg.tslatlon that 
we are gOlOg to pass today and we have to 
be very-very careful and w.e Will be Inter-
ested In see 109 what sort of people are being 
selected to run thiS organisation We have 
thought of a SelectIon Committee with Im-
portant people there But, the proper chOice 
of persons Will be most Important to run thiS 
Important Institution Sir, I agree and I share 
the views of Mr Santosh Mohan Dev that we 
should be careful to prevent Frankenste In 
from coming Into the scene and In thatsphere 
I feel that the role of the JOint Parliamentary 
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Committee will be very-very crucial and that 
IS why we have been demanding that there 
must be the participation of Parliament In the 
process and If you leave It entirely to a body 
of persons, then they will not be accountable 
to anybody That Will make It a monster 
Therefore, Parliament representing the 
country as a whole and with all sections of 
the people participating In It Will have I 
hope, a check and at the same time I hope 
and I express my hope that there Will be no 
occasion for the Parliament to actively inter-
vene In the functioning of It because not with 
that object we have created thiS 

Sir, the other thing I would request all 
concerned, particularly the Government- now 
they Will have to lay down the rules and 
regulationS-Is that there IS a great danger of 
taking over by multinationals and big houses 
and the monopoly houses about which all 
sections of the House have expressed their 
apprehensions that they may take over thiS 
Important Institution and stili further pollute 
our cultural atmosphere In thiS country 
Therefore, that has to be seriously looked 
Into to see that no such occasion IS there no 
such posslblrty IS there that the multlnatlon 
als or the big houses will control thiS inStitu-
tion 

Sir before I resume my seat, I would like 
to remind the Hon'ble Minister that India IS a 
vast country With different cultures different 
languages spoken and different ethos There-
fore, It IS essential that the Regional Councils 
be formed and the State Governments views 
should be taken whatever party In power 
may be there So that these Regional Coun-
Cils can properly discharge their functions 
and In India, about which we feel there IS 
unity In diverSIty the overall expression of 
our culture and etho can be properly re-
flected In the functioning of thiS Important 
media 

SIr, I thank the han MinIster for accept-
Ing Mrs Mallnl Bhattacharya s amendment 
wrth regard to the employees that she has 
moved and I congratulate the Government 
for coming With thIS Bill and shOWing an 
attItude of cooperatIon and openners of mind 

which I hope In future In all Important matters 
Will be shown by all SIdes of the House 

[TranslatIon] .. , ... ;;>....J _ '\ )-. 
SHRIL K ADVANI Mr Deputy Speaker, 

Sir, atthe-outs-et,-I WOUld like to thank my 
friends sitting In the opposition benches for 
they while respecting my sentiments ac-
cepted my suggestion Even though they did 
not agree With my suggestIon but my friends 
sitting on both the Sides accepted It They 
have lived up to my confidence I am h19h1y 
grateful to them for thiS 

[English] 

SHRI SONTOSH MOHAN DEV Yes-
terday you doubted 

SHRI L K ADVANI I did and, therefore, 
I accepted your words for It and I appeal to 
the Government as well as to my 
colleagues (InterruptIons) 

[ TranslatIOn] 

I think the confidence which has been 
shown With regard to ths Bill seeking auton-
omy for the media IS need In our day-to-day 
relations too It IS confidence that makes 
democracy and the Parliament run I would 
like to submit that when we were struggling 
SwaraJ we knew that getting Swara] was not 
a guarantee that we would be really inde-
pendent We knew that we will have to work 
very hard to get the real Swaraj' LikeWise, 
there IS no logiC In thinking that after getting 
autonomv the RadiO and the TV Will gain 
exemplary excellence by themselves It IS 
Just a beginning and we therefore hope that 
the credibility of media will Increase the 
standard of programmes Will be raised and 
the three objectives of media Vlzto entertam, 
to Inform and to educate Will be achieved 
fully With thiS confidence we are today 
passing thiS Bill 

We discussed certam POints WIth regard 
to the employees I would like to caution the 
han Minister to keep the employees In mInd 
After It becomes an autonomous institution 



535 Prasar Bharatl 
(BroadcastIng 

AUGUST 30, 1990 Corpn. of India) 536 
Bill 

[Sh L K Advanr] 

they will no more be Government employees 
and therefore they expect many facilities 
which they normally enjoyed as Government 
Employees to continue In future also like 
housing, pension and many other facllrtles 
They fear whether they will cease to enJoy all 
these faCilities? I want that their anxieties 
and apprehenSions wrth regard to thiS be 
removed and the new c('rporatlon that IS 
gOing to be formed should ensure them 
these faCilities Only then the standard of 
programmes will be raised, and the obJec-
tives of Radio and TV I e to entertain, to 
educate and to Inform will also be accom-
plished The new body should think about 
the development of the manpower and- tap-
ping their ~alents and ensure good future 
prospects for them 

Mr Deputy Speaker, Sir, as I said ear-
lier thiS day when thiS Bill IS passed will be 
written In golden letters In the history of our 
democracy ThiS Will be a remarkable day for 
the Indian Communication media and the 
history of Parliament The party I represent 
has con' tartly bee., struggling for thiS au-
tonomy for years and decades It had no 
heSitation In thiS regard at any time or at any 
level on the baSIS of which our opinion could 
undergo a change as our fnends say that 
people talk In one tone when they are In 
ruling Darty and In the other wnen they are 
out I can at least say on behalf of my party 
that we had a firm stand on thiS Issue and we 
have been "Jerking for the fulfilment of thiS 
cause whE>rever we rel"'1amed Personally It 
IS a matter Of great satlbfactlon to methat thiS 
Prasar Sharatl Bill be passed today though It 
could not be passed In 1989 because of 
certain shortcomings NOlA those shortcom-
Ings have been rerT'oved With the co-opera-
tIOn of the whole House The corporation Will 
now be fully autonomous but at the same 
time accountable to Parliament and the 
elected re-presentatlves of the people The 
blend of both the factors IS Indepd a great 
achievement For thIS, I would like to con-
gratulate the Government and personally 
congratulate Shn Upendra and thank him for 
bnnglng thiS Sill here In the House and 
getting It passed 

[English] S"~ ~ .' . ~ 
SHRI V~SAt:n §ATHE Mr Deputy 

Speaker'-Slr, I entlrely-;gree that rt IS a 
histOrical day and In a rare and good mood, 
we have shown that whenever there IS 
something of natlonalmterest, we have done 
It In a splrrt of understanding and cooperatIOn 
among all sections We, as a Parliament, are 
capable of rising to the national need, riSing 
above our party conSiderations and forget 
our differences By thiS Bill, probably, we 
have shown a good example not only for us 
but for future Parliament also I have a par-
ticular satisfaction When I started speaking 
on thiS Bill, many of my friends had reserva-
tions I am really happy that somehow all the 
things that I had said have come about after 
our diSCUSSions I must congratulate Shrl 
Upendra particularly-we exchange harsh 
words sometimes In Parllament-forthe SPIrit 
wrth which he inVited us, sat with us and 
discussed the various suggestions not only 
With us, but along With the representatives of 
other parties also I beheve, If the same Spirit 
of understanding, cooperation, dialogue and 
diSCUSSion can be displayed In other areas 
which are concerning our nattonaillfe, It can 
bring about a tremendous change and so 
much bitterness In the country can be 
aVOided As far as the new Corporation IS 
concerned, I give my best Wishes to It The 
other day Upendra JI was telling me, 'Once 
thiS Bill IS passed It IS better I have had 
8nough of thiS "I do not want to say what he 
further tolc! me I do not want him to leave the 
responSibility HI the Ministry 

Now I am confident that good people 
Will be selected In the Corporation There are 
eminent people In thiS country both outSide 
and Within the system They know what the 
nation expects of them and, therefore ths 
Will be a tpal and a challenge to them to prove 
that they Will work out an institution for the 
good of the people, to serve the mterest of 
the rural people of India, mainly people hVing 
In the rural areas, 80 per cent of our popula-
tion who are poor If that happens, believe 
me, we Will set an example not only for OUi 
country but for the rest of the developing 
would and even the developed world 
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I was saying in my speech earlier, "Why 
do you want to rely and take the example of 
BBe?" In fact. to quote BBC again and again 
somewhero I said it is showing slavish 
mentality, colonial mentality of the past. 
People have become free from the British 
colony and become masters. But some 
people are even today slaves of language or 
something or another. Why do you want to 
be slaves of SBC? He was saying NSS", I am 
sure you are not a slave of "BB-A", uBB-B" or 
"BB-C".(/ntsrruptions) You d~not want to be 
a slave of any "BS". 

Apart from the ligher side, now I see that 
we set a new deal of service. As I said 
yesterday, I sincerely hope that all the aber· 
rations that have taken place including the 
latest aberration which I have referred to will 
be removed and they will show the inde-
pendence and courage of showing good 
programmes, programmes which will help 
the-people of this country. 

With this expectation and hope, I send 
all my good wishes to the members of the 
new Corporation, particularty to the employ· 
ees. Again I WOHId say, involve the employ-
ees. You have very good people in both AlR 
and Doordarshan, both on the programme 
side and engineering side. I would suggest, 
involve them, create a feeling of belonging, 
participation to them and then I have no 
doubt, they will give you excellent results 
which will become a pride of this country and 
make this Corporation a pride of our nation. 

Once again, I would like to congratulate 
Shri P. Upendra. 

[Translation] S ~ ? ~ "'.., cr 
SHRIBHOGENDRAJHA (Madhubani): 

Mr. DeputY spiSker, Sir:' it is indeed a his-
toric day for Parliament and certainly a very 

_important day for Doordarshan and All India 
Radio. It is a historic day also because the 
people of this country elected a minority 
Gover,nment in 1989 and made the largest 
PWtv which was in power for years together, 
sil' in the opposition. Today that minority 
Gov.emment which our friends say is a 

Government on two crutches has proved its 
worth by taking such a vital decision. These 
two crutches have brought the ruling party 
and the largest party opposition together on 
this issue(lnte"uptions) We have unitedly 
decided this issue. This Bill is the biggest 
proof of this fad. The diverse opinions ex-
pressed by our masses are reflected in this 
Bill which we are going to pass. We hope that 
the proposed Prasar Bharati would not only 
disseminate information but also propagate 
Indian tradition. We have still to learn a lot 
from our ancient Indian CivHization. Unity in 
diversity. respect for different religious be-
liefs besides firm belief In one's faith are the 
main features of our tradition. This work will 
bEt fulfilled through the medium of Prasar 
Bharati. The name is appropriate as we hope 
Prasar Bharati would propagate these val· 
ues. I hope that this task will be fulfilled in this 
session itself. Useless names like "AirlndiaB 

should be substituted for better names like 
"Aakash Bharati". The name of Indian Aril-
ines can also be changed. I think that simi-
larly, this name is also auspicious. My friend 
Shri Rai has said that there is danger of 
misuse. It is true but we have made provi-
sions to check such m1suse. We used to feel 
bad that the electronic media was being 
misused earlier not only in favour of the 
Government but also the Ministers. We had 
been struggling for providing autonomy to 
the electronic media. Advani ji, has rightly 
asserted that autonomy may bring in its fold 
the danger of making Prasar Bharati a tool 
in the hands of capitalists and imperialist 
forces. Thus the control of Parliament has 
been retained. Not only autonomy has been 
given but the control of Parliament has also 
been kept. The Bill is a moderate blend of 
democratic elements and autonomy. 

Particularly there has been a good 
beginning regarding matters pertaining to 
employees for which we used to struggle 
inside and outside the Parliament. Article 
311 which used to hang over our head fike 
the Oamocles sword will soon be abrogated 
through this Bill. It is a matter 0' joy that all the 
parties in the Parliament remained united 
and the Government has also admitted that 
whatever was done was for the good and it 
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was good for the future too. Therefore, it is a 
favourable indication for the working class of 
this country. 

Mr. Deputy Speaker, Sir, we have not 
made it clear whether it will fulfil the objec-
tives of the Constitution. I hope that Shri 
Upendra will pay particular attention in fram-
ing the rules so as to enable us to retain our 
democratic, socialistic and non-communal 
character enshrined in the Constitution. The 
Government should take care and we should 
also see to it that the issue of religion does 
not become a part of Prasar Bharati. 

MR. DEPUTY SPEAKER: Bhogendra 
ji, all these things have already been dis-
cussed. 

SHRt BHOGENDRA JHA: Mr. Deputy 
Speaker, Sir, I am concluding. I will not take 
long. If we go through our history and our 
cultural heritage, we will find that before 
Krishna, and Rama there have been coura-
geous figures of importance like lord Shiva 
etc. Durga and Kali are considered incarna-
tion of Shakti. But when the matter of religion 
comes ... (Interruptions) 

The programmes in A.1. R. and Door-
darshan encourage superstition and they 
are propagated in such a manner that we 
have to suffer and we win continue to suffer 
in future also. Mr. Deputy Speaker, Sir, I 
would conclude by saying that this tradition 
which has been initiated in Pariiament should 
be carried further and make efforts to achieve 
the goal. h augers well for future. 

[English) S ~ ~ .. \... ~ 
PROF. P.J. KURlEN: Sir, I want only to 

thank ~ri Upendra for accepting the impor-
tant amendments moved by our party. We 
have certainly reservations on the Bill which 
haspresented in this House and Mr. Sathe in 
his speech expressed them. So, subse-
quently we moved amendments. Shri Upen-
dra was prepared to discuss with us and 
even though the Bill that is being passed 

today, after a metamorphosis, becomes a 
new Bill, it can be considered as our Bill 
because of the amendments. Our Party, in 
our manifesto has said that we are for func-
tional autonomy. I don't say that this Bill is 
perfectly in accordance with that. But this Bill 
is very near to functional autonomy. We are 
very happy about that. lance again thank 
Shri Upendra for accepting our amendments 
so that the Bill is a new one. I have got only 
one request. As Shri Sathe and other lead-
ers mentioned, the performance of the Prasar 
Bharati should be such that it benefits our 80 
per cent people who are living in the rural 
areas of our country. 

Thank you ve!y much. 
~) '".~ ~ ,\.A \ 

S_HRI JNDER JIT: Mr. Deputy Speaker, 
Sir, today is irld'8'9d a historic day both for our 
media and for our young democracy. I join 
others in rejoicing over the imminent pas-
sage of the Bill. I would also like to congratu-
late the Government for its great Tyaag. We 
describe it as a great Tyaag. !Tis not easy to 
surrender or give up power that you have. I 
am also happy that the Bill provides for 
accountability of Prasar Bharati to a Parlia-
mentary Committee. But I would also like to 
sound a note of caution. I do hope that 
Prasar Bharati will be allowed to function in 
a genuinely autonomous way and that the 
Pariiamentary Committee would not inter-
fere too much in its day to day functioning. 

Sir, I would also like to express my hope 
that Prasar Bharati will try to uphold the 
finest traditions of journalism and media and 
we can look forward to a situation where 
facts would always be sacred even as the 
comment is free. The human factor is an 
important factor. I strongly hope that we will 
be able to get the finest material for the 
Prasar Bharati and its functioning. Even as I 
say all these things, I would Ike to express 
for the sake of the record my disappointment 
and distress on one aspect of the matter. 
This Government had held out hope of re-
storing the vitality and dignity of democratic 
institutions. Accordingly, in my view, this 
very important legislation should have been 
referred to a Joint Select Committeeof Par-
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liament. ~ say this because at the manner in 
which the exereise has been done. It has 
been done rather in an ad hoc and casual 
manner. Infact. the Minister himseff went on 
record to say that the BiD as adopted may not 
u1timataty be final. I db hop& and pray that in 
future whenever such important legislation 
is brought foMard, it would be referred to a 
Joint Select Committee of the two Houses in 
acoordance with the best tradition. 

Finally I shall condude after making 
only one more point. I am very happy that 
Shri Upendra, Shri Sathe and other friends 
of the Opposition were able to come to-
gether. But for the record. I do earnestly 
hope that they had also sought the assis-
tance and consultation of the smaller par-
ties. The larger parties are no doubt very 
strong. They are in a majority. But the major-
ity does not necessarily have monopoly over 
ideas and wisdom. I would like to condude 
by expressing the hope that Prasar Bharati 
would function in accordance with the finest 
traditions of the media and the autonomous 
sought to be reflected in this Bill. 

~ ~,,..! 1:"-. 
SHRI P. M. SA D..(LakShadweep): 

Sir, I congratulate Shri Upendra far having 
brought the entire House into a compro-
mised House for Prasar Bharati. The unique 
feature of this Prasar Bharati Bill is that it is 
going to be an autonomcDUS Corporation. At 
the same time, by giving national priority, the 
Parliament ot India is going to strictly scruti-
nfse. its actMties. It is a noble feature for any 
public seclDr getting an autonomy and this is 
going to be a trend-setter in the country. Let 
us hope so. Yesterday, I wanted to congratu-
tate you. I was remembering your predeces-
sor P.rof. KhadiJkar who was also very strict 
and disciplinarian like you. But for you. we 
would not have continuously deliberated for 
four 8"Id a half hours and finished this. There-
fora, you deserve our congratulations. Yes-
terday Advani~ was convincing Satheji and 
bath of 1hem happened to be the former 
Information and Broadcasting Ministers-l am 
naI going to score any potitical point here-
and bath of them W8f8 trytng to convince the 
present Information and Broadcasting Min-
iaterthatthaywwegoingtocometogethertD 

B,71 

see that a new trend was set here. No party 
is going to take any political mileage for any 
national priority. Therefore, we have browed 
and we continue- to brew here for any na-
tional priority and compromising stand. In 
fact; as has been already mentioned by Prof. 
Kurien, it is our amendment about Parlia-
mentary Committee which is a noble feature 
of this Bill. I do not want to speak further. 
Everybody is waiting for a break as there 
was no lunch break. Anyway, here the criti-
cal cooperation and constructive coopera-
tion comes together and makes the Bill a 
success. That is why, amendments moved 
by Mrs. Malini and Mr. Rangarajan have 
been accepted by the Government. I only 
say on this historic day that in functioning of 
the Prasar Bharati Corporation, regional 
councils should be strengthened and at the 
same time advisory council for programming 
must also be strengthened so that the Prasar 
Bharati cannot give an un-Indian and anti· 
Indian type of things which is happening in 
other broadcasting stations. There10re,Iwish 
all the best and also congratulate you once 
again for conducting the House and for 
completing the business of this PrasarBharati 
Bill successfully. . ~ l __ u_3 

SHAI SAIF-UD-DIN CHQ~DHMRY 
(KatwiJ=_. Oeputy'Speaker, Sir, I am not 
going to repeat all that has been said by 
other hon. Members like this is a very historic 
day andthis legislation is a very remarkable 
legislation. But one noble thing that I want to 
mention her .. again is in regard to superses-
sion powerwhich filas not been vested on the 
executive, that is the Government. It will be 
",aced befors>ths House and ttle House will 
r.ecommenc:tthe-actionto be taken when the 
Corporation wt)uJd be. flouting the directives 
of the-Government. NOw there was an opin· 
ion that the Parliament should adopt that 
resolutioD by two-thUds majority. I am aJso 
not in favour of that and that has not been 
accepted. But in view of tna prevailing situ-
ation which is there in the House and in view 
ofth&teeftngs ~ hvoufd like to mention 
one ttUng which is ~ryimportant to my mind 
and, that is that, wI1en that unfortunate situ-
ation arr~ there. shoukt be a proposal 
placed before thft Hause for any kind of 
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actIOn to be taken. I would request all the 
politICal parties to see that Parliament re-
mains undivided 

and no whiP by the political parties IS issued 
and Members indIVidually on the merit of the 
situatIOn take actIOn and recommend actIOn. 
That Will be a safeguard for preventing the 
Government from usurpmg the power of 
Parliament through Its maJority. That IS my 
appeal to the Government to all the polrtlcal 
parties who are represented In thiS House 

16.00 hrs. 

MR DEPUTY SPEAKER At 4 O'clock 
the House was expected to take up Item 
Nos 26 and 27 But thIS busmess has to 
continue So I postpone the diSCUSSIOn on 
Item Nos 26 and 27. The Half-an-Hour diS-
cussIOn also I postpone to a later date be-
cause there are other Items which have to 
come up 

DR. THAMBI DURAl: As our Members 
have s~a1'iIslOfi'COay not because we 
are forming the Broadcasting CorporatIOn of 
India called Prasar Bharati, but because of 
the fact as to how we have come together, all 
the politICal parties have come together to 
pass this Bill That IS the most important 
factor. For this credit goes not only to the 
National Front Government but also to a"the 
politICal parties now m the lok Sabha. Most 
of the political parties wanted to give this kind 
of a status to the media. They also men-
tioned It in their electIOn manifesto. luckily 
the National Front Government got that 
opportunity and also Shn Upendra got the 
opportunity to fulfil this promise and all of us 
have cooperated with him I congratulate 
UpendraJI for making so much of efforts, 
,nspite of so much of pressure brought to 
bear upon him. Yesterday he would have got 
so much frustrated I also raised that ISsue 
But because of the democratic system that 
we have, today we are able to have four 
more hours to diSCUSS thiS Bill. We all fol-
lowed the procedure which we did eartier 
also Because of that he accepted certain 

amendments and he also moved certain 
amendments which we cannot deny. 

DUring my speech also I mentioned 
certam factors, but he did not answer me I 
told him how Doordarshan, Madras IS func-
tIOning As Shn Roy saId, when some parties 
are sitting on thiS side they are thinking 
something and when they come to the other 
side their thinking IS different That IS correct 
When they were Sitting here they CritiCiSed 
the functlonmg of Doordarshan, they wanted 
It to be ImpartIal and that IS why they advo-
cated for autonomy But what IS happening 
till now? He could not pull up hIS partner DMK 
In Madras for the way they are misusing It 
But he has never answered that poInt I am 
not saying anything political So many Kavi 
Melas they have conducted, but they used 
them only for pohtlCal purposes of the DMK 
party He has to gIVe me an answer as to how 
the Chief MInister of Tamil Nadu behaved 
and how he IS mISusing It 

I am also for the media to become more 
autonomous In orderto strengthen our coun-
try That IS Important culturally and because 
of many other factors The most Important 
factor IS, In the name of IntegratIOn, we have 
to see that one culture or one language IS not 
thrust on the people of thIS country. We have 
to resPect all the cultures arid all the national 
languages of this country and give them due 
Importance We are not giving the whole 
power to the Corporation. As Shri Roy said, 
we are not de-nationalising it, not a all. Still 
because there are so many factors, the 
Government should take care of It. The 
Par1lament is supreme body The supreme 
body is stili having Its control over thIS or-
ganisation That is why we form parllamen-
tarycommlttees The parliamentary commit-
tees do notjust interfere In the functioning of 
Prasar Bharatl unnecessarily. The parlla-
mentary committee for the Corporation would 
functIon tp give constructive and good sug-
gestions I think, Mr. Upendra would take 
mto account all these things and give direc-
tions to the CorporatIOn also. 

S ~v._- '-'\ ~ 
SHRI ~s BAD' Sir. there is total una-

nlmityabOut the role which the TV or the All 
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India Radio can play particularly in a country 
where everyone of us is allowed freedom 
and democracy. I congratulate Mr. Upendra 
for more flexibility in accepting the right 
suggestions and amendments brought forth 
by Opposition parties. It is a good gesture. I 
wish that it should also be adopted in future 
for all the Bills that might be brought by the 
Government. 

" 
Everybody calls it red letter day. I wish 

to call it a red letter day only when Mr. 
Upendra ensures that there would not be 
expediting, particularly if there were to be 
criticism of the Government, if the Govern-
ment or Mr. Upendra were not to impose 
directly or indirectly his will when there were 
to be criticism from the people. Everyone of 
us likes freedom, democracy, seH-respect 
and autonomy. But when we come to power, 
we forgetthe past. Then, we will take every-
thing into our hands and reject all those 
things which we demanded earlier. So, I 
wish it is not by virtue of bringing the Act but 
more by showing the same gesture in imple-
menting these values. I congratulate him for 
that. 

As a Memb9r of the Estimates Commit-
tee, many a time, I have met the concerned 
officers. There and also otherwise I have 
expressed my strong opinion for autonomy. 
But if the autonomy is now given only to 
some officials who are not committed to our 
values, then we have lost everything. The 
freedom that you gave is only from political 
power. But freedom given to undeserving 
officials also must be checked. So, I wish, 
while choosing the Members of the Commit-
tee, either through the President or other-
wise, the integrity of the person the 
seH-respect of the person, the individual 
thinking of the person, the ability to criticism 
and stand for values must also be taken into 
account. If this IS not done, the purpose of 
this Bill will not be achieved. 

One aspect, though it is not connected 
with this Bill, the infrastructure is already 
there and hundreds of crores 01 rupees have 
been invested-is to ensure that the same 
thing is passed on to the millions of poor 

living in the rural areas. I request the hon. 
Minister to think of giving free TV sets to the 
community centres-among the 
under-privileged. (Interruptions) 

I finally congratulate him for bringing 
this legislation to the Parliament and getting 
it passed unanimously with total support of 
all the parties irrespective of the little defects 
which they had. Thank you very much. 

SHRI NANI BHATTACHARYA: Sir, it is 
a memorable day. (Interruptions) On the 
memorable day, the House should also set 
two examples. (Interruptions) While going to 
pass the new legislation to make Prasar 
Bharati an autonomous institution, its ac-
countability should only be to the 
Parliament. (Interruptions) This is number 
one. (Interruptions) 

The second example set in this House is 
also commendable democratic exercise for 
passing this legislation. We have set the 
example how the democratic forces should 
be carried on further. So, I congratulate Shri 
P. Upendra, the Minister, the National Front 
Government and other Members for passing 
this Bill. 

( Interruptions) 
·~.;U") 

SHRI S. KRISHNA KUMAR: Sir, the 
Congress Party has extended its construc-
tive cooperation in passing this Bill not by 
compUlsion of events, as has been men-
tioned by Somnathji, but in genuine spirit of 
accommodation. We stuck to our manifesto 
principles. We have not compromised on 
these principles. We are happy that the 
Prasar Bharati as has ultimately come out 
and corresponds to virtually all the parame-
ters. We have laid down in our manifesto 
provisions in relation to functional autonomy 
as well as adequate control by the sovereign 
Parliament have now been ensured. As the 
Prasar Bharati is being formed, let us hope 
that the Government of the day, will also turn 
a new leaf and resist the temptation to run 
this autonomous Corporation by back seat 
driving. Let the most meritorious people, 
people with a tradition and track record and 
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credibility be setected for each post of this 
Corporation. let this Corporation function 
genuinely as aset'Vamofthepeopie and let 
the media be bufIt us as a powerful instru-
ment as it $hou1d be for buikRng up a m0d-
em, socialiSt. welfare stale in India. Thank 
you. 

(Jnt~~)v ~ 
,.; 

S~I NIRMAl KANTJ CHATJEBJ6E: 
Sir, we have debated for an these hours in a 
spirit of accommodation and it has been 
considered to be a Red Letter Day and 
glowing tributes have been paid to former 
Minister of Information and Broadcasting, 
the present Minister and others. Sir, let it be 
a Red Letter Day. But what I want to under-
line is that incidentally something else has 
happened. I believe that almost for the first 
time in the history of Parliament, the submis-
sion of the executive to the legislature, to 
the Parliament has taken 'Place. While de-
bating for autonomy, incidental1y, we have 
been able to achieve this supremacy of 
Parliament. For that also,let us consider this 
day to be a Red letter Day for the Parlia-
ment, for the lok Sabha itseH. And for that, 
I congratulate not only the former and the 
present Minister but the entire House and all 
the Members who kept their vigilance in 
passing this Bill in this fashion. 

I Translation] 

SliB) ~AMENORA SINGtI BANERA 
(Bhilwara: r.lJeputYSpeaker, Sir,l would 
like to place two issues before the House. 
One is that the people sitting in the opposi-
tion party have exploited the media for the 
last 42 years and have misused it to serve 
their own selfish ends. (Interruptions) 

[English] 

AN HON. MEMBER: Sir, you can con-
gratulate the Minister on our behalf and save 
us from starvation ... (Intsrruptions) 

IT IaIlSlation] 

StlRt HAMENORA SINGH BANERA: 
Today they, have exhibited a gesture of unity 
for which I woufd like to thank them. Sec-
ondty,lwould like to thankShri Sathe and his 
.colleagues for keeping their word and not 
breakingtheir promISe. Whateverwas prom-
ised in the National Front eJection manifesto 
to regarding our dream of strengthening the 
roots of our democracy has been fuffilled 
today through the Prasar Bharati SUJ and I 
thank the Government for this botd attempt. 

-"') -
SHR1 KAPil OEV SHASTRI (Sonepat): 

Mr. Deputy Speaker, Sir: todayls the first 
day in the history of last nine months in which 
a motion has been passed without any tur-
moil and criticism. Till now everyone ex-
pressed their views regarding Prasar Sharati 
BHI in English but I shall end my statement 
quoting a Sanskrit Couplet. 

"Sarvey Bhawantu Sukhina 

Sarvey Santu Niramaya 

Sarvey Bhadrani Pashyantu 

Ma Kashchida Dukh Bhag Bhawait. 

h implies that all living beings on this 
earth should be happy, healthy, everyone 
should look forward to help others and should 
not cause harm and unhappiness to others. 
The Prasar Bharati Bill should keep this 
objective in view. That is what I want to say. 

[English) c; ' .. ~ .... 5~ 
SHRI P. UNPENORA: Sir, I do not 

want tc:rrmrrcralOi'Ig 5p8Bch on the hon. 
Members. They have already foregone their 
bread for the sake of independence of the 
media. I would like to thank all the hon. 
Members from all sides, all the political par-
ties and particularly you, Sir, for helping me 
to steer this Bill and come to this conclusion. 
We have reached the end of a long discus-
sion and debate, both here and outside, the 
debate which lasted for years and we have 
reached the end of the long tunnel. 
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In this House Itself forthe last week we 
have been discussing this hlstonc Bill and I 
am very happy that we are gOing to pass It 
unanimously Prof Kunen said It IS a new 
Bill, It IS his Bill It IS neither your Bill, nor my 
Bill, It IS everybody's Bill, It IS our Bill Such a 
rare unanimity I 

THE MINISTEROF FINANCE (PROF 
MADHU DANDAVATE) Father and mother 
always say our child 

SHRI P UPENDRA We have reached 
the rare unanimity In this House on this 
momentus Bill and we have reached a con-
sensus and I am very happy 

Sir, I am very happy to hear Mr sathe 
telling that the same Spirit of cooperation Will 
be extended by the maIO OppositIOn to the 
other Important Bills which are pendmg and 
which are equally Important from the pOint of 
view of the people of India 

Hon Members on the other Side have 
been constantly reminding me to smile But 
I can smile today as a 1& B Mmlster but I have 
yet to smIle as a Parliamentary Affairs Min-
Ister since 52 bills are stili pending to be 
passed 

I express my apologies to the smaller 
parties here-not smaller In Importance but 
In number-whom I could not take mto con-
fidence While diSCUSSing the Bill because the 
practlcabllrty of reaching a consensus With 
22 parties who are present IS very difficult 
But all the suggestions, which were given, 
we have noted and definitely while framing 
the rules and regulations whatever IS left and 
whatever they have suggested, Will be taken 
mto conSideration and we Will do Justice to 
their suggestions 

I would hke to place on record, yester-
day also I mentioned It my smcere thanks to 
all the committees which went Into thiS as-
pect and gave valuable suggestlon$ and 
also to my .predecessors including Mr Ad-
vanl and other fflends who have paved the 
way for the passing of thiS Bill 

Mr A K Roy mentioned about BBC 
model Sathe)I also mentioned about the 
control by BBC We are nerther under the 
control of BBC nor bib,s 

MR DEPUTY SPEAKER About the 
b,b,s, we are not sure 

SHRI P UPENDRA BBC IS haVing one 
of the Independent broadcasting systems In 
the world There IS nothing wrong In refer. Ing 
to a good model but as I explained yesterday 
also, thiS IS our own modellncludmg even 
the selection of the board of management 
We have evolved our own system through 
consensus It IS a product of the so called 
fertile brain of all the Members present here 

I am aware that thiS Bill may not satisfy 
all Every day when you see the paper, you 
can always see different headings I am 
receiving a lot of flack from the Intellectuals 
and other media experts It IS understand-
able because their expectations have been 
very high But I would humbly submit that we 
are making only a beginning ThiS IS not the 
totality of the situation nor the finality There 
IS no finality to anything We are giVing a 
completely regulated system In an autono-
mous organisation We Will gain from the 
experience and we Will continue to Improve 
thiS organisation for the benefit of the coun-
try I can assure that no essential feature of 
thiS Bill, no baSIC objective 01 the Bill has 
been watered down or compromised while 
arrtvlng at a consensus Only some details 
have been changed Whateverrs necessary 
to ensure the Parliamentary control, only 
such proVISions have been added As re-
gards the basiC objective of thiS Bill We have 
not compromised on that pomt 

Sir, I am prepared to face any further 
cntlclsm on thiS pornt and I am aware that no 
1&9 Minister can escape CritiCism, particu-
larly when he IS taking up such an Important 
matter There may be divergence of opInion 
I request them to understand the situatIOn 
under which we are passing thIS Bill today It 
has been very satisfying to me personally to 
pilot thiS Bill and fulfil one of the majOr 
assurances of the National Front Govern-
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ment. I am very glad that all the sections of 
the House have cooperated in this and my 
friend Shri InderJit has sent aslip saying that 
it is a great tyag on behaH of the National 
Front Government. It is really so for any 
ruling party to lose the control of such an 
important media. It is really a great sacrifice 
whether it is the ruling party today or for 
those who are dreaming to come back later. 
Therefore, both have to be complimented. 

Mr. Sathe mentioned that I will be shed-
ding a lot of wejght for my Ministry and I will 
be left with only one important department 
i.e. films and film stars. Most of the important 
work will be taken away from my Ministry. 
But I will have the satisfaction of joining the 
ranks of all those hon. Members here, who 
get up every day, complaining that ournames 
have not been mentioned, our speeches 
have not been reported. Probably, I may 
have to join your ranks also to say that my 
speech has not been reported. 

As regards the follow up action on this 
Bill, once this is also passed by the other 
House and it gets the Assent from the Presi-
dent, we require about six months' time to 
finish the legal and administrative formali-
ties, including. the selection of Members of 
the Board of Prasar Bharati, giving options to 
employees, taking their options and other 
Jagal formalities. That is the outer limit. That 
is why, I can only indicate that originally, 
Government has already decided to start it 
by the 1st of January, but because of the 
delay in passing this measure--originally we 
wanted to pass it in the Budget Session but 
we could not do it-now we are setting 
March 31st as the deadline to bring the 
Corporation into being. . 

Many han. Members have mentioned 
that the success of this Corporation will 
depend mostly on the employees or the 
Board of Management and also the Parlia-
ment. It will depend on them, how they will 
treat this Corporation. I particularly men-
tioned about Parliament and the Parliamen-
tary Committee because, the extent of au-

tonomy which this organisation is going to 
enjoy will depend upon the extent the parlia-
ment will be prepared to give freedom 10 this 
organisation. 

Therefore, I would also like to include 
Parliament and the organisations of the 
people who will be responsible for its suc-
cess. Here, I would like to join the friends 
who paid compliments to the employees of 
the Medicr--lhe Akashvani and Doordarshan. 
With my experience of eight months or nine 
months, I could feel that they are talented, 
very capable and once you give them a job, 
they will definitely do it. 

SHRI VASANT SATHE: Mr. Minister, I 
want to make one clarification. You said just 
now that it will take six months for the Corpo-
ration to come into being ... 

SHRI P. UPENDRA: That is the outer 
limit. 

SHRI VASANT SATHE: Whether it is an 
outer limit or lower limit, I don't know. Alii am 
requesting you is that, within these six 
months-which will be a very crucial pe-
rio<i4indly prove this. Because, now your 
responsibility will become greater. Right from 
tomorrow, they will start having the real 
autonomy and the spirit of autonomy. Other-
wise, these six months will be disastrous for 
you because all the blame will come on you 
for anything that happens within these six 
months. Don't do that. You see that they 
have the real autonomy. 

SHRI P. UPENDRA: Sir, I can assure 
the hen. Member on that, provided, he can 
also assure me that he will not raise every-
day in the Zero Hour, what happens in 
Doordarshan. 

SHRI VASANT SATHE: Sir, while hand-
ing over the organisation to the Corporation, 
we would like to see, as I said yesterday, all 
the outstanding Staff problems are settled 
and the interest of the employees are pro-
tected even in an autonomous Corporation. 
Because, they have been enjoying ce~ain 
privileges of the Government servants and 
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we would like to ensure that these interests 
are not jeopardised in the process. It is also 
a great challenge and opportunity for these 
people to show their mettle, to prove in an 
autonomous organisation, in a free atmos-
phere, they can give better programmes to 
the oountry and function effectively. 

Sir, Prasar Bharati is a gift to the nation. 
It is being given by this Government. It is a 
sort of freedom. We believe in unfettered 
media. Because that would add strength to 
our democratic fabric. , am sure, by making 
this sacrifice, the National Front is adding, is 
contributing to the democratic traditions of 
this country and strengthening democracy in 
this oountry. 

I would like once again to thank all the 
hon. Members for their co-operation, for the 
unanimity displayed here and for their valu-
able suggestions and particularly, the Oppo-
sition and our friendly supporting parties ... 

AN HON. MEMBER: Why can't you say 
Congress (I)? 

PROF. MADHU DANDAVATE: Interna-
tional Congress! 

SHRI P. UPENDRA: I thank all my col-
leagues in the Ministry who also wor1<.ed very 
hard in drafting this Bill, in drafting the 
Amendments and in sorting out the sugges-
tions. I also thank, particularly, the lady 
Members who have been conscious of the 
rights of the people and the employees there. 
With these words, I once again thank you 
and the other Members. I oommend that the 
Bill be passed. 

MR. DEPUTY SPEAKER: The question 
is: 

"That the Bills as amended, be passed." 

The motion was adopted 

PROF MADHU DANDAVATE: What a 
harmonious voice! 

MR. DEPUTY SPEAKER: The Bill, as 

amended, has been passed unanimously. 
All of you have spoken for such a long time. 
Let me now speak. I would like to congratu-
late and thank the Whips and the hon. 
Members and the Leaders for fruitful func-
tioning and pleasantly transacting the busi-
ness on the Prasar Bharati Bill, and cooper-
ating with the Chair. 

[English] 

SHRI P. UPENDRA: If you agree, we will 
take up discussion under rule 193nextweek. 

PROF. P.J. KURIEN: Tomorrow? 

SHRI P. UPENDRA: Tomorrow is Friday, 
so next week. We will leave it to the hon. 
Speaker. 

MR. DEPUTY SPEAKER: We wi" now 
transact some formal business. Papers Laid 
on the Table. 

16.32 hrs. 

PAPERS LAID ON THE TABLE 

[English] 

C8ntrallndustrlal SecurHy Force 
(Second Amendment), Rules, 1990 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): On behalf of Shri Mufti Moham-
mad Sayeed, I beg to lay on the Table a copy 
of the Central Industrial Security Force 
(Second Amendment) Rules, 1990 (Hindi 
and English versions) published in~o!!f~-._ 

,tion No. G.S.R. 330 in Gazette of India dated 
the 26th May, 1990 under sub-$edion (3) of 
section 22 of the Centrallf}~ustriaLSecumy 
forceAct: {9S8~ [Placed in Library. See No. 
tT·1355190] 



555 Papers Laid AUGUST 30, 1990 Papers Laid 556 

Notifications under Major Port Trusts 
Act, 1963 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): On behalf of Shri K.P. Un-
nikrishnan, I beg to lay on the Table a copy 
each of the following Notifications (Hindi and 
English versions) under sub-section (4) of 
section 124 of the 'Major Port Trusts. Act, 
19637-

(1) G.S.A. 449 (E) published in 
Gazette of India dated the 18th 
April, 1990 approving the Amend-
ment to Mormugao Port (Ship-
ment of are and Pellets from 
Mechanical are Handling Plant 
at Berth No.9 and related mat-
ters) Regulations, 1979. 

(2) G.S.A. 633 (E) published in 
Gazette of India dated the 13th 
July,1990approvingtheAmend-
ment to the Bombay Port Trust 
General Bye-laws. [Placed in 
Library. See No. LT-1356190] 

Notifications under Indian Post Offlca 
Act, 1898 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): On behatf of Shri Janeshwar 
Mishra, I beg to lay on the Table a copy each 
of the following notifications (Hindi and 
English versions) issued under the Indian 
Post Office Act. 1898:-

(1) The Post Boxes (Eighth Amend-
ment) Order, 1990 published in 
Notification No. G.S.A. 544 (E) in 
Gazette of India dated the 5th 
June, 1990. 

(2) The Indian Post Office (Seventh 
Amendment) Rules, 1990 pub-
lished in Notification No. G.S.A. 
545 (E) in Gazette of India dated 
the 5th June, 1990. [Placed in 
Library.5ee No. l T-1357190} 

Reviews on the working of and Annual 
Report of Rajasthan State Dairy Develop-
ment Corporation Ltd. Jalpur for 1980-81 , 
1981-82, 1982-83,1983-84, 1984-85,1985-
86 and 1986-87 and Seven Statements for 

delay In laying these papers 

[ Trans/ation] 

MINISTER OF STATE IN THE DE-
PARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): I 
beg to lay on the Table:-

P) A copy each of the following papers 
(Hindi and English versIons) under 
section 619 A of the Companies Act, 
1956:-

(a) (i) A statement regarding Review by 
the Government on the working of 
the 8ajasthan State Dairy Devel-
opmentCorporation Limited Jaipur. 
for, the year 1980-81. 

(ii) Annual Report of the Rajasthan 
State Dairy Development Corpora-
tion Limited, Jaipur, for the year 
1980-81 along with Audited Ac-
counts and comments of the Comp-
troller and Auditor General 
thereon.[Placed in Library. S88 No. 
I T -1358/90J 

(b) (i) A statement regarding Review by 
the Government.on the wofRtng-'of 
the Rajastti"an State Dairy ~el
opment Co~n Limited,Jaipur, 
for the year 1981-82. 

(ii) Annual 8epcrt of the Rajasthan 
Slate Dairy Development Corpora-
tion Limited, Jaipur, for the year 
1981-82 along with Au2Jted Ac-
counts andbomments of the Comp: 
troller and Auditor General 
thereon.fPlaced in Library. Se8 No. 
LT-1359190) 

(c) (i) A statement regarding Review by 
the Government on the working of 
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the Rajasthan State Datry Deve~
opment CorporatIOn LImited, Jalpur. 
for the year 1982-83 

(II) Annual ~rt_ of the RaJasthan 
StaIi'lJa"lry Development Corpora-
tion limited, Jalpur. for the year 
1982-83' along with Audlted~
counts and oomments Of the COmp-
trorrer and Auditor General 
thereon [Placed In library See No 
l T -1360190] 

(d} (I) A statement regarding 'RevIew by 
the Government on the working of 
the Rajasthan State Dairy Devel-
opment CorporatJon Umlted.Jarpur. 
for the year 1983-84 

(II) Annual Report of the Rajasthan 
srate Dairy Development Corpora-
tion llmrted. Jalpur for the year 
1983-84 along wrth AJ.!drted ~c
counts and oomments of the Comp-
troner and Auditor General 
thereon [Placed In library See No 
IT-1361190] 

(e) (I) A statement regarding ReView by 
the Government on the working of 
the Rajasthan State Dairy Devel-
opment CorporatIOn limited Jalpur, 
for the year 1984-85 

(II) Annual Report of the Rajasthan 
State DaIry Development Corpora-
tion limited, Jalpur, for the year 

\ 
1984-85 along With Audited Ac-
counts and comments of the Comp-
tr'C5lTer and Auditor General 
thereon [Placed In Library See No 
LT-1362/90] 

t'\ 
A statement regarding ReView by 
the Government on the workIng of 
the Rajasthan State Dairy Devel-
opment CorporatIOn limited, Jalpur, 
for the year 1985-86 

(II) Annual Repoa-of the Rajasthan 
state Dairy Development Corpora-
tron Llmrted, Jarpur, for the year 

1985-86 along wrth Audited Ac-
counts and oomments of the Comp-
troller and AudItor General 
thereon [Placed In Library See No 
L T -1363190] 

(g) (I) A statement regardrng ReView by 
the Government on the workmg of 
the Rajasthan State Dairy Devel-
opmentCorporatlOn Llmrted,Jatpuf, 
for the year 1986-87 

(II) Annual Report of the Rajasthan 
State Dairy Development Corpora-
tIon llmrted, Jarpur, for the year 
1986-87 along wrth Audited Ac-
counts and oomments of the Comp-
troller and Auditor General 
thereon [Placed In Library See No 
l T -1364190] 

(2) Seven Statements (HindI and English 
versIOns) showlOg reasons for delay rn 
laYing the papers mentIOned at (1) 
above [Placed In library See No 
l T -1358190 to 1364/90] 

[EngllshJ 

Report of the Committee of Parliament 
on official Language Part 4 (chapters 1 

to 41) 

THE MIN ISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P 
UPENDRA) On behalf of Shrr Subodh Kant 
Sahay, I beg to lay on the Table a copy of the 
Report (HindI and English versIons) of the 
committee of Parliament on OffiCial lan-
guage-Part 4 (Chapters 1 to 41) and An-
nexures) for the year 1989 under sub-
section (3) of sectIOn 4 of the OffiCial Lan 
guages Act, 1963 [Placed In Library See 
No L T -1365/90J 
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16.33 hrs. 

COMMITTEE ON GOVERNMENT 
ASSURANCES 

third Report 
[T rans/atlon] 

PROF V~AY KUMAR MALHOTRA 
(Deihl Sadar) I presentthethlrd report (Hindi 
and Enghsh versIOns) of the Committee on 
Government Assurances 

16.331/2 hrs. 

COMMITIEE ON ABSENCE OF 
MEMBERS FROM THE SITTINGS OF 

THE HOUSE 

[ Translation] 

SHRI BABANRAO DHAKNE (Beed) I 
present the second report (Hindi and English 
versIOns) of the Committee on Absence of 
Members from the Sittings of the House 

16.34 hr •• 

RE MANDAL COMMISSION RE-
PORT 

[ Translation] 

SHR~(ChandniChowk) 

Mr Deputy Speaker. Sir, I have strong ob-
Jection to Lt Governors order of keeping the 
schools In Deihl closed for 30 days Is there 
a C,v,l war going on In Deihl or the Lt 
Governor and the Home MInister are not 
capable of maintaining law and order or are 
the students of Deihl throwing bombs here 
and there? Is there so much of paniC and 
terror In the city that schools had to be closed 
down It IS Indeed unfortunate On the other 
hand. one of the MInisters have given a call 
to the people to come In streets and fight for 
the,r rights The Government wants to Instt-
gate the people to fight and at the same time 
they are plaYing with the lIVes of students I 

request the Government to remove the Lt 
Governor and withdraw thiS order The 
Bhartlya Janata Party IS adopting a dual 
policy on thiS Issue On the one hand their 
party colleague Shn J K Jain IS on a hunger-
stnke against the Implementation of the 
Mandai CommiSSIon Report whereas on the 
other hand they are speaking Irke thiS In the 
House They say something here but out-
Side the House they say something 
else (Interruptions) 

I want to know whether the Government 
WIll withdraw th,s order? It IS unjustifIed and 
the public IS being deceived What do you 
want to show In Deihl by way of th,s order 
after all? (Interruptions) 

PROF VIJAY KUMAR MALHOTRA 
(Deihl Sadar) Mr D~peaker. Sir, I had 
gIVen a notice for raising thiS Issue In the 
Zero Hour but I was not perml1ted Now I 
wonder how Shrr Agarwal has been permit 
ted to raise It 

Mr Deputy Speaker. Sir. I want to say 
that the cloSing of schools In Deihl for 30 
days In certainly unjustIfIed The order re 
minds us of the rule of Mohammad TugHlak 
What IS the fault of these children that schools 
have been closed for 30 days? As far as I 
know. schools partICularly In Deihl have never 
been closed for 30 days In such a way not 
even dunng the Bmtlsh penod Why has 
such an order been released now when even 
dunng the Bntlsh rule such a thing never 
happened? The Central Government has 
compelled the Deihl AdminIstratIon to Issue 
such an order 

Order was also Issued to three unrversl-
tIes In Deihl to close down but I want to 
congratulate all the three VIce-Chancellors 
of these Unlversrtles as they deCIded amung 
themselves to keep the InstItutions open 
Even dunng the British period the authority 
and the autonomy of the unIversities was 
always recognised The deCISIon of the 
opening or clOSIng the unIversities should be 
taken by the Vice-Chancellor and not by the 
Government 
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Mr Deputy Speaker, Sir, there IS no 
reason for closing the schools In Deihl for 30 
days If there IS a law and order problem or 
a chance of confrontation anywhere the 
concerned law enforcmg authorities wllliaok 
mto It but closing the schools and the univer-
sities In thiS manner IS not proper From thiS 
It appears as If the Government was panicky 
There IS no need for panrc and the schools 
and the unrversltles should be reopened 

SHRI HARISli£lAWAT (Almora) Mr 
Deputy Speaker, Sir, people have a nght to 
protest In a democracy but nobody should try 
to encourage or flare It up Unfortunately, 
thiS IS being done In Deihl and I would like to 
draw the attention of Prof Dandavate who IS 
present here that besides all schools and 
colleges even the small Pnmary schools and 
Kindergarten, have been closed tor one 
month through an administrative order 
Earlier to that the schools remained closed 
for about a week The Impact of such orders 
IS more outSide Deihl Even a small incident 
In Deihl affects the other parts of the country 
People In other parts of the country feel as If 
there IS lot of Violence and turmoil In 
Deihl (InterruptIOns) Your Government IS 
behrnd thiS That IS what I am saying Deihl 
Administration IS also part of the 
Government (InterruptIOns) 

Try to understand please (InterruptIOns) 
Mr Deputy Speaker, Sir, they are not trying 
to understand the matter Due to lack of 
understanding thiS Government IS In trouble 
otherwIse the situatIOn would have been 
different The order to close even the primary 
schools and Kindergartens IS the best ex-
ample of their lack of understanding of the 
situation Its Impact on the other States IS not 
good (InterruptIOns) 

Mr Deputy Speaker, Sir, I know that 
whatever I am saying would fall on deaf ears 
of the Government but aleast you should pay 
attentIOn to It 

MR DEPUTY SPEAKER It does not 
make much difference because I have not to 
reply 

[English] 

I have Just to control you, If you go out of 
the trdck 

SHRI HARISH RAWAT Mr Deputy 
Speaker, Slf, there IS an Impression In other 
States as If the situation In Deihl IS explOSIVe 
and therefore there are chances that the 
agitation may be mtenslfled In other parts of 
the country also The whole responsibility 
Ires on the Government and the admrnlstra 
tlon I, therefore, agree with the views of Shn 
VIJay Kumar Malhotra and Shrr Jalprakash 
Agarwal and would request the Govern-
ment, through you, to ask the Deihl Admini-
stration to close the schools and colleges 
only for a week, If unavoidable Pamc should 
not be created In the country by clOSing them 
for a month 

SHRI RAJVEER SINGH (Aonla) Mr 
Deputy Speaker, Sir, Shrr Agarwal should 
have at least thought tWice before charging 
the Bharatlya Janata Party for being Instru-
mentalln clOSing the schools and colleges In 
Deihl We have Just now passed the Prasar 
Bharatl Bill In a very cordial atmosphere Is It 
good to create bitterness soon after that I 
think It IS very difficult for him to leave hiS old 
habits Even If somethrng happens In hiS 
dreams while he IS asleepdurrng the night he 
sees the hand of B J P In It I do not know 
why has he that phobia of B J P It IS more In 
the han Members from Deihl They see 
B J P even In their dreams 

Mr Deputy Speaker, Sir, I would like to 
emphaSize that we are not happy with the 
clOSing of schools and colleges but at the 
same time we do not Irke hiS dual stand on 
the Mandai CommiSSIOn Report Wedoagree 
with the Mandai CommiSSion Report In pnn 
clple though we may disagree the way It IS 
being Implemented He IS not correct when 
he says that we have a dual stand on the 
Issue I would request you not to allow such 
things to go on record In future (Interruptions) 

SHRI BHAJAN LAl (Farrdabad) Mr 
Deputy Speaker, sir, tFilSiSSue IS not related 
to Deihl only We welcome the Mandai 
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Commission report and there are no two 
opinions that the people belonging to op-
pressed and backward classes should get 
their rights. But Mr. Deputy Speaker, Sir, the 
way it is being implemented is not proper. 
The economically backward classes should 
be accommodated in it. They also should get 
it at any cost. 27 per cent reservation has 
been made for the backwards and twenty 
two and half per cent for the scheduled 
castes and the scheduled tribes. The Gov-
ernment says it is very difficult to provide 
reservation over 50 per cent as it would be 
against the verdict of the Supreme Court. J 
welcome the Mandai Commission Report 
but in it there is need to make provision for 
those who belong to economically weaker 
sections. If all these things would have been 
seriously taken into account before taking a 
decision, some way could have been found 
out to the satisfaction of everybody. (Inter-
ruptions) 

MR. DEPUTY SPEAKER: Please res-
ume your seat. The discussion on the Man-
dai CommIssion was scheduled to be held 
today, but now it would be held later on. 
Therefore, do not go into it. If you wantto cite 
any incident you can do so. 

SHAI BHAJAN LAL: Mr. Deputy 
Speaker, Sir, , wit' take one minute more. J 
would like to submit that the law and order 
situation in the country has worsened. It is 
not bad only in Delhi but throughout the 
country. All the national high ways have 
been c\osed by the people for the last 8 to 10 

, days. Traffic has come to a standstil\, normal 
life has been disrupted and there is no 
semblance of a Government in this 
country.(lnterruptions} We have more sym-
pathy for the backward classes than you 
have. When J was the Chief Minster of Har-

I yana I helped the backward class a lot. I am 
a champion of their cause.(/nterruptions) 
The situation needs to be controlled. The 
true picture is not coming on the radio, T.V. 
and in newspapers. The situation prevailing 
in the country is bad and see how many lives 
have been lost ... (/ntenuptions) Vehicular 

traffic on aU the highways has come to a 
dead stop. I would Hke to submit that the 
environment of misunderstanding and mis-
trust which has spread all over the country 
should be set right ... (Interruptions) There 
cannot be mora than SO percent reservation. 
This assurance should be given to the re-
maining 50 per cent peopJe who are not 
covered by reservation. The backward 
classes should also get the benefits. 

[English1 

SHRI BHABANJ SHANKAR HOTA 
(SambalpUr):Srr, the normallne Ih Oethi has 
been affected very much. It cannot be re-
stored unless the basic question is solved. 
There are road blockades. Some categories 
of the students are in agitation. There are 
three categories. The first category is those 
who have honest difference of opinion on 
Mandai Commission Report. The second 
category is those who create problems 
somehow or the other. The third category is 
the anti-social elements, who want to exploit 
the situation ... (Interruptions) I do not wantto 
say which political Parties are involved in 
this. It is known to everybody ... (Interruptions) 

[ Translation] 

Just now Shri Malhotra said that some 
people came with a demand of closing Deihl 
University but the Central Government did 
not accept their demand. , would like to 
congratulate the Government for this and 
you may be aware that this has not hap-
pened for the first time. Let us forget about 
the Central University. During the emer-
gency an humb\e person Uke me was re-
moved 1rom service and put behind the bars 
under MISA. It is not tor the first time that 
assault is being made on autonomy. It is their 
culture. The steps that the Government is 
taking could be taken in a limited way and it 
should be done with general 
consensus .... (lntflrruptions) ... 

5 (.. 1_, - (r-
SHRI MADAN LAL KHURANA (South 

Delhi):Mr. DeputY SpeiXlr,-5ir, ~ and 
other technical institutions in Delhi have been 
closed for a month. It was a great shock for 
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me I would like to submit that never before 
have schools been closed for a month In the 
post-Independence era After the assassI-
nation of Shnmatl Indira Gandhi thousands 
of people were killed and property worth 
cores of rupees was set ablaze, but schools 
were not closed for a month' would like to 
know on whose adVice the Government 
ordered the closure of schools, whereas the 
Deihl AdmInistration was not at all In Its 
favour All the three universitIes said that It 
was not proper tt appears that such steps 
were taken In a hurry Situalton In Deihl IS not 
that bad So far as Improvrng the situation In 
Deihl IS concerned I had suggested earlier 
also that students of Deihl may be invited 
and talks held with them Misunderstanding, 
If any, should be removed I would like to 
submit that the students Will mIss their stud-
Ies for a month and It Will be difficult for them 
to make good the loss (Interruptions) 

SHRI DAU DAYAL JOSHI (Kota) H the 
schools remain closed, continuously for a 
month 11 Will really deteriorate the situatIOn 
MadhuJI IS present here, and I would like to 
make a strong appeal to hIm to Issue surtable 
InstructIon to the State Government and the 
Deihl AdministratIOn to open the schools 
Immediately 

THE MINISTER OF FINANCE (PROF 
MADHU DANDAVATEl Mr Deputy 
SpeaRer, Sir, han -Members belonging to 
different partIes made their suggestrons In 
th,s regard In the House The Government 
wants that people get JustIce and Side by 
Side no chaotIC situation IS created As such 
we Will place the suggestions made by hon 
Members before the Cabmet and the Prime 
Minister We Will consider thetn We are also 
of the Opinion that In view of the suggestions 
made by han Members we Will also conSider 
their demands for prOViding reservation on 
economic baSIS Without diluting Mandai 
Commission Report (Interruptions) It all 
happened due to MandaI CommiSSion There 
could be difference of opInion on thiS report 
It all happened due to the Implementation of 
Mandai Commission Report We Will con-
Sider the suggestions made by the han 
Members In th,s regard 

PROF VUAY KUMAR MALHOTRA 
Please make BIJu Pattnalk understand, no 
need 10 explain the matter to us 

PROF MADHUDANDAVATE Howcan 
we make you understand We do not have 
that much strength (InterruptIOns) 

[English] 

You want to respond or you do not want 
to listen 

( Trans/atlon] 

Mr Deputy Speaker, Sir, I would like to 
Inform the House that receive full informa-
tion of the House and vanous suggestions 
made by the han Members We consider the 
suggestions made by the hon Members of 
the soverelQn House We Will also conSider 
thiS suggestion But one thing, that I would 
like to tell you IS that there IS no need to have 
a further diSCUSSIOn on thiS matter 

[ Trans/atlon] 

PROF VUAY KUMAR MALHOTRA 
Will the Call AttentIOn Motion be taken up 
tOMorrow? 

MR DEPUTY SPEAKER Yes please 

[English] 

SHRI RAMESH CHENNITHALA 
(VIJayawada) Recently. Government has 
deCided to Import large quantities of rubber 
Import of rubber has created a panic In the 
State of Kerala 

MR DEPUTY SPEAKER This does 
not come In thiS (InterruptIOns) 

j ...,_.-} 

SHRI RAMESH CHl;NNITHALA ThiS 
IS very important-Actually we have given 
notice for a Calling Attention 

Thousands of rubber growers In Kerala 
are suffering because of thiS The pnce of 
rubber was Rs 27 and now after the Import 
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of rubber It has failed to Rs 18 This has 
created problems for the farmers there I 
urge LIpan the Government to take neces-
sary steps to alleviate the suffenngs of the 
farmers The Import of rubber must be 
stopped urgently The Kerala Government, 
the Rubber Marketing FederatIon and all 
those who are concerned wIth this have 
requested the Commerce MinIstry to stop 
Import of rubber 

SHRI KAMAL CHAUDHRY ( Hoshlar-
pur) In~ Punjab 15 to 26 murders take place 
dally There terrorrsts are pIcking up chll 
dren, kldnappmg them, holding them to 
ransom and then killing them They are also 
blasting public places Even there the schools 
have never been closed like this Recently, 
when SlmranJlt Singh Mann had gIven a call 
for Punjab bandh between 11 th, 12th and 
13th of August and the mIlitants had gIven a 
call for bandh on 14th and 15th, I had gone 
to PubJab and toured my whole constitu-
ency I am heading fifteen educatIonal insti-
tutions All the educational Instrtutlons that 
come under me were kept open all these 
days Therefore, I WIll urge the Government 
to stop terrorrslng the children and their 
parents, stop putting pressure on the Deihl 
Administration, and krndly Issue instructions 
ImmedIately that the schools be opened 

[ TranslatIon] 

SHRI SRIJ SHUSHAN TIWARI (00-
manag~' Deputy Speaker, Sir through 
you, I would like to raise a very serious 
matter In the House On 22nd August, an 
hon Member of th,s House, Shrr Ram Man-
gal Mlshra was admitted In the Special Care 
Unrt of Dr Ram Manohar Lohla Hospital by 
Dr NatraJan 24 hours later. he was shifted 
from there and put In NurSing Home Room 
No 7 Two days there after I e on 25th 
August, Dr Rakesh Verma came at night 
and told him that nothing was wrong With him 
and wanted to know as to who got him 
admitted The hon Member replied that he 
was admitted by Dr Natrajan At thiS, Dr 

Verma discharged Shrt Raj Mangal Mlshra 
without consulting Dr Natrajan Some how 
or the other the han Member reached hiS 
reSidence but hiS health again deterrorated 
On reaching home, the han Member himself 
related thiS thing to me The Inhuman treat-
ment meted out to him rude behaViour of Dr 
Verma IS a very serious matter Through 
you, I would, therefore, Irke to request the 
Government that In view of the senousness 
of the matter, an enquiry may please by 
conducted In th,s regard and stringent action 
may please be taken against the rude doc-
tor 

[English] 

SHRI A K ROY(Dhanbad) Sir, let 
Matters under Rule 377 be taken up 

MR DEPUTY SPEAKER 0 K, Mat-
ters under Rule 377 we Will take up 

( InterruptIons) 

SHRI P C THOMAS (Muvattupuzha) 
Sir, may I make a submiSSion to the Chair? 
ThiS rubber Issue (Interruptions) 

MR DEPUTY SPEAKER No, you 
please understand It IS not an urgent mat-
ter 

( Interruptions) 

SHRI P C THOMAS Sir, In fact, manyof 
us, and some fnends In the Janata Dal also 
have given several Call Attention notices 
My only request IS that rt IS a very Important 
Issue and you may kindly help us to get a 
diSCUSSion on thiS 

MR DEPUTY SPEAKER The Call At 
tentron Motion IS adjour(1ed to a future date 
Now we shall take up Matters under Rule 
377 



569 Matters Under BHADRA 8,1912 (SAKA) Rule 377 570 

16.59 hr •. 

MAnERS UNDER RULE 377 

(I) Need to review the allocation 
offunds for districts ofJ and K 
Statement under Jawabal 
Rozgar Y~na 

(English] 

SHRI DHARM PAL SHARMA (Udham-
pur) Str, the{}entrarGovernment has given 
different treatment to different districts of 
J&K State, espeCially In the Udhampur Par-
liamentary Constrtuency, In allocation of funds 
under vanous Central Schemes under the 
Jawahar Rozgar YOJna The Government 
has allotted huge amounts, both under the 
State and the Central sectors. to the districts 
haVing less populatIon and small area, 
whereas lesser amounts have been allotted 
to the districts haVing large populatIon and 
haVing larger area I urge upon the Central 
Government to review rts policy of allotting of 
funds The funds be allotted to the slmliarly 
circumstanced districts on the baSIS of 
number of Blocks/Panchayats In each dls-
tnct In order to ensure balanced develop-
ment In the State 

(II) Need to declare at least one 
University ~n each state as a 
Cintfarunlverslty and to take 
over Sambalpur University as 
a Central University for all 
round development of educa-
tion in Western Orissa 

SHRI BH~eANJ SHANKAR HOTA 
(Sambalpur) Being neglected since the 
British days, the districts of Sundargarh, 
Sambalpur, Kalahandl. Bolanglr, Phulbanl 
and a part of Dhonkanal suffered In terms ot 
growth of educatIon as In any other fields 
The rich natural resources such as fertile 
SOIl, rich forest cover minerals un-harnessed 
water resources prOVide a base for rapid 
growth of the area and Its people It was 
beheved that the establIshment of Sambalpur 
UnIversity In 1967 would work as a stimulant 
of growth of not only hIgher education but 

would also be a catalyst for better 

The standard of the Sambalpur Univer-
sity was of the highest order In terms of 
quality of teachers and students sports, 
extracurricular activities and It earned a name 
at the national level In various fIelds Due to 
lack of re~ources and continuous neglect, 
the University has been reduced to the status 
of a mere appendage of the Education 
Department of the Government of Orissa 

I urge that the Central Government 
should declare at least one University In 
each State as a Central University Further I 
demand that as there IS full Justification, the 
Central Government should also take over 
Sambalpur University as a Central Univer-
sity for all round development of education In 
the most backward area of the country I e 
Western Orissa 

(iii) Need to take steps to check 
pollution in RaJrappa region of 
Hazarlbagh district to encour-
age tourism there 

[ TranslatIon] 

PROF YADUNATH PANDEY (Hazar-
Ibagh) Mr Deputy Speaker Sir under Rule 
377, I would like to bnng to your notice that 
Chmna Mastlka Temple Situated In RaJrappa 
at the confluence of river Bnairavi (Sheda) 
and river Damodar In Hazanbagh dlstnct IS a 
tOUrist spot In Chotanagpur forest range 
where tOUrists and VISitors come throughout 
the year But due to water of Damodar and 
Bhalravi rivers getting contaminated and 
becoming dirty, the atmosphere of the area 
has become polluted and It IS haVing ad-
verse effect on the tOUrists The main reason 
of air and water pollution IS the location of 
RaJrappa Washery Project (C C L) situated 
on the banks of nver Bhairavi The walls of 
the slurry tank of the washery have col-
lapsed on a number of occasions thereby 
aggravating pollution The project IS kIlling 
the natural surroundIngs pleasant enVIron-
ment and natural beauty of RaJrappa The 
callousness on the part of the Forest Officers 
IS forCing the labourers, primitive Inhabitants 
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and the tOUrists to stay In that poisonous and 
polluted enVIronment Machines of this proJ-
ect mostly remain out of order and the pol-
luted water continuously flows In the river 
Bhairavi After concerted efforts to make the 
Management understand the problem, a 
proposal to construct a canal to drain out 
effluents was drawn out but It IS stili under 
consideration 

Through the august House, I would like 
to req uest the Government to take short term 
and long term measures In order to remove 
water and air pollution In Rajarappa area 
under Consumers Protection Act, 1986 and 
take appropriate action to boost tourism 

(iv) Need to take adequate meas-
ures for overall Improvement 
of Railway Service in Blrbhum 
district, West Bengal 

[English) 

DR RAM CHANDRA DOME (Blrbhum) 
Sir, Ra'i1Way-servlce In Blrbhum district spe 
clally the section from Salnthla to Andal via 
Sun IS of primitive qualrty The dlstnct head 
quarters IS linked directly with this line But, 
It IS Single line track A few old trains plYing 
through this line from Andal to Salnthla or 
Ajlmganj station, are run by steam engines 
'Mayurakshl Fast Passenger' IS the only fast 
train, plYing from Rampurhat to Howrah via 
SUr! on this section This train too IS run by 
steam engine Consequently, large number 
of passengers maInly commuters face a lot 
of difficulties Moreover this Important rail-
way line IS passing through the on-golng 
'Bakreswar Thermal Power ProJect' In 
Blrbhum 

I urge upon the Government to take 
adequate measures foroverall Improvement 
of railway service on that section particularly 
by doubling the railway track from Andal to 
Salnthla With electrrflcatlon/dlesellsatlon of 
the engine of Mayurakshl Fast Passenger', 

Improvement of other passenger trains and 
Improvement of the Sun station and Intro-
duction of more trains r 

.,.'< 1.# J ~\.. 
(v) Need tl) look Into the grlev-

ancesofthe workers of Moon i-
dlh Project of BHEL In Dhan-
bad District, Bihar v~ 

SHRIA K ROY(Dhanbad) Theplecer-
ated workers OT"Moonldlh Project of Bharat 
Coking Coal limited (BCCl) In Dhanbad 
dlstnct of Bihar were on stnke and Dharna 
from July 24th, 1990 Instead of reaching 
any solution, the situation was allowed to 
drift resulting In the condemnable police 
firing causing death of two workers and 
injury to many on May 10 Thlrtythree work-
ers were arrested creating Widespread re-
sentment 

The main demand of the plecerated 
, ) workers of Moonldlh was the payment of a 

special allowance to the face workers of 
mechanised mines as prOVIded by the 
NCWA-4 (National Coal Wage Agreement) 
but not finalised In the last SIX months There 
were four such mechanised mines In BCCL 
one being at Moo'nldlh 

Even otherwise the plecerated workers 
of BCCL are haVing many grievances which 
have been highlighted In the House also but 
wrth no result The plecerated workers are 
the most Important section of the colliery 
manpower engaged In direct production of 
coal They face all hazards, of the mines With 
no lines ventilation, water spray and even 
good caplamps Many of them suffer from 
diseases and are Involved In casuattles In 
most of the aCCidents Even after that they 
are not given quarters and water supply The 
wage structure also does not do Justice to 
them 

I demand a ludlclal enquiry Into the 
Moomdlh firing to fiX responsibility, compen-
sation tothefamlhes of the victims and set up 
a high level Committee 10 look Into the gnev-
ances of the plecerated workers 
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(vi) Need to ensure remunerative 
price to Coco cultivators for 
their produce 

ENNITHAlA (Kot-
tayam e coco cultIVators In Kerala State 
are facing lot of problems In the beginning 
Cadburry India limited which had practically 
the monopoly In the field of coco processing 
used to give Rs 15 to Rs 16 per kilogram of 
wet coco beans Later, the quantum of pro-
duction .ncreased and Cadburry Limited 
withdrew from the field alleging thatthe coco 
available In the area had aCidity and hence 
unsUitable for the productIOn of quality prod-
ucts ThiS caused embarrassment to the 
cultIVators Later, Camco entered the field 
and began purchaSing coco at the rate of Rs 
8 per kg Soon Cadburry filed a surt In sprte 
of their earher allegation regarding aCidity 
The rates have lowered down to Rs 7 50 per 
kg at present Though the rates of proc-
essed products like Bournvlta and milk choco-
latesetc have gone upby moretha., 100per 
cent, the rate of coco remains the same The 
cost of production of coco IS increasing day 
by day I urge upon the Government to take 
necessary and urgent steps to help the farm-
ers to get maximum price for th9lf produce 

r ' _ '-.l '-'1 

(vII) Need to set up 8!Jrlculture 
based Industries In North ~ihar 

[ Translation] 

SrlRI MANJAY lAl (Samastlpur) Bmar 
IS n atnly d~pendent on agriculture 
Foodgralns, especially maize, paddy ann 
wheat, different kinds of vegetables and frurt 
hke mango, IIChl, banana and guava are 
produced on a large scale In North Bihar All 
{equlred faCilities and capabilities for setting 
upof an Industry based on foodgralns, vege-
tab\es and hurt ar& a'llallabl& tn&re Muzai-
farpur, Valshall and Samastlpur distrICts are 
highly surtable tor such industries I WOUld, 
therefore, like to request that In order to give 
remunerative prices for agriculture produce 
and prOVide employment avenues, an agri-
culture based heavy Industry may be set up 
In North Bihar and In order to encourage 
setting up of small scale Industries of respec-

tlve produce, steps to Impart industrial train-
Ing In the area may be taken 

(viii) Need to connect Ayodhya by 
rail with other parts of the 
country 

SHRI MITRA SEN YADAV (Falzabad) 
Mr Deputy Speaker Sir Ayodhya IS a fa-
mous place of pilgrimage and an Important 
hlstonca~ CIty HI the country \n order to 
ensure development In thiS city, It IS neces 
sary that thiS holy crty should be connected 
by rail with different parts of the country 
There IS no link between the places of pil-
grimage of South India and Ayodhya It IS, 
therefore, necessary that a bridge should be 
constructed on river Ghagra near Ayodhya 
and the crty should be linked with all the 
places of pilgrimage In IndlathroughAyodhya 
Allahabad line With thiS connection, not 
only a number of dIstrict In Uttar Pradesh Will 
develop SOCially and econom Ically but also 
It Will connpct North India With South India 
and Increase Income of Railways 

Since thiS scheme has all along been 
neglected a sense of Indifference, disap-
pointment and discontentment have gamed 
ground In the mmds of the people I would 
therefore like to demand construction of a 
brtdge on river Ghagra between Ayodhya 
and Katra to Increase reservation quota In 
all the trams passing along Ayodhya and to 
link rt With other places by running additional 
trains e g Howrah to Lucknow and from 
Bombay 

{English] 

PROF P J KURIEN (Mavellkara) Sir, 
you have postponed the dISCUSSion under 
rule 193 on Mandai Commission Report But 
thiS IS a very Important subject and we would 
like to have the diSCUSSion at the earliest, 
either tomorrow or on Monday 

MR DEPUTY SPEAKER It may be 
tomorrow We deserve some respite now, I 
suppose 
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SEVERAL HON. Members: Yes. 17.11 hr •. 

MR. DEPUTY SPEAKER: The House The Lok Sabha then adjoumed till Eleven 
stands adjourned to re-assemble tomorrow of the Clock on Friday, August 31, 19901 
at 11.JO a.m. Bhadrs 9, 1921 (Saka) 
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